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LOX S4BHA DEBATES 

1 

LOK SABHA 

Mo"'" April 20. 1987 
ChoitrtJ 30. 1909 <StJaJ 

Tlae Lok SablJtJ mel til 
Eleven 0/ the Clock 

[MR. SPEAKER in the Chllir] 

(Interr",tio"a) 

[ TrtUlsl.,io,,] 

MR. SPEAKER: Do you not feel 
ashamed'l Has a bit of shame been left in 
you'l 

(1",er""tlo",) 

MR. SPEAKER: What I want to say 
is tha t we can proceed in accordance with 
tbe rules made by You. I can Iiltan to one 
penon only. what is tbe use of quarreling 
like tbis'1 

[EIIIllsh] 

Wbat is the problem 1 You caDnot 
sort out anything. 

[ Tr.,.,lGtlo,,] 

Do you want to create a scene by 
behaving in this manner • what is this ? 

(lnterr"ltio",) 

MR. SPEAKER: One of you may 
speak, please. Asic. You bave said ••• 

U",errllP,io,.1) 

MR.. SPBAKER : I bave done, there 
is DO usc of doiDI so. NowMr •..• 

MR. SPBAKER: You said to mo; 
you have given me notice that you waDt 
to suspend the questioDJ,?~' There aro .., 
two opinions ..• 

( 111'err""ID,.,) 

MR. SPBAKER: You 10 on listmiDI. 

SHRI C. JANGA REDDY (HaD .... 
konda) : We have liven notice in writ ... 

[.,11"1] 

MR. SPBAKER : Please ait down. No 
Problem. 

(/"'er",,tltHU) 

[Tr.", ""iolls] 

MR. SPEAKBR: Look, You maJ allO 
please be seated comfortably. 

(,,, terrup,ID",) 

[Engli,h] 

MR. SPEAKBR: Please lit dowa,.. 
Let U8 talk-talk. not crols-talkiDI. W.' 
can dotalk perfect Iy lite aontlemen. lit, 
well-behaved han. Members of thil' 
Parliament. I do not want this type of 
thing. What I say is thal there aro two 
different ways to do it. Eitber I anow it· 
or put it to tbe Hou§e. In my opiaIop 
I have lot a motion regardinl which ,. 
have said. It is already there and I CaD 
allow you discussion after the Queatioa 
Hour. But if you like, and if you want to 
tate the COn8'enSU8 of tbe HOUle a_ the 
leave of the House that tbe Question' Boar-
be suspended ... (1,,'errlltplolU). No queltica 
Please, it is about suspension of Qa.!oD 
Hour i it is to be decided by tbe B .... 
no problem. But it should be with .. 
decorum. tbere should not be hoo.lipm.i. 
I do not lite it. I am in ,our halid, aad 
two il DothiDa lOina to be bemd ,,_ 
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the floor of the House: I can assure you 
that. But let us behave like Icntlcmen. I 
do not like this to 10 on like this. 

Yea, please, win you like to move for 
tbe suspension of tbe Question Hour '1 

(lnterr,.,tiolls) 

11.t3Ian. 

[&''''''] 
MOTION RE: SUSPENSION OF 

QUESTION HOUR. 

PROF. MADHU DANDAVATE (Raja-
p.) :. Sir. under Rule 388. I bel to move: 

"Tbat tbis House do suspend aule 32. 
of tbe Rules of Procedure and Conduct 
of Business in Lot Sabba in its 
application to tbe discussion on tbe 
reported announcement on the Swedish 
state Radio concerniog tbe acquisition 
of IUns by the Indian Army from Bofors 
of Sweden." 

( Interruptions) 

Mil. SPEAKER: Will you please sit 
down , 

THE MINISTER OF PARLIA. 
MENTRY AFFA1RS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H. It. L. BHAGAT): Sir, tbe Government 
is very teen that discussion on lhis matter 
should start immediately. Therefore, I bave 
no objectioo to tbe suspension of tbe 
Question Hour. ~~Ater'lIIJtio,,"). Under 
Rate 193 we can p~eed witb discussion 
with a Statement by the Minister. 

Mil. SPBAICER: No problem. 

SHlU H. K.. L. BHAGA T : The State-
... , bJ the YiDister should preAde 
~ 

of Glut, from Bolo" 

Mil. SPBAKER : The question il: 

"That tbis House do suspend R.ule 32 
of tbe Rulel of Procedure and Conduct 
of Bnline. in Lot Sabha in HI applica. 
tion to the discussion on tbe rerorted 
announcement on the Swedilh State 
Radio conceminl tbe acqisition of IUoS 
by tbe Indian Army from Bofon of 
Sweden. ,. 

The motlo" Will lldopted. 

",."rruptfDn, ) 

MR. SPEAKER: I will lite tbe 
Minister to make a Itatement and tben 
rigbt on start the discussion. Now, Joot 
bere. In future also you can give me tbe 
thinl, but not do like this This is verr 
derocato!')' to tbe whole House. I do not 
like this type of tbing. 

(l"terruption,) 

It.OS hra 

STATEMENT RE: PURCHASe OF 
155 MM GUNS PROM THE SWEDISH 

FIRM BOFORS 

[E.gli,h] 

THE MINISTER OF DEFBNCE 
(SHRI K. C. PANT) : Sir, I would leek 
tbe indu lIenee of the House in one respect, 
because I expected this it.sue to come up 
after the Question Hour. The statement 
bas not been circulated. It will be circu\a-
ted later. It the House has no objection, 
I will read out tbe statement. 

SHill SAIPUDDIN CHOWDHARY 
(Kalwa): It mould be circulated later. 

MIl. SPEAKER : Tbat is ",bat be baa 
said. 

-The Question Hour bavia, be_ dilpeDled with, all starred Questions put 
d ..... GO tbe Order paper for tbe d~y were treateel as unltarred and tbeir anl.en 
toptber with the aD'Wop to the 1lQtarJ'e4 qUCltioos ba "0 boca in~ludod ill 'biB Debate. 
,*. NOI-to-
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SHRI K. C. PANT: Mr Speaker Sir, 
em tbe 17tb April 1987 several D.wspa~rs 
reported a Swedisb radio broadcast on 16 
April 1987 tbat bribes had been paid to 
Senior Indian politicians and key Defence 
Ilurel to win a contract whicb was awarded 
by tbe Government of India to MIs Bofors 
of Sweden on the 24th March 1986 for 
the purchase of PH-71B 15S mm Towed 
HowitZers. 

While reiterating Government's cate-
gor ical denia 1 of this baseless allegation, I 
would like to place the fonowing informa. 
tion before this august House. 

In the 19705 the Indian Army initiated 
studies to identify a field artillery syqtem 
to replace its obsolescent 5.5" gUBS, by 
undertaking a definition of its future 
artillery requirment and a searcb for 
possible systems which could be inducted 
This resulted in a Philosophy Paper 
prepared by the Army in 1979. which led 
to tbe identification of the following baSIC 
requirements of the future gUD system: 

(i) Tbe system had to be of a truly 
new generation, incorporatlOg 
futuristic technology; 

(ii) Its range sbould be about 24 kms 
with st&ndard ammunition, exten-
dable to 30 kms with special 
ammunition; 

(iii) It had to have burst fire capability; 

(iv) It had to have a high angle 
firiDg capability. 

In addition to these basic requirements, 
otber vital e1.meots sucb as mobility, 
survivability, • ystem responsivenea and 
stretch potentir.ll were also identified. 

Between 1980·82, the Army tried and 
eva luated a variety of weapon systems. 
After a paper evaluation of almost a dozen 
.,stems. six were actually tried out in this 
period. As a result of tbes: trials and a 
r.ubsequent General Staft' evaluation, tbe 
Army short-listed four of these systems for 
tbe coolidcration of tbe MinistrY of 

Defence. These h"1d been otfcrecJ lit 
SOFMA of France. BOFOR.S of Swcdcm, 
IMS of UK and VOES r Alpine of Austria. 

Oovernment approval was accorded ia 
April 1984, for the commencement ef 
technical and commercial negotiations witb 
the four shortlisted firms with a view to 
acquiring tbe proposed gun system and 
also to negotiate for their licensed produc-
tion in India. Government estabJisbad • 
bigh Jevel Price Negotiating Committee 
beaded by the Defence Secretary, includin. 
Secretary Defence Product jon and Supplies, 
Scientific Adviser to Raksha Mantd. 
Secretary Expenditure, Additional Secreta" 
Economic Affairs, Financial Adviser in the 
Ministry of Defence and the Deputy Chief 
of Army Staff. 

Detailed technical negotiations wer. 
he1d with the four potential supplier. .., 
Army, assisted by scientists and technolo-
gists of DRDO and Defel ce Productioa 
and Supplies Department. On the 
conclusion of these discussions, tbe GencraJ 
Staff recommended sbortlistina FH-77B of 
Sweden and YR-155 of France for fin31 
commercial negotiations and conclusion of 
contra,t. 

In May 1985, the Defence Secretary, 
a8 Cbairman of the Price NelOtiatinl 
Committee, individually advised the leaden 
of each of tbe four competing firm. that 
tbe policy of tbe present Government did 
not approve of the appointment of Indian 
agents acting for foreigd suppJiers Be 
specially asked tbem to reduce their ..tIen 
by the amount of such commilsia., if 
any had been provided for. They were 
unammluously advised that the doeiaion 
of tbe Government of India would be basccl 
entirelY 00 tbe merits of eacb o8"er. 
Defence Secretary further stated that 
Government of India would disqualify a 
firm in case it came to the ~tice of the 
Government of India that an alent bad 
betn appointed by a foreilD firm On lbe 
eve of finalising tbe contract, in respoaae 
to 8 reiteration of Government'. Po .. 
and a demand for confirmation, MI. Botc. 
replied, rille their letter of the 10th ..... 
1986. that tbey did not ..,loy .. 
Representative' Alent in India for tho 
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project. However, for administrative 
services, e.. I. botel bookings, transporta-
tion, forwarding of letters. telexes etc., 
tile, use the servi:es of a local firm. 

Besides tbe formally recorded delibera-
tions of the Price Negotiating Committee. 
tbe Government of India's Pol icy in this 
reaard was conveyed to the concerned 
lovetnments whenever' an appropriate 
opportunity presented itself, either tbroup 
their Ambassadors in India or during tile 
~isits of senior functionaries of sucb 
lovernments to New Delbi. In the case of 
Bofors; opportunities arose during the 
visit of Mr. Carl Joban Aberg, Permanent 
Under Secretary of State Foreign Trade of 
tbe Swedish Government, '\s well as duri'lg 
penonal consultations belWetn our Prime 
Minister Bnd tbe late Mr. Olof Palme. 
The aforesaid pOSition has been confirmed 
." Mr. Aberg in a statement made by him 
on 17th April, 1987 reprdinl the Bofon 
contract With India. His statement is as 
followl : 

"Indian Prime Minister Rajlv Gandhi 
himself dunng his talks in 1985 with 
Olof Pa}me said tbat one of the pre-
coIcIitions tbat Bofors should sa usfy 
in connection with tbe Howitzer 
contract was tbat tbe company should 
ha.e DO middlemen. The deal should 
be drawn directly between Bofors and 
the Indian Defence Ministry The 
comp'n1 infLrmed the Swedish Govern-
ment repre.Dtative in autumn 1985 
tbat there would be no middlemen 
imalved and tbat tbey would deal 
directl, with Indian Defence Min~tl'Y. 

Tbis wei conveyed by Olof Palme 
iD bII perIOnal con\ersatioD wiln Rajiv 
Gadi iD Janual'1 1986." 

It would thus be IMn 'tbat there wal 
DO doubt wbatlOcver, in Bofors or in the 
.. ali. GOYerDlDCDt, about tbo Govern-
... , of India'. poliCY that no commission. 
or III., Ie. abould be paid in respoct 
of eoatractIlccured from lDdia. 

By inducliol the Bofon FH.71B 
T01'led Howitzer t be Government of India 
have achieved the following: 

(i) Acquired tbe weapon system 
whcih. in the technic:al opinion of 
Army Headquarters, was tbe molt 
preferred. 

(ii) Acquired it at a value cheaper 
then tha t offered by its closest 
competitor. 

(iii) Obtained considerable price 
reduction from tbe orlgioal bid 
"hicb W3S based on Juoo 1984 
base prices plus escalation and 
converted it into a fixed price 
contract at tbe reduced level. 

Government have already categorically 
denied the aUega tions The statement issued 
by Govelnment of India on April 17, 1981 
reads as follows: 

"GoveJnment categorically den, the 
allegations contained in tbe news 
stories based on the reports broadcast 
by the Swedish radio and television in 
connection with an arms order placed 
on the Swedish firm Bofors. The newS 
item is false, baseless and mischievious. 
Durinl the negotiations the Govern-
ment bad m~e it clear that the com-
pany should not pay any money to any 
person in connection with the contract. 
GovernlJlcnt's policy is not to permit 
any clandestine or inegular payments 
in contracts. Any breach of this policy 
by anyone will be most severely dealt 
with. 

The report is one more link in the 
chain of denigration and do.tabili18tion 
of our political .,atem. Go,emmeDt 
and tbe people are determined to defeat 
this lini.ter 4e8110 witb all their 
mipt.h 

If any evidence il produced involviol 
vlolatioos of the law, the matter win be 
thoroupl, investipted aDd tbe lun", 
whoever tbe, ma, be, puniabed. 
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DISCUSSION ON THE REPORTED 
ANNOUNCEMENT ON THE 
SWEDISH STATE RADIO CONCER. 
NING THE ACQUISITION OF GUNS 
BY THE INDIAN ARMY FROM 

BOFORS OF SWED~N 

(Interruptions) 
[Engllsh1 

MR. SPEAKER: Order, Order, 

[ Translation) 

Let me do my job, you may please do 
yours. You continue to speak. 

[E",lfsh] 

AN RON. MEMBER: Is this ~ 
ssioo under Rule 193 1 

MR. SPFAKER . YL.S. 

SHRI C. MADHAV REDJI: Sir,. jOlt 
now we beard the H lenltLt {If the boo. 
Defence l'vllnlstcr on tbe Defence deal rcla-
ung to the purchase 01 80fors typo field 
gUDS from Sweden. He has given a lot of 
details. These details bave already been 
published in tbe papers. I do not want to 
go 10to all these details because we aro not 
supposed to know aU these things. Even 
if I have to say, I have to say this baled on 
the newspaper reports. But 1 s.nOUll, 
take exception to ce"tam new Hems wbicla 
appeared in the papers regardmg the deli .... 
rations of the Congre~s (1) Workiq 
Committee .....• 

THE MINISTER OF PARLIA- (lnterruplioe/)) 
MENTARY AFFAIRS A~D MINISTER 
OF FOO AND ClVIL SUPPlES lSHRI MR. SPEAKER : If thoy uo 
H. K. L. BHAGAT): Sir, I just want to relevant ..•...... 
say •••.•• 

MR. SPEAKER : Do you want to say 
something '1 

SHQ.I H K. L. BHAGAT: I want ~o 
make a submission, Sir. that the time of 
this debate may be fixed at 2 hours. It may 
start riabt now. 

MR. SPEAKER: 1 tbank, two-and' a-
half bours I win give. Mr. C. Madhav 
Reddi will start. Please be within yC'ur time 
always. I have got other business also. 

SURI C. MADHA V REDDI (Adilabad) : 
Wbat is tbe time fixed for tbis '1 

[Translation] 

Please, sitdown. I shall see wbat is it. 

[English] 

SOME HON. MEMBERS: Why they 
are so much afraid '1 

(Inter ruplion,) 

MR. SPEAKER: Don't be hasty in 
your decision. It 18 I who helve to decide 
whether this irrelevant talk or it Pertains 
to .. o.o. 

(In t"rllptio"s) 

MR. SPEAKER 
bourse 

Two-and-a-half MR.. SPEAKER : Let me see it. How 

SHRI C MADHA V REDDI : But what 
is the time fixed for each speaker? 

Mr. SPEAKER: I Will aive you time. 
You will have 15 minutes because you are 
the opener. Tile, I will live according to 
the strength of tbe party. 

SHRI C. MADHAV RBDDI : Mr. 
Speaker. Sir. we do not have the benefit 
of •••••• 

can you jump to conclusioDs '1 I have to 
see. 

SHRI VILAS MUTTEMW;\tl <Cbimur): 
It is based on racts .•• 0.' •• 

(Interruptions) 

MR. SPEAKER: I will see to it. I 
am not discussing with you. Mr. 
Muttemwar, you please listen. Let me 
del:ide what it is. I will see what it is. 

( JII'e,,,,,titHI,) 
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[rr..,I:lIIoII'] 

MK. SPEAKER: Pltasc sit down. 

[ElIgli~h] 

SHRI C. MADHA V REDOI: I was 
referring to the newspaper reports .•••• 

MR. SPEAKER : Mr. Madhav Reddi t 

I will like you to be releva~t to the facts. 

( I"terruptlons) 

SHRI C. MADHAV aaool: 1 was 
onl, referring to newspaper reports as to 
what actually happened in the Working 
Committee; whether it is relevant to discuss 
ttle dchb~rations of the Working Committee 
Jaere ..••.• 

( '"terruptions) 

MR. SPEAKER : You don't talk. I 
am not ask ins YOU •••••• 

(lnt,rruptio n~) 

SURl H. K L. BHAGAT : Sir, I make 
a submission •.•... **(lnterrup.ions) 

MR. SPEAKER : Mr. Minister will 
you please take your seat '? ~ ou a~so take 
your seat. I am not al1owlOl hlm nor 
,OU ••.•• Please sit down. (CllretrllPtiolla)** 

[Trtlllslation] 

MR. SPEAKER : Are you taking your 
Iellt or Dot? Plealc sit down. 

(English] 

The party Working Committee and all 
tho. tbiols are not d iscuased on the" lOOr 
of the House. 

( Inte,,,,ptiDns) 

MR. SPEAKBR : I have aUowed 
neither yours nor theirs ...•••..• 

(Interruption ) 

MR. SPEAKER : I did Dot allow that ..• 

(I" ""U"/o,,,) 
PROF. MADHU DANDAVATB (Raja. 

pur) : Sir t I am on a Point 01 order. 
(Interr"ptlons) Just now, the hOD. Minis'er 
has referred to somethiol .••••• 

MR. SPEAKER : He bas not been alia.. 
wed, Sir, for your kind information. I have 
not allowed him No qUestion. Without 
my permission, how can he say? I .bave 
not given him permission at all. No. 
Nothing doing. 

(JnterruJ1tion~)** 

SHRI C MADHAV REDDI : Just now, 
in his statement, the hon. Minister bas 
referred to forces of destabilia8tion. 
(Interruptlo",,) This is the subject.matter 
which I was referring to ... «I"terruptlonl) 

MR SPEAKER : I am Dot ojectinl to 
that. 

PROF. MADHU DANDAVTB You 
are very kind, Sir. Thank you. 

• SHRI C. MADHAY REDDI: Whill 
talking about forces of destabilisation, he 
has been saying that (orccs outside the 
conntry and inside the country are desta-
bilisiDI the co un try ••.••• 

( Illterr"Ptlons) 

MR. SPEAKER : Order t order. 

SHRI C. MADHAV REDDI: If there 
are any such forces which are out to delta-
bi1isc this country, we have the riabt to 
know what are tbose forces. 

MR. SPEAKER: What are You doms' 

[ T,oll,lGtioll] 

It is Dot lood OD ,our part, 

[En, II,"] 

Do Dot Interrupt. 
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lUl\I C. ¥ADSA V RBDOI : ,ir, it is 
8 very tedQ\lI QlaUer. 

ll"t,rruJltio"s) 
[r"","t.l 

MR. SPEAKBR: Who told you that it 
is being done. Sit down. 

[B",''''h] 
THE MINISTER OF STATE OF THE 

MINISTllY OF SURrACE 1RANSPORT 
(SHRI RAJESH PILOT) : Sir, if be yields 
for a minute .....• 

Mil. SPEAKER: No. Not allowed. I 
am not allowing. 

SHRI C. MADHAV REDDI : As I was 
saying, it is a very sarious matter •••••• 

( In terrup tiD"') 

[T'II11,ltltions] 

MR. SPEAKER What is the use 
of doing so 'l 

[E"gll.sh] 
SHRI C. MADHAV RDDI: Wben it 

is said tbat forces inside and outside coun-
try ar" out to destabilise the country and 
are threalening the integrity of tbe country, 
tben tbe House is witbin its rigbts to know 
as to what are tbose rorces and what are 
tbose forces which are also inside the coun-
try. In tbe same context, the Opposition 
Parties' role in tbis House and outside is 
beiDI connected In what way he Opposi-
tion Parties are concerned with forces of 
destabilisatioo, we want to know. We 
would allo like to know, if there are any 
lOeb forces, whether it is r.gbt to keep tbem 
ceBcealed and then generally accuse every· 
body. 

[r,.,.,.' loll] 
We have started to feel tbat the 

OovernmeQt bas lot a habit to treal right 
and wronl in tbe same manner. You will 
say •..••• 

THB PlUMB M1NINTSR (SHlU 
aAJJV GANDHI) : If I IDa), jptetrupt, tllif 

is precisely our complaint on tlao ~...., 

that are beiDg laid on the Government. If 
you ma te tbe cbarge precise and toll UI 
what tbe cbarge is, we will answer it. 

[Translation] 

You say only this much that we treat 
riabt aad wrong in the lame maDa .. t but 
you do not spell out the charles. 

SHRI C. MADRA V REDO] : We bay. 
s,elt out 80 many charges, but we did .. 
get reply to anyone of them. I dQ ~ 
want to repeat them here once alaiR. 

(Interruption, ) 

[English] 

SUR I RAJIV GANDHI : No ..... 
charge has been made yet. We are Dot 
aware of any specific cbarge that llat"CD 
made either in the newspapers or have .. 
the Opposition. No avidence bas be. 
shown. Nothing bas been given to .. . 
which we can really answer to. All .... . 
bas been said is that Government it 
corrupt. Tbat is not a question which can 
be answered like that. 

U"terruplioll' ) 

SURI C. MADnA V RBDDI: Tbe 
contention of the Prime Minister is that 
our charges ba ~e not been very ipecifiG. 
Now, it is my contention that tbeir ch8l'l' 
is also not specific at all because he "Yit 
"I am telling you tbis; if. the cap 
fits you allrigbt, you may wear it". Is that 
the c barge 'l They are charglDg the entire 
Opposition with one accusation that they 
are Dot making any specific alleaation. 

( Interruption,) 

MR. SPEAKER: Order, order. 

SHill C. MADUA" REDO! : The bOD. 
Prime Minister bas been calling meetiD .. 
witn Opposition leaders on very important 
matters. 

So far several meetings had been beld 
in the past. What prevented him &om 
eaUina another meetinl earlier this mouth 
to discuss the Fairfax or any other deal, 
Why did he not do it ? 

(1.'.".,,.) 
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.. MR. SPEAKER. : Now be will live hi' 
repl,. ,tbln.. do not move if you lay 
Blain and aaain. It is not the way. 

(I",~""ptio,,s ) 

SHIll C. MADHAV REDDI: At one 
stale we said tnat the files pertaining to 
these matters can be given to Mr. Speaker 
and he can call tbe seiected leaders of the 
OpOOlition and dis,uss with them. Why 
aboulel he Dot do it? Even now you can 
do it. -Even now I am giving this sUlles-
tion. Let the fi1es pertaining to all tbe 
Defence deals adout which there certain 
doubts and about which reports are comina 
in the newspapers be placed before the 
Speaker. 

SIIR1 H. K L. BHAGAT: May I ten 
tbe Ron. Member that I want to brinl to 
bit . notice ..... .( Illter ",plions) . .•.•. I am 
.Yin. you tbe facts, tbe information. You 
miaht, Mr. Madbav Reddi, first ask your 
celleape ..... . 

MR. SPEAKER: Have you got my 
permlasion" Are you on a point of 
order , 

SBRI H. K. L. BHAGAT : I am livinl 
some infonnation Sir. 

[Tr ... ,.,iDn] 

Mil. SPEAKER: You will get cb~nce 
I sballlive you time. 

(I"t,rruptio,u) 

M& SPEAKER: Madbavji, if YOIl want 
information, 1 ..•..• 

SHIll H K. L. BHAGAT : Now I 
op17 wish to bring it to bis notice, I.would 
DOt have said it normally, but let hun ask 
hit own colleague in tbe Rajya Sabha wbe-
ther 1 did informallY sound bim about the 
___ "lilY of tbeir mc=etiDI with the Prime 
Yiltister or not 08 15th morDina. They 
.M. don" call u. for tbe time beinl, and 
$&I i, ma, advice, be said. 1 waDt to tell 
bilD tbil. 

SURI s. lAIPAL REDDY ( .. abbbb. 
napr) : I am on a point of order Sli. 

MR. SPEAKER. : What is yo .... ,.~ 
or order? 

SHRI S. JAIPAL R.EDDY: In the 
House you cannot refer to tbe i~~Q)8l 
cosuJtationl with members of the other 
House. .. . . . (In'e'frapltoll&) 

MR. SPEAKER'! Look bere, I ddD't 
uphold his point of order either. Because 
no private conversation witb tbe Upper 
House or any Member from the Upper 
House will be quoted bere •• • (I.,.r,.,IoIII) 

PROF. MADHU DANDAVATB: 
Today is tbe day of expunction of bis 
remarks Sir; 

SHRI C. MADHAV REDDI : Sir, tbe 
Opposition is being accused. But 10 far, the 
Government bal nc,t pointed out where we 
have done anytbing wrona. In the matter 
of Fairfax, it is not our responsibility ••• 

{I" terrupt iDlI,) 

[ Trllll,ltItltJII} 

MR. SPEAKBR. 
reply will yeu live ? 

[E", lisll] 

J ost listen, what 

SHRI C. MADHAV REnD I : In t.be 
matter of Defence deal, Mr. Viabwanatb 
Pratap Sinlb set up a committee to ioqun 
ioto it and all tbat appeared-- in tbe Pr_. 
Now in the matter of tbi. Bofor deal' it is 
the Swedish Radio wbich broadcast tbia. 
news. When tbo whole thiDI comes out. 
certa in1y we are concerned and we would 
like to know wha t is tb~ trutb. Wh,. it 
wrong in asking the Government to place 
the facts before the House? Wby are you 
sby of placing tbe facts before the HOUle ., 

MR. SPBAKER: No problem Sir. 

SHRI C. MADHAV REDDI: So, we 
charle the Government tbat they are bidinl 
se¥eral tbin .. wbicb tbisllo"." ia eotitLsd 
to bow. 
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SHRI HAROOBHAI MBHTA (Ahmed.-
bad) : It i. a matter or Ireat pity that the 
Opposition parties in this House have DO 
other source left with for attacking tbe 
OO¥eroment, except •••.•• (1"'err,,ptfDI,,) 

Sir, I was saying that it is really a 
pitiful situation tbat the Opposition wbich 
claims to be so eminently equipped had 
to rcsort to a foreign broadcast emanatiD. 
from a priva te .ource in an Buropean 
country in order to mount an attack on 
our Government. But let it be clearly 
understood tbat this is not aD attack on 
either tbe Prime Minister ot Defence 
Minister or Government alone but it il a 
part of the world conspiracy to attack ••• 
(lnt,rruptlons) 

[ T'tlnsltJtlon] 

MR. SPEAKBR : I shall bave to do 
sometbing for you. You put your view. 
point before the House, and be wiU expro3s 
bis views 

(1 nterrllptionl) 

[English] 

SHRI HAROOBHAI MEHTA: It IS 
not a matter of coincidence merely that 
out of six nations which appealed for 
accept ance of dis .. armament proposal and 
for world peace alongwith our late Prime 
Minister Indira Gandhi two Prime Ministen 
have been killed-one Madam Indira 
Gandhi of our countrY and another 
Swedish Prime Minister J Olof Palme and 
this report is also emanating from tha t 
country where vested interests have been 
successful in killing the Prime Minister for 
the only fault that be was supportinl tbe 
peace not only of India but also ••• (lnterrllp-
,lDn,) 

MR. SPBAKER : Order. Order. 

SHill HAROOBHAI MEHTA: I am 
extremely sorry that Opposition is Dot able 
to rely even on a statcmcnt .•• (lnl."""'_ .. ) 
ThOio who are lawYers would aaree that a 
time declaration would be very relevant 
but our OppolitioD is not ready to reI, on 
the statement mado by Swedish Prime 
:.I.lIter to our Prilr'c YiDiater, ... e1't 

tbat it bad been effectivelY cODve,ed to'" 
firms deaUDI in arms with India that DO 
IOrt of COIDmillion or cJaodeltiae lnarl' 
INDt would be tolerated. Not 0DlJ dIU 
DO ct'mmillioD would be paid but ., 
Goyernmeot also asted-tbem to r ... 
the price aad tbe price was .eel...., 
reduced and it was conveyed to them dtaC 
any .011 to make payment by way 01 
cOmmtlllOn or otbcnrile-wlle .... 
clandestine or open-would dilquali" 
tbole dealing in arma with our co,,", .. 
Witb that 1JIItIerstaodioi made clearl, •• 
only to the private firm concerned thr .... 
the Swedish OOYerameot and ro-codralc. 
back by Swedish Prime Minister to our 
Prime Minister wby thou]d Opposition not 
rely on our Government and prefer to reI, 
on a Swedish broadcast , 

Sir, look at it. I have careful., lODe 
through the report and the Swedish 
broadcast is based on some report tiled 
from New Delhi. A HODI K.ona reporter 
of the broadcasting company Blea a report 
from New Delhi and tbat is broadcast ... 
our friends sa, that it is a fine iostrumeat 
in th. grillinl mill alainst the Oovemmca&. 

Sir, all of us are aware whether it iI 
Fairfax or anything also that an tbeae 
tbinp are a part of a great cODsPincr 
emanatilll from West because you •• 
aware th~t our countrY is leadina tile tIainI 
world movement. There are ... 
imperialist forc. over.al wbo think lbat 
India by leading tbird world countries in 
peace movement is banniol tboil' financial 
and imperialist interest'- They want to 
dump their arms in foreign countries. 1bey 
want to see that nco-colonialism succeeds 
in third wodd countries. They want to 
establish new market. ill third world 
countries and any peace movement il 
bound to defeat the imperialist Dlanoeu'ffO. 
India bal the proud place of feadiDI the 
third world co untries and it is, ther~ore, 
that they do Dot want to see India .taIM .... 
ed and strengthened. Afterall India bat 
chosen an independent COOlse of ecollOlDlc 
development and that is exactly what 
worries them aDd, thereforo, if anytlaiol 
comes in their hand tbey will tr1 to do-
stabilise IQdia. 

I know there are ma ny forces "-
workios in Lbo OgpoaitkMl wbo are DOt 



19 Disc. on : Acq"bltfo" 
of GUIll from Bofors 

APRIL 20, 1987 Dllc. "" : AequllltlD" 20 
01 GUlIS from Bolon 

[Sbri Haroobhai Mehta] 

quite sympathetic to the continuance of 
Congress party but nevertheless tbey also 
share one thing that India should econo-
mi~lIy and independently develop i that 
India should also wage war against neo--
colonialism manoeuvres; tbat we should 
lead the struggle of third world countries; 
that we should stand by peace movement 
in the world and that we should also work 
fot' world withoht war. Tbey know that 
thero is no otber party which can take tbe 
place of Congress party today. Today, in 
what political situation tbey are placed ? 

(Interruptions) 

MR. SPAKER : I can't stop ..• 

(Interruption,) 

SHRI HAttOOBHAI MEHTA; The 
dark forces are working in the co1)ntry. I 
'know several communist friends have also 
wamed the country against the dark forces 
active .. our country in order to help the 
vested interests. Even outside forces are 
woddlll against India. Inside also there 
are some forces who are workin. agaJDst 
India. They want to divide the popula-
tion. We know what happens in Punjab. 
We know what happens in Qujarat. We 
taow wbat happens in Meerut. Bverything 
has liob to conspiracy ..• (Inlerruplloru) 

MIl. SPBAKBR : Order, order. Punjab 
is not unparliamentary. 

(IraterruptlD'II) 

SHRI HAROOBHAI MEHTA: .•• and 
create a situation in India so that people 
arc divided. One the one hand, they 
CIlcoUfate the religious and ether 
l&rultles and on tbe other hand, try to 
eDsure that the Prime Minister and his 
Government are denigrated. 

(l"terrllPtiINIl) 

MR. SPEAKER. : Order, order. 

(1 """",,.,.,) 

SHR.I HAROOBHAI MEHT A : After 
all, they know that tbe Prime Minister bal 
becn elected by tho people. 

SURI SOMNATH CHATTBRJEE 
(Bolpur) : Why not of West Bensal 
election. 

SHRI HAROOBHAI MEHTA: West 
Benlal is pot India ; Calcutta is not India. 
Tberefore. once they know tbat if tbis 
party is dastabilised. Government is 
destabilised. Tbe only way tbey can do 
is to character assasSinate. Charact er 
assassination is the only game which tbe 
Opposition knows. I remind tbe Opposi. 
tion that 1t is not merely a Congress 
Member saying. But the Chief Minister-
my learned friend Mr. Somnatb Cbatterjee 
will kind listen-of West Bengal has said : 
1here is no alternative to PrIme Minister 
Rajiv Gandbi today. Tha t is the situation. 

(Interruptions) 

[Translation] 

MR. SPEAKER : What are you doing ~ 

(Interruptions) 

[English] 

SHill HAROOBHAI MEHTA: I am 
sute that be must not have been paid a 
commilSion. 

MR.. SPEAKER: Order, order. Why 
do you waste the time of tbe House. 

(lraterrllptiD", ) 

SHR) HAIlOOBHAI MEHTA: Know-
ina fully we)), will tbe Communist friends 
assure me that in the absence of the 
Congress Party or tbis Government getting 
dOltablished, are tbey able to take over 
India '1 «I"terruptlons) 

Today tbe situation is such that 
communal forces are areally involved in 
India. They know that tbe only alterna-
tive to ConIl'CI\ will not be either 
Leftists or any other party but only chaos. 
mere chao. Therefore, character aslaslina-
tion it tile ioatrumeatality ••• (lat.".,Ifoa,) 
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Our Minister concerned bas already 
given the facts. The Government has not 
encouraged commission. It has not paid 
commission to anybody. It had made 
it a condition to tbe suppliers that no 
commission shall be paid . •• (Interruptions) 
Minister has also assured . • (Interruptions). 
I tberefore submit that the deeper game 
has to be realised. My fr iends on the 
Opposition will be serving the interests of 
the country if they just realise the deeper 
game. It is to destabhse the Government 
in this country. It is to forment trouble 
in the country and then prepare to just 
have an economic or psychological take-
over of the countrY, as they did or what 
they are trying to do, either it is Nicaragua 
or Guatem~la or Korea or Sri Lanka or 
Bangladec;h. We have seen, on the one 
band, Pakistan is being supplied very 
sophisticated arms 10 order to embarrass 
India. On the other hand, econ\)mic 
troubles are being formeoted. Also, 
communal and linguistic divisions are 
sought to be created. 

We have also to giVe attention to the 
operation Brahmaputra-that was exposed 
in our country-in order to destabilise the 
country. The game is still further ('n. If 
we do not realise the game and we just go 
on by tbe distorted facts only. I think, we 
wHi be dlsserving the bistory. The history 
will not pardon us. Our freedom struggle 
will be in peril if we are not realising this 
game of tbose who want to destroy tbe 
unity and integrity of our country. 

SHRI SOMNATH CHA.TTERJEB 
(Bolpur) : Mr. Speaker Sir, my friend from 
the ruling party has, for obvious reasons, 
avoided tbe real issue in this debate, when 
be spoke on everything els.e except the 
question of this charge wb~ch has been 
made by a foreign source. Su, the whole 
issue bas come to tbe open because .of 
certain brnadcast made by the Swedish 
State RadiO and 

AN HON. MEMBER.: It is not state-
owned. It is a private aleney. 

SPEAKER: You can make it MR.. 
clear later. 

(1II"".tloll,) 

SHRI SOMNATH CHATTBRJBB: 
Sir J the aUeaa tion was, as i t appeared in 
the press, that a bribe to the ollteol of 
32 million kronors has been paid by tho 
Bofors and that it was a bribe and Dot a 
commission .•• 

(Interruptions) 

SHR.I VILAS MUTTEMWAR: Is that 
from the Indian Express "l 

SHRI S. JAIPAL REDDY: NO. It is 
from your own Hindusta. time._ 

SHRI SOMNATH CHATTERJBE: Sir 
Jet me quote it: 

·'It was alleged in a Swedish Radio 
broadcast that bribes had been paid by 
the Bofors to some senior rulinl party 
members and top officials of the 
Government of India to clinch the 
deal ... 

Sir the bon. Minister for Defence bal 
not referred to any inquirY with reprd to 
this aUega lion. And we cannot but notice 
the difference between the reaction of the 
Government on this occasion and their 
reaction 00 the earlier occasion when tho 
que stion of submarine deal came up. Then. 
even we had to plead for a statement ftom 
tbe Government. At that time, tho tar&et 
of the atta.etc was not the opposition but 
Sbri V. P. Singh. Today we find tbat 
beca use the tenure of the Prime Minister as 
the Defence Minister was tbe period 
involved in this deal, immediately tbere il 
this lengthy resolution coming from the 
Working Committee followed by today', 
~uo motu statement. The whole object is 
now to divert the attention of the peoplo 
of this country from the issues involved ••• 
(1 ntelruptiolls) 

. 
The common method or the .... 

operandi adopted, as we had seen prior to 
Emergency also, is to divert peoples 
attention by making all aorts of loud 
noises regarding destabilisatioD, etc. 
(I"terruptions) 

It is a matter of very serious CODCcm 
that one after tbe other, cbaraes of 
corruption and bribery are bt:in& .... 
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against the Government. These charges
are not made by us. They are emanating
from foreign sources, coming from countries
with which this Government is having arms
deals for purchase of arms. These charges
are not made by the opposition,

<Interruptions)

[Trans la tion]

MR. SPEAKi:R : You will get time to
give reply. Your Members will speak
after this.' He will give reply.

[English]

This is not a wordy duel here.
Basbeer- your man will be speaking
Let him have his say and you may
the charges.

Mr.
nert.
rebut

SHRI SOMNATH CHATTERJEE:
These are· charges emanating from different
sources, even outside sources. First, there
was the allegation about the Fairfax
affair. What was it about? It was to
ascertain some information about foreign
holdings of some Indians of N. R. origin
in Swiss Banks. Now this was such a
serious matter and we had welcomed the
decision of the Government of India, of
the then Defence Minister Shri V. P. Singh
tha t an inquiry should be held and the
people concerned should be brought 10
book. But later on it appeared that some
agency has been selected, then what was
the reaction of the Government? We have
found, to take the matter out of the
Parliament ..•

MR. SPEAKER: That we have already
discussed.

SHRI SOMNATH
Sir, I am just giving
ground.

CHATTERJEE :
necessary back-

It. is a part of the something which is
going on.

THE MINISTER OF STATE OF THE
MINISTR Y OF CIVIL AV lA TION (SHRI
JAGDISH TYTLERl: You wasted two
days on that. Shri Somnath Chatterjee :

Disc. on : Acquisition
of Guns from Bofors

Sir, to avoid an Inquiry by the Parliame
it has appointed a Commission. It
soon followed by the disclosure whi
came, about the German Submarine deal
There it appears that the then Minister
Defence thought it to be very seriOll
matter allegedly going against the GOVenI>

ment's policy of not giving· commission a.
therefore he himself directed an Inquiry bJ
the Departmental Committee. althoup.:
we wanted a Parliamentary probe.

Now, Sir, when much more seri
charges have been made of greater amount:
being involved or ruling party leaders are
being involved - we do not know tb·
names-the officials are being involv,
then what is the reaction of this Gov
ment? No promise of any Inquiry,
Parliament is not taken into corfiden
What is the good of saying that t
Government bas been dealing wirh .
directly? One thing which struck
5ir-it is a very serious difficulty=
believe the resolution shows that they
a ISO very much concerned, let (bci
, embers behave accordingly When I
was listening to Mr. Pant's statemcDl
ca)efully. it seemed the Government WII
very conscious and very keen to tell the
other parties-the suppliers-ard even tbe
Government's of those countries, "No
commission agent, no middlemen". WI1J
this question at all came up during tbe
discussion between our Prime Minister a
the Swedish Prime Minister, I would Ii
10 know; What was the occassion?
that was a settled policy of the GOVI

ment of India, why suddenly our Pri
Minister volunteered, don't pay
commission? Don't pay any bribe
anybody. There should not be
middlemen." This is very strange.

SHRI RAJIV GANDHI: Because
have asked a specific question. I think il
better to clarify it immediately.

The point came up because the i:
was raised by the Swedish Prime MiDisi
who said that they were interested
India buy their guns. J said that (J)'
guns must be technically acceptable
superior to all the other weapons. (2)
said that the cost must be less than
quoted by the competitors and (3) I
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Ibatif you want any involvement at my
level,you must guarantee to me. That
meansI must get a firm answer from the
PrimeMinister of Sweden that no middle
lienare involved. We have been taking
Ibisup.

(Interruptions)

Let me finish. It has been taken up at
Ibe official level whenever dealings have
,"0 taking place. It has been taken up
., junior Ministers wherever they have been
ilyolvedthat this should not take place.

But when I was sought to be involved
ill a particular process and it is not only
PrimeMinister Olof Palme who has said
Ibis, Mrs Thatcher, President Mitterrand,
all sorts of Heads of State do raise the
question of deals that their Government are.
doingwith our Government and 1 make
it clear on every occassi on that this is one
ofthe conditions that there must be-that
there can be-no middlemen or agents
involved in such dealings. And 1 got
onfirmation back from Prime Minister
Palme that tbere would be no middlemen or
agents involved. It is on {bat basis that
tbis exercise was done.

We have to take somebody's word as
thruth and when a Prime Minister of a
country assures us after having gone into
in great depth with the company that was
involved that there are no middle agents
and thete will be no middle agents
involved, then we have to accept some-
body's word. And like Pantji has said
now,you show us any evidence, we do not
want proof. We will bring the proof.
You show us any evidence that there has
been involvement of middlemen, of pay-offs
or of bribes or of commissions, we will
take action and we will see tbat nobody
bowever high-up is allowed to go free.

( Interruptions)

MR. SPEAKER: Order. Order.

SHRI BASUDEB ACHARIA
(Bankura) : That is why we have said there
should be a Parliamentary Inquiry.

SHRI SOMONATH CHATTERJEE:
Fortuoateb' every intervention by the

Prime Minister helps us. Here also it has
helped us. Therefore, I would like to
know from this Governn ent ; 'Did the
Prime Minister have suspicion, or any
basis or even a thinking that there was
going to be a middleman or payment of
commission ...

MR. SPEAKER: Order, order. Order
please.

(Interruptions)

SHRI SOMNATH CHATTRJEE: I
believe, I know it is a very August office
that he is holding, Sir. Naturally, in the
deliberations between the Prime Ministers,
I do not know what transpires. But if
tbere was nothing, no suspicion, if the
policy was: 'No middlemen, no commis-
sion', how is it that suddenly a point, an
issue is being discussed at the 'highest
level between two Governments, i.e. that
this question would come up '? This
requires an explanation.

The Prime Minister just now said:
'Give us sorue evidence, but no proof,
Proof we shall give.' Sir, 1 do not know,
in my bumble capacity, the difference
between evidence and proof. We do. not
know what is proof and what is evidence.

([ nterruptionst

AN HON. MEMBER: Give us proof;
we will give you evidence.

SHRI RAJIV GANDHI: If you give
us the proof, it is even better. But I gave
you a little more leeway. You just give
us some evidence, and we will work on it.
Give us some direction to go on. To the
best of our knowledge, there is no agent
involved. We have been assured by the
company, we have been assured by th:
Swedish Gcvernment that there is no
agent who has been involved. We have
got a telex from the Swedish Government
saying that they had checked up; and on
the basis of that, they have said so. Now,
if you say there is .something , even if the
newspapers say tbat there is something, if
the Swedish Radio says there is something,
for Heaven's sake tell us tbe direction is,
in which we should look. We cannot
paint everyone with a brush, without even
knowing what colour we are painting.
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SHRI SOMNA fH CHATTERJEE: I 
believe that by evidence, the Prime Minister 
means charges. (Interruptions) I ba ve 
Doted down his intervention. He said : 
'Make the charge.' How do we make the 
cbarge '1 (Interruptians) Sir, this is Dot tbe 
way_ (Interruptions) 

MR. SPEAKER: Order, order. Now 
lhe Defence Minister. (Interruptions) 

[r,.nsf"tion] 
MR. SPEAKER: What are you 

doing '1 

( Inte"uptions) 

[English] 

THE MINISTER OF DEFENCE 
(SHltI K. C. PANT): May I ask a 
question of Mr. Chatterjee: Would be like 
us to privide the cbarges also to him '1 
(l"terrllptio,n) 

SHRI SOMNATH CHATTERJEE: I 
know this Go\'ernment has lost all sense of 
thinking also. They have no capacity even 
to think coherently. (Interruptions) Why 
have they come to make the statement 
today, on the basis of a newspaper report? 
(Iliterruptlons) I do not know. Wby did 
the Government do it '1 (Interruptions) 

THE MIKISTER OF COMMUNICA. 
TIONS (SHRI ARJUN SINGH): I would 
like to draw tbe attention of tbe bOD. 
Spea ker to what bas been said bere by the 
bon. Member from tbe Opposition: He 
takes objection to the Government making 
a Itatement suo motu. He says he bas 
DO charge. Then what is tbe debate 
about'7 I think we should not waste the 
time 01 the Parliament. 

SHRI SOMNATH CHATTERJEE: 
EyeD tbe senior Ministen' capacity to 
understand has been lost. 

[Tr"",lG,lon] 

MR. SPBAKBR : Order, Order. You 
may please sit dow'l. When Bhanu ji lets 
iaitated too much, everytbiol lets upset. 
#.s it is. there is a lot 01 beat outside also. 
Chatterjee Sahib, please apeak aDd 
cooclude. 

DI't. '" : .AcqU"i,,,,,, 2 8 
0/ Gun, from &/0" 

SMRI SOMNATH CHATTBRJEB: 
Conclude, how CZ I bave spokeD for 3 
minutes only. 

[English] 

MR. SPEAKER: Order •.•••• sit down. 

SHRI SOMNATH CHATTERJEE: 
Sir, we are being told every day, to behave. 
VVhy don" they bebave CZ 

MR. SPEAKER : That is what I am 
tlying to tell them. 

SHRI SOMNATH CHATIERJEE : We 
cannot complete even ono 6entence. Is 
this matter serious or not? If it was not 
considered serious, wby bas Government 
come'1 (Interruption,) Government has 
reacted on the basis of 9-hat appeared in 
newspapers. (Intel rupllons) 

MR. SPEAKER: It is aU right. Yes, 
Mr. Chatterjee. 

SHRI SOMNATH CHATTERJEE: 
They are trying to say wbat tbey have 
done. They say there is action only 
between the Governments. There was no 
middleman, there was 00 agent. 

MR. SPEAKER : This hal been 
repeated now. Put up some new polot. 

SHRI SOMr-.ATH CHATTERJEE: Sir, 
allow me to formulate my point. 

(lliterrllPtionl) 

MR. SPEAKER: Order please. 

(Interruptloll' ) 

SHRI SOMNATH C.tlATTERJBB : We 
caonot complete one sentence in tbis 
House on any vital matter. (InterruptlOll') 

[Blndl] 

[ Transllltioll] 

MR.. SPBAKEll : You please do not 
Interrupt. 
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SHRl SOMNATH CHATTElUBB: We 
cannot complete eyen one sentence. 
(Interruptions» Is this vital matter omot '1 

[Tr"n~llJtl.,n] 

MR. SPEAKER; You may please 
Continue. Why do you ~alk about them '1 

[EnglishJ 

SHRI SOMNATH CHATTERJEE: If 
you think that the opposition has no any-
thina. tben we shall go out. (Interruptions) 

THB MINISTER. OF HOME AFFAIRS 
(S. BUTA SINOH): In tbat case, we 
bave to provide the opposition also; 
C (lnterruplio1J&) 

SURI SOMNA TH CHA TTERIBB : 
The question of bribery does [at depend 
on baving an official commission agent or 
anY other agent. (Interruptions) Bribe is 
not paid through an official channel. 
(Interruptions) We want a proper enquiry 
into it ; we want a proper investigation 
into it. Aft~r all some agency has taken 
the responsibility. The Prime Minister 
says, give us charges. Those who have 
made allegations. you ask charges from 
them, details of the charges from them 
They have been threatened-it has appeared 
in the newspapers-not to disclose the 
names. We would like to know today 
from this lovernment what is the position 
with which we are faced '1 (I nterrllptlons) 
What are tbe foreign countries and the 
people thinking of us? Charge after charge 
of corruption and charge after charge of 
bribery is there This government Without 
trYing to place the cards before the 
House -we are disclosing facts-without 
involving the Parliament, are trying to put 
everything under the carpet. (Interruptions) 

MR. SPBAKBR : You please sit down 
Kumari Mamata Banerjee. Otherwise, I 
will aame you. Please behave properly. 

SHRI SOMNATH CHATTBR1BB: 
Now the allegation is as if forces within 
tbe country have procured the Swedish 
radio to mate this charle: this is tbe 
eha rle. Tberefore, tbey la1 there is a 

cbarge of denigration and destabillsatioD of 
our system. There is a sinister campaip 
in Mr. Pant', words. If a false allCiatioD 
of brlbety has beeD made accordiDl to 
them, ho~ is destabilis~tion of this country 
-involved '1 Why can't You deny that and 
prove to the people of this country tha~ 

this is a false charge, a baseless cbarao? 
(Interrllptionl) 

MR. SPEAKER : Order please. Take 
your seats. 

SHRI RAJIV GANDID: With your 
permis~ion, I thought we had categorically 
denied that. If there !s some misunder-
standjng, let me categorically deny that 
now. (Interruptions) 

SURI SAIFUDDIN CHOWDHARY: 
There should be an enquiry. 

SHRI RAJIV GANDHI: What we 
have said very clearly, let me just reiterate 
what we have said. (Interruptions) 

It is not a mere statement. What I 
am saying is we were 'Very categorical. 
Before we went into this exerci,e, we made 
it clear tbat no payments were to be mad! 
other than what were in tbe normal 
contract of the company, which is tbroup 
open and declared channels. 

( InterrllptiDn~) 

Alxolutely nothing should be paid to 
any agent or a middle man openly or 
clandestinely both. and Ihal is wbat we 
stated. 

(Int errup tions) 

PROP. MOHU DANOAVATB: For 
clandestine payment, you don't need in 
permission at all. 

SHRI RAIIV GANDHI: We said we 
want to make sure tbat it is not beina 
made. We were given such an assurance 
by the Swedish Government; and it was 
only on that basis tbat we moved. Today, 
let me categorically say is that if aD, 
evidence is made available to us that an, 
payment has been, we will take actioD of 
the severest kind to bring tba t man to 
book. 
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DR. V. VBNKATBSR (lColar): If it 
is 10, let us order a probe. (1",.,,,,,,,_) 

MIt. SPEAKER.: I will name 'au, 
Mr. latasa Reddy. because you are uu-
decessarily disturbinl the House all tbe 
lime. 

(lnterr",'ionl) 

12.00 Ian. 

SHRI SOMNATH CHATTBRJEB: 
ne credibility of tbis Government amonlSt 
the people is such that ... f Interruption,_) 

MIl. SPEAKER: I will live )'OU now 
ODe minot e mQre. 

SKRI SOMNATH CHATTERJBB: It 
is almost a zero. Therefore. unless Mr. 
Gandhi places the facts before this House, 
which includes the Oppos\lion, and unless 
the Opposition is satisfied, I am lOrrY, we 
caDDot accept tbis statement. Tbere mlY 
not be any payment, clandestine payment, 
tbrouah the official aleney. But the cbarae 
is of a clandestine paYment, payment of 
bribery. Now chal'les have come out in 
a newspaper about the utility of this lun 
also. I am not goi'll into that because 
,ou are sbowinl impatience. But tbe point 
II bow can the charge of bribery which 
appears in the records of tbe Government 
of India .• • (Interruption,) 

1be Prime Minister bas said ", have 
made it clear". How is he so certain? 
In spite of hi! anxiety that there should be 
DO payment or commission alency or 
anythiol like that bow is be certain tbat, 
nobody bas been paid any money deposited 
In tile Swis. Bank ? (I nterr"p'lonl) 

AMBON. MBMBBR : It will not come 
to dill countrY. 

Mlt. SPEAKER: Mr. Bhatia. That 
II all rlabt 1I0W. 

SHIll SOMNATH CHAnSIlJBE: 
Save J really taken ten minutes, without 
tllese interruptioDs'1 (1.',rrup,IIIII,) 

Tbc1 are now t1')''' to divide tbe 
OppotltiOD ParticI. U",.".,.",) 

MR. SPEAKBR: Guard ),our bouse 
theD. It i. okay DOW. 

MR. SPEAKBR. : His speech will not 
10 on record now. Mr. Bhatia, ten 
minutes, Mr. Bbatia. Order, order. 

(Interruption, ) 

[TraDs",itJn] 

MR. SPB"KER: You people have 
cJe4lted a Scene here. 

(Interruptio", ) 

MR. SPEAKER: Madhavji, you can 
make them understand. Pleasl make 
them understand. 

MR. SPEAKER. : Please keep quiet. 

(Interr"ptlon, ) 

MR. SPEAKER : No. if yoU do Dot 
allow tile House to function, I aball 
adjourn tbe House. Let UI 10. What il 
this farc:e '1 

(1" I"'"pllo",) 

[B",II,h] 

SHR I R. L. BHATIA (Amritsar): Mr. 
Speaker, Sir, my learned friCDd Mr. 
Somnath Chatterjee had virtually no pomt 
to make, especially so wben our Dofence 
Minister made a statement and all Uao 
doubts and all the points wbic:b were rele-
vant to the debate have been made clear to 
him. 

Sir, he hal jUlt now laid tbat we Ire 
tl'JiDa to divide tbe oppoaWon. But I 
tbink If YOU remeber hi, openiDI rlmara. 
In tbe flnt debate tbe laraet wu Mr. V. P. 
SiDlh. ADd DOW witb thi. ,tatemeDt WI 
are tryial to divert tbe att_ion or tile 
Dalloa, I. til. poiDt-dac tarllt ·of Sbll 
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v. P. Sinlh-il it an attempt to divide our 
party or Dot? I think it is clear who are 
tryiOI to divide. 

SHRI SOMANTH CHATTERJEB 
Why did you disturb me ., 

SRRI R. L. BHATIA: You laid it, 
now let me sal'. You are tryiol to disturb 
me. 

[T,Q"slll tion] 

MR SPEAKER: Somnatbji. you may 
please keep quiet. Now you may pleale 
keep quiet for a while. 

(lnt,rruptlo,u) 

MR. SPEAKER : What does it mean ., 

[&,1,,11] 

SHRt SOMNATH CHATTERJEE : 
KindlY 10 through debate of last week, 
Sir. Every time the Opposition speaks lbey 
are disturbing 

[T'ClII,lD,Io,,] 

[T, .. ,.tIM ] 

YR.. SPBAKBA: You ma, pl ... tit 
down. 

MR. SPBAKER : If they la)', ,OU mar 
allo be Itr(tol. let him alao be ItroBl, Both 
of YOD be Itronl. 

[Tr.",Ia,_l 
Mit. SPEAKBR.: You may allO be 

ItroDI. Let him also be 1tr0llle Ba •• 
control over your boumold. 

[Engll,II] 

You carry on, Mr. Bhatia. 

PROP. MADHU DANDAVATB: ThcJ 
cannot be divided. Sir. 

SHRI R. L. BHATIA: EYOD if ,ou 117, 
you cannot divido UI. 

(1."".,*,,,,, 
Mr. SPBAKBR: Mr. Cboube,. I will 

have to take action aIBinlt ,ou DeW. It II 
MR. SPBAKER : You have spokon. incorrinaible now. 

Now please let him also speak. 

(/.t,rr",tloll' ) 

MR. SPBAKER. : You do not speak. 
You do nOI speak, please. Let him .poak. 

(/IIt,rruptlons) 

[.&1111,,,] 
THE MINISTBR. OF PARLIA-

MENTARY AFFAIRS AND MINISTBR. 
OF POOD AND CIVIL SUPPLIBS (SHRI 
H. Ie. L. BHAGAT): I am appoaliol to 
all tbe Members, more so to tbo Conlfosa 
Members Dot to interrupt, please. NODe 
of you will do it. (1.""",,_1) 

SHItI SAIFUDDIN CHOWDHAR.Y: 
What il 'here to divide '! 

(1",_,,.,,10,,, I 
SHRI S. JAIPAL REDDY: We an Dot 

in tmerina. 

[T,..,IG''''''J 
MR. SPBAKBB. : I wUI se a ecrti-

Ilcte to 14ter 00. 

(1",."""I0Il,) 
[&wII,I,] 

SHRI R. L. BHA.TIA : Thero bave 
been so many ilSUe which have come Wore 
Parliament. The 6nt was Pairfu, ADd tIleD 
the payment off RI. 30 eror.. in ... 
DCfeace deal, and now tbit QUOItioD Of 
Bofon IUns. There aeemI to 1»e lOme tUtct 
of a IOGIpiracJ J comDi one after th. otlaet. 



35 Disc. till ; Aeq"'d~lo. 
0/ Ga, /rom B%" 

APRIL 20, 1987 DI$I: •• : Acqalddon 36 
0/ Gus/rom llD/or, 

[Sbri R. L. Bhaia] 

And jf you wail, so many tbinls will also 
come later. There is some kind of a 
sinister desiao to mali&n tbis Government 
by brinling such issues. 

Tatinl into consideration what our 
friends have sugested toda, with reprd to 
boror, in tbis case the issue is tbat some 
radio broadcast some news. Now, what is 
the basis of the news, nobody bas lone into 
tbat. I appeal to tbis House tbat we must 
10 into the matter. Simply because some· 
tHina appears in the press and tba t too in a 
third country with regard to our Govern-
ment, with regard to our country, should 
we take it as a gospel truhth 'l I t can be a 
sinister design also It can be wrona news 
also. But we just read it and begin to ..• 
(lllle,r.tian,) Let me speak now. I think 
you will also be given time to speak. We 
shOUld Dot base our infbrmation on such a 
flimsy thinl . .. (lnterruptiDns) Let it come 
in tbe proper shape. It only appeared day 
before yesterday. And you ba.ve demanded 
tbe debate. So tbe Governmeot is prepared 
and Government has made a statement. If 
you would have asked the Government to 
make an enquiry into the matter and then 
come before tbe House, perhaps Govern-
ment would have come with better alBU-
ments and better information. 

1he other thinl which Mr. Somnath 
Chatterjee was saying that whenever an 
iuoe comes before Parliament, they do not 
want to live time to Goyernment. Tbey 
even sa, suspend the Question Hour. And 
you must listen to tbem. If you do not 
JUten to tbeln, they briol a motion _pinst 
,oIl. But today when the Government has come wiih a st .• tement 'D" motll berore the 
Question Hour, tbey are surprised at it. 
They have on arlument. Tbey have no 
balis to say anythinl and they are just 
t"ina to say this kind of tbinl or tb~t kind 
of tbinl· 

y, IUbmi_ioD is tbat imPeriali.m and 
,*OIlialism 10 on chanliol their tBelka 
from time to time .•• (/ .. ".,10",) I am 
.. tina what ,our Jeader~ bave been aa)'ipg. 
lam DOt .,iDa lometbio. Dew. So the 
present t1aiDI which is COmiDS .. in and 
apill aad from' otber cOuDtriel about "Our 

Government .. about our defence .,stem I 
tbink it ia a new tactic of imperialism a~d 
colonialism by livinl disinformation on the 
basis of whicb we are bavin, B debate here 
and we are qaarrellinl .monl ourselves:. 
My appeal to the HOUle is tbat let them 10 
into the matter leeply because it COncerns 
not only our country bIlt also our defence 
.ystem-the latelt attack il on our defence 
system. There are so many thinls which 
we cannot disclose because we are dealinl 
with sophisticated arms and some countries 
bave a secret arrangment witb UI that what 
they suppJy to us should not be know to tbe 
public. If tbey supply to us, probably 
Pakistan can object as we do when Pakistan 
is giVen sophisticated weapons. There are 
80 many things inVolved in it. Thi. being 
the defence issue, I would requert my 
friends in the opposition that without any 
balis, without any complete information, do 
not jump at tb. conclusion and start tryinl 
to denilP'ate this Government or malian 
own Gevernment. I am surprised that 
they do not trust whatever our Prime Mini. 
ster has &aid. He said that we did not 
have any alents and this matter was made 
clear to the Government that on alent 
should be involved, no commission sbould 
be paid. And then the Prime Minister of 
a country a Iso say tbat there win be no 
agent aod that there will be DO commission. 
Now their Government bas confirmed to 
our Government that there VIas no alent 
But they do Dot believe our Prime Minilter, 
tbey do not believe tbe Prime Minister of 
tba t country and they believe only in what 
the radio bas said. 

This il their balis. Cao a Governmel1t 
work like tbis? If tbey would have been 
in tbis position, what would they have 
done" Therefore, my request to them all 
is don', believe in these hoaraays. Tbil is 
a kind of disfunction which certaiG p"'ell 
want ~o convey to them. Don', be the 
taraet. of their disfunction and Itart cry iDa 
here. Go throup tbo facti of the case 
what our Prime Mioiater has laid that there 
was no alent and we do not conlider any 
aaent, and tbat Govoromeut allo say. there 
was DO aleDt aDd DO commit.ion was paid. 
1 think they Ihould trult it. 

MR. SPEAK.BR : Prof. DaaeJavate. Teo 
miDut. lor yoa. : 
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PROF. MADHtJ DANDAVATE (Raja- PROF P. J. KURIEN (ldutki): It II 
pur) : Let me have a little more time, Sjr. not State radjo. 
We will share it amoDpt ourselves 

MR. SPEAKER : No, ten minuts. 

PROF. MADHU DANDAVATE : Sir, 
why do you say no right from the beginning? 

(Interruptions) 

Firstly, Sir, I am very happy that as 
required under rule 388, you lave the con-
sent to us to move the Resolution for 
suspension and I am glad that the Parlia-
ment.aty Mairs MlDister readily agreed 80 
tbat we could promptly start the discu-
ssion. 

I have carefulJy listened to the state .. 
ment by the Defence Minister and more 
carefully I Jistered to the intervention by 
the Prime Minister. The Prime Minister 
said that neither the press has made any 
specific allegation nor the Opposition has. 
made any specific allegation and if some 
evidence is brought forward and if It drew 
a fine distinction between the evidence and 
proof, in that case he will be prepared to 
10 into the matter and have some sort of 
a probe. Recently maDY transactions have 
takeD place and this House bas recent1y 
discussed the German dea I regarding 
submarines. and today we are ba ving this 
another deal-Swedish deal about Bofors. 
It is regardmg the field guns. He very 
catelorical1y said that he had taken a firm 
decision that DO midt'leman will be per-
mitted in all these transactions. I would 
like to raw the attention of this House and 
particularJy the a ttention of the Prime 
Minilter that woen one of my colleagues in 
the discussion the other day mentioned one 
particular agent and said is this the agent 
who is involved in that west German deal, 
it is on record-I have checked tbe record 
-the Minister of Defence said '&1 neither 
accept nor deDY"... (InterrllPtlo"s) please 
It is beyond your reach. Sir, he said, 
"I neither accept nor deny" and my 
comment was that "you have realty follo-
wed the non-aligned policy' So, it is not 
tbat. When we try to brinl f .>cward a 
lpecific 1oformation, they positively react. 
Th1& is the instance that I would like to 
live. Tbis particular affair was announced 

-first on the Swedish State Radio. 

PbOF. MANHU DANDAVATB : Yea, 
it is State radio. Check it. 

SHRI RAJIV GANDHI: Sir, I aID 
sorry I was Dot here on that day when this 
discussion took place. But if you give me 
the details which you mentioned now, 1 will 
see that follow up action is taken and if 
any impropriety is found, we will see tbat 
proper action is taken. 

PROF. MADHU DANDAVATB: VerY 
DIce. Sir, 1 am gJad that th~ mistake of 
his colleague has been rectified bY tile 
Prime Minister. First the news item appea-
red through Reuter as aD annQUDcemODt on 
the Swedish State Radio Swedish State· 
Radio made a specific allegation tbat in dais 
particular deal of the field guns, Indian 
politicians were bribed. The quantum wu 
mentioned and they said that tbey insist 
that this particular inforrr!ation was correct. 
After tbat, some contradictions calme. The 
contradiction came from the Swedish c0m-
pany, contradiction also came from the 
Icdld.D Government The Swedish State 
Radio had first made the allegation that 
bribery and corruption bad taken place. 
Allegation was specifically against the 
Indian politicians. After tbe cODtradicti4Hal 
appeared from the Bofors as well as lbe 
Government of India, the same nipt tho 
Swedish State Radio made ono more 
announcement and in the second aanouneo-
ment. after the contradictioDs by Bofon 
and by tbe Government of India, they 
reiterated the allegation and they laid : 

First, we stand by the allegations tbat 
we have made in our earlier annoncemCni. 
Second, we have the correspondence 'and 
the documents at our disposal and at tbo 
appropriate time we will be prepared to 
release that. They say that the cone8POD-
dence between those who have Ictually 
acted as middlemen and the Swill a .. is 
also there. We also got the baok codo 
numbers of tbose in whose account money 
has been kept. They further went on aiYDia 
the details. They said tbat the entiro 
~mount of bribe was Dot paid ooe inatU-
ment, but tbey were paid in four ioatal-
ments. They say "we know Itlle code 
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Dumber and tbe bank account" and tbey 
farther laid tbat the code name is 'Lotus'. 
That is what said. 

( In,.r,.""lolls) 

MR.. SPEAKER : '"Please order. 

(1IItenllPllo,,1) 

MR.. SPEAKER: Please order. 

[rr ... 'ioll] 

what is lOinS OD. You pJease sit down. 

[&wI",,] 

PROF. MADRU DANDAVATB : Sir. 
with your permission, 1 may atate tbat 
'lotul' stands for ..•.. • (lnterruptIOll$) 

Sir, wben I am speakinl, why don't you 
restrain them from interruptinl me. 

SHill C. K. JAPFAR SHAIlIBP 
(Banplore North) : Sir, I have a point of 
ord •• 

!tIR. SPBAICB& : Please sit down. No 
point or order is allowed. 

(1111,,,,,,,,,,,,,)· 
MIt. SPBldtBR : Not allowed. Mr. 

J ... Sbarief'. will you take ,our leat 
DOW , 

MIt. SPEAIC.Bll: Nothinl will 10 00 
record without mJ permiuion. 

(1"",r""I0",) • 

Ma. I.BAItBR. : We will disCUII it iD 
• proper maDDer aDd no t lik. tbil. 

·.0& recorded. 

bilC •• : .deq""l,;'" 40 
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PIlOF. MADHU DANDAVATB: Sir, 
is too late for me to learn patriotism and 
nationalism from bim. (l,.t~rrllptiD"'). Sir, 
tbese are the detaiJs because the Prime 
Minister had said neither the preIS Dor tbe 
Oppositior bas made specific alJeaatioDs. 
Now, here is the radio agency which has 
liven the amount, whicb has liven tbe 
instalment, which has said they 
have correspondence, which has said 
tbat they have documents, which hal 
Mid tbat they have lot code name Now 
aU tbese details have been available .n'd 
tbeyare extremely useful and therefore we 
can proceed. 

[TrtulslGtioll] 

MR. SPEAKER : I t is aU right. 

[English] 

SHItI RAJIV GANDHt ~ Sir, we have 
approached tbe radio company. Tbey have 
told us tbat they lot the Information from 
some correspondent in India. We traced 
tbat correspondent in India and he bas 
refused to &ive UI any documontation. 
He said he 18 not liviDI it to us. 

(Intlrruptlon, ) 

[ T,,,,,,Istloll] 

MIl. SPBAKBR: Sit down, Please sit 
dOWD. You may please keep quiet. 
(blt",.,ItHU). Those wbo have become 
very old, tbey are allO creatina distur. 
bances. 

[&I"",,] 

PR.OF, MADHU DANDAVATB: I 
have DO complaints alainst )'ou, Sir. Sir, 
another thinl is this. Now, we have tbis 
particular deal with Bofors reaardiDI the 
field IUDi. Just now I am not IOinl into 
the detail. al to what are the quality of 
the field IUDI, the raDle which was mentio-
ned il really the actual raDle of thole 
1UD1. etc. Now tbese are the details which 
the Defence Minilter will tate· eareol • 
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You have already said that he will ta Ite 
care of. But what I am concerned now is 
also the booa fides of the firm Bofors. Sir. 
it has appeared in a Dumber of interna-
tional papers. Actually, as far as Swedlsh 
Government is concerned, they have black-
listed certain countries to which arms 
should Dot be sent by any company at all 
and it would clearly appear that 
this company with which we had the 
tran.actions--the deal for field guns-had 
clandestinely c;muggled arms, field guns 
into Middle East and Iran (Interruptions) 

MR. SPEAKER: You rebut them 
when yuu speak. 

[Tralls/at;on] 

You may reJent later. 

(Interruptions) 

MR. S~EAKBR: They win give it. 

(Interruption,) 

PROF. MADHU DANDAVATE: Sir, 
the Ministers are beckling in spite of ... 

(Interruption ) 

MR. SPEAKER: I do not like. 

of Gun, from Bol"" 

they trying to deal with such • eta,.., 
when their bona fides :ue not accepted 
Prims facie '1 ( ). Sir, I do 
not want to refer to what any party .id. 
But I am concerned with what tbe Minis_ 
of Defence has said. In his Statement be 
has talked or destabilisauon, in biI 
authentic statement be hal talked ahout 
the process of destabilisatioD. Hero I want 
to tell through you the hon. HoUIC that 
any exposure of corruption in a democratio 
country does not lead to the procesa of 
destabllisation. Slf, in a democratic COUDtrJ 
like 1apan tbe Prime Minister waa involved 
in Lockheed scandal, the matter _. 
inquired into' but no country I&id and 
Indla also need not say that that win lea. 
to destabilisation. Sir, in a country lit. 
the United States of America, became ef 
the vigilant press, the entire .•• 

(Interruption,} 

SHRI BAJIV GANDHI: Here there 
is a difference The Prime MinIster here iI 
not involved in any scandal. 

PROF. MADHU DANDAVATB: Sir, 
he seems to be under tbe impression 
whenever we raised ...••• 

(Interruptions) 

[Tran.da,ioh] 

SHRI GIRDHARI LAL VYAS 
(lnterruptioru) (Bbilwara) : You may please sit down. 

PROF. MADHU DANDAVATE: Sir. MR. SPEAKER: You may pI .. 
my contention is, I am deliberatelY driving keep quiet. 
at this point. My poin t is. • • ••• 

(/1I1,rru,'1o II.) 

MR. SPEAKBR: Professor, may I 
rinl the bell now ., 

PROF. MADHU DANDAVATB: Sir, 
wha t are the bona /idll of a company with 
which they have entered into the transac-
tion ., That I want to hilblilbt and there-
fore, I say, wby was it not inquired into 
that the ("ompaoy whicb is smuglling arms 
to those countrici which are blacklisted by 
the Swedish Government itself, if tbat 
company is 10)) ina arms to them, whY are 

(1,,',rru,,10118 ) 

[EIIIli",] 

PROF. MADHU DANDAVATB: Sir, 
kindlY restrain the leader of the Youth 
Conaress ; 

What I was saying, Sir. is that Dever 
tbe Prime MlDilter or the President iI 
Involved. On everY occasion we try to 
bring any scandal here in tbe HoUlC, we 
a re told tbat actually tbis will lead to 
destabilisation and therefore. I .y tbat .... 
stabilization is not the coDleqUeDce of • .., 
eradicatien of corruption. 
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MR SPEAKER ; Rilbt, Sir. 

PROP. MADI-tU DANDAVATB: No 
real democratic country feels that. and 
we need not feel th .. t. «lllterrllptioll,). Sir, 
lift me a few minutes more, because of 
tile interruption. (bt"rruptiOlls). 

"ir, in India itself, inside our countrY. 
a number of scandals were exposed 
irrespective of the political party. 

MR. SPBAKER : It should be. 

P.,OF. M,\DRU DANDAVATE: Sir, 
in tbis COUI1try, the father of our Prime 
Minister, Mr Feroze Gandhi, was tbe 
foremost in exposing tbe Mundbra scandal 
in thit country . Sir, tbe Sirajjudin Affair was 
discussed in the House. The Defence 
Minister'. jeep scandal was broulht before 
the House. But nobody said in times of 
Pandit Ja9f-aharlal Nebru, the first Prime 
Minister, that eradicafion of cORuption 
and .campaign against corruption would 
ever lead to the de.tabliliz I tion of the 
country. (/"terruptio"s) 

Sir, in the a Fifth Lok Sabha, in close 
IUcceslion, three important corruption 
episodes come in this very House. The 
import licence scandal was there. It was 
followed by the Nalarwa la·. State Bank 
w:andal in which RB. 60 lakbs were taken 
only .hen somebody spoke on the tele-
phone, 61 am Mataji speakiol, I want RI. 
60 laths', and R 4) 60 bkbs were given. 
All this happened. Wbat is wrODS? Their 
Pinance Minister could not justify that ••• 

PROF. MADHU DANDAVATE: Is 
tbis freedom available only to that side? 
Tb~ Minister of State is makina atleptions. 
It is permissible? Of course. I do Dot 
take him seriou.l,. That is a dlfrerent 
thing. But is it permissible? (1"",,.,,,Itm,) 

SHRI S. JAIPAL REDDY : He should 
b~ named. Mr. Tewary should bo named. 

(Interruption, ) 

MR. SPEAKER: I can allow you 
wb~ your turn comei. At lbat time 1 will 
allow you. 

(lnterrllption,) 

MR. SPEAKER: Look here. Order, 
order. Wby don't You let time from me 
and bpeak. You get time 80d speak. 
There is no problem. But take your own 
time. Doo't interrupt. 

PROF. MADHU DANDAVATE: I 
am very sorry that a member of the Counci I 
of Ministers behaves like that. 

MR. SPEAKER.: Please conclude. 

PROF. MADHU DANDAVATB : Only 
one minute. You are allowinl them to 
interrupt. 

M R SPEAKER. : I bave not aJJowed 
anybody to interrupt. They are just doial 
OD 1ike this unnecessarily. 

SHRI S. JAIPAL RBDDY : You name 
THE MINISTER. OF STATE IN THE them. 

DEPARTMENT Of PUBLIC EblTBR.· 
,alIBS IN THB MINISTRY OF INDUS. MR. SPEAKER.: If they penist, I 
TaY (ROP. K. K. TEWAIlY): ••• He will name. 
i. t"ioa to build up a case which bas DO 
basi.. PROF. MADHU DANDAVBTB: I 

Mil. SPEAICER.: J am Dot allowiol 
it. 

"""t rocor4ed. 

would like to point out to you tbat very 
often throup tbe Prea, certain news items 
ba ve been picked up and on the balil of 
that, enquirY bal taken place. Fairfax 
allair was not initially taken up from the 
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Boor. In the case of one particular case, 
tbe matter came up_ Then contradiction 
was liven by the chairman of the alency. 
Then tbe matter came up. Initially, they 
laid, there was no appointment. After-
wards, actually the commission of inquiry 
was appointed. (I"ttrruptio"s) 

Let me conclude, I am surprised about 
thi~ news. The Prime Minister is present 
ill the RODse. I would like to say and I 
aUl lure that there is no difference between 
him • .:'f and myself about this point. 
Certaia international orpnisations are 
ulin. the Dame of the hilhest office of our 
Government, i. e. tbe Prime Minister of the 
country. One prestigious mapzine has 
publisbed an advertisement under lhe title 
usinl PM asseles-gimmick. The adverta se-
ment copy says, '!Did you meet tbe Prime 
Minister"., They are almost advertising, 
using tbe name of tbe Prime Minister and 
They say. In Delhi, we are baving a 
meeting, seminar of 80 important persons 
and Prime tvlinister was available, and 
almost teninl them, if you are not able 
to have a"lY appointment witb the Prime 
Minister, this International Business Orga-
tlisation ..•. •• (I"rerr"ption,) It has been 
reproduced in the 1 8 th Sunday magazine. 

THB MINJSTER OF STATE IN THE 
DEPAR.TMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE 
MINISTRY OF DEFBNCE (SHRI 
SHIVRAJ V. PATIL) : Point of order. I 
am entitled to raise a point of order. 

PROF. MADHU DANDAVATB: I 
am defendina your prestiae. 

SHRI SHIVRAJ V. PATIL : Every day 
reference are being made to tbe newspapeR, 
and tbey are read in tbe House. Is it, as 
Per tbe rulca. allowed? If any document 
is produced in tbe House, it bas to be 
autbeotica\ed by the... (1.,.,,.tloll" 1 
will make a statemeDt witbin one minute 
and tben I will sit down. Why I am 
raisin. this is, every time reliance is being 
placed on what appe"!rs in the ~e~~r. 
One does not koow who is pubbsblDl It, 
one does not know what is the motive of 
It. Sbould tlris aUlolt House be asked to 
TO" _OD such 40cumeet ., 

[Trallslatio" 1 
MR. SPEAKER: Reliance depend. 011 

your intelligence and judpment. Bcc::ause 
it is not necessary tbat if somebodJ writes 
something, it must be correr.t. We would 
have to find out if it is correct or not. 

[English] 

PROF. MADHU DANDAVI.m: I 
am saying it in his favour. 

[ Tra"slat;onJ 

But it is upto you. 

MR. SPBAKER : 1 am sayini tlilat it 
is right to quole from newspapers. But it 
depends upon your judgement wbetbu to 
eccept as correct whatever bas beeo &iYID 
in tbem. Everytbing Ibat is publiJbed In 
tbe newspapers is not alwa,. correct. I 
have not time otherwise I would MY. 
narrated to you a peculiar tbin. of ,....., 
and you would have beeD surprised al. to 
what sort of things are takina pt •• in 
tbis country. 

SHRI VILAS MUTTEMW AR : It has 
become a habit with sl.)me newesPIJIS'a to 
publish wrong news. 

MR.. SPEAKER: That is wbet I hlWe 
said to you shOUld not believe ... 
reports unless tbese are confirmed. 

(I"terrupt., ) 

MR. SPBAKER : What bas happeued 
now '1 Do you also bave a point of orela' ., 

r E",li,"] 

SHRI H. K. L. BHAGAT: I want • 
clarification on your observatioa. On CID 
quote from a paper. But no quota,"* •• 
be used for cast in. any reftectioo OD .., 
man in authority. By sayin. such ... ... 
paper bas written such and such thiDa. it 
indirectly casts a rctlectioo. If he doea DOt 
do it, let him say "I bave Dot dono it." 

MIl. 'PBAKSR: No re8ecdoaa ~ 
• east. 
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PkOP. MADHU DANDAVATB: I 
• ay intomational busines. orpniaation ••• 

( 1.terrllPtiOlls) 

SHIll H. K. L. BHAGAT: You make 
the reflection and say that you are not 
caatiq any re8ection. 

PR.OF. MADHU DANDAVAfS: It 
• Dot a relection OD the Prime Minister. 
ine, are misusing his name for their 
bu.ioess purposes. I am condemniDI them. 
I am oot at all condemning the Prime 
Minister. 

SIIllI llAJIV GANDHI : I absolutelY 
... with Dandavateji. I meet verY maDY 
Il"OUPS of people. I alree to address 
SeIDman and other functions which is 
bued 00 an assessment done in the Prime 
Miailter'. Office and, if anybody misuse 
tbat, iD the manner that tbis has been 
miSUlod, we will dennitly bhck-1ist him 
and .ee tbat he is not given another 
oJ)pOrtuDity. This has been brought to 
IIIJ Dotice earlier and we bave already .BI ted action on it. 

PR.OP. MADHU DANDAVATB : 
Unfortunately, what the Prime Minister 
vaderstauds, Mr. K. K. Tcwary does not 
uo4en'-Dd. (Illterruplioll&). Let me 
copclude. 

( Interruptions) 

[T,..,le,IDII] 

MIl. SrBAICBR: 
plcaae. 

You lit down 

(l11'errwp'iDII& ) 

MR. SPEAKEtl : 1 am sefiD. aa W~n 

.. liIteniDl· 

C&6'IM] 
PIlOF. MADHU DANDAVATB: I 

Inlow tbat I embarrall you. llnterrup,"'''s) 

PROP. '({. K. TEWAR.Y: Let Mr. 
Dandavale kindly witbdraw bi. remark. I 
will rcmlDd ,ft of a raliDa wbicll was 

liven in the 7th Lot Sabba and Pror • 
Dandavate will also recall it. I bad 
liVeD a PriviJege notice alainst an a. 
Member of tbi. Housl!, t'"'e""",.,). 

MR. SPBAKER: No Not allowed. 
Over-ruled. 

( I"te"uptlM,) 

PROP. MADHU DANDA VA TB : My 
conclusion is, since the Ript HOD. Prime 
Minister has already said that if anythiol 
is brought to his notice !'nd concrete 
allegations are there. he will be prepared 
to make an inquiry into tbat. I would 
suggest this-Jet there be a parliamentary 
probe. Let them visit Stockholm, meet the 
authorit;es and find out the documents 
Bnd the correspondence thereon. The 
whole matter can be settled amicably and 
to tbe dignity of tbe House as well as of 
tbe countrY. 

SHItI lAGAN NATH KAUSHAL 
(Chandigarh): Mr. Speaker, when I spoke 
last. (Interr"ptlonl) 

[Tr .... ldtloll.J 

MR. SPEAKER: Now why are 'au 
lOiDg out ? Please sit down. 

SHR.I BHAGWAT JHA AZAD 
(Bbagalpur) : Let him 10 out. House "in 
be in peace. 

MR. SPEAKER: It does not Jook 
nice. 

SHIll VILAS MUTTBMWAR: The), 
aro lOinl to unearth on more acaDdal. 

[EIIIIII III 
SHitl JAGAN NATH KAUSHAL: I 

made a bumbJe lubmiuion to tbe House 
that tbi' HOUle Ihould enter into a dfbate 
after tbe facti lire ascertained. I aun 
reiterate my submission. What baa 
bappened to day i, tbat tbe bon. Members 
of the Opposition made a request to tbo 
House tba t tbe matter is 10 urlcut; the 
mattor is 10 serioul tb at QucltioD Hour 
mould be dilpeaud with. The Hall.. Iiu 
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_arced. Ultimatoly the Government came 
out with a statement. I tbought tbat after 
the statement was made by tbe Govern-
ment, tho Opposition should have behaved 
in a hilbly responsible manner and said; 
II After tbe statement of the Government. 
we have nothinl left to discuss ..... 

(InterruptionJ) 

DR. DUTTA SAM ANT (Bombay South 
Central): He is cutting tbe joke .•• 

AN HON. MEMBER : It is a poUtica) 
statement ..• 

(l"terruptlons) 

MR. SPEAKER : Order. order. That 
is your point of view .•• 

(In terruptio n8) 

SHRI lAGAN NATH KAUSHAL: 
Why do I say so'll say because after 
hearing Prof. Madbu Dandavate. after 
bearinl Shri Madhav Reddi and after 
bearing Shn Somnatb Cbatterjee, what I 
c('uld gatber was tbis: that a reporr 
appeared in tbe radio io Switzerland ..• 

SOME HON. MEMBERS: It is not 
Switzerland. J t is in Sweden. 

(Interruptions) 

PROF. MADHU DANDAVATE 
(Rajpur) : I don't want to confuse you. 
The toing is tbe amount was deposited in 
the Swiss Bank. 

( Inttrrllptiond 

[TrGlIslotioll] 

MR. SPEAKER : Please, let us carry 
on the business. Why do you create a 
scene? 

[E,.,llall] 

SHRI JAGAN NATH KAUSHAL:l 
meaot about the Swedish R.adio. It is just 
IIiI' of tonloo. All humorous romarts .re 
• - wcioomo. 

PROF. MADHU DANDAVAT~: W,Up 
you, we can only be bumoroul aDd DOt 
anllY. 

SHRI SAGAN NATH KAUSHAL: A. 
report appeared. 1 could understand tbeit 
anxiety to discuss tbe matter. But bef«e 
we came to tbis house, two every imPortaat 
things bad taken place. The Swedilla 
Government bad come forward with a 
statement. The Government of India 
had come forward with a statemettt. 
and that Company bad come 
forward with a statement saying t'" 
tbis report is mischievous. This report hal 
no basis. The question of bavinl aay 
middlemen did not arise and aifter the 
Prime Minister's statement in the HOOBe, I 
again submit for tbe consideration "f tbo 
entire House including the Opposition tfJat 
wbenever the Leader of tbe Bouae liv. a 
responsible statement, we bave to accept 
it .• • (/nterruptions) We have to accept it 
and tha t statement is based on facts. Tho 
Prime Minister said from tb, very beainniD. 
and it was made clear. So many precau-
tions had been taken. 

The Deft nee Secretary made a state-
ment It was told to everybody so much 
so between the Heads of the two Govem-
ments-This matter was spec!fically clearly 
stated-that tbere is going to be a direct 
deal. Tbere are going tt' be no middle-
men. Again wbat I would submit is thil 
that from our side and I also reitetJte 
tbat it is stated that tbe whole incidents are 
being trumped up and are motivated. The, 
are motivated and tbe motive is. as stated 
by tbe Defence Minister himself, to try to 
destabilise the established Government of 
this country. Sbri Madhav Reddi wa. 
saying as to which are the forcel. I 
thought that Shri Madhav Reddi knew 
much more tban me about the forces whip 
are out to do all this. My only roaret.is 
tbat the Opposition is joininl them. My 
only regret is tbis. Otherwise, the forcei 
are know to us. What bas happened 
during tbe last several months is bown to 
us. Pakistan, in spitc of aU our protesta-
tions. is beinl armed to tbe teeth. WhJ' 
It has been discussed in our Bouse • 
number of times. This is Dot a fortuit_ 
circumstance. Pakistan bas been IrainiDl 
terrorists 00 their lido. All .orts are 
beiDa.acto to fan out ~mmUDII9h .. 

t, { 'f' 
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(Prof. Madhu Dandavate] 

out fundamentalism, to bring all disruptive 
forces to the forefront. After all, wblt is 
the purpose? If you do not see through 
tbo game. tben I am sorry. We should 
Bee threugh tho: game. and the game is 
this. Sbri Rajiv Gandhi's personaJity 
wbicb was emerging was not acceptable to, 
or was not to the liking of, a number of 
forces. May I say which are those 
forces? The forces are tbose who do not 
like Shri Rajiv Gandb's ro'e as leader of 
the Non-Aligned Movement. Shri Rajiv 
Gandhi. has been trying his level best to 
consolidate the Non.Aligned Movement. 
He bas stated more than once why he is 
consoJidating this Movement. This is for 
two purposes. Number one is to see that 
complete di,annament takes place, tbere 
is DO nuclear war. Number two is, he 
says, the exploiter nations must change 
their course of conduct, they must see the 
forces which are emerging, the forces 
which are the exploited nations, econo-
mically, whose entire resources are being 
exploited by the developed nations they 
should understand that peace is indivisible 
aDd if tbis state of affairs continues, tbe 
world will not be allowed to rest in peace. 
Now, this is not acceptable to, you might 
call tbem, tbe imperialist forces, you might 
can them the colonial forces, you might 
give them any name. But one tbing is 
obvioDs. There are forces who do Dot 
Uke this role which is being played by our 
Prime Minister. Therefore, tbose forces 
have every right to weaken our Prime 
Minister. But why sbould w" ran into 
their trap? I have Ileat respect for all m, hone friends sitting on tbe oppOSite 
side. It it expected to be a verY 
respoDlible "Opposition. But sometimes if 
they do Dot behave in I responsible manner, 
we criticise, we do, we have tbe riabt. They 
bave allo the right to play their role. But 
may 1 say tbat tbey bave DO rigbt to take 
10 much time of Parliament on these 
irreltvant issues' Why do I Bay 80 '1 

SHRI BASUDBB ACHARIA: He .YI 
'irreleftnt'. Is it 80 '1 How can he lay 
that? ('"ter,,,ptltnu) 

SARI JAGAN NATH KAUSRAL: 1 
am iporiDl all intcrruptioos. I am not 
,ieleJiol. J have a riPt to .. , what I 

want to and you have a right to con tradiet. 
I stilt feel that the issues which are beiDg 
raised in this context, according to me, 
are not really relevant because they are 
baled on gossips, they are baped on 
unsubstantiated facts. That is my wbole 
grievance My friend, Prof. Madhu 
Dandavate bas again been fair to this 
extent; be says that tbat agency has said 
tbis, this and this. tbese things are there 
in their possession; they win come out 
and tet I us at the proper time. Then 
where is the burry for us to discuss tbis 
rna tter now '1 Let them come forward. 
Let somebody go into tbem. Let my 
friends take the responsibiHty of vouchsaf-
ing for the correctness of those facts. And 
then I can understand that they are behav-
inl in a most responsible manner. My 
friends are not prepared to vouch for tbe 
correctness of the reports. How can tbey 
say that something bas appeared some· 
where .•. (Interruptions) 

Now the Prime Minister has stated that 
if any evidence worth the name is brought 
to our notice, we will certainly go into it, 
we will certainly go into it, we will not 
spare anybcdy, howsoever high be may be. 
Then 1 again thought that these are the 
conventions we have to eatablish, tbese are 
the conventions which bring dignity to the 
House. But they say we are not prepared 
to set up any convention, we are not 
prepared to accept tbe statement given by 
the Government, we arc not prepared to 
accept the statement given by the leader of 
the House. Now why all tbis i. happen-
ina? 

Mr. Madhu Dandavate was verY 
vociferous at some earlier occasions al80, 
-vociferous of course, tbat is his style of 
8l)cakiol. He puts great force by raisinl 
tbe voice. 

PROP. MADRU DANDAVATB: so 
tbat 'OU can bear properly. 

SHRI JAGAN NATH KAUSHAL : But 
Sir, is It not known to UI tbat sometime. 
motivated elleaationl are made? AIICla-
tiona are made aomewhereelle and at once 
the oppo.itioo takes bold of tbeec allep.. 
tiODl; aoc1 r.peat, bero allO. 
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.My friend here sea ted by my side from 
Karoataka brought to the notice of this 
House a very serious incident-MoilY 
Tape. Such a furore was raised io the 
entire country. Furore was raised even in 
this House. Ultimately what bas come 
out '1 A judicial commission says that it 
is a tissue of lies. The judicial commis-
sions says, all that they were bringing 
forward-currency notes, trunks of notes 
and tapes etc.t-are fake, the notes were 
taken from Delhi by somebody else .•• 
(Illterrup tiOIl&) 

MR. SPEAKER: Sit dowo. Take 
your seat Mr. Venkatesh. 

[ Translation] 

What is the trouble with you? I am 
myself asking. You need not interrumpt. 
(Interruptions) 

[English] 

SaRI lAGAN NATH KAUSHAL: 
What I am submitting is that the role of 
a resposible Opposition is to take up a 
matter after satisfying themselves about the 
trutb of the allegatiol's which are being 
made. If the OpPosition is only interested 
in brilling to the notice of the House what 
is appearing in some newspaper and then 
take it up, I am sorry to say tbat so mucb 
of the time of tbe House is being taken 
over WhlCb the Statements of three 
responsible institutions-the Governments 
of two countries and the Party involved-
have come and still we are diSCUSSing. 
Because somebodY has set a canard in 
motion and therefore we must discuss it; 
I would with respect submit tbat we must 
have a much better standard of debate in 
tbis House for raising a discussion ••• 
(I"te ""plio",) 

The same line of argument is taken. 
Since the diSCUSSion of the Budget in this 
Session, it was accepted that the economy 
of the country is in lood sbape ••• ( nterrup-
tlons) Of course, it is there. Of course, it 
is in 100d shape. 

Once the economy of the country is in 
aood abape and once we are tryina to do 
0\11' belt to spend mODey or most of the 

money on the prolrammes to removo 
poverty, then obviously the Opposition must 
look forward for something else to tamiaD 
us with a brush. They arc lootinl 
forward to tbis allega tlon or lha' and they 
will (!o on repeating the allegation even of 
the Fairfax after they know that a judicial 
commission bas been oppointed. No. 
tbis argument, of course, I could Dot 
understand since Government has como 
forward with a statement at tbe earliest 
therefore, Government is to blame; since 
Government came out with a statement 
later on Government is to blame. There-
fore, I with respect submit to the House 
that this is a matter which sbould be 
closed at the earliest because it haa onl, 
one purpose and th purpose it to tarnillb 
a Government which has been duly elected 
and got an unprecedented majority in tbe 
annals of history You cannot de-stabilise 
the Government by saying I will 10 on 
repeatlDg I aee corruption have I se. 
corraption tbere; I see corruption th:ro 
and a jaundiced eye must see corruption 
everywhere. 

SHRI P. KOLANDAIVELU (Gobi-
chettipalayam) : Sir, I think the precious 
time of tbe House is being wasted on the 
discussion with regard to this deal which is 
not based 011 facts. There is not even an 
ionta of evidence in regard to the number 
of allegations is respect of tbe Sweden 
firm's arms deal. I beg to submit here 
that even our bon, Prim e Minister bas 
come forward with a statement tbat be is 
ready to meet the people. That much of 
courage he is having. Moreover so many 
cock and bull stories are being publir.bed 
everyday in order to de-stabilise tho 
country. (Interruptions) 

If there is any truth at all in this deal 
then the Opposition has to come out with 
evidence-some documen tal')' evidenc •• 
They have to produce that. They are 
unable to produce anything but an anony-
mous newl which has beea published ••• 
(illterruptio",) Sven now I can say boldly 
that it is an anonymous news. ( ''''nrup-
';0",) We cannot waste the precious time 
of Parliament. 

Actually I want to say one thing here. 
We all stand by the side of the Prime 
Minister because he wants tQ take u,. 
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country to tbe 21 st century. Moreover, 
we know fully wen that some foreigD 
powtrs are playing bere. I would suuest 
to the Prime Minister thlt tbere are some 
blact.sheep around bere. First of aU it is 
the bounden duty of the Prime Min ister to 
find out who are the black sbeep and they 
must be immediately sent out. 1 would 
also say that he is actively planning and 
formulating the scheme so as to take the 
country to the last century. So we aU 
stand by the side of the Prime Minister and 
we support him 

SHRI INDRAJIT GUpr A (Basirhat) : 
Sir, tbe reports which have appeared in 
tbe last several days about these various 
Defence deals and the allegations of 
corruPtion involved in them are certainly 
taking up a great deal of time of this 
House. The biggest casuality, I am 
afraid, are the Budget grants of the various 
Miaistries and I find from tbe Lok Sabba 
bulletin tbat in order to ban the Govern. 
ment out tbe order of the various Grants 
of ddfetent Ministries bas also been 
cbaBled in such a way that now there is 
no possibility of the Orants of tbe Ministry 
of Defence being brought up for discussion. 
Thi' was listed moch earher, Sir, in tbe 
list wbich we bad. Now 1 find in tbe 
latest bulletin that it bas been put leveral 
places down .0 that when the guillotine is 
applied next Friday, by that time, ..• 
(l.,erruptions) there is less of a chance of 
the Ministry's grants being debated. Thi~ 
il tbe fact, Sir. 

I had earlier stated that in a sense the 
moal iml'Oltant grants this year in the 
budlet are those of the Defence Ministry 
totallina Rs. 12,000 c"ores compared with 
1lI. 8,000 crores last ,ear When sucb a 
bia sum of money is to be voted by the 
Rouse they we should bave the opportunity 
or a detailed discussion of thoFe demands 
tor irants. But now I see that thing. have 
been atra.nced in such a way-l relret to 
ai, aDd probablY this will be unprecedented 
in the biltory of our budget discussions in 
Parliament-tbat the grants of tbe 
Defence Ministry wiIJ be guillotined. You 
tIoo't &oIlier to read the bulletin : I do. ' 

MR. SPBAKER: Tali to me, taJt to ..... 

SHRIINDR.A1IT GUprA : The ordor 
has been changed in such a way that it will 
never come up. 

SHRI RAJIV GANDHI: Mr. Speaker, 
Sir, 1 myself have been in touch witb tbe 
Minister of Paliamentary Affairs because 
during this budget session wo havo not 
been able to discuss Ulany of tbe demand. 
of tbe ministries and 1 feel very stroDlly 
that more demands must be discussed. I 
feel strongly tbat the Defence demanc1a 
should be discussed and I will taJk alain 
to tbe Minister of Parlhmen tazy Atra irs. 
We will see how we can have tbis done. 
The point that Indrajit Guptaji bal made 
is very valid and I also aaree witb what be 
has said. 

SHRI INDRAJIT GUPTA: Well, 1 
will appreciate it very much if such 
drrangement is made. But as far as I 
understand, at prosent.. 

MR. SPEAKER.: Let us lee. 

SHRI INDRAJIT GUPTA: .•. either 
the time of the guillotine will hav~ to br 
postponed which I doubt whether it is .• • 

MR. SPEAKER: Let us see what 
happens. 

SHRl INDRAJIT GUPTA: Or tho 
order wiJl have to be changed. 

MR. SPEAKER: Let us "ce. We will 
WOIk it out. 

You can put lome point. We have 
less time now. 

SHRIINDRAJIT GUPTA: Sir, I win 
be very very brief. 

The first scout ing which took pluco f:;,r 
a 15 S mm Howltzer gun began seven or 
eipt years ago. The a&reement bas been 
signed very recently but tbe scoutinl for 
this lon, a gun, a suitab1e gun begaD not 
Jess than seven or eight years alo. If I am 
90t wronl, Sir, tbe first approaches were 
made to tbe United States of America be. 
CAllie we bad reports tbat tb~y were suppJy. 
ina teclmoloaicaU, tbeir l,test weapon in 
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tbis field to Pakistan. Therefore, we also 
thoUlbt. that we better approach them and 
try t~ get something matching them. Well. 
notblng came (lut of that because in tbose 
discussions and the bargaining, tbe United 
States autho, itics took a p08sition whicb 
made it impossible for our Government to 
enter into a deal on the terms and condi .. 
tions which were being stipulated. 

After that, seven or eight years have 
passed and so many-four or fi'le or more 
perhaps-different suppliers in different 
countries have been approached and talked 
to. Partly it is mentioned in the Defence 
Minister's statement today What I am 
trying to say i~-I would like to know from 
the Government whether they agree or not 
-that thi$ shows, whatever else there may 
be, there was n')t such a burning urgency 
to acquire this ISS mm Howitzer for wbich 
discussions have gone on for seven or eight 
years. During tbis period, I would Hke to 
know whether it was evere contemplated 
seriously that we might try to develop 
indigenous1y witb tbe help of our own 
research organisation at least a design for 
a su!table gUD, suitable for our conditions 
in this country and, later on, to see whe-
ther production facilities for such a gun 
could be evolved in our on, own country. 

13.00 brs 

I am always concerned with this fact 
wbetber the drive towards indigenisation is 
not being thwarted and hampered at time! 
by tbis great fancy that we have developed 
tbat we must buy ai' these expensive wea-
pons from abroad. So, there is tbe ques-
tion of ammunition for this gUD I would 
like to know from tbe Defence Minister 
wbeteer tbe deal with Bofors includes buy. 
in. all tbe necessary ammunition from them 
And also whetber it is not a fact that tbe 
ammunition for this ISS mm gun is availa-
ble at mucb cheaprr prices from other 
countries also and parUcularly from a coun· 
ttY wltb which we have got very extensive 
defence arrangements and wbice is prepared 
to give ammunition at perbaps half tbe 
price? It is a fact or not ? We are under 
DO compulsion that we must buy guns from 
ODe company and we must also buy all the 

, ammunition from'tbe same campauy. This 
i. tho stnndardized bore 01 a lun; tbe 
ammunition can be available from other 

0/ Gun, from B%r. 

place also. But, how are - \\ e tbm .. 
about tbese thmg .. ; wbat kind of joeliafBi-
sation, what kind of alternative a~ 
ments; what kind of dlversifkadoD of 
sources we should go in f!JT, is somethiDI 
whicb I am not at all clear' about from tbe 
kind of discussion that bas taken place. 
Anyway, now as far as this Bofors buline. 
is concerned, Sir, it is not the alJegatiou .•• 
Please give me a few mmuses. I will jUlt 
come to the subject no .v. 

MR. SPEAKER: You bave taken aD 
the time without interruptioDS. 

SHRI lNDRAJIT GUPT~ : What 
is to be done; it is a serious ma'ter. I baYs 
stil1 got doubts whether deblte will be held 
or not. 

MR. SPEAKER.: I wiIJ give ,OU 4 
miuutes more. 

SHRI INDRAJJT GUPTA: S minutes. 
Sir. First of all, the allegation that is beiaa 
made in these Press reports:. Sir, as far u I 
understand in this particular case, jl Dot 
whether there was any agent or not" Whe-
ther there was any middleman or not '0 
this particular case it is not the maio 
a1)egation Tbe allegation is that there 
was a direct deal between &fors and tIao 
Government through its Commission or 
Committee or whatever it was and tbat tile 
bribe was paid, nothing to do with the 
middleman or an agent. Now, 1 am .. 
much aware as some of my friends, more 
than them perhaps, if you do not mind m, 
saying so, about the existence of Ya.7 
powerful (orces wbich are workin&. to 
destablise countries like ours, Dot only in 
India but in the other countries also wlridl 
stand for certain principles and policies aDd 
stand firmly for non-aUignment. This Is 
known to everybody. Does that mean that 
we should eondone any kind of corraPtion 
that take. place? Does .this meaD aJle .. -
tions are made a~d anegations for wIaom 
we are not in a position to bave au, evi-
dence directly otber tban the Press reportt ., 
What we expected to do' Keep q_. 
keep mum. We are Dot expected to mito 
these questions and to _t from tile 
Government a clc1lr anuouncement, declara. 
tion and explanation of all these tIUaD, 
contradictins it or whatev« it is' ., 
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ahould we not do tbat? What it our job 
tbeo' Why should 1'10 be bere' TIre 
moment IODlcthinl appears in tho Press wo 
are supposed to keep quiet because if we 
raito it tbe country will act destablised, 1 
do Dot alree with this theory at aU. 

Sir. tbere are 3 sources of information. 
accordina to the Press, ava i lable at the 
moment; one is tbe Sweedisb Radio, one is 
the Sweedish Government and the third is 
tbo Bofors Company itself Now, that is 
wby w~ are asking from the Government to 
find out facts and tell us. What was said 
b) die Sweedish Radio bas' been said bere, 
and I do not wish to respeat. Whether it 
ia a State B.adio, I do not know, I believe 
tbat tbe status is sometbing similar to some-
thiol that of BBC. It is an autonomous 
broadcasting corporation. At the same time 
the SBC says mapy things which we inter-
pret 10 be the voice of tbe Government of 
tbe United K.ingdom also. Anyway, now 
Sweedilb Radio bas made cerrain serious 
aUesat_ions The)' are being repeated, also 
repeated with some tbeats that we will 
disclose more, fberefore about this Sweer 
dish Radio, I have nothing further to say 
ucept that all the newspapers in the 
COODtr)' are publishiol these reports. Acco-
mOl to whItt my friends 00 the other side 
are .'ina, we have to tate it that the 
entire preIS in the country is interested in 
destabilising the country ? Is that your 
thesis" Because everyday they are liviDI 
10 mach of public it, to thole reports of the 
Sweedish Iladio and all tbat, the entire 
prCII it interested in destabiliaiDI tbe coun· 
try. I am not takin. on))' about the 
,.,,_ £%pr •• 'i I know what the line of 
1l1li",. Exp,." is and I do Dot support it. 
But bccaUIO tbe entire prell is livio. tbe 
publicit)', it doe. not mean that· it is 
iDt .... od in deltabiJiaiba tbe country. You 
better sa, ',ea' or '00' to this. Ther. are 
papers which arc rUD by eminent aDd 
yderall c4itors ao4 bere I am DOt talkinl 
about 001, tbe daily MWlPaperl but other 
jeamaII aDd people who are YelY clOIO lbe 
CltabHIbmeat, if I ma, aa, 10. I do Dot 
weot to name them bere, bIIt Joa pleale 
read .. to wlaat tbcy "'''0 beeD wriUDI 
.... t tbe .. _. Road wba& theJ hay. 
"co writ .. lor tile JaIl oouflo of 1DODtl1a. 

of 0,., /,.", Bo/tJr, 
They cannot be ICCUr.ed or beinl cOOIoni. 
tally hostile to tbis Government. They 
arc ratber friendly to it. 

Tben Sir, wha' bas tbe Sweeditb 
Government said ? As per reports, an 
aide-memoire bas been banded over by tbe 
Swedish Ambassador Mr. Axel Bdelstam 
to tbe Minister of State for External Affairs 
Shri Natwar Singh only a couple of days 
.80 aod in that aide-memoire they bave 
said tbat no middleman existed and the 
Company has oClotiated direc:tly with the 
Indian Defcnc:e Ministcr That does Dot by 
itself automatically rule out the possibi· 
lity of lOY bribe being given. 

(Interrllptlo",) 

SHRI INDR.AJIT GUPTA: Therefore 
we want an inquiry into it. ., ou may Dot 
be worried about. it, but we are wf'rriccl. 
Tbirdly t Bofors Company itself •••.•• 

( Int.rruptio"s) 

MR.. SPEAKER. : Wbyare you rcferring 
to a 11 that '1 

SH&I INDRAJIT GUPTA: Decaule 
you are leuioK impJticnt. 

There a.re other newspaper reports too 
which are coming in. R cuter reported 
from Stockhom OD 16 April that Bofon 
Company dcdlined to comment on the radio 
allegatioDs that it was planoing to pay a 
total of 16 million dollars to the members 
of the Prime Minister's party under tbe 
cover of operation named 6 Lotus' • It 18)'8 
tbat tbe radio qooted senior campau, 
8OUrCe8. 18uPpoie tbe Government keeps 
track of thelO tbin.. also. Tbe radio 
quoted senior compauy sources as lyiDa that 
four instalments totallinl S million dollan 
were paid durinl tbe 1.lt two months of 
1986 into tbe sreret accOGntl at tbe SwiM 
Bank Corporatioa. 

MR.. SPBAKBR: It hal already come 
on record. 

. PROF. MADHU DANDAVATB : Lot 
bun IPCAt Sir. Hil ODO Ipcecb doe. Dot 
deitabilile tilt COUDb'J. 
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SHRIINDRAJIT GUPTA: I am not 
out to de~ta"i1ile the countrY. You should 
bave tbat much confidence. 

MR. SPEAKBR: 1 bave much more 
than tbat. 

SHIll INDRJIT GUPTA: But I am 
not going to be a party to something which 
leaves a bad obour in the whole world with 
reprd to corruption in this country. It has 
to be cleared up. 

Therefore, what I am sying is that the 
statement made here by the Defence Mini-
ster and some of the questions replied to by 
tbe Prime Minister do not by themselves 
convince anybody. They do not convince 
and they will convince public opinion. Public 
the country has been very much opinion in 
exercised during the last fewweeks ovec this 
whole question of whether some underhand 
undercover dealings are goinl on, which tbe 
Government wants to cover up. Therefore, 
I bel of you, jf you are reaPy interested in 
fil!bting destfbiJisation, to please tale the 
Parliament fully into confidence, make a 
dean breast of an tbe facts, and if nece-
ssary, appoint an inquiry into it-an 
impartial inquiry-so that nobody caD say 
anytbing after that. And put all the facts 
on the table Because, jf tbere are any 
conspiracies going on, that is tbe only w'JoY 
to scotcb those conspiracies. You cannot 
10 about it by revealing a little bit of it and 
lea viog the rest concealed. That will land 
us in greater trouble. 

MR. SPBAKER : We adjourn now for 
lunch aod meet again at 2.10 PM. 

DISCUSSION ON THE R.El'OR.TBD 
ANNOUNCEMBNT ON THB SWEBOIIII 
STATB RAPIO CONCERNING" TRB 
ACQUISITION OF GUNS BY TBB 
INDIAN ARMY FR.OM BOPORS OP 
SWBDAN-CONT'l. 

SHRIINDRAJIT GUPTA (Buirbat): 
May I make a point Sir' 1.11 COIIC1a-
ding my speech I did not know tbat •• 
were loina to adjourn for lunch. 

(1Ilt."flptlDlI' ) 

MR. DEPUTY SPBAKER No; that 
is not so. (Inten"ptlolll) 

SHRI S. JAIPAL REDDV (Mahbu1p. 
nagar) : He was not allowed to cODclude. 

(1llterrllpl/oIu ) 

MR DBPUTY SPEAKER : The Spea-
ker also informed the House a. that .... 
that his hone Member's t;me wu ONI'. 
Therefore- he cannot continue hi, ..... 
now. If 1 revive hi~ case now, there will 
be problems. ( rllterruptlolfs) No, Mr. 
Indrajit Gupta; you bad asked for .. 
minutes. The Speaker bad given you .... 
minutes .•. So. your time was over. Y_ 
also announced in the House that your , ... 
was over. Now you cannot sa, an' .... 
otherwise. 

PROF. MADHU DANDAVATB (Ra .... 
pur) : Sir. I am a witness. When I left 
the Rouse, be was standlDI, 

MR. DEPUTY SPEAUR: No; tWa .. 
SHR.1 IND&AJIT GUPTA 

continue after Juncb Sir. 
13.09 IIrs 

I will is the Speaker's decision. I cannot tate it 
up alain. The Spea ker bas alrea'" \oW 
him 10. If I 10 back OD it, it may DOt .. 
1000. 

TIle Lo" SabhG adjour"ed for L_eA ,UI 
'e" mUtal" JIll" FOII".,,, 0/ ,It, clDck 

---
71, LDl SabM ,e-a".mbl,d. aft.r I."ei 
tit 'I1II""" AI_t., post F_rt •• " 0/ ,. 

Cloek. 

(Mr. DepotJ Spoater'" ".. a.lrl 

SHRI1NDRAJIT GUPTA : Wlwe .. 
tbe question of loiDl bact? 

MR. DEPUTY SPEAKER : Onc.J .. 
Speaker has announced that )'CMII' '"."111 
ovu •••••• 

SKRI 1ND1lAJIT GUPTA: ~ no... WI_ adjGuracd for .. cia. ' .... 
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Mil. DEPUTY SPBAKBR: After JOU 
lDisbe4 )'our apeecb, tbe Rouse was 
,djourted. I am sony, I canpot allow yqU 
• pin to SPeak. 

~IINDRAJIT GUPTA: I wan' only 
two minutes to make ODe point. 

(l.terrllp,ioll' ) 

SRRI BHAGW AT JHA AZAD (Bbaaal. 
pur): You give him s:Jme time. 

(I"""",tloll') 

SBRI INDRAJIT GUPTA: The final 
point which I was coming when "uddenly 
we had adjourned for IUDCh, which I was 
Dot expecting, is that government has Dot 
tnformed anybody 8 bout tbe total value of 
this deal. What is the value of the total 
contract with Bofors? That has some 
DlevaDce to the wbole contract and 
manoeuvering for the contract by ditfercnt 
interested yeople and all that. He should 
please teUus, whe he replies, about it. 

So far we were talking and they were 
taltiDa only about lun8. My information 
is this. It ls based on two important and 
•• ll-known publications, which may not 
a • ..,. be very accura te in their filures 
which tbey aiye--I aaree - but they are 
well-kDow and authoritative publications. 
OM it Janes Arms and artillery (1986·87). 
I ';'14 like to draw the attention of the 
Minilter to pale 643 of tbis publication. 
The other i. Military Balance which is the 
publication of tbe Institute of Stratelic 
Services. International Institute-page 211, 
the latest iMue. What do they lay 7 ney 
., tllat the contract with Bofon is not only 
'or t.e IUn, but also we have to buy alonl 
with lbat-a term and conditiOD of the 
ooatract .-tbe vebicle 00 which the IUD 
will be 1DOumed. This is Saab Scanion 
Track.. (1.,.".,ftIII,) These are not 
l81DUfactured by Bofors, we bave to let 
.... tIIrouab Bofon-tbe Barracuda elmo-
4Ip·aettlnl of the IUD; we have to let it 
aIoDI witlt the IUD, not made by Bofon • 
.. t the _1, supplier of Bofot'l to UI. Then 
tbere -«t *.oi, Pn Coatrol "'tems. 
.,._, there WI .,..... VtlockJ ...... 

til Gilif' 11'0111 IJojiJ,., 

Then thete ia siahtiDa aDd survcyinl equip. 
BleDt. etc. etc. Accordio. to tbeae journals, 
all these ancillary thin,s bave a)so to be 
purchased throulb Bofors. Therefore, tb, 
total cost of tbe contr.,ct should be told tiD 
us. The newspapers have been writ lna 
about the cOlt. I do not know. 

SHRI S. JAIPAL REDDY: It is 1.3 
billion dollars. 

SHRI INDRAJIT GUPTA: It il 1.3 
billion doUan. But, accord in a to these 
intem"tional publications, tb~ total value of 
this order will be about 3.5 billioo dollars; 
it My be correcti it may not be coneet. 
The Minister can only teU us abou, It. But 
it is obvious that It is oot the paYment onl,' 
for tbe IUD but also for all tbese other 
aocillaries or auxiliaries, whatever you lite 
to call them. Therefore, when ao alle .. -
tion has been made about bribe. this and 
tbat, bas a relation aDd relevance to the 
total size of tbe contract which is very rele-
vant. Therefore. I would request the boo. 
Minister t when he replies, at least to tell 
us what is tbe total cost of tbis contract" 

SHRI SOMNATH CHATTBRJBB 
(Bolpur)! And what is tbe percentale of 
bribery '1 

SHRI AlA Y MUSHllAN (Jabalpud: 
Mr. Deputy Speaker, I don't think you will 
sacrific details for bravity. So far as I am 
concerned, I wtlJ to belm witb speak 
without covering any ,ubject matter in 
detail for two or three minutes. J know 
the opposition has been Jauahiol every time 
we talk of destabilisation. They Probably 
can see only one dimension of this dest.-
bilisation; that is tbe political part of it. 
Have they ever imalined tbat when we 
disco" a matter Jike defence, when we 
discuss a matter like sale and purchale of 
submarines or luns or whatever defence 
equipment it is, we are DOt only dealing 
with jolt the sale part of it, we are not only 
alleaiDI on the basis of rumours, which we 
aU road in newspapers, but we are also 
indirecty inYolvin.- those people wbe are not 
here to defead themselvel. The, maf be~ 
people inform; they may be people Dot in 
uniform, but they are related with defence. 

Tlte for example, the report wbleb tbe, 
havo ....... , ..... .,..Dr.r.. .... 
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ker, tbat tbere was a news item published. 
that very high otliciaJa and very hi&h poli-
ticians are involved aud that they can be 
bribed. Now is this evidence or a rumour 1 
That il' to be decided and debated. 

DR. DATTA SAMANT (Bomba, State 
Centra1) : On an inquity. 

SHRI AJAY MUSHRAN : Let me 
finish. I bever disturb when you talk of 
labour unionl. 

DR. DATTA SAMANT: You alwa,s 
disturb. 

SHaI AJAY MSHR AN : Do not disturb 
In matter wbere you have tbe shgbtest 
knowledge. That is the point. The \\hole 
trouble is that you aU 8tart rakinl up a 
point on which yo do not know the com-
plets tbinas. 

We are talking of de-stabihsati'ln. You 
should try to understand. 

[T,.,,. 1I0Il] 

You will not be able to uoderstand 
this. 

(lllle".tloru) 

SURI c. JANGA REDDY 
(Hanamkonda): It is not about IUn, it is 
about bribe. 

SHRI VILAS MUTrBMWAR. 
(Cbimur) : You have started making good 
st.tements. 

[&I'uld 

SHllI SOMNATH CHA TTBRJEB : 
After reaeiol your C.W.C. Resolution, we 
toow. 

SHill AJAY MUSHRAN: We aro VcrJ 
happY tbat ,OU are; 

Sir theJ are taltina of destabililatioa 
aDd ~ C.W C. relOlution w'ai. SoaIDadaJi .. ..,.... 

It is our part, which on evideDCC, ... 
based on rumours and newspspen ..... 
removed a PinaDce Minister. Tho fatbar 
of this Prime Minister brought conca .. 
evidence in this HOUle, the case was tat. 
ub and it was this party's government -bicb 
asked the theo Pinan:e Minister. But It 
was Dot baaed on rumours, and ,OU ... 
now· ••.• 

AN HON. MEMBER : You caDoot 
Ipeak for them DOW. 

SHRI.AJAY MUSHRAN : Tbat is Jour 
opinion. 

MR. DEPUTY.SPBAKBR : You please 
address the Chair, Mrr Mushran. 

SHRI AlA Y NUSHRAN: While tal-
kina of destabilisation, do you ",ver UDder-
stand how a man in uniror will think of it, 
when you disCUSl matters here and involft 
bis officers, anc his leaders. that the, ba_ 
been bribed, without your bavinl aD into of 
evidence, or iota of any alleaatiou wbich 
has no ~'i"" flcie cale? 

The Government have repeatedly, the 
Prime Minister repea tedl, intorveninl • 
this House,- has been demaDdiDa, 
requesting, cajoliDl the Opposition to live 
us the material on which the investilatioa 
can be done, No. ,our total case is baaed 
on tUmOUR which are published in Dew'I-
papers. If I were a newspaper owner I aID 
only interested in aeein. how many DOWI-
'Papers are sold every day. That is IIlJ 
primary aim, and your PrimaI7 aim fa 
becoming a tool into the banda of tho 
Press You are totally involved todaJ 
in briolina rumour after rumour. 

SHllI S JAIPAL IlBDDY : Be. aDti-
Press. 

SRR.I AlA Y MUSHllAN : Mr DepatJ 
Speator, on 311t March. lbia ... fII 
purchase of BoforslUDI wu publiahed III 
an Bna1isb daU, from BhopaL You ~ 
about it. You tnew the news Bat ... 
intentionally did not briDa it here. .... 
700 IIrouaht p ..... tIleD ,_...,_ .. 
deal aboat ................. _1 III: 
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brinling this Bofors. Because, ,ou are IlOt 
interested in investilationl. YOli are net 
interested io letting corrupt people to 
boot. You are only interested in seanda-
Jiline the matter t'n rumours And that il 
the reason wh, I stand tod~ as an ex-
soldier to talk to you something, to talk 
some sense to you. 

You are talking of a weapon like 1" 
mm gun. Mr. Indrajit Gupta was saying 
that it bas ta ken sel'en of eiBht yeers for a 
field sun to be evolved. 

SRRI INDRAJIT GUPTA: Not only 
to evolve, but to purcbase. 

SBRI AJAY MUSBRAN: Now, be 
probably does not know that, it hal been 
since 20 years tbat the reslacement of tbe 
old leneration of twenty-five pounders and 
S.5 mm and seventy PO"'t two inch gullS 
is beiDl soulbt. Now, you canDot go to 
the martet and buy a gun like a potato. 
You have been told that, 6en tbe hon. 
Minister of State for Defence was answer-
iDa tbe debate of AlblMl'ioel here. You 
were told. It il Dot ea&J to do, It tatb 
time. 

SllRi INDIlAJIT GUPTA: I eaid. 
rot' al) the seven or eilbt yean, YOil were 
GD)y trYiol to buy them; I wed wbe.tbor 
JGU wore indipniaiDI them. 

SHRI AJAY MUSHRAN: TJaat it 
"hat J am trYiDI to II,. 

SHR.I INDRAJIT GUPTA: You 
Dever triec1 to indileDise tbcm. Yo.u onl' 
wanted to 00, them. 

SHill AJAY MUSHRAN: You are 
perhaps DOt aware that we have been 
indil.'" olle ftefcf ... lter eaother, 
and that i. thi., and this is the lalt of ", 
field pal aDd it is not IOmetbin. lite a 
Pidlbri for Boli ...., that we "vo 
iadiaenilCld. All dliIiI not aometlaial wIH6 
CD be tooe ovendlbt. It tahl time. 

rrr .... '-J 
"I C. IdCIA UDDY: ,.,. Itt 

.. ttWW ..... .,., ... 

SHRI AJAY MUSHllAN: Yoo are 
not capablo of understandinl it. Why t10 
JOU interrupt' 

MR. DBPUTY·SPEAKER. : Mr. 
Mushran, are you havinl a discussion 
with them or are )'ou adderc.slDI the 
Chair 'I 

SHRI AJA Y MUSHRAN : Many time. 
Prof. Madbu Daadawte by said that we 
accuse them of unpatriotism. Tba t il nat 
so. You are not unpatriotic. But you are 
But you are do ina tbiDIS al\\a,& in. 
sbeer ignorance. You do not knhw 
tbe ran out of your debate which 
takes place bere becaule you only want 
publicit, in the Press. The newspapers are 
read all over the country. When a aoldier 
goes on leave, when an officer goes on 
leave, he is a*ed whether he is loing to 
let lub-standaret weapons. You think that 
this Government is living lub-staudered 
weapons to tbe soldiers to fight. And when 
you are planting that rumouroUi idea dO 
the minds of the people, are you not a 
ttll't, UDder thiBl by aDd unconsciously to 
de-stabilisation' (1",."."10,,.) You ar~ 
barbourina political people in your party. 
Mr. Dandavate, who are personification or 
this de-stabiUsation ••. (I1I1.rruptloll&) What 
are ,OU talkina 7 Listen to me. (111,.""p-
,IDIu) 

SRRI NARAYAN CHOUBBY 
(Midnapur) : A Commandr comes to tht 
Parliament; a military mao come I to 
Par1iameat. 

SHRI AJA Y MUSHRAN : I am Dot 
taltios al a military mao. 

SHl.I NARAYAN CHOUBBY ~ A 
a.-t..GCDeral bu come to ParUameQt. 

[ Tr.,.,r.tlOll] 

SHRI VILAS MIJ'lTIDIWAJ. : 
CboubeJli neither killed IDY one nor be 
... b .... ' Qll i Ht II III upuicoced 
............ to ..... ~ ..... , "'" .. , .... -
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SB&l AlA Y MUSHRAN: Mr. 

Indrajit O.p\a haa asked as to why every-
thiq is beinl boulht from Bofors loIetber. 
Thi. is a hiKhly techDlcal question. When 
You a.re buyiol equipment from a patti. 
culclr lource, is it botter to boy from a 
Particular lOurco or you buy the same 
thinl all over the world 'I Have we not 
learnt a le8100 from divergence of various 
arms and ammunition suppliec1 to Pakistan 
in the last war that we bad. One of tbe 
reasonl of our weakness would be if we 
buy things from all over of a particular 
equipment. But tbese things, I am lur,e 
the House will pot like to discuss her e. 
There are certain secrets. Mr. Indtajd 
Gupta was referring to James Book on 
weapons. These books are available al 
over. They are on weapons, they are on 
armour, they are on inforntty everything. 

SHRIINDRAJIT GUPTA: It 
arms and artiJlery. 

is on 

SHRI AJAV MUSHRAN : It is some-
thing like encyclopaedia This gives the 
characteristics of weapons But tbat does 
not give the capabil i ties of a weapon vls·a-
vis probable enemy, probable terrain and 
b'lw you are going to use it and bow tbe 
enemy is going to neutralise it. The 
moment You disclose this type of technical 
information, you are cutting your own 
fe ct. And tben you say that you are not 
a party ignorantly to de-rtabllisation. 
There are people in your party who openly 
convass, propalate de-stabIlisation, reli-
lious fanaticism and they are members of 
your party. Then are you not a party to 
de-stabilisatioD ? (l",erruptions) Have You 
removed them 'I 

[Trans/atioll] 

SHRI NARAYAN CHOUBBY: He is 
out of bisseoses. 

SHill AlA Y MUSHRAN: Please sit 
down. please listen. If you are in your 
senses, then please sit down and listen. 

{&r,II,1I] 

Tbis i. a verY serious mat~er. Mr. 
Madbav Reddi made a very valid point 
tba' the Government has not taken 
tile oPpoaitiOD into confidence. If you 

came to know of a ccrtair serious .... 
pency in various purchclses of service 
matters, was it not your duty to JOID8 
time 10 on your own and brief the Prime 
Minister 'I Are you not a party to the 
defence of this co unlry 'I Are you 0Dl1 
responsible for opposing the Primo 
Minister 'I 

SHIlIINDRAJIT GUPTA: How 40 
you know whether anybody went or Dot? 

How do you kl10w wbet-ber I went or 
not? 

SHRI AlA Y MUSHR,&\N: Then ., 
so. I am asking through tbe Deputy 
Speaker, with his permission, tbat have 
you, Mr. Indrajit Gupta, even gone to the 
Prime Minister and told him that 'somebodY 
has taken btibe? Have you ever told this 
to the Minister of Defence '1 On matters 
of defence I hold firm conviction persODan, 
as a representative of the pf'ople that We 
should not discuss it here as a matter Orf 
corruption against any other Ministry 00 
any other Department When we ard 
discussing matters of defence, we about 
be very conscious of the fact tbat we arc 
discussing matters which are ultimatelY 
going to affact the defence of tbe countrY. 
Mr. Arun Singh bad made a very valid 
point when he was replying to the debate 
on submarine. Three days before it haa 
been catrgorical1y told to them. told to UI, 
told to everybody that tbere was DO 
corruption, no question of any agent. DO 
question of any discrepancy in buYinl of 
submarines. Today we have been (old 
cateaorically by the Defence Minister. and 
by intervention by the Prime Minister 
that tbere is no agent. There are "quota" 
of tbe two Prime Ministers the Defence 
Minister is saying. but opposition are saJiq 
tbat tbere is a bribery, with tbe result \bat 
tomorrow if tbose first class weapons, dicb 
b\ve been bought after due dclibcratioa 
by tbe Defence Ministry, by the IDOat 
biBb-powered committees by the beat 
technicians of the Ministry, of the aJ'JD1 
who, ri&bt ftom the belionins, are involved 
in the purchase of these weapOD~ an 
to be used,' they are trJina to lOW dae 
seed of suspicion in the minds of ttaote 
peoplo who are ultimately IOma to .... 
the. iD war IODle critic like Mr. Somad~ 
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Olatterjee will say, " Ah, 1 had told )'ou 
that these weapons are inferior". The 
trouble is that they only talk, they do not 
think. They must start thintinl also •.••• 
(1.,.,,,,,tIOlu). 1 personally fee1 that such 
matters should not be discussed here ..• 
(I.terruptlolls). when catelorical answeres 
have been Jiven that th:rc is no discre-
paacy, there is no agent, tbere is no bri-
bery, they continul to say tbat there is 
bribery. It dou not make a fact of a life 
if boodreds times they don's sPeak truth. 
Therefore, Mr. Deputy Speaker, Sir. 
through you, 1 wiIJ Urge upon the 
Opposition tbat Jet tbis be the end of 
their ignorance, Jet this be the end of their 
reaction to rumours beiDI spread in news-
papers, ,nd we folhould become one so fdr 
a8 defendulg the purchases by the Defence 
MioistfY are concerned. Theyare basically 
undermining the morale of tlae force who 
are ultimately going to use tbese weapons 
for the defence of you and me, . of the 
motherland, of the country. I talk as a 
soldier when I say that this is loinl to be 
the soldie"' reaction. The army is never 
lOinl to pardon tbem Tbey are only 
interested in their photos and tbeir names 
comma in the Press. This countrY is 
Itabilised and independent and our defence 
shou1d not be jeopardised. This is my 
appeal to them through you, Sir, tbat we 
should not react in the manner we have 
beeo reacting in the submarine case and 
all these rumouu. Tbank you. 

paOF. MADHU DAMDAVATE: 
The, said tbe same thing about Fairfo 
aacI appointed an inquiry committee in Ihe 
end. 

SHRI DINBSH OOSWAMI (Cuwabati): 
Mr. Deputy Speaker, Sir. in the speeches 
01 the rulma party Members, three 
alleptioDl have heCD made alainlt tbe 
OppoiilioD. FirMI" that we are wallin. 
dae time of this BOUie b1 this dilcuuioDj 
IeCOIldIJ, that we have contributed to the 
prOClll 01 deatabUisalion; and thirdly. 
dac point which is made by my learned 
Idead ttlr. Ajay Mulhran that thi. debate 
II ...... to "eel the morale of .... dcflDCC 
forCCl ad will CODtributc to the dOitabiUli-
.. JrOCClllurth •• MaJI point out to 

bim tbat tbe momeDt tbis news came ap-
it is not that we lav, notice : tbat was a 

'holida,-immediately tbe CODlI'eis Wort-
ina Committee met. Tbe issue wal 
considerecl 10 important tbat all the 
CODlI'ess eeief Ministers were called, tbat 
statements were issued .. . (I"terrllptlo",). 

SHRI VILAS MUTT BMW AR: That 
was decided filt een days earlier. 

SHRI DINESH OOSW AMI : Then the 
Minister of Defence made a '"0 mo,,, 
statement and, for the first time that I 
have come to this House, the Minister for 
State for Parliamentary Affairs decided and 
agreed to tbe suspension of the Question 
HO&1r. All my ffiends of the Ruling Party 
have said that tbis news is 10 important 
tbat it has the capacity of destabilisiog this 
countrY. If such an information has come 
which bas the capacity of destabilising the 
country, I think the m~mbers from the 
ruhng party shou ld have been the first to 
ask for a discussion. They should thank 
U8 tbat we have initiated the discussion 
(InterruPtlo",). Sir, the second point 
made is that we are helping the process of 
destabi1isation. Well. I am not at all 
con.:emed ab~ut the charge and J am no' 
bothered about wh~tber my friends on the 
Opposition levell:d charges against U8 or 
gives us compliment. It is the people of 
this country who will decide whether we 
have really- helped in the process of 
destabilisation. In fact I become worried 
if my friends like Mr. Tiwari gives comp~i­
mente I am happy that I have not lot the 
certificates from the ruling party members. 
Sbri Musbran said "don't you know tbat 
this discussion is going to affect tbe morall 
of the Defence forces." Am 1 to under-
ltand that the people of the armed forcea 
only 10 tbroop tbe praceedin. of the 
Parliameot and do not 10 tbro\llb the 
newspaper reports 'l Every da,., riabt from 
tbe Fairfax issue, article. after articl. 
have come aod tbe comment. and the 
release in 'he nowlpapers ,ay al to WholO 
reputation has looe deep down below and 
_boae hal lone up. WelJ, tbOlO an in 
newlpaperl and I don't want to quote. I 
Dover tbouaht tbat discuaion of corruption 
would lead to tbe d.tabiHaatioo. In fact 
one procc. by which tho imperialia' I'OtrOn 
haYI 11wa,. tried to dcit,bililO tht nird 
World NatioDi it b, ."iDa to COllupt Illd 



i, AI. ... : A.,&it;. 
0/ G., fro", ./D" 

by pl.filll the money power in the Third 
World Dation •. We have tbe bistory afler 
history of oati'lDI wbere the Third World 
countriel bad suBered because of corrup-
tion alld if we have asked for it by this 
debate, it is because of tbe patriotic duty, 
becaule impressions must be there ill tbe 
country tbat our Dofenc~ forces is above 
corruptiooal Trying to put anything under 
tbe carpet, as far as corruption is concern-
ed, OD the ground tbat if an allegation is 
made it will belp the process of destabilisa-
tion will not really contribute to tbe 
streDltb of tbe armed forces, I would like 
to know from tbe bon. Minister a parti-
cular question. Let us take the instances 
wbicb we have discussed a few days back. 
A telex mcssage c&me from our Embassy 
on an informatioD by a foreign Government 
tha t tbere were middlemen involved in a 
deal. The Defence Minister had refused 
in tbe last discussion to teU us the name 
of the country and also the particular deal. 
But probably, in spite of the fact that it 
has not come from tbe Government, every. 
one knows that tbe telex message came 
from the Bonn Embassy on the informatic'n 
of the West Germ~n Government aud the 
deal was the submarine deal NobodY is 
argued that tbe Government has no 
instruction that the middlemen shOUld be 
avoided. Tbis instruction was there from 
t 980 and was reiterated recently by the 
Prime Minister. But tte bon. Minister for 
State in Defence MiDistrv. in the Idst 
debate, had categoricaUy said and had 
admitted that in spite of the fact tbat this 
particular instrucllon was there, there were 
violations of the instructions with the 
result tbat the Defence Derar1ment itself 
went in for certain enquiries and the bon. 
Minister for Defence had assured that he 
would place on tbe Ta ble of the House 
Dames of tbose officers and tbose persons 
who are luilty of violatinl tbis particular 
instruction of the Defence Ministry. In 
this context, I would like to quote a few 
sentences of Sbri Arun SiDlh, boo. Minister 
of State. in the hst debate. 

Ulo spite of tbat-aDd bere we have 
a calc in point-post facto thero have 
been instances wbere we ha vo lOt to 
know and tbe sources may be lite the 
one ~bicb we are talkinl about durina 
todav.s motion or there could be any 

,~ ba ·Xt 'Y' 'Z' h other lOurce, t t • or U 
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paid a Commission. Somed8II 
quar.tity is known. In every sucla 
case till date exactly th,s llrcceduro 
bas been follcw( d. The DepartlDeat 
of Defence wrile§ \0 the MinistrY or 
Finance drawing their att en' ion to tile 
fact that thiS informalion has como to 
us." 

Subsequently. I htervened and pat. 
question. I asked hIm bow maar 

persons have been PUfllSbtJ and what • ..at 
tbe inquiry. He saId: 

"1 am not in a position at this ..,iot 
of time to give a specific answer. You 
have my personal a slUrance. I will 
specially conveY it to you." 

1 asked him to convey it to tho BOUie. 
He said: 

"It will in any case be treated II an 
assurancc. But I will conY." it to 
you.~' 

Therefore, Mr. Deputy-Speaker, in 
spit e of tbe fact tbat the GoveromeDt of 
India right from 1980 bas been tryiDl to 
avoid middlemen, middlemen have crapt in 
the Defence deals and this is an admillioa 
by the Minister of State for Defeace. 
Wben a telex message came from Boau 
and Bonn', role is more important, 80an 
(West Germany) or of Sweden. I do Dot 
think I have to point it out bere. Wbea 
that particular telex messale came, three 
inquiries were ordered by the Defence 
MinistrY. There was DQ evidenco iD that 
telex messale. Tbree inquiri. were 
ordered. two by tbe Economic AIfatra 
Win. of the Ministry, ODe by the Defaacc 
Ministry. Wby is it that wben this parti-
cular information came to the GoYerDlDfllt 
or this information was reported ." a 
llMio, wbetber it is a State lladio or DOl 
that is a separate matter, _bID 1IIeJ 
reiterated tbat tbey stand by this alleiadea 
when the lladio said tba t It is are pre~ 
eYen to &ive tbe Dumber, of tbe accoaata 
on wbich tbe money has been depo .... 
wby not the Defence MsnistrJ fe __ 
tbe earlier precedent ordered for a Pr01Ie 
by the Minis", of Bcoaomic ,.. .. , ..., 
lUddonlJ everybody jumped up lad .... 
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wilaout an inquiry being made tbat this is 
an ell'otts of d~stabilization? After tbe 
mquiry wa, made, if everything had been 
inquired threadbare, and tben come to this 
conclusion,. I could have understood that 
there was somethlnl in it. I would also 
like to know from tbe han. Minister for 
Defence: You bave inquired from the 
Swe"4ish Government, they have denied. 
Otwiously tbey will, because this was a 
IOlemn undertaking Biven by the former 
Prime Minister, Olaf Palme, one of the 
rospec'.d men in tbe international world, 
tII«t there win be no middlemen. Do you 
.ink that tbe Swedish Government will 
take tbe responsibility stating that they 
know about the middlemen? The Swidish 
Government might not hav~ known You 
lsle4 from Bofors. Will Bofors admit-
Bofors about wbom so much of allegation 
is tbere, allegation of diverting arms to 
lra8y aU'tgafon of divertinl arms to South 
Africa? Tbey are one of the well-known 
arms tellers. Will they admit it 'I Why 
in your State.nent you did not refer to the 
ioqllit)' made with the Swedish Radio '1 
Why inquiry iD this respect is silent? And 
the hone Prime Minister has said tbat 
inquiry wal made with the Swedish radio. 
Inquiry bas also been made from tbree 
sources--the Swedish Radio, the Govern-
ment and the Bofors. Wby this particular 
statement reaarding the inquiry made witb 
the Swedish Radio is absent your state. 
lDeJIt? The hone Prime Minister bas sa id 
tb.t tbe Swedish Radio has told that an 
IntHao cotl'espondent passed on a melsale 
to the SwediSh Radio and ahe correspon .. 
deat is Dot living an answer. There tbe 
pariiameatary probe comes in You 
co_nute a Parliamentary Committee of 

. S.7 Members. And am I to take it that 
there are ftO patriotic Members OD this 
Ii. of the lIou,e. two Members whom 
'OU caD trust ~ Let the ParliamentarY 
Committee call that couelpondent whe is 
alJcted to have liven this information to 
tM Swedish Radio and let Swedish Radio 
al .. say that this was the man, everythinl 
will be cleared. A mere unilaleral denial 
., JOU docs not remove the cloud. That 
is the point we are makina. One after 
.. other thiop are comina. About Fair-
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fo Mr. Br.1una Outl fried to lion oVdr 
the whole 1bina by Hyinj tbat 'the1 w4n 
iDform~ tbey were Dot authorised to ad', 
and it proved to bo 8obscquentt) wrona"" 
the former Defooce Minister'. It.temont. 
Tben. even in the d~al, tbe position ~iDI 
very cateaoricaHy tbis, that in spite of tbe 
clear policy decision of the Governmeat of 
India this bas beea violated by people sitae 
and abroad, why are you sby of an inquiry" 
Mr. Deputy-Speaker, probably we abould 
al,o take note of this tbing. If the 
destabilization comes it is because of 
our intention of loing for purcbale8 with 
NATO countries or some of the countries 
with whom we do not have Vety 8000 
internadonal relationship that you ate 
faced with this trouble. Who is creating 
trouble to you 'I Your deal with West 
Germany or your deal with Bofors? The 
OPPOSition did not go f)r these deals. 
After all, jf the choice of the Party is 
wroog, you are take the responsibility for 
this and th~refore. Mr. Deputy.Speaker, I 
believe that if we are to keep up ttle 
morale of this country, it is not by merely 
putting bribery or cOl'Juption under tbe 
carpet, and I will point out by aaying Sir 
destabilization of a Prime Minister' doe; 
not mean de.$tabilization of a country 
destabilization of a party also does no: 
mean destabilization of a countrY. 
(lllte.ruptioIJs). Unfortunately, the Ruling 
Party has sought to identify that any dIon 
to destabili2.e politicaJ1y, in tbe sense that 
any effort to destablise the Prime Minister 
bec~use he is not goveanioll the country 
well. they identify the Prime Winister with 
tbis country. But the cO'llDtry is much 
~bove the Prime Minister. The c-ountry 
IS much above any political party. 

MR.. DEPUTY.SPEAKER : Shri leOla 
Reddy-S min'ltes • 

saRI S lAIPAL REDDY: Wnt 
aboU( COllll'els-S? I am 0, a point of 
order. Generally. it is tbe turn of the 
Congress-S. after Mr. Dinesb Ooswami. 
What has happened to the turn.? 

MR.. DEPUTY.SPEAKBR.: You do 
not aak those thinls. It is accordiDa to 
Party.wi-e. 
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SHill JAIPA L REDDY : 1 woutd lite 
to know, wben Mr. Kisbore Deo is here 
wby is he Dot called to speak ., 

MIt. DEPUTY ·SPEAKER : They are 
all small Parties. Time is Dot aUotted. 

SHIll S. JAIPAL REDDY: They are 
Dot small groups. They rousht elections 
in Kerala on tbe symbol of Congress-So 

MR. DEPUTY -SPEAKER : There is 
DO poiDt of order. Mr. laDsa Reddy, you 
can continue. 

What is the rule, you quote. What 
rule is violated 'I 

SRRI S. JAIPAL R.EDDY: Under 
rule 193. The point of order is in 
conjunction with rule 193. 

MR. DEPUTY·SPEAKER: There is 
DO such thing. What is in 193 '1 

SHRI S. JAIPAL REDDY: AcoordiDi 
to the rule, the Speaker will call Members 
from vari\)us Parties. Now, it is the turn 
of the Congress-So 

MR DEPUTY.SPEAKER.: There is no 
rule like tbat. 

PROP. MADHU DANDAVATB : 
(Rajapur) : I waDt to ask a. simple 
question. Have you derecogDlsed tbe 
Conaress-S in this House 'I 

&l tile order of turns, they could ha'Ve 
lot it. We are under the impression that 
they are 2 DOW instead of 3. 

MR.. DEPUTY.SPBAKBR: Who said, 
be .is in the CongresseS 'I His Dame is in 
tbe unattaohed list. He is in tbe un-
attached list. 

AN HON. M1!MBBR : Are you going 
to can him afte-r BJP and Atali Dal ., 

MR. DBpUTY .SP£AKER ! That is t~e 
list we bave. We caftDOt ~iIcuI. ~hil 
mattor here Accordina to my lnfo~tl~, 
be itt uaattttehe4. w. caoaM •• n .. it 
bert-

SHRI v. KISHORB <HAllDRA 
s. DEO (Pafvathipuram> : What de ,.. 
melD by ·'UDattacbed·· .., 

PROP. MADHU DANDAVATB! 
You are assumiaJg that those who haYO 
merged in the Coatress-I are Con ..... S 
and those wbo arc continuing in Co ...... . 
are inependents '1 

MR. DEPUTY -SPEAKER : 1 alll oqt 
saying tbat. According to our iDforma.UoD 
he is in the unattached. 

PROF. MADHU DANDAVATB: 
They are a recognised party. Tbey ate 
part of the Coalition Government in 
Kerala. 

MR. DEPUTY-SPEAKER: Shri JanIB 
Reddy. 

SHRI S. JAIPAL REDDY: Sir, you 
wiJ) have to answer my point categorically. 
Today, for the first time, the Hoate is 
being told that •.• 

MR. DBPUTY-SPEAKBR: Don't 
waste the time of the House The Miniator 
i. to rep., at 3 O'clock. There ara "'111 
apeakers to speak. 

SHRI V. KISHORE CHANDllA S. 
DEO : Mr. Deputy Speaker, am J to 
presume tbat those who have defected are 
considered to be Congress.S and those w1lo 
have not defected are "unattached" ,. Row 
can it be'll fought the election on thia 
symbol. 

MR.. DEPUTY.SPEAKER: In Ill)' 
office, your name is in the "unattacber' 
list. We cannot discuss it on the Boor Of 
tbe HOUle. 

PR.OF. MADHU DANDAVf.TB : 
The Coogrel .. S wal liven the sym!)ol 8Dd 
it foutht electiolli. TboJ ar. iD t_QMJIitioo 
GovCJtlment iD Ketala. And, tberd ... 
these Members who are bere are. reprCMII. 
tina ConlrCIB-S. 

Mit. DB1'UTY.SPBAItER: YOIt caa 
say tbat. In tbe official Jist, tie Is 
"ooaUacbafU Let him write to .. ... 
WI _Ul .... it alta ...... 
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SBl\I ItmllAJlT GUPTA: When ... 
tbe chanle made' WbJ was this hon. 
Member never consulted anc1 uked about 
.me th~r they were unattached or belonaml 
to a Party? 

MR.. DBPUTY -SPBAICER : We will 
lee it later. 

SHRI S. JAIPAL REDDY: The House 
mUlt be told. The House cannot be kept 
in the dark. 

Mit.. DEPUTY-SPEAKER: We cannot 
dilCUll it on tbe floor of tbe House. 

SHill SURBSR KURUP (Kottayam) : 
YOy mean. they are unattached to 
CooIP'ell-I. 

MR. DEPUTY-SPEAKER. : You speak 
as ,ou like. You can mean as You like. 

SRlU S. JAIPAL REDDY: How can 
JOo derecolnlle a party '1 

(l.terr.tiDn) 

Mil. DEPUTY-SPEAKER: Mr. Janp 
Reddy. you speat. Tben I win call next 
Member. 

SBllI S. lAIPAL REDDY: It does 
DOt lie in the power of tbe Chair. (/n'e,. 
,.".,). 

[,.,."""., .. j 

SHRI C. JANGA .EDDY: Mr. 
DepulY Speaker. Sir, what Is tbe Deed or 
a middlemen to take a bribe. If the 
penoD makin. a pa1lDent aad tbe penoa 
receiviol the payment are united, then 
what ia the need or • middlelD8ll in 
botween. Please explain, wbat is the Deed 
for appOintment of a broker. You &ave 
a statemcnt on behalf of the Government. 
Who is this lotus '1 Please spell out bis 
name, Whose code number is this. Lotus 
means 'kamal' in Hindi and people sa, 
B. J. P. • •• (I"'e,rllPtions) 

I say that lotus means 'kamal' means •• 
You man please go throup the dictionary. 
See tbe meaninl in saDskrit.·· toot 
bribe. •• It 18 clear. Why you do Dot tell 
D8 a8to who this lotus is? 

[&glishl 

MR. DEPUTY-SPEAKBR: Yoo toll 
Your point, Mr. Janga Reddy. Don"t waste 
tbe time or tbe HOUle. 

. (illtfrrllptioll') 

[Trtzasla 'iM] 

SRRI C. JANGA REDDY: I am 
explaining tb~ points onJy. I want to la, 
tbat money bas bcen received in 4 
instalments (1I11errllp'."') 

The company bas already stated that 
they have depolited the money in Swill 

[Tr •• ",'loll) Bank to the time of crorft of rupees. The, 
do DOt I.Y lhat tbey bave Dot paid The,. 

SBlll C. JANGA REDDY (Hanam· 88, tbat tbey have paid monel. They hne 
tOIl".): Mr. Deputy Speaker, Sir, abe deposited in tbe name 01 a Dumber of 
bon. Minilter of Defence blS stated tbat political partical part ies. You may appoint 
there il DO middleman involved in tbis a Parliamrntary committee to enquire into 
doal. . it. Lotus melDs·· It will come to liabl. 

[F4"'] 
PROP. MADDU DAN1>AVATB: Let 

tbere be a Parliamentary probe on tb. 
also. 

..... DSPUTY SPSHKBIl: You kial 
. it under B.ule 193. 

Pleased tell us the meaDinl of Jotal ••• 

(1."r"",I.,) 

[»wI,.,,] 

MIL DEPUTY SPBAKB1l: No. No • 
Bis nam. would not 10. J would DOl 
allow • 
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SHR 1 C. JANGA REDDY : Spell out 
tbe name in it as to who is lotus He bas 
referred to the name of lotus. (Interrup-
tI_d 

They bave stated that they bave 
deposited tbe money in the account of 
Indian officials. This lotus is the leader of 
a political party in India. They have 
deposited in his name. This has been 
revealed from their enquiry. It is not 
our allegation. If it is not correct, you may 
please bole an enquiry. It is not a charle. 
You say that it is a charge against you, 
we level charges that all the Congressmen 
have deposited this money in their respec-
tive accounts. You may please hold an 
enquirY, everything will come to light. If 
you are not wrong, you should be prepared 
for an enquirY. 

[ElIIlllhl 

MR. DEPUTY SPEAKER: No. The 
nalDes would not go OD record. 

[Trllnslatioll) 

SHRI C. JANGA REDDY: I know 
that you are the son of Shrimati Indira ji. 
When Shri Jai Praka&h Narayan called his 
fonowers in 1975 and gave the slogan of 
total revolution At that time all tbe 
leaders were put in the jail. It was stated 
that there were attempts to destabilise \he 
couotry. Just to supress the matter of 
bribe and to redden your black face, the 
names of opposition people and the foreign 
powers have being taken. Your own face 
is black-you may please see it in the 
mirror, you will come to know then. You 
are trYinl to blackeD otbers' faces. Your 
Conaress Party should please convone the 
meeting of the wotkin. committee and hold 
an enquiry You are trying to blacken the 
face of opposition parties. Your face is 
black. Therefore, you may, pleaae hold an 
enquiry. Then only it will be revealed 
whOle face is black. whether yOUd, OUti or 
that of anybody else. 

(IIIt",,,,1 itJlI.I) 

[&gIl.] 

MR. DBFUTY SPEAKER: J have 
already said that nameS will DOt 10 9D 
record. 

[TrDnsltltiDII] 

SHill C. JANGA REDDY: We 10_ 
charges that Congress leaders bavo doPI 
this. (lnter~t~ns) 

There is a pro'lerb in Telup--

"Gumdi kayalu Dunga, 
ante bujalu phkundu 

(interrllP1iD," ) 

Yau may pleased let tbe matter 
enquired into. It will be revealed al to 
who is the tbief. Money can be taten 
without the help of a tout. Your scandal. 
are coming to light. The Defence Minister 
is going to make one m6re statement. 1be 
former Defellce Minister' Sbri V. P. iinah. 
bas said in Tal Katora Stadium tbat what 
he bad done was correct. He is likely '0 do 
some tbinl more in this regard. We w'l.lt 
that if you are right and not \WODl, u..o 
why do you Dot bold the enquiry? Wh, • 
you going backward. We have levelled \bo 
charge, we are levelling charaes that you 
have taken money. What more Ilavo 
charge would be there than this one. 
(Ints,,,,p'Io,,S> What more .ave ebarae 
would be than this one. We la, Itraitllt 
a way that your Government peoplo _YO 
accepted money. Defence Minister, Prilae 
Minister too. (In',,,,,,'''''' Lot ...... 
Kamal. : •.. ' (l11terraption') 

[En,lula] 

MR.. DEPUTY.SPEAKER: 'that • 
enough. Mr. P. ll. Das Munsi. I ha~ 
called Mr. P. R. Das Munsi. NothiJII 
more will 10 on record. 

SHlU C. JANGA REDDY:" 

THB MINISTER Of STATE IN TIE 
MINISTRY OP COMMBRCf! (SHIll t. 
R. riAS MONSI): ltIr. n_.s,--, 
Sir. reaardlD. 'bi' partlcaJar defJate ~, 
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OIl tIdI issue, bon. Member Sbri Dinesh 
Ooswami asked: bad this issue been 10 
serious, wby did the Con,ress Party Dot 
come forward to start ,b., discussion" I 
would Uke to remind the bon. Member 
'that becallse we took this matter very 
seriously, teeping in view the dignity aDd 
unit, of the country and tbe morale of tbe 
defence forces ••. ll",errllptlD",) You may 
Jauab. I do not mind. Tbere for e, we not 
only discussed in our Party but we on our 
own today mominl ••• 

SURI DINBSH GOSW ~MI: I think. 
be bas misunderstood me. I said that the 
Members on tbe Treasur) Benches wtre 
-ClCCUUDI u@ that we were wastina the time, 
and in that context I have only pointed 
out that it is a very serious matter wbich, 
eYeD accordina to tbe CODll'eII Party, is 
serio1l8 ••••• • (I"t.,,.,,,,tiDIu) 

SHill P. ll. DAS MUNSI: This 
mornina we on our OWD from tbis side 
proposed suspension of the Question Bour 
to start dilcunioo on this immediately. 
Therefore, why should he say tbat'l 
Ulller,.",tioll') Will ,ou allow me to 
q,eat ., If you do not want to here me, I 
will Dot speak: 

Yr. DeputJ-8peaker, Sir, we are 
tliseutliDl thil matter in lI'eat detail. I am 
Dot questioning the merits now. Hon. 
Defence Minist.. will reply to an the 
charlea. J am oaI, IOI'l'1 to lay that evon 
tbole of our friends who fouad the 
opportunlt, to briog Mr. NOBbe Dyan to 
India are allO trying to champion tbe 
caule.pf the country and to say tbat 
there is DO threat of deltabilil8tion. I 
know it. I do Dot Jike to mention. While 
Pakistan is buildioa Uf its total strcnath 
of defeace 00 tho border and while our 
friends iD Al'UDAcbaJ ~adesb are feclinl 
dlaturbed, tbis is pOlli'bly the oPPortUDe 
..... t to create a aitaatioa in tbe countrY 
.,...... tile .. tire defeoce forCCl Jot 
totaDr deIDoraIiIed. nat is the attempt of 
file COIIIPIraton outIicJe, aad Wbile I .., 
tbiI, I ., with rapoaalbilltJ aad .Il a 
qUOlIi_ of tbe boa. Waallter wbotlIcr it 
II Dot • faot. 

Mr. Somnath Chatterjee belon.io. to 
the CPY did refer to a very lenuine 
question. He said tbat he would not ha_ 
taken up tbis matter if it bad not come 
from a foreilll IOUJ'ce. I am thankful to 
bim for bis reliability and faitb on foreip 
sources, tbat too a correspondent based in 
Honl Konl. Why tbe lentleman come to 
India, we do not know. The news came 
from foreip sC'urces and thut is why tbe 
hoo. Member is agitated. Yes, it hal come 
from foreign 1000eel. About the last day. 
of Mr. Allende of Chjle, the whole world 
knows; the whole world knows how the 
conspiracy was hatched. The whole world 
knows how Mr. Wachel of Mozambique 
was destroyed in an air crash, bow the 
conspiracY was hatched. So, do not 
belittle the discussion. I am Dot accuaing 
any Party here I am taJ.ting not out of 
emotion ; I have been watching closely 
the developments. Corruption may be 
tbere, corruption may not be there: that 
is a matter of detail : we cln discu. that. 
But I am talking about the deal. 
(l"ter"",tlo",) Please listen to me first. 
Is it not a fact that tbe correspondent of 
Sweden wbo asked for viss to come to 
India applied for tbe visa in November '1 
He come ... (l.terruptlo",) Let me speak. 
I did not interrupt you •. • (I.terrllJl'Io,.,) 
You can discuss about corruption. I do 
Dot mind. But what are we disco_inl 
today'll am not an expert on Parlia. 
mentary rules. My friend, Prof. Madhu 
Dandavate is much wiser. See tbe maDDer 
in which we are dlscuuinB Defence today, 
the manner in which we are layq our-
selves into the trap of the conspirators. 

15.80 Jar •• 

Queltioo are beinl asked what are the 
requirement. of Defence; what type of aun 
specification, the Dumber of tankl aDd 
submarines and what is itl price in the 
international market; I wooder it iI not 
diICUlICd iD an, part of the world aDd in 
aely 'arliament ill this manoer. Tbis i. 
wbat the forces at tbe border waDt to 
know • 

Ii r, I taow tbe correspondent lot tbe 
vila to come to lodie in November. Be 
dell"'eb' did DOt come to belie ill 
Novem"'. He Ita,. with tho .. in 
BODI KaDI. Bo was ... cIoDbtm.., 
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be certain friends. He chose the time to 
C")1De in India on 14th April. He waited 
to lee if tbe Fairfax takes a shape his 
vilit is not required. Since Fairfax went 
to judicia I inquiry he coDsidered his viait 
it DOW required in lndaa. He landed on 
14th. (I",.,,.,,,tlo,.,) Madhuji W8I quotms 
every-time Swedish radio. The nows was 
reponed from the s(\me correspondent 
from Delbi to Sweden and from Swedish 
radio it wal exported to India and thanks 
to the Opposition they bave faith in that 
news 10 much tbat tbey want to discuss in 
detail in spite of tbe categorical statement 
of denial made by the Prime Minister. 
Shri Somnath Cbatterjee said why don't 
You involve the Parliament? How more 
Parliament can be involved; He wanted 
a denial& What more can be the denial 
wha t the Prime Minister made in tbe 
morning and also the statement by the 
Defence Minister : Now there is a denial 
of the Sweden Government and the minutes 
recorded by Olof Palme's talk witb the 
Prime Minister; denials of Bofors and 
denial of this Government. Is this not 
enouah ? still tbey smell somebody had 
taken. 

Sir, I want to ask a question today. 
Will You like to make it a precedeDt that 
if toworrow from United States; if 
tomorrow from West Germany and if 
tomorrow from U. K. some responsible 
correspondent or irresponsible correspon-
dent-whosoever he may be-used Voice 
of America and B. B. C. revealing certain 
statements accusing certain leaders of the 
countrY-this side or that side-is that 
loinl to be debatcd in tbis House once 
for all" Supposo a telegram comes from 
Switxerland tomgrrow that bere is a friend 
in India who is onlalcd for increasiDg the 
frenzy of the communal riots in some part 
of tbe country whom we fund. Will it be 
discussed in the House? (Inl.,,,,,tltM,) 
If you do like to fall into tbe trap in tbis 
m3DDer, I am sort') to say, we are landinl 
ourselves into a difticulty wben the voice 
of democracy will be over. 

Now I come to another serious matter 
(z",.,,,,,tIoIt,) lJlease Iilteo. I know wbat 
is JOur motive ? I know what is it you are 
.. , you waD' to 10 out of Parliamont 
10 sa, _ ... tover may be tbe diacuaaioD in 
Parliament i wbatevor may be tho aaawer 

of Sbri Rajiv Gandhi YOUl cam,.., I 
know acntlemen, will be that eon.e. 
Governmcot is corrupt. They took moo.,. 
You will do that. 

SHRI NARAYAN CHOUBBY 
(Midnapore): Is it Dot correct ? 

SHRI PlUYA RANJAN DAS MUNSI: 
Mr. Narayan Cboubey, you lauab todaJ 
I only want to aee Your Ilugh if 80methiDI 
wrocg bappens to 1 be country. Do DOt 
laugh hke that. TrY to listen to want I 
say. (lnterruplitnu) 

Mr. Deputy Speater. Sir, he ".ted 
to know how it amounts to de-stabiJisatioa. 
Yes, it is a threat to de. stabilisation. I 
will tell you how it is. Shri Incln,Jt 
Gupta had stated his concern about the 
forces wortinl for de-stabilisation but be 
says to discuss corruption is not a threat 
to de-stabilisation. I alree with him about 
lIis concern but I wou Jd J ike to justi" 
why you hue taken this point if it is a 
tbreat to the unity. Yes it is a threat to 
the unity. With great respect to the hOD. 
Member I would like to say without 
referring to any party that for tbe last two 
years the forces which are active in certaio 
parts of the world to destor)' the 008-
aligned movement and to divide Inida 
tbey took the first attempt on tho 
promineDt people in the Indian army, the 
Sikhs •• 

SHRI INDRAJIT GUPTA: Then why 
do you 10 to buy arms from the laDle 
people' 

SHRI PRIYA R.ANJAN DASMUNSI: 
Shri lodrajit ji you had not beea in the 
House wbile Arun ji stated how ~o we bay 
arms. We buy arms first based 011 tile 
requirments if it is available within Iadia. 
If it is not, then we live the biabelt 
priorit, to the non· convertible rupees 
currency area. If we do not set there tIacD 
we 10 to tbe open currcocy area. That it 
the compulsion of the COUDtrr, Iaow 
could we help it. To meet the chal ..... 
of F-16 we need a Mimae. If it ia DOt 
avat1able some"b.-e, 00 cerlain occa .... 
to meet tbe chall .. of tho UDited Staaea, 
wo did Deed the help of the MIG. 'Qat 
waa the compulsioo. and this ...,... .. 
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aboulet be understood. Dot the motives. If 
we buy somethinl from United States, or 
buy 80metbinl from Ge rmany, it does not 
mean that we are conupt, and if we buy 
IOmethinl from Rupees currency. we are 
stremely bonest. This is not important. 
What is important is tbe con.pulsion of tbo 
ceeotrY as per tbe requirment of the 
defeace; tbat bas to be understood by 
eYeryoae. 

Now, Sir, there are some pure 
reaiments in the Army like Gorkhas in 
Gorkba Regimeot, Sikhs in Sikh Regiment, 
Jats in tbe lat Ret.iment: these are few 
pure reaUneots. The wbole House is aware 
of the fact that attempts were made for the 
Jaat 3 yean to inCIte a section of people 
in various namc;s and movements to create 
a-pure reliment, the etrect of which on the 
anDJ should be understood. I do not mind 
lellinl you the pure facts-the way the 
conspiracy is shap in., the way things are 
movin,. Mr. Suifuddin should know the 
stand of tbe Prime Minister so far a5 
Garkha land is concerned. Do not discuss 
this now, we will have to meet togetber 
day after tomorrow; do not discuss it now, 
I rClUest you. 

Now, Sir, this was the first incident that 
ladiraji was assasinated. Thereafter what 
happened in a section of the Indian Army, 
we all know. Thanks to the people of 
India and the people of Punjab, we have 
overcome that problem. Sir, why were 
these iSl\ld broupt after 14 April'll 
would like: to say what is the conspiracy 
aDd tho desip. If tbe deal had been 
condaded in tbe end of 1986. news could 
have come at that .tage. There are 
eompetiton in atm. race, arms dealing 
.... iDeo. If one party lets tbe order. 
ot_a trJ to Icotch tbe orden. If ODe 
put! _. tbe order, otben try to put in 
iaIiouation 10 tbat the whole order is 
cancclle4. If you had accused the 
corrcapoodinl lodian politic hDs and if you 
laid accued the CODlfe., ( would not 
ha.e mtaded : but ,OU accuied the hilh 
levelo8icer. in tbe Indian Army. I· am 
sntel'" to me lDC1ian Army. Come what ma" in'" hour of crisis, 1942-6S tlsey 
JIW tIICJr hiaIaM priorkJ to the Dation. 

We politician caD about here. wri .. te articl •• 
but you do not live your life in the 
border; tbey live tbeir lives. This it tbe 
conspiracy; becaule, if tbese tbinas 10 on, 
tbe forcel in tbe border wilJ let do-
stabilised, tbe wnole defence ananlement 
of India Will get under a cloud so Ih., tbe, 
do not go in for any negotiatioD, for an, 
requirement with the authority. Let us 
demoralise the whole aet up and the forcel 
in tbe borderl to gain their strenltb in 
capacity of defence manoeuvrability. That 
is wha t is the conspiracy, tha t is what is 
the desigD and this design was planted 
here, when '1 It was not planted in 
December, as was mentioned by tbe hone 
Member here, It was not pJanted in 
January. The only way to see is in this 
light; if in Kerala anci Benlal, Conaress 
lose, use it ; if it is not, do not use it. I 
know and I uy it is aU a political design. 
This is tbe political dl:sigh. It is tbe time 
to strike when the iron is hot. Hit Rajiv 
Gandhi and his Government in all possible 
manner, confuse tbe whole nation, 
demoralise the Indian Army, stop tbeir 
contract and negotiations and give the 
benefit to others wbo are in the bordera. 
This is tbe conspiracY. It is the interna-
tional conspiracy to create a serious 
crisis in the country. It is not agaiolt 
corruption that you are figbtiDl. How can 
you prove it CZ If somebody accuses Mr. 
Dandavate of some serious charaea, 
Parliament will protect him. Now, even 
irresponsible politicians make accusations 
again8t all. Govelnment says nOlbing bas 
been done, Prime Minister says nOlbina hat 
been done, Sweedish Government aays 
Dothinl has been done, yet Mr. Jaipal 
Reddy who is absent now, rather irrespon-
sibly says it is my charge that you took 
money, where tbe money had lOne. The 
money has gone to DJP's coffers to 
organise communal riots. In the name of 
Defence if you talk in thi' manner, you 
are not only harming tbe morale of our 
Defence Forces but allO harminl tbe 
nation itself in tbe present hour of ca:ilia. 
Therefore Mr. Deputy Speaker Sir. 1 
would only like to make a submission 
bere. A matter such a, the Pairfax 
affairs which hal alr.eady beeo d iaposed of 
by rcferrinl it to a judiCial commission hal 
&pin been referred to DOW. WIlY IIsauid 
tbeJ do 80 '1 Tbe matt.. eoooemq tile 
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~hm~rlne. which is subject to an inquiry 
.. apln brought back bere. Wby should 
tbey refer to all these issue. again and 
... in '1 It only proves that a section of 
Ibe opposition-l do Dot blame the "bole 
opposition-il planning to connect a f.ew 
tbtnlS for their own advantage and to use 
tbem for their own interest. I know what 
lome of them have said a few days back 
in a meeting in Dclhi. They bave asked 
!be p'eoplo to &0 into tbe streets and fight 
It out. Well, wc also know how to figbt. 
TheD Shri SomDSltbji bas said that we are 
t,yina to diVide the opposition. We are 
Dot bere to divide the opposition. We all 
know the teachlDg of that great m'iD 
Lenin. He taupt to the whole world that 
at the hour of crisis, against all the 
imperialist designs, communi&ts never 
compromise wilh thc nght reactionaraes 
Right now they are sitting with tbem on 
tbe Bame bench. But I am not bothered 
about tbat. 1 am only saying that they 
have raised all tbcse issues in tbe name of 
charges of corruption. Madhuji, I humblY 
submit to you to refer to history when 
charges of corruption were levelled against 
those persons wbo are now respectable 
persons of this countr). I do not want to 
mention their names. A 11 those people 
\\ hosoever they may be were thrown out by 
Congress on the charges of corruption aod 
you have decorated them in your office. 
During 'Nav Nirman' agitatlon, in Gujarat 
hundreds of lives were lost and you cried 
Cor them here. I weB there in the Fifth 
Lot Sabba. Shri Morarji Bbai was there. 
And the man against whom you have 
fought, has been brought back as the 
leade~ of the Janata Party in tbat Sta tee 
So, tbis is the way you fought corruption 
in the country. 1 know how you fight 
corruption. (Int,,,uptions) 

As per the rules of Parliament, we 
have nO power to discuss issues relatins to 
State Government here in this House. We 
have DO rilht to discuss the State Govern-
ment in this Parliament. If only there 
were an amendment to the rules even for 
jult 24 houn, I can produce thousand. of 
scandals with documents to show to the 
people. But this is Parliament and we 
c:aDDot do it. 

9I.c. _ : ..4.""". ~ 
0/ Gau /twit ...,. 

SHRI NARAYAN CHOUBBY: WIll' 
don''t you do it outside '1 

SHRI P. R. DA' MUNSI: I am .. 
talking about your Government. Wb1 .. 
you agitated '1 I am talk.ing about ...... 
body else and on that you will support _ 
Cboubeyji. (Interruption$) • 

Mr. Deputy Speaker Sir, I wou1d lao 
to submit In conclusion tbat tbis it .. 
organised design hatched by tbose ioteraa. 
tiona I forces who linked hands with certaill 
sections of political forces in India ... 
are d~sparale to diVide tbe country and • 
destab,lise the nation, not merely by 
poli'ica) slogans but by demoralisq the 
entire Defence Forces. It is positively • 
conspiracy and to defeat tbat coospiradJ, 
come what may. we are ready. If.., 
want to confront us in Parliament we are 
ready to fight them in Paliament. ADd if 
they want to meet us in the streets, we will 
meet them 10 the streetll too. We know 
what you are upto. If is very ckar. .. 
know your designs. The dream Gf 
Jayaprakash Narain was to stop def.:ction .. 
But you failed to achieve that. It was 
Sbri Rajlvji who brought the AntI-
deCection Bdl. He brought forward lilts 
anti-defection measure and this did DOt 
help you. 

( Inlerruptio"s) 

MR. DEPUTY ~PEK.ER: NotbinB 
goes on record. I am Dot allow ina ao'. 
thins to 10 on record. Please sit dowa. 

(lnterrllptio",) * 

[TrD"sl.tio,,] 

SHRI P. R. DAS MUNSHI : You ma, 
please sit quietly. Do you know as to 
what is corruption '1 Why do you tell ua , 

(&,lis6] 

Mr. Deputy SPeaker Sir, I will 
cODclude in two minutes. M, It&t .... 
mission to you and tbouillt 'OU to tile ... 
House is tbis. If wo are to taD ..., 
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'COIDiance tbis sort of frivolous charles 
.... bJ certain correspondents from 
awraJ parts of the world in whatever 
ID8IIDeI' they like. in spite of tbe fact tbat 
daey are beiDi denied by tbe respective 
Governments of tbose countries, where will 
it I~.d us? If this is allowed aaain and 
... in what will happen? As I have said 
.... lier, today these allegations have been 
made. Tomorrow some other thioSS may 
..-.e up apinal others. Where will all 
...... thio .. lead us'l Sir I will fioir.h 
DOW. 

In this House, when certain malicious 
cbarps were made in 1983 against 8hri 
Morarjl Desai on the basis of the book of 
Semour Hersh, Mr. Narasimba Ilao said, 
witb dianit" that, we sbould not discuss 
tina. in this manner, since Mr. Morarji 
Desai bim.elf had takeD up tbe matter for 
eDquil'Y. I also want to quote Mr. 
Rataosiolb Rajda on tbat occasion. He 
Hid tbat we should consider where it will 
all leacl the co~ntry to, if in tbis way try 
tn denilrate the standard of the debate 
aDd level false charges against leaders of 
oar nation on the basis of foreigD informa-
tion. I appeal to all that this should nol 
be the practice in Parliament. 

Mr. Ratansingh Rajda had said at that 
time: 

"I am lOins to request and plead 
witb m, friends on this side not to 
indul. in tbe pme of character 
a .. uiaation aod mud.sUnBing;" 

This wal said by Mr. Rajda, a member 
Llf the Janala Party. He bad forclcen that 
lbi .... would come up like this. He was 
l man from Prof. Madbu Danclavatc's 
1)aJ't, • (I III.,rap,,.,) 

In this coDnection,,1 make an appeal. 
l aPPlal, not to all tbe members of tbe 
()ppOlitioD bat I alppeal to tbat section of 
tile OppositiOD which knew that alter tbe 
~o-Io¥iet Trea\y wu lilDe4, tbeae were 
tINt poopIo who qUeitioDed 0_ btHItI /1M. 
In .,iDI... tbe WIG. to defead our 
CO\\,,\t1. ~\le, .0u\4 90\ ''Pate \11 e~en in 
.... pabJic meet.... The, aid that the 

'buyilll of MIGs .a. a deal made by Mrs. 
ludira Gandhi. The, said ,hie iD a 
scandalous manncr_ Tbe gentleman who 
said this i. e. his party-man is out of this 
House now. He was a BJP man. He is 
in J ana Saosh. Thii is the extent to whicb 
they tried to demoralize tbe COUDtrY. 
(l.terruptlonl) 

I would lite to maintain that come 
what may, our Defence preparations will 
continue, and will go on ; and we will 
provide our Army with all sophisticated 
weapons. Come what may, wbatever be 
th~ charges of the constituents of the 
Opposition, we will defend our country, 
we will not allow our Army to be 
domoralized, and the country to be 
divided. 

These are my points. 

SHRI N. V. N. SOMU (Madras North): 
Sir, First of all, I want to inform the 
House, througb you, that simply because 
we are accusinl tbe Government, we arc 
described as beiDg not patriotic. I want 
to tell this to Mr. nas MUDSi, partic\llarly : 
In 1971 when the Indo-Pakistan War had 
broken out while Kalignar KaruDanidhi 
was our Chief Minister, be bad invited 
Mrs Indira Gandhi to Madras and donated 
Rs. 6 crores to defend the country at tbat 
time, i.e. for the War Fund. I would 
also tell Mr. Das ,.Munsi : "Dod't think 
tbat we are not patriotic, just because we 
accuse you". The fact is that tbere have 
been Fairfax enquiry, then the Defence 
deals and now the Swedish commission-
after the other, many laurels are added to 
the cap of Mr. Clean Rajiv Gandhi's 
Government. I want to say tbis. EVen 
after this Government's denial. even toda, 
it is claimed that they have docum eO tar), 
evidence 8uglCsting that four IUch payments 
have been made on November 13. 1986. 
While two of tbeae involved 8.4 million 
Kroner., i.e. Swedish money, tbe third was 
for 1 ".9 million Kroners The founb 
payment of 2.5 million Kroners was made 
on 22m1 Oecember 1986. ADd tbey have 
documents to lupport this. 

The CODIJess members lay that foreip 
element. ate 'Norkin, &pinl" \he Go~ 
ment aDd the countrY. (1.,."., ... ) 
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Sir, kindl, live a chance to Mr. 

Kappus"amy. Let him reply to IIlJ 
allegations. 9ir, the Congress members 
IIY that foreigD elements !_re workif\1 
aaatnit the Government and the country. 
I want to ask: 'Who is V. P. Singh ~ Is 
he a foreigner" Even after his resigna-
tion, be says that he would work for 
the Congress 1)arty. He appointed the 
Fairfax. Is he working agaanst the 
country , 

I want to know from the Treasury 
bencbes and the hone Members of the 
Congress party;" Are we not patriob '" 
There is no question whether thele was 
any middle man or not; but the point is 
whether commission was liven or not. 
That is the point to be decided now, and 
to be clarified by the Government satis. 
factorily and categorically. So, Govern-
ment should consider this question very 
seriously. 

Crores and crores of rupees are involv-
ed all such dealings. But who are the 
culprits? It should be the immediate 
duty of the government to bring them to 
book. 

As put forth by Prof. Madhu Danda-
'late, a Parliamental, Committee should be 
appointed to enquite into tbe. entite mattet. 
Then only the true principle of democracy 
will be maintained. 

Caesar's wife was above suspicion. 
Therefore, this government should resign 
and face the enquirY committee. 

SBRI V. KISROllB CHANDRA 
S. DBO (Parvanthipuram) = First of all, I 
must register my protest for havinl brouaht 
my party down in the order of calling 
memben to speak co'llpared to the earlier 
system. I represent a political party with 
DO symbol and to call me unattached, I 
think it is contary to tbe spirit the puf'l)Ol.e 
for which tbe Anti-Defection Bill was 
broupt forward in the House. «lllt"",,-
tItM,) 

lIll .. 'D'E.PU'I'l Sft.AKB'& ~ Accatdml 
to tbe nile laid down, it was .own, it was 
doDe. You can aeet clarification ..... 

SHRI V. KISHORB CRAM", 
S. DBO : JUlt the other day wbea die ~ 
of submarines was beiDl discussed in ... 
Rouse, we beard a sermon on pat~ 
from the Minister of State for De", 
Later on, wben the i.aue of Boron·, _ 
came UP. we again heard a tone tbat .. 
reverberating throughout the count..,. ...... 
those dark days that preceded and ~ 
cd em erlency • The talk of destabiJi." 
the talk of foreian hands and what DOt. I 
would, first of all. ask the hone M-. 
for Defenco whether or not G~ 
Sundarji, witbin a week after assumptioa of 
office, made a statement tbat India ..... 
the technolOlicat know-bow and tile 
expertise to make 1 S 5 mm IUDS, tb, tiad 
of which we are today buyinl from Bot.,. 
He had also stated that if tbey ,terted 
production about fl·7 years earlier. priOt 
to the date on which be bad made t1ae 
statement tbat they wou1d have bad 60. 
guns by now I why is it that instead of tt7iDa 
to mate indigenously a lun ror wbida we 
had the technological know-how, we walt 
shoppinl a 11 round the world and to 
countries wbom you are today accu .. '" 
lrvina to destabilise our ~Yltcm toda,., 
With a facade of secrcey and dffcDce .... 
you cannot guard a system or a deal t., 
has been seething with corruption. 

As Y06 aU know, the enquiry was beiDa 
conducted apinst this Bofon CompaDJ" 
the Sweedisb Government for ba ... 
supplied weapons to certaiD blact-OM" 
companies includinl South Africa aud lraa. 
It was in the course of these intertOlatioM 
and in this process because of peace mow-
ment which is very stroDI iD Swe4aa eat 
this information was stumbled PPOD;' ... 
thoup the Swediah Government bad ..... 
this report and Bolon htl said dlat .... 
was not liven, when it concerned tile ..... 
tion about commission that wu paid. tile 
top officials from Bofon Company re'" 
tG divulse the facts ")'in, that it... • 
confidentia.l aareement betweeD two PIlIti_ 
and hence apart from refutial t1ae fa_", 
they bad paid bribes, they did IIet ... 1It 
upon tbe commiaaion tbat Iwacl ..... 
hands. J would like .. to .form., ...... 
OD the oth .. Bide wlao haVe beea 'a1 ..,W 
destab1\i.tion and the mera1e of" ... 
and the people aoiDa c1owo. ... '. 
bi ... dOltabUilatioD caa • _lbJ-_ 
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than tbousant1s of crores of rupees beinl 
siphoned out into secret Swiss Bant 
account It this what is lolnl to keep tbe 
morale ot the army bigh '1 Are these kittd 
of reports going to increase tbe feelings of 
patriotism with tbe common man and 
people within tbe country '1 The only way 
to let out of this to have an enquiry into 
tbe entire matter. Why are you fiahting 
s'" of constituting a Parliamentary Commi-
ttee , In public life, it is not enough if one 
ia clean: one must also appear to be clean. 
Since cbarges have been made against peo-
ple in 1)olitics, wbo are bolding offices at 
the bilbest 1evel in our system today, it is 
but riabt to bave an inquiry constituted to 

, 10 into this and dicpel any rumours that 
•• , bave been spread. We are Dot charg-
ing Ole Government of being a party to this 
corrLption. But what 1 am trying ho say 
is tlklt the only wey, for the lovernment to 
let out of this kind of mess and clould tbat 
bas blown over this Government today is 
only by instituting an enquiry or constitu-
tinl-8. ParliamentarY committee. That 
other day the Minister of State for 
Defence OD the floor of tbis House, said 
that be does Dot question the patriotism of 
any Member of tbis House. which-ever 
side they may belong to. But why then 
tbis hesitation to ha~e a small committee, 
an iv.clDiry committee of Members from 
eit\ler side '1 They can conduct it, wbether 
it il dle Swedish Radio, or the Bofors, or 
t.b.c Government the three parties who are 
~JU]e~tcc1 witb this scandal or regarding 
the reporta that bave emanated and they 
cp sot a side any rumours if tbey be Dot 
tnte, and absolve or exonerate this Govern-
.... ' and itl officials from this kind of 
""~iOUI propalanda or charge. 

15-%7 .1. 
[Mil. SPEAKER. i. tit, Citllr] 

I wourd lite to specillcally know from 
.. __ Mioiater whether th~ is Dot a 
..,. ~ cnouah for • Government to 
..... i ... 4n iequ.ir1. Iu. ja .e Matmant 
111M "- boa. M'" bu read oat alld "._IIJ the ... t .. ot wIaicb the Prime 
Min ....... de, dat, baa ,., cattpri-

wttl11 ...... ta, ••• W •• De ..... or 

brokers or middlemen in tbia cleal tbis make 
it an the more curious. But at the lame 
time the Minister of Defence bal said that 
however a local firm was employed for 
matinl hotel bookinl and transport arranae-
menla, etc. Now, was tbis not a tbinl 
which the Governmet could arranae tbeco .. 
Belves dO:! wbat is tbe name of this firm ? 
Is it a trav,) agent or did you need a firm 
of a bigler calibre or who have been doir'l 
work of any other type for just hotel book-
inls and reservation 'I 

I would expect the hone Minister of 
Defence to spell out the name of tbe 
firm. 

Mr. Speaker, I would also like to know 
the answers to a few furtber questions 
which remained unanswered. Is it or i. It 
not true. Since the Prime Minister bimself 
said that it was be wbo spoke over tbis 
deal-with the late Olaf Palme. I would 
also like to know whether, when he went 
to eondole the death of Olaf Palme to Swe-
den, stodkho)m, after the funeral ceremo-
nies were over I would like to kn"w wbe. 
ther anybody 'rom Bofors bad met tbe 
Prime Minister to discuss lome aspects of 
this deal with him or not and if so the 
details of the meeting held with defence 
ministry officials aDd defence penonnol. 
Then, Sir, reports have today come tbat 
tho name of the bank is Sweden from wbere 
the amounts have already been transferred 
is available witb the Swedish Government. 

MR. SPEAKER : This bas already 
come on record. 

SHRI v. KlSHOllE CHANDRA S. 
DEO: Then tbey have allo named the 
Swill Bank Corporation where heY say the 
amounts have been transferred to SecNt 
accounta opened by India., 1 would lite 
to know whether tbey have written to dais 
SwiJa Bantlnl Corporation, or the Swj .. 
Government or to that bank concern .. to 
find out whether luck transactions .ere 
made and whether certain smQUDt. of 
money were deposited into the Swiu But 
accounts in Geneva. 

MIl. SfBAJ(BR : That it oka,. n.t ,ou. 
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Jefore I end, I would just request the hone 
Mini,tet to announce, to clear this question 
which remained unanswered, to announce 
tbe cooltitution of an inquiry committee 
which can only-and only-remove this 
chal'le which bas been brought on 1he our 
Government. 

MR.. SPEAKER. : Hon. Minister. 

DR. DATTA SAMANT: I have beeD 
waiting, since morning, 1 have given the 
adjouroment motion r otice three times. 
RverY time, yoo have Dot iven me time. 

MR. SPBAKBR. Mr. Datta 
Samant, .•••.•••• 

(l,,',rrup'iDU) 

DR.. DATTA SAMANT : You are not 
living me time. 

MR.. SPEAKER: Mr. Samant. I caDDot 
oblige every person. 

DR. DATTA SAMANT: Sir, tbis is 
Dot the way of doing. You are deliberotelY 
avoidiol to live me time. I have given 
ad~umment motion notice three time. I 
am waiting since morning. (InterrllJltlDnl) 
Some hOD. Members are taking half-an-
bour . 

. MR. SPBAIGBR : Mr. Samant, will you 
r~sume your seat please 'I 

( Interruption,) 

Yll. SPBAKER. : I cannot live t~. 
There are five hundred and forty-four Mem-
bctL There are five hundred and forty-four ,,_ben of the bon. House. 1 f I ba 'Ye to 
time to aU of tbem .•• ~ •• 

MIl. SPBAtc.Ell : I haft IIOt allowed. 
I.-vI nol allowed tbis Member to apeak. 

Every member of this House it all ...... 

(lllterruptltlil,) 

MK. SPEAKER : Look bere. 111_ 
to oblige e,ery person, in this HoDIt'. I 
cannot do it. And you are from ope 9f 
the unattached Members, I have .lr~ 
allowed one. You win get it lome timo 
next. 

DR. DATTA SAMANT: I have liveD 
the adjournment motion notice. 

MR. SPEAKER : Tbat does not entitle 
you to speak. 

(InterrllP,ltJn. ) •• 

SHRI V. KISHORB CHANDRA S. 
DEO : Since when are you considering me 
an unattached Member 7 NY party levUt 
elections in Kera)a ••• 

MR. SPEAKBR: You come to my 
chamber and talk to me ••••.. (1",.rrlV''*''M) 

YR. SPBAIC.Bll : I am DOt IIttiDI 
alitated. I am not loinl to do au,.b" 
whjch is illegal or apinst tbe lOl.. If I 
caDnot justify then I will aPPo)ogi... Tb.-e 
is DQ problem on that. 

U""rruplilM.) 

MR. SPBAKER : I cannot te11 il on ~ 
Boor of tho Bouse because it ia not dOlto 
bere. You come to me and I will expIalo 
it to you. There is no problem. . 

(1"'erruptioll8)·· 

MR. SPBAKER: I will ask 1011 &P 
withdraw from the House Mr. Samaat if ,OU 
do lite that. 

(I"'er",,,"') 
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Mlt.. SPBAICBR. : Row can J do" 
Pleaao tell me. 

raw",.] 

I, it humanl, palible for me to aceo-
__ ate each aad every Member' You 
come, lit ben aDd decide. 

(1.,.".",,.,) 
MR.. SPEAKER : I cannot be brow-

_aten. I cannot be taten for a ride. So 
limple it is. I am Dot loina 10 allo. ,ou 
at .11. When I ., no, that means no. 

MR. SPBAICBIl : I am loinl to name 
)'00 Mr. Samant. 

MR. SPEAKER: All ript I am loinl 
to Dame you. 

DR.. DA 1T A SAMANT: This is not 
70111' propertJ. 

MR. SPMOR : Tbil is Dot IIl1 pro-pod,. Tbis it tbe propertJ of the HOUle. 
AIId ,011 have waited enOUlh of my time. 

U",.,.,.,,.,,) 
MR.. SPBAlCBIl : I will put it to tbe 

Bou. If this il the .a, Memben are loiol 
to ........ I have liven IDJ bel'....... I 
CUDot accommodate each IOd cvet'J Mem-
ber of da. B01llO. ADd if the, waDt ~blt 
war, lb. I bave alao lOt DO objection. I 
rillet it 10 00. I damn care. II JOU ., 
it, I will let it 10 00 (I.'."lIPlloIu) I would 
Dot mbld. It is ,OU who have to decide 
it. If 1011 live me I word tbat all thOle 
IlGll. Members who want to apeak be allo-
.... I wHI allow. 

(1",."",'''' ) 

..... SPEAKER : WbJ IbouJd I 7 Thi. .DOt 10 .., POW_· 

DIte. - :....,... too o,o.,"'_ .,., 
(1."".".",) 

Ma. SPEAKER. : No I caDDot. If.1 
allow bim then 1 will bave to allow otben. 
I bave lot a lilt of 10 members.1ao waDt 
to Ipeat. 

MR.. SPBAICBIl : Will we be able to 
do it if Are 10U taldDI responsibility, Sit' ., 
Profeuor. talk to tbilleDtieman. 

DR. DATTA SAMANT: I have liven 
a motion at 90' clock in the mominl. 

MR.. SPEAKER. : Givinl a motion docs 
not entitle ,ou to anythina. 

PIlOF. MADHU DANDAVATB : I 
have a submission t. make. 

tAll. SPBAKBll : No,l cannot. 

PIlOF. MADHU DANDAVATB : I see 
your difficulty. Tbele are an umbers of Mem· 
bers to speak. Consequently in tbree debates 
unfortunately he could not Ict an oppor-
tunity to speak. . 

MR. SPEAKER. : We have also allowed 
him certain times. I remember 1 pve bim 
chance. to speak three timea. 

MR. SPBAlCBB. : I caoDOt allow 'OU. . 
But if you want to force me it caDDOt 10 
down my throat. I will DOt allow UDder 
an, circulDltaDc:c" 

PROP. MADHU DANDAVATB: I do 
DOl waDt to force you, becaule .pia it will 
be relared to a parliamlDta17 probe. I 
001, waat to requal ,OU to live him lYe 
miDGtel. ID tbo Jut three de"t. be could 
aot lOt aD opPOrtUDilY • 

MR. SPBAUI.: Tbe q1llltioa II abat 
I ba •• lOt flve more MIlD'" wbo baYe 
reqa.ted'lDe penoaal)J lDd.id dIIt tbeJ 
.... .110 'be IlftD tIlDe. I baft Ihea 
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21110.. ael it i. 31 hoon aJreaclJ. 
Wbat can I do' If this i, the wa, Mom-
..... an to cooperate •.• 

(I"'e"",,iotJ, ) 

SHRI BHADRESWAR.. TANTI (Kalia-
bod : I witbdraw my name, Sir. 

PROP. MADHU DANDAVATE: He 
il wilbdrawiDI bit name Sir. 

MR. SPBAKBR : He is witbdra"inl 
but wbat about otben ? 

PROP. MADHU DANDAVTB: All 
otbers also agree, Sir ..•.. • (Interruptloll,) 

MR. SPBAICBR. : Professor Sahib, I 
diaJike this hiab-handedneu. They are trY-
ina to questIon my judlement allo, tbey try 
to question my prejudicel allo. 

PR.OF. MADHU DANDAVATE: Sir, 
next time instead of Dr. Datta Samantt 

somebody else milht be allowed. Tbey 
era all al1'eed. AU five Member have 
agreed. 

MR.. SPBAKER: All rilht, I will put 
it to the House. If it is alleee to, tben I 
will allo" him .••••• 

(In'err,,,'ion,) 

PROF. MADHU DANDAVATB : Sir, 
all the five Membert bave all'eed to with-
dra w tboir namos for Dr. Datta Samaot. 
It is only a requost to you. There il no 
biBb-handedness. And I hope that you will 
accept it. 

MR.. SPBAKER. : And he should apo-
10lise for bis bilh-bandedDeII ••••• 

(lRlerrupt ... ,l 

MR. SPEAKER: Mr. Datt. lamant, 
,ou must pve a promise tbat ,00 are not 
loins to behave liko tbat alBin. O.K. , ••• 

(1.'"""",,) 

MIl SPBAItBll: Order, order •••••• 

MR.. SPEAKER : Now 70U dOD-. do it. 
He bal alreadJ liven an uncJertatlaa., 
he will not misbehave in future •••••• 

(Inl.,,.,.,I0,,,) 

SHal CHIR.ANJI LAL SH~ 
(Kamal): I rise on a point of Order. Sir ••• 

MR. SPEAKER : He hu a-.., 
undortaken that he will Dot misbebaft ill 
tbe future. 

SRRI CHIR.ANJI LAL SHARMA: I 
am on a point of Order, Sir. 

[TrOIl,latioll] 

MR. SPBAKER: He bas nqullled 
that be may be excused. 

SHRI CHIRANn LAL SHARMA : My 
point of Order is this that you have bolD 
pleased to call the Minister to reply. Tbe 
Minister has acluny started •••••• 

(ll1ter""t_,) 

[ T,,,,.,.,_j 
M!l.. SPBAKBR. : You may pleue ait 

down. You are OD elderlY penon )'01I1boaid 
not lose your temper. 

[_lid) 

DR.. DATI'A SAMANT (Rom" SoutJa 
CentraD: Sir, I am Dot lOinI to tate ._ 
of JOur tiIM, I will raise onl)' three or four 
issue'. In his statement. the Minist ..... 
,aid tbat tbe oriDual bid wa reduced ., 
the Bofon company, but in tho wIaoJo .... 
pap statemeot, there is DO mennc. of the 
four companies whom tbe GOYOI'IlIDCDt bad 
approached. I would lito to bow what 
were tho bida offered by all the four __ 
pam. and I want the oriIinal bicJa te., 
placed before tho HoUle jaat to coc6tp 
wlaether thO)' have been off •• b.r ...... 
mum number of compaaio. or DOt. -De-
BOD. MiDistor caD toD 11. iD ..._ 
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whetb .. the bids are there and .. me .ortl 
.ero made with relard to the other com-
panies also to HO that their bids were also 
reduced and fixed at the escalatioD level 
which be baa mentioned in bis statement. 

There ce two more points which I 
would lite to raise. Our defence expendi. 
ture hal lone up by about Rs. four tbou· 
.ad aores in the last Yeaf. I have studied 
the Budlat documents and found that these 
Ra four thousand crores are mainly fot the 
....... e of Indian and foreian material 
for the Defence forces. Therefore, there is 
a attOnl doubt whether some more money 
will not be spent for porchasinl the defence 
it...... Everybody is concerned about it. 
We are more partiotic and we are all for 
~1 •••••• (lnterr~tiDns) 

Bverybody is patriotic. He was not 
llere ,.,beD IOmebody said we are leiS 
patriotic. That il why I am say inS tbis. 

TIle hOD. Miaister hal Bot mentioned 
the amount of tbe total bid in bis whole 
... tement As per mJ knowledge, the total 
amount involved for porchalinl tbese arms 
in tbree or four or five years is Rs. 1 ,400 
ccores. It is a substantial amouDt which 
-lOio, to be spent on defence. If am 
wrODI, be caD correct me I am talking 
about the total amount. The only thine 
1Mt be 1Ia. Did in his whole statement is 
dat tt.c i. DO mj ddlemao. I think when 
the bon. Minisler Sbri Nat_ar Singh 
approached the Swedish Amballador, the 
ooIJ thina Itated by the Swedish Ambalsa-
dor ia that tbere i. DO middleman. B1It 
lb. A.baslldor of Swedes htl never said 
tIaat po black-moneY or an, such thiD& i. 
.. keel. Be bas said tbat tbere is DO 
.iH' ........ U.erl14Ptlolu). All bis point. 
_. focuIaed on this without livia, die 
.awropriate iDlormatinn on what it Uppoa· ... 

I ..... lite to meotioo one poiat her •• 
I ... a1Iout tbc ... bUlk account. 
4Mt,,.,.._). 1 kaow tile bi. milloWDCD 
' .. tIte 1ad1Jllria1iRw keep dIeir..., ill 
~ ......... 10,""" ceo b ....... 

1HIe..: A.",'" 1'" 
DI·"""" ...,~ 

Itted ia tla.I •• Baak and tile code .11IIl-
bel' .. Pven. There is.o Deed of .... • 
men in this translctiOD. JI aaybodJ .... 
to deposi t money in the Swils Bank in the 
name of Prof. Mldhu Dandavate, it can be 
dODe. (1Ill'''''I'tlonl' 

PROF. MADHU DANDAVATE: No, 
no. Don't mention my name. 

DR. DATTA SAMANT: So, Sir, all7-
body can deposit mOl\ey in anybody'l Dame 
in Swill Bank and the code DUmber i. 
passed on to the penon conc:el1led. There 
is po need of signature for deposit in the 
S", iss Bank. Here it is done in tbe Dame 
of , Lotus' and some code I'omber i'liven. 
But it ia not tnowD. This is the SYltem 
that is followed. From Bombay many 
industrialists are depositiq 1blCir money in 
tbis wa,. There is no middlemen required 
for this purpoae. 

MR. SPEAKER : You bave already 
made your points. 

DR. DATTA SAMANT : Sir, tbere was 
one per'On caned •..••• 

MR. SPEAKER: Don't Dame anybody 
Not al1owcd. 

(Int"r"I'I~nl)· 

DR. DAnA SAMANT : Throuah you 
1 want to live them a clue. If the Prime 
Minilter wants the clue, I ClD live. lam 
only living tbe clue to the Govemmoet to 
enquire into the matter. 

MR. SPEAKER: No defamatory state-
ment can be made a,aiDst anybody .bo 
can't defend himself here on the Boor of 
tbe HOUle. Don't mention all thoac tblD ... 

SHRI CHANDRA PRATAP NAllAIN 
SINGH : Sir, 1 bave a poiDt of order. 
yo ..... alwl,. rllDindiDI UI about 'ho 
ru)es aDd I am Il'ateful lbat you allowed 
Sbri Datta lamlld to apeak. But the teo. 
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beeo allowed to him and he would have 
apokeD more. 1 waot to remind you, Sir, 
lOIDotimea it happens like when you were 
tbe Speaker in the lasl. Lot Sabha off-the-
cui' remarks alaiost the a Minister and 
tbe Primo Mini Iter wore made and reported 
by tbe preal_ The Miniater could not do 
ao,thinl ICJond makin, a statement and 
tbat is wute the imalc of the Government 
Pta ruined. The Cbalr bas to protect them 
riabtl. 

MR. SPEAKER: The wbole Houle is 
responsible If I bave a slip you have to 
remind me allo. We are all collectively 
responsible. I am a human being aod I 
miabt not bave noticed. That is bow you 
all will belp me in the discbarge of my 
"utiel. I am amenable to that. I have 
never said that I am a paragoD of every. 
tbinl wbicb I can do like tbat, 

SHRI CHANDRA PRATAP NARAIN 
SINGH : It il like that Someone cealCl 
to be a Miniater and someone boca 08e a 
MiDister tbat mouJd Dot bappen. 

AN HON. MEMBER: Prof. Madbu 
Dandavate, you abould thank him 

PROP. MADHU DANDAVATB: I 
am publicly thankins him. Why do you 
want me to thank him apia? 

(/8Ier"qniou) 

THE MlNISTBlt Of DEFENCE 
(SRRI K. C PA.NT): I abhuld like to 
abank all tho bon. Wemben who have 
participated in this debate thoup some of 
the interventions did not throw much lipt 
on tbe IUbject which js under discussion. 
J waDt particularly to thank those Members 
OD our aide who have dealt with tbe 
broader aspects of deatabilisation. I would 
Dot lite to repeat what I laid in my fint 
Statement. The fint atatement leeka to 
cover tbe facta t the procedures and 
.. nerall, the manner in which dae decisioDI 
bal been taken. I am a little aurpriacd 
after lilteniol to the whole debate as to 
wb7 we mould have eli"... with tbe 
Quoation Hour today. It lIema to IDe tbat 
tbia a.ba. coald .117 well bavc be_ 
Ilk. alt. the QatalioD Hour ..... 

thare wal reali, n •• 1IiDI 01 dlat pc ..... 
that could not have beeo takeD up alt. 
the Question Hour. (1Ilterrllp""'J 

SHlU C. MADHA V RSODJ: .,. 
this is a rdlcction 00 tbe House. 

(]IIterrupt.II') 

PROF. MADHU DANDAVATB : 
the Parliamcolary AWait. lIiakUit ... 

already stated that and tbe whole .... 
agreed. 

C/"terruptiD"') 

SHRI K. C. PANT: SoID.timet we 
credit you with a pot -mtial of meMalt .., 
IOOd Ipeeches, sc,metimes we G'edil ,... 
fer baYiDI a lot of material ~ -. 
Tberefore, we alreetl .. it .... ,. ...... 
for it. It il only after list ..... .. 
tbat I am sayiDI tbis, not fief ... 

(1,,'erf'll/ltitNb) 

PROF. M~DHU DANDAVAI1L-D 
After Jisteninl to me 10u will c .. ;_ 
realise that it was good that you I ....... 
me. 

SHIll SOMNATB CHA........, 
(Bolpur) : It buse is tbe best replY. 

(1,.,.rrllJllio.d 

[Tra.rlGlioa] 

MR.. SPBAICBll : Only tbC*~' 
who have Downa with them to' # -" 

abuse others. The People who 'I ~ 
totally bankrupt, abuse otben. 

[&6'''*] 
SBRJ SOMNATR CdA1iHftDIIr • 

This is what ,o11 have aone last t;i.e~' 
1m 

..• 
aD portatlt debate. 

u",.,..,..,) 
lIB.. Cl'ldlA..raD ! ~:.. •. IN:Rnaaa _ ._ ."lIa .. 1I 
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Cbattajec Sahib, .iree wbeD you bave 
ltanq lellial 10 mucb aDII1. You 
were a ve.., Dice penoo earlier. 

Ma. SPBAKBIl ; There is nothina of 
.. lOlL You have .poken lot. 

(1"",,,,,,,,,,,, ) 
[&r'W] 

oSHlUIC. C. PANT: Sir, maa), hoo. 
Mlmben have referred to want tbe Swedish 
1LtIdj, .... DOt said, what a linlle corre .. 
..... t ..... aiel, and 10 ODe And tbere 
.... been • tendency to i&nore what the 
Swedish Gowmment hal laid. There baa 
been a tendency to alur oyer t be fact that 
a man of the ataturc of Olaf Palme laye 
a solemn assurance. Can )'ou .Iur over 
tbit fact' It il rca ~able or is it risht to 
...,IJ ipore tbem and put all your 
...... oa one amall aspect of this casc" 
You baJance the two. It is for you to 
balaoce and ICC wbether it is riahl to put 
tala ODe Radio in the balance a saint Olaf 
Palmo aDd tbe Swedish Government, not 
~ trpCak of our own GoYernment. 

Sir, I listened to tbe speech of Sbri 
Midha. aeddi, for iostaoce, and Shri 
Y1cJbav Ileddi reali, asked me al to wlay 
I could Dot piace tbe facti before tbe 
~c. To the beat of my abilit, I bave 
placed the facti before tile House, and 1 
do hope tbilt if ~ loea iDto tbese fadl in 
depth, be will be reasooably satilfted about 
tile procedures etl. which I will refer to 
.f/tJ bridb because Shri Arun Sinab on 
die preYioal occuioD hal dealt at ,enlth 
widl daat aDd I do Dot want to repeat 
dial. NCftttheJ_ a few worlds I .all 
..... no Prime JDJDilter baa IOterv" OD 
IUIiDicr of occalioDt aDd J tbiDk alter tbat 
".. DOt really Dec_., for me to Ii~e 
• IODI IPeecb because be hal saki ,bat 
,her ... e DO cbar&eI at lb. moment aad 
if C'ridcDce it .. ted ror, thea we .. II 
loot iDto It, we _II ioquire mto it aDd 
if ... lIdf it , ... ,.,.1 will ,.iIIa 

_, o.u /rtM ~r' 
blm.- Wh~t more do JO. WlDt" Tbi. iI 
the e.ence of what ,OU bay. beeD 
uklo .. 

Sir, the Ptoblem with repl7lDI to 
ch3~1. wbieb have DO P,lnw I"ct. basi' is 
brouaht out Itrikiolly by tbe intervention 
of Sbri Datta SamBot. Shri Datta Sam ant 
said, 'suppose Boron bave liven fame 
mone, in Prof. Dandavate'l name in a 
Swiss baok'. He said it, I know be doe. 
not mean it. I &01 merely pointiDl out 
the problem. (l"terrllptlo",). If )'ou feel 
better J I will put it in ,our namt.. (I"te,-,,,pt"",). 

So, I c.n see YOU pref.r that; 

PROF. MADHU DANDAVATB: If 
it is really deposited, let me know 
please: 

SHRI K. C. PANT : That is precisely 
tbe problem. Professor. If be makes tbat 
statemcnt, you cannot defend Yourlc'f • 
How do you defend yourself '1 What do you 
sa,? 

SHal S. JAIPAL REDDY: You bave 
to inquire. 

SHRI K. C. PANT: How 7 Inquiry 
with whom" That il what Mr. Datta 
Samant said, al we have heard him. What 
is the means by which you defend youtself, 
if somebody le\S up aDd .. ,I, there is an 
account in Swiss Bank in your name' I 
am vel')' 8lad, be mAde the atatemont. I 
would like you to ponder over it. J would 
like you to seriously consider tbe probJem. 
It is a serious matter. (111""""10,,,) 

So, Sir, it is Decell8r)' and I would 
accept the statement of Dr. Datta Samant. 
But nobody is lOinl to accept tbe Itate. 
ment of Dr. Datta SamaDt: Tbat mone, 
is put in tbe SWill Bank iD Prof. 
Dandavale '. aame. But does that mean 
merely because be mat.' a statement, a 
parllamenta" committee sbould be lit up 
to 10 ioto it. This i. tbe kind of problem .. 
ner. _UIt be lome batil for tbil eoqul17, 
there raust be lOme ducumeDt • there lII~t 
.,.. lOIDetbiDa GO which ODe lIaa to 10.· 
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Dil. DATTA SAMANT: Sir, the 

procedure ii, DO middleman il required 
for that. That i. my explanation. In any. 
bodY'. name, account, the money can be 
put. Mo midd1eman is required. That il 
my explanation. 

MR. SPEAKER: Now. take your 
seat. 

SHRIIC. C PANT: I am so grateful 
to yoo for havinl given Dr. Datta Samant 
a chance. It is becaose the point would 
Dot have come up 10 sharply. Tbi. is tbe 
e.ence of tbe dilemma which aU of yoo 
win face, jf sucb a situation ever comes 
to you. Many of you are runring Govern-
ments in States. It is rot dIfficult for 
chal'les to be raised. Many of you may 
flnd it difBcolt to answer such charges, sucb 
situation, sucb allegations. Let us not tate 
these things lightly. You are responsible 
"eople running Governments in many 
States, many of the Opposition parties are 
running. Therefore, we have got to see 
that we bave some conventions in the 
matter ; tbat we follow certain traditions 
and tbat we are not swept off our feet by 
somebody wbo mates some charge some-
where. 

I am surprised to find, Sbri Somnatb 
Chatterjee saying this: "1 am not mating 
tbe cbarge. Somebody abroad has made it.·· 
I would live more credence to him. He 
does not seem to have tbe self-confidence 
in himself. If somebody outside need it, 
therefore, do ,ou ja'eltipte' 

SHltI SOMNA1H CHATTERJBB: 
What is this cearae' He toot my name 
and therefore I ha vo got to answer him. 
The qoestion is, everY bOD. Member has 
ra ised this. Are you ilDorinll ne_paper 
reports 00 the basi s of tbe Swedish State 
aradio announcement? Did we wroolly 
take up Ibis matter? If we had not 
raised the Fairfax matter on tbe Boor of 
the House. would tbere be an inquil'1 , 

MR. SPEAKER: Let him aoswer. 
He bu nol said it. There is DothiDl wrona 
about it. R~ is meetinl yOur poiat. WIly 
are ,ou lettiDI agitated , 

(1111""",,.,,,) 

SH1t.J SOMNATR CHA~7C" 
il blaming us. 

MR. SPEAKER: It cloes .. -_. 
You are alitated about 110....... y_ 
should be vel')' calm I think,' ill die .. 
s.iool. you were very calm. 

SHllI SOMNATH CHATI' BlUEB : i , 

find that in thil matter the GoY ....... 
are distressed themselves, they are·. 
mucb upset that they do Dot allow ...,.,., 
to Ipeak even. 

DR. DATTA SAMANT: Bribe .. 
be paid in tbe bank and the aCCOUllt ~ 
can be passed on. (JIII."..,,,,,,,) , 

MR. SPEAKER : He has Dot beeD • 
middleman; 

SHaI K. C. PANT : In relUd to tile 
other points which Sbri Scwnetll 
Chatterjee has raised, th: Prime ....... 
himself intervened twice or thrice and lie 
has clarified all tbose points. I hope, to 
bis aatisfaction. I was lootq at .... 
while the PM was interveainl aDd 1 
thoulht that by and laDle, be felt r .... 
ble salilied with tbe reply. 

SHRI SOMNATH CHATTBRlBB 
Mind read in. or face readin .. 

SHRI K. C. PANT: Tbil' il tile Iftt 
time, you smiled toda,. 

MR. SPBAKBR: And that __ 
bave eased tbe tension DOW. Last .... 
he was very very happy. But this tiIae, 
I find him different. 

(1",."""iDIu) 

SHltl K. C. PANT: Shri Bhatia .... 
a queltion. He said tbat Olof Palm. .. .. 
an assurance. I ba,e quoted that. Y •• 
not want me to quote it apin. I .... 
quoted it. Suppose )'ou baYe beeD .. the 
Government. Would ,OU haye d~ 
what be said' Would 10U bav, cJ,iIlil:...,IIlI ..... _ ... 
him , What would yoo haw: doee ., ~ 
had beeD there' MaDY of JOU W. .... 
once. Man, of you were tIlere .... .. 
States. A man of Olof "lmo-. ... ... 
u I Did earlier, a rr.... of ..... ... 
iI aCCUliDa Idaa of deNIIiJ' 'II h., 
W. bavo aot doDe it. 
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"t ... ~tlJ ~l1lUUBB : We 

llaYC DOt done it. 

..... I[ C. PANT: YOII bave Dot 
... .....0. lite it Dot Ia. thilquettioD 
fill ..... illlatioa. nere an otIaor ..... 
Therefore, 0101 Paiaae-. aeclibililJ iD ... 
JI... ~ 1 hope, unqucstioned on ~11 
..... I,*e it. U anybody que __ • It, 
t" _1cl Hte to know DOW. bil is tile time 
.., , .. lion it. Now. Therefore. once Y01l 
do Dot question that ~ one of tile probl ... 
is renamed. once yoU uid you accept his 
UlDJ'8.l)CCt antS when you accept bis *tPn0cel, ont of tbe major problema of 
.... debate il removed. 

~n Ot!STA NUICHBlUBB: 
(PuIbra) : Ma, I ask a queltiOD with 
reprd to the radio ., 

.... SPEAKER: No, Madam. Not 
.1IGwcd. 

.... IJIBAKBR.: Not .lIow~ No 
• .,..1i0D. nil i ... tho record, Madam. 
Not allowed. 

SHIll K. C. PANT: SIari Soamatb 
Oatlcrjee is aD eminent lawyer aittinl in 
... t ., JOU. Row do JOU I.e .... bodJ 
for IGIDCtIliaa that'" ill" to ." 

,,,,,.,,,,,,,.,,, ) 

~) 
.... i.. I. • e 54 "4 ,.; 4 ,. 'M = 

(1'4'''] 
Mit. SPBAItElt: No JatPaIJI. Itt 

down. Not allowed. Pleale lit dOWD. Mr, 
JaipalJi. whJ are 'OU dilOboiDI' No. · 

Jaipalji ple.ae lit down • 

MR. SPEAKER: Why do yo. wute 
tbe time of the BOUIe. I do Dot allow 
aOJbod, • 

( '.t.,.,."",.",) 

MR. Sl'SAna: I do DOt UDder-
,laod .. to "hat are doioa. 

(..",.] 

Yll. &P1!AKBR: There i. DO ruJ.e 
lite that • 

(nall,IG,_,] 

You have .tarte4 the same thin, apin. 
When will IOOO .. so prevail upon )'011 
people • 

Now you ait dOWD, piOlilC. 

Jaipa1ji, 10U alao lit do\YD. TIl. 1 
would control e"eJ1lbin.. What doea 
...... to 100? J do DOt 811der ..... Yo • 
• e doia. the .me thin .... ia. 

rBlw'IM] 
SHaJ ~ C. PANT: SIari Jaipal aeddr 

.. aD aid friend aDd he will DOt.iod i&. If 
JOG waat to .* aometb" DOW, ...... 
la'. _ ,. caD do 10 e, DOt DOW. I IIlU 
appreGiMe it II ,ea Let •• ...l ..... 
becauBe tbe thread it broteD too oftell. 

IIIU IONMATH CRAtTIIUBII : 
... t ........ , Yoa alto 1M.,. .... 
that"'en.e .,..t. 



ll3 D#Ie. _: ."",. 
_,0.,/,.", So/or, CHAITIA 3,0, 1909 (SBA) DlIc. 08: Act.""" 11, 

0/0.., from Btfiw, 
aHRI IC. C. PANT: I never do. 

(inte"llptlon,) 

[rr",'tztioll] 

MR. SPBAKER : When you interrUPt, 
I can not do anything_ 

lEntil",} 

PROP. N. G. RANOA (Guntut): How 
maDya time you 10 on exhorting like that '1 
Thett must be a limit for this state of 
aft'airs. You are not able to control tbem 
It is very unfair. 

Ma. SPEAKER. : Why do you do it '1 
J will do it. 

PROF. N. G. RA~GA: You are Dot 
doin, it. That is the trouble. 

SHRI K. C. PANT: Sir, even Professor 
Dandavate said that some information is 
,oina to be released by the Radio Sw"den. 
This is what he said, in 'the future tense. 
Even, he said "there is nothiug before us 
DOW. It win come." Then the Prime 
Minister said .•. 

PROF. MADHU DANDAVATE: I 
don"l mind your misinterpretation ••• 

SHRIK. c. PANT: No. I win not 
milinterpret you •• • (I"t~rr"pllo",) Then. 
the Prime Minister said tbat we have made 
enquiries; They bave said: we have got 
this information from tbe Correspondent in 
Delhi and that man was ~ked-all that 
explanation. I remember it. This is tbe 
context in which I was replying to the 18dy 
Member. 

Profeaor Dancla'Vate spake of tho 
ranae of the IUn and be said that the 
Ministry should look after this POint. 1 
_IRe with him. I ba'le made some 
eDquiriOi and I was told that this bas the . 
'*IUirecl rau... But if he bal 10J infor-
.. daD, certaiDly this is a point and I will 
...... to it. 

Then, several bon. Memborl railld tIae 
question of clandestine supplies by 801. 
to Iran and so on and beiDI blacklisted '" 
the Swedish Government. It is clear to 
the House tbat in this particular cale, Dot 
only the Swedish Govemmeot Iaot die 
Prime Minister Mr. 0101 Palme ... 
personally interested and spote to oar 
Prime Minister. Where did this quettioa 
arise? This is not relevant to thiI p8fU-
cu)ar case. . 

PROF. MADHU DANDAVATB: What 
about the bona fide of the Company" ••• 

(lnterruplioll' ) 

SHRr K. C. PANT: As far as .. 
Swedish Government's attitude to thll 
particular transaction or contract il 
concerned, there is no cloud over that. 
lhere is clarity in that matter. Tbat it 
what I am saying .•• 

(l"t~rruptio", ) 

MR. SPEAKER: Mr. SobbaDadr .... 
wara Rao, why don't you listen? He .,. 
that O)of Palme himself said that he bas 
initiared it. 

PROF. MADHU DANDAVATI : 
"'hat about tbe clandestiD~ smuUliQa to 
the blacklisted countries , 

( l"'~rrllptio,,1) 

SHRI K. C. PANT : I am OD], tat ... 
one point i. e. whetber tbe Swedish 
Government has supported tbis particular 
transaction, sale and contract or Dot. I la, 
that they bave supported this. The Swedish 
Government was not only intcrOlted in tbIa 
sale but at the leve) of the pPme Min ... , 
be toot up the matter with ·our "im. 
Ministor. This is wh".lt I am .,illl- n.-
is no denyiol this point. 

PROF. MADRU DANDVATB: Be 
haa understood tbis POint but he .... 0IJIr 
it. 
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SHR.I IC. c. PANT: 1 think you are 
provoti11l the point when there is none. 
(l.",ruptio,u) Professor Dandavate raised 
tbe old question i.e the case of Nsaarwala 
aDd the R.s. 60 laths. I think it was 
about the Nalarwala's case .•• 

PR.OF. MADnU DANDAVATB: It is 
established tbat Rs. 60 laths went out. 
Only, tbey could not find out wbo was 
r.ponli ble. 

SRRI K. C. Pant: It so happened tbal 
I was in the Finance Ministry. To the 
best of my recollection, Nagarwala waR 
caught in tbe evening of tbe same day and 
the money was recovered. Tbat is my 
recollection. It is an old cale ..• 

SHIll K. C. PANT.: Therefore. some-
times. memory can play tricks with one. 

PROF. MADHU DANDAVATB: It 
does not play, at least, with me. Four 
penons were killed ••• 

('""rruptiDns) 

SURI K. C. PANT : Sir, Sbri Kausbal 
bas made. a speech wbich has covered 
many point. very etrectively. I really do 
not feel the need of coverinl those same 
points again. I would like to thank him 
in particular ••• 

P~OP. MADRU DANDAVATB: 
About tbe remarks of destabjJjsatioD ?. 

SHIll It. C. PANT: Sbri Indrajit 
Gupta referred to a few points whicb, I 
,bint, mast be answered. First of all, be 
l8id tbat tbere it DO bumin, uraeocy about 
acqairiol tbis IUn becaUie it. toot a 10DI 
time of 7·8 ,ean to enter into this parti. 
cular deal, to make tbe decision and 10 
00. It tatea a lonl time because thil is 
• futuristic .. cise of 15-20 ,can. 
penpeotiYe. An4 then apectin. certain 
cbaDIeI ill weapODr)', be. experts la, now 
that wo JD8It claaDlI oy. to another IUD 
or aaotbcr taak or aao&her aircraft_ 

So, it is necessarily a lonl tll'lD 
exercise. I tbink, it is lood that w. have 
entered the stale of 1001 term perspective 
in our planning in defence matters aad 
defence modernisation. 

The other point be raised was: when 
this 1001 period wal before us, why did 
we not go in for our own Rand D aDd 
develop tbis, wby was it not made a part 
of our indilenisation procels '1 I thint, 
Sbri Kishore Chandra Deo raised mucb the 
same point. I was interested io this 
because I think that it is a valid point, it 
is a valid question. It arose in my own 
mind when I went tbrougb the papers. I 
understand tbat, wben the requirement for 
ISS mm gun was projected to the DilDO, 
the DRDO was tben enpged in tbe deliln 
of two important guns required in the 
Services-tbe Indian Field Gun MK.·2 and 

. MBT Arjun lun of 120 mm calibre. In 
spite of DRD O's eagerness to take up this 
project, it was felt tbat its available 
infrastructure could only handle two IUDI 
at the same time. Now, these IUnl were 
also important. So. it is not as thoulh 
tbe question was not lOne into. It was 
gone into, but those who tllOw best, the 
technical people, decided that tbey would 
like to con centra te on tbe otber two IUDL 
TbJlt was tbeir priority, and tbat is tbe 
realon wby this happened. So, we have 
lODe in both for importing tbis IUD and 
for manufacturing it within the country. 
That transfer of technology is a Part of 
tbis particular deal. 

The otber question be raised was about 
ammunition. In this all I can submit is 
tbat ammunition from other lOure .. was 
also considered. Tho wbole question was 
lODe into. I do not want to 10 into details; 
I have the details here. S. typea of 
ammunition were required and it Hems 
that nODe of the parties could live an the 
six type •••• 

SHIll INDRAJI T 0 UPTA : 21c.pt 
Bofon' Only Bofors could live' 

SBl.1 K. C. PANT: Yel. Tbat II tbe 
realOB wh, tbis "aI preferred. I daiDt 
somebod, .1cJ, Capt. MuabraD or .... 
body ••• 
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AN HON. MBMBER : Col. Mu.bran. 

SHRI K. C. PANT: 1 am sony. Col. 
Mushran. I am prepared to call him Gen. 
MushraD. (1 "terruptions) He said, for 
warranly purposes also, it ma, be better. 
I think, there is a point in what be said-
to buy the accessoric.s and so on from the 
same source. 

Sbri Jndrajit Gupta raised tbe question 
of tbe total value of tbe contract. The 
contract value was Rs. 1,427 crorecl which 
fits in nicely with tbe figure mentioned by 
Dr. Datta Samant Ot 1.3 billion dollars. 
and this covers 410 gun systems and it 
includes the guns, it includes towing 
vehicles and ammunition vehicles, it 
includes ammunitions of six types it 
include' fire control instruments, five years 
of spares and technical li\ecature So, the 
81ure of 3.4 billion do nars is obviouslY 
not correct. 

(l nte "up tions) .* 
MR. SPEAKER : Nobody is allowtd. 

They are speaking wi thout my permission. 

(Interruptions)"· 

SHRI K. C. PANT : Unless I want to 
keep on loing round and round in circles" 
what I have answered once should be 
taken as the answer 

Sbri Mu,hran also referred to the faU 
out of the debate on the armed forces. 
While I do not want to labour on the 
point, 1 would like you to bear that in 
mind wherever such debates take place. 
Mor: 1 would not like to say. 

PROF. MADHU DANDAV4TB: If 
you yield for a second, I want to raise one 
tbiol. One common question was asked 
by almost all tbe Members on tbe Opposi-
tion side and tbat is as far as the process 
of deatabilisation is concerned j I bave 
pinpointed that if exposure of corruption 
at the Prime Minister's level even in 
Japan and. at the Presidential level in 
U. s. could not d.tabilise the system, why 

.4tNot recorded 

0/ G"", from B%" 

are you allegiog that this will lead to 
destabilisatiOD 'I 

(Interruptio", ) 

SHR.I K. C. PANT: I was not "aodD. 
to ente~ into this question because it baa 
been dealt with by my coll,agues here. 
But Prof. Dandavate is too serious aDd 
senior a Parliamentarian to take the threat. 
of dcstabiJisation lIptly. He cannot ianore 
tbat rven if be wants to. 

PROF. MADHU DANDAVATE: lam 
as mucb concerned about tbe Itability of 
the country as you are, Mr. Minister. 

SHRI K. C. PANT: I tnow, that is 
what precisely I am saying aod I don't 
think he is ignorant of what is happenina 
in Punjab. 

PROF. MADHU DANDAVATB: Th. 
Government belongs to you, but the Dation 
belongs to all of us. 

SHRI K. C. PANT: That is wbat I 
said. I am even going beyond what YOU 
have .aid. I am saying tbat you are ODe 
of the persons who will not ianore the 
threat of destabilisation, you win Dot 
ignore what is happening in Punjub, yOU 
will not igoore what ss bappeniq ia 
Arunachal Pradesh today, you will not 
ignore tbe massing of troops, you win not 
ignore tbe arming of Pakistan, YOU will not 
ignore the possibility of di8information 
from various sources. 1& it a new thiDl, 
is it not known that there are ccru 
forces today who would be happy to leO 
India break up 'I 

saRI SURESH KURUP (Kattayalll): 
Which are those forces 'I Please come out 
openly .•. ( 1 nterrllptiDlls) 

SHRI K. c. PAN r : Those arc the 
forces which you should not direct., or 
indirectly support. We Deed DOt bav. to 
tell you .•• (1 nte""ptio"s) 

MR. SPEAKBR : Not allowed. 
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SHIll K. C. PANT : Therefore Sir, it 
is Dot as thouah destabilisation is a figment 
of my imagination. TblS is a reality and 
at least un this there is an agreement. 

Now, tbe qUestIOn is, certainly corrup-
tion wherever it occurs, must be fought. 
We are Dot running away from that. We 
are Dot biding it under tbe carpet. The 
Prime MiDister has said that we will bave 
an iDquiry ard wboever will be guilty 
.. ill be p\lished, if tbere is a room 
for such as inquiry, if there i~ a basis for 
8'8Cb aD inquiry. He bas said it again 
a'Del again. We are not running away from 
that. But the fact remains that If you 
destabilise the instltut ions of this country, 
there will be destabiJisation~ There are 
forces in tbe world who are doing it. We 
are al1 aareed on that Therefore 1 don9 t 
dispute tbe fact tba t curruption should be 
fouaht. We are an one on that. The 
point is tbat destabiJisation Is there, tbe 
point is that tbere is an attack on this 
countrY from various sources and tbe point 
is tbat no bolds are barred and that all 
kinds of methods are being used. I am 
IUR, people like you will know tba t these 
methods include disinformotion, include 
all kinds of things. 1 don·t want to go 
ioto it, it is a long story. Tberefore, 
please don't say very innocently as to where 
tB the question of destabihsatiOD. 

PROF. M'U)HU DANDAVATE: Due 
to this exposure only. 

MR. SPEAKER : He bas alteed on 
tbat POlot. There is no question of not 
filbtina. 

SHill C. MADHAV REDDI: He has 
DOt said who are the internal forces. He 
... 0111, talked about the external forces. 

Mil. SPEAKEIl : He has already said 
it, be bas nplained it. Why should an,· '*" feel auilt,-cooaciouB 'I He baa 
already toucbed that point, you didn't 
liltCD to him. 

SHaI K. C. PANT: Shri DinClb 
OOlWami aid some-thina which, perhaps, 
be did ooC mean to .,. He said tbat the 
imprCllioD Ihou14 DOt 10 arouad tbat our 
tIIICD. fGlees ar. abcwe corruption. Tbil 

0/ GUIU from BDl." 
is what be said. 1 am surpri&ed that a 
responsible person like him rnakea this 
statement, a sweepinl statement like tbis 
as though our defence forces are corrupt. 

SHRI DINESH GOSWAMI (Guwabati): 
What 1 said was tbat because tbese paper 
reports are coming. unless it is cleared, an 
impression may go around that our defence 
forces are not above corruption. Therefore, 
it is all tbe more necessary tbat thele 
types of press reports should DQt como. 
You cannot sort out wbat is happening. 

SHRI K. C. PANT: With all respect 
to Mr. Dinesh Goswami, 1 lbink it is an 
irresponsible sta lement. How can you sa), 
tbat our defence forces are corrupt ? 

(/"terruptiolU) 

SUR I DINESH GOSWAMI: I have 
never said it. Why are you misinterpre .. 
ting ? .• (lnterruptlons) ••. Let me c1arify Sir, 
because p))egation bas been made. 

Mr. Mbsbran said that thiS discussion 
in the Parliament is g1)ing to de-moralise 
the Defence Forces. I said the people in 
the Defence Forces merely do Dot read 
what goes on in tbe Parliament but they 
read the newspaper reports, what comes 
out in the Press aDd day in and day out in 
tbe Press news are coming out which have 
a demoralising effect and the impression 
must go round that the Defence forces are 
above conuptioD. 1 want tbat imprelsion 
to go round. Therefore, I said clear all 
these doubt •• (I",err""I0,,,) 

THE MINISTER OF STATE IN THE 
MINISTIlY OF COMMERCE (SHP.l P. R. 
DAS MUNSl): You alree tbe Press 
reports demora Ule tbe A rmJ. 

saRI DINESH GOSWAMI: Yea, I 
aaree. 

PROF. MADHU DANDAVATB: He 
is IUpportina your contention that il why 
you feel be i. irresponsible. 

SHltl IC.. C. PANT: Then, Sir, be 
said that tbe Opposition did Dot 10 in for 
the deal wltb Boforl, or courlC, you did 
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Dot 10 iD for tbe deal. You were not 
sittlDl here. If you were in the Govern-
meol and you bave to modrentse the Army 
you have to take lome decisions. Today 
iD Allam be belonls to a party which is 
nmninl the State and tbey have to take 
decisions. Therefore, whenever decisions 
have to be taken it is for the Government 
to take those decisions and I think tbere 
is notbiD' more 1 would lite to say about 
tbat. 

Now, Sir. there is one point which Shri 
V. Kisbore Chandra S. Deo bad made. He 
made a Italement cabout Oen Sund«jll am 
did liVeD to understand tbat Gen. Sunderji 
not make any statement regarding tbe indi-
aenous capability to desilll, develop and 
manufacture 15S mm luns The design, 
development and passing of high techno!ogy 
luns takes anywhere between five to ten 
yeatl. 

SHRI V. KISHORB CHANDRA S. 
DBO (Parvathipunn) : Gen. Sunderji bas 
lOne on' record. 

SHRI S JAIPAL REDDY: I have 
referred to this statement of sunderji last 
year in my speech on the Defence Ministry 
larots. 

SHRI K. C. PANT : I have conveyed 
to you the information with me. 

llnt.r'llPtio", ) 
MR. SPEAKER: Order. Order. 

SHRI R. C. PANl : Shri Jaipa) 
R.eddy, I have told you what I have. If 
'Jou have other information I am pr~pared 
to look into that. There is DO quarrel on 
these thinls. These are matters of facts. 
Going into tbe procedure, I have found that 
nobody bas questioned 'he procedure eit~er 
for technical Setutinty or for commerCial 
,crotinty. Nobody. has questioned and 
bas nobody has really questioned tbe price 
matter either. (lnl,,,uptioll,) 

Mll. SPBAKER. : It bal alreadY been 
roplied by the Prime Minister in tbo 
morninl. 

SHRI K. C. PANT: I think. Shri 
Datta Samant Isid to lay the bids on tbe 
Tabl. of the BoolO. 

0/ G"". from BIT." 
DR. DATfA SAMANT : Give tilt 

figures at least. 

SHRI K. C. PANT: It is (i l.stU •• 
matter. You are not realiSing tbat thiIi 
arms have to be purchased frolll variOia 
countries and these are not plcaccd on tlte 
Ta ble of the House. (/nte,,,.,tlo.,) 

MR. SPEAKER: Please sit down. YoU 
do not realise what you are sayinl. 

SHRI K. C. PANT: Now. Sir. dta!e 
is another point which I must make .. 
passing and that is that there will be all'_ 
ment 09) aU (lid '!s of the House tbat daer. 
is need to modrenise our Defence Fcwcce-. 
About tbat there can be DO dipute in .. 
country. And there is urgency ..... 
matter. It is urgeot that we mast lie ..... 
to countre any sopbisticated lethal wea .... 
come in our neighbourhood. We....-
recogoise the needs of Defence ana'tha' 
muSl take priority. On that tbere cao be 
no campromise and no dispute. All I 
would like to say and I want to rcqueat m, 
friends wbo are certainly patriotic ~ 
to look at today. 

AN HON. MEMBER Wbo created" 
controversy 1 (Interr.,ption,) 

SHRI K. C. PANT: I alSar ~ that we 
will do whatever is Dccelll)' to mocJcw;niM 
tbe armed forces. In this task we expect 
your cooperation. Now YOU ratae.I .... 
qoestion of corruption. I do Dol q ..... 
your riabt to raise it. 1 cannot. This II 
a free democracy. We bave a PuliamaDt. 
You are perfectly entitled. It is ,_ 
privileae to do so. But. Sir, if ,oa _,... 
this question and make aweepiDI It&t'-. 
like onc madc by Sbri Diocsb Goa_ami'; 
otber friends ..• 

mRI DJNBSB GbswAliJ: J .-.. 

SKaI Ie. C. PANT: I Wit'hcJia1t l1iI. 
I witbdraw for tbe limple reuo6l11lt ... 
poillt 1 am makio. is far toO ....... 
into this eqaabblo. The jrOIIft .. 1_ 
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makin, is tbat dic:isions have to be taken 
by ~be Govemment and decisions have to 
bo'taken involvoiol large sums of money. 
~eCessarn, as we 10 forward with the 
m~ernisatioD of our Defence forces, we 
wIll bUy equipmeot, we will buy arms, we 
buy other tbings from foreign countries or 
we will manufacture tbem at bome. Every-
tliibg "involVes large sums of mooey. If am 
atmosphere is created in wbicb officers or 
people in tbe Armed Force or otbers, wbo 
are iavol\'ed in this decision .. makina, feel 
iaevitablJ it will ,low down that process. 
'Rais is human nature. So, all 1 would say 
il that unless there is very strons Bround 
for raisins tbis is~ue or issues hke this, my 
rtquelt would be not to raise them till 
tbere is stroDBBrouod for tbat. We may 
disqrre OD tbat. 1 am not even askinl you 
to aaree. But I am askins you to ponder 
OWl" this because tbis is one of the uninten-
ded etrects of tbis kind of a di scussion. 

: sii, the qUCltion of middlemen bas been 
dealt with. I think. I do not want to say 
an1thing more on that. There is ooly one 
point which I would like to make before I 
eDd. Tbat is tbat Shri Priya Ranjan Oass 
tlusi ~erred to s()ftle old charles. He 
referrccl to Rajda', speech and he refened 
to the fact tbat mudsling on the basis of 
frivolouS cba1'lel aod foreina informatioo 
mould not be iudulle1 in. Now, it is for uS' to· consid~r very seriouly-we tbe Parlia-
ment of lodia. We are a IOvereilo bodY 
*!l4 we are leaden of varioul parties. We 
fDaY blve our political diff'ereoceB but tbere 
is no'reasOn why we sbou Idn't have rell)Cct 
for eac1l otber. One point aft ot us mutt 
i'ecOamM is that whoever comes bere, repro-
.eDt. somethiol like a million people and 
tbe: *4el'l of each pany have leoerated 
faitb in millions of people. There some 
leaders wbo afe rcllowed by tens of millions 
of people, some by bondrccll of millions of 
people. In this lituation. if mud is sluna 
ia &he hope tl1at .it will stick 00 sOQ)cbody 
whether that mud sticks or not, let us 
remember that io the u\tlm;ate analysis ever-
bodY becomes a little smaller wberever in 
\lit HO\llf be tnU ,lit. If day .i~ aDd d'\y 
PDt, _0 of this kind are. rai.ed, t~ may 

be a temporary political advaata,e. But 
in tbe ultimate analysis ••• (Interr",,_,) 
Plea"e understand tbis in tbe spirit in wbicia 
I am speakinl. 1 am not tryins to blamo 
you. 1 am not blaming anybody. I am 
merely saying that democracy is a tender 
plant. that the faitb of tbe people in a bil 
country like India is generated throulb 
years of bard work. Then, it is easy to 
destroy a reputatioo in one day. A reputa-
tion built over 50-60 years of public service 
can be destroyed in one day. So, onc bas 
to be eJura careful to deal with such 
matters. I am Dot askinl you Dot to brios 
forward your motions. I know tbat you 
are serious peop Ie. You are responsible 
people. it is in tbat hope that I am 
makinl this appeal to you to consider tbe 
impact on the system if such things ue 
raised without velY careful basis. 

(lnterruptlon~) 

SHRI V. SOBHANADREESWARA RAO 
lVijaywada) : What about t~e Parlia-
ment~ry Committee? (Interruptio",). 

SHRl BASUDEV ACHARIA (Bankura): 
Mr. Rao is asking about tbe Parliamentary 
Committee. 

SHRI V. SOBHANADREESWARA 
&AO : Sir, 1 want a clarification. 

MR. SPEAKER. : No. No clarification 
now. 

(Interruption, )1 

Mil. SPEAKER :' Not allowed. 

SHRI K. C. PANT: Sir, 1 would like to 
makeit clear that the PrimeMinister bas said 
what needs to be said 00 this question. 
(Interruptions) Have 'you Dot beard bim ? 
Well, be said it Vety clearl,. If you want, 
I ;an get you the quotation. I have lot 
it bere witb me. I have taken it down. 
Be has lai4 tbat there Is nothing at tbo 
moment. He has said that if there aro aa, 
facts and anything is brOulht forwatd, then 
it would be looked into. He said that I to 
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woutd be inquired ioto and if somebody is 
found pilty, be would be punished. He 
has laid that. Therefore, the reply is clear 
and cateloricaJ and I do not think I have 
anytbibg to add to that. 

Sir, in conclusion~ I would like to make 
it very clear that the Government is cOlJ'lmi-
tted to fiaht corruption . .• (Interruptlon&) I do 
not think that sbowing weakness is a way 
to fight corruption. I also do not think 
tbat yielding to being bullied is ~ way of 
filbtinl corruption. Sir, we will take ded-
lions. Dlcisions will have to be taken and 
we win not shirk taking decisions, just 
because there is this kind of tendency 
to bring forward vague allegation. 

We have to safeluard the security of 
the country. And it is in that spirit tbat I 
bave earlier appealed that we bave to 
Itrenghen the unity of this country. We 
have to preserve iis unity and we bave to 
preserve its institutions. All these tbinl' 
are extremely important. We will keep our 
promises made to the people. 

PROP. MADHU DANDAVATE: Do 
not institutionalise corruptio"l. 

SHRI K. C. P \NT : Well, Dandavate-
ji you yourself were in the Government and 
I have great respect for You and ] do not 
expect you to make such a frivolous remark. 
What I am trYtng is to raise tbe level of the 
debate as related to our democracy. 

Sir, I assure you that we will do our 
duty to the country. And in tbis task, we 
are not loing ·to be deterred by what you 
say. We are going to do it because we it 
to tbe people and not to you. We are hare 
because the people have sent U41 here and 
DO amount of shouting con change that. 

SHRI BASUDBB ACHARIA: Then, 
why are you afraid of a parliamentary 
committe. if you really want to fight 
corruption , 

sHat K .. C. PANT: The task of runn-
inl thil country has been entrusted to us by 
the people and in thIS task I seek tbe 
cooperation of the opposision. 

WRITTEN ANSWERS TO QUEStIONS 

[EIIgllsh] 

Abolition of POlts in leAR 

·698. SHRIMATI OBBTA MUKHBR.-
lEE: Will the Minister of AGR.ICUL-
TURE tbe be pl eased to state : 

(a) Whether the Indian Council of 
Agricultural R.esearch (lCAR.) has aboli-
shed a large number of posts in ats an India 
Co-ordinated Projects for various of 
crops; 

(b) if so, the number and categories of 
such potss and reasons for their abolition; 

(c) the extent to whIch it will affect the 
on going crop projects; 

(d) the number of scientists and Mlppor-
ting staft" who will be rendered surplus; 
and 

(e) the steps proposed to Provide them 
with aJternative employment? 

THE MINISTBR OF ACRICULTUllB 
(DR. G S. DHILLON) : (a) and (b). 
Details of some of the posts abolisbedJrcad-
justed and the reasons therefore tOletbcr 
witb new positions created in VII PIau are 
given in the Itatement below. 

(c) It is not likely to affect ibe onlOiDl 
research programmes due to the fact that 
staff -bas been provided based on the new 
research priorities identified fot VB 
Plan. 

(d) and (e). There m'!y not be &BY 
unemployment problem since a number .f 
new posts have been created as could be 
seen from the StatemeDt. There are ... 
a largo number of vacancies in tbe Aarlad-
tural Universities al.inst wbich the, .., 
be adjusted and the Vice-ChanceJlora _". 
been requested to do so. Further, ICM. 
bas been a Uowinl the Univenities .. 
continue some position, which tb" , ... 
ditBcult to adJust. 
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".1 .. 1 Breed.DI Reaeareb SeIleme. 

·699. SHRI LAKSHMAN MALLICK : 
Will the Minister of AGR.ICULTURE be 
pleased to Itate : 

(a) tbe number of animal breeding 
r.careb schemes under All'icuiture Produce 
Cess Fund sanctioned durins the last three 
yean; 

(b) whether tbe funds meant for the 
purpose rema;ned unutilised; and 

(c) if 10. the realOns tbereof 'I 

THE MINISTER OF AGRICULTURE 
(DR. o. S. DHILLON): (a) The Indian 
Council of Al1'iculture Research during 
1984-85, 1985-86 and 1986·87 under 
Alricultural Produce Cess Fund. 

(b) No, Sir. 

(c) Does Dot arise. 

ImplementatioB of IRDP 

.700. SHRI PARASRAM BHARDWAJ: 
SHRI ANANTA PRASAD 

SETm: 

Will the Minister of AGRICULTURE 
be pleased to stlte : 

(8) whetber Government have sougbt 
cooperation of voluntary or,anisations in 
the implementation of tbe Integrated Rural 
Development Programmes ; and 

(b) if 10, the details thereof '1 

THB MINISTBR OF AGRICULTURE 
DR. O. S. DHILLON): (a) and (~) : 
Durinl tbe Seventh Plan, eiforts 0 ar~ bel~g 
made to involve voluntary organlsatlonl 10 

rioUI rural develoPment programmes 
va t O cu1arly in planninl and implementation par 1 0 dO th of luch proarammea. lnclu IDI e 
IntearatecJ Rural DeveJopmeat Proll'amme. 

The lotearated &q Deve~opment 
froIruImo pidoliDel also provide for 
tbo ., ..... hoiDI takeD up by voluntarY 

aaencies and the funds for aach \'Olant..., 
ol'lanisa tioDs are channelised tbrouP 
Council for Advancement of People'. 
Action and Rural TechnololY (CAPAR.T). 
The guidelines also provide for the State 
Government to earmark some fUDd. from 
Integrated Rural Development Prosramme 
allocation for implementation of the pro-
gramme throulh voluntary alencies. 

Export of Kudremakb IroB ore Pell .. 

*701 SHRI S. M. OURADDI: 
SHR.IMATI BASAVA. 

RAJBSWARI: 

Will the Minister of STEEL AND 
MINES be pleased to state : 

Ca) the countries which have offercc1 to 
buy lCudremukh iron ore pelletl; and 

(b) the time by which supplies aro 
likely to start '1 

THE MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MINES 
tSHRI VASANT SA THA): (a) HuolU1. 
Australia, Turkey, Czeboslovakia and 
Yugoslavia have oirered to buy Kudremuth 
iron ore peUets. 

(b) Shipments to Hunpry have already 
started. Supplies to other buYen will be 
made in accordance with tbe contracted 
schedules. 

DeYelOpmeDt of Fisberies iD Or .... 

*102. SHRI CHINTAMANI lENA: 
Win the Minister of AGRICULTURE be 
pleased to state : 

(a> wbether there is still enouah &cope 
ror the development of marine, inland and 
brackish water fisheries to improyo tho 
socia-economic condition of tbe peoplo of 
Orisla and to earn fOI ei&n excbanle for tho 
country ; 

(b) the nature of assistance rendered 
or propOsed to be rendered by Union 
Government in thi s direction ; and 

(c) tbe steps taken to develop fiah MId 
production in tbe country, particularly ill 
Orilla? 
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'nIB MINISTBIl OP AGB.ICULTUU 
(DR. o. S. DHILLON) : (a) Ye .. Sir. 

(b) Government of India provide 
a_ltance for development of fiaberiea 
tilreugb "arious schemes. Some of tho 
important schemes are : 

(i) MOTORISATION OF TRADI-
TIONAL CRAFT 

Durio. the VII Five Year Plan 5000 
traditional craft are planned to be motori. 
sed. 50 per cent of the cost per motor 
limited to Rs 7500 will be shared equally 
between tbe Centre and the State. In 
OJoilia 300 traditional .raft are to be 
motorised under tbis scheme. 

(ii) INTRODUCTiON OF IMPRO· 
VED BEACH LANDING CR.AFT 
(BLe) 

Under tbis scbeme 202 Beadl Landini 
Cnft (BLC) are to be introduced jn Orissa, 
Aadbra Pradesh, Tamil Nadu, "erala, 
Gujara t and Union Territory of 
PODdicherrY. Central Go,'emment provide 
SOper cent of the cost of the craft as 
subsidy while 45 per ceDt of the cost is 
extended as loan by the National Coopen-
tive Development Corporation. 40 BLC 
_ve been sanctioned for Orissa. 

(iii) FISH FARMER'S DBVELOp· 
MENT AGENCY (PFDA) 

UDder tbe acheme for development of 
acquaeulture, intensive fish farminl in 
ponds and tank. i. proPOIated tbroulh 
Fish Farmer's Development AICDdes bY 
the Government, So far 184 PPDAs 
includiDI 12 in Oriaa have been sane-
tioned. UDder this scbeme 25 per cent 
of tbe cost of improv.elDalt of die taotsl 
ponds limited to RI. 2500 per ha. aDd 2S 
per cent of the first , ... inputs limited to 
Ra. 500 per ha. are liyea.. arant .hitb 
is .hared equally by Centre aDd tbe State 
Governments, to fiah farmers. 

(iy) DEVELOPMENT 0 .. INPRAS-
TRUCTUlU! PAClLt11BS POll 
fiSH SEED P.RODUCI1(>N 

A lChame for deYelopment 01 iafJ..-
tnlcturo faaUti. for auacm .. tiDI pro-

ductiOD of fhh seed hal bela lIDder 
implementation under World Bank 
assistance and aatioaal PtOlr8Dlme. 
from 6th Pi'le Year Pia.. " per 
cent of the coat of the fish seed hatcheriel 
i_liven as loan '0 State Government. 

(v) DBVBLOPMBNT OF BllACIUSH. 
WATER ACQUACULTUIlB 

Under tbis scheme deyelopment of 
1060 ha. of brackiahwater fisb fram 
coveriDI a majority of the maritime Statel 
bas been sanctioned at a cost of RI. 568 
lakhs. Six projects at a total cost of Ra .. 
246.50 laths baYe been sanctioned in 
Orissa. The cost of the projects Is shared 
equally between Gcwemmont of Inctia and 
the State Government. 

(c; 45 commercial fish seed hatcheries 
including 5 in Orissa were sanctioned und. 
the scbeme for development of infrastruc-
ture for fisb seed production with World 
Bank assistance and under national pro· 
gramme during 6th and 7th Five Year 
Plans so far. These hatcheries are 
designed to produce 10-27 mUlion 
fingerliDls per hatchery per annum. 19 
hatcheries including 4 in Orissa bave so far 
been completed. 

Price Support Medlanism lor DryiaDd 
Farming Areas 

·70l. SHRI PRAKASH V. PATIL: 
Will tbe Minister of AGRICULTURB be 
pl~'I~d to atate : 

(a) whether production of oi .... d and 
po llcs is done mostly on drylIDd •• ; 

(b) whether Government'. procurement 
price poliCY is not proviDI •• 
beneficial to drJland fanniDl areal .. to 
irriptec1 areal ; and 

(0) if 10, Wbelberl • better Pl'il:e 
mo .... iua is beiDa CGDt .. plated tp ... e 
tbe clrylaad farmen that tbo, wlU be at 
.. with thole wIlo arc QOW lanDiPl ill 
tbe Irri .. ted area • ., 

THE NINISTBR OP AORICtJU'UU 
(DR. G;8. DHILLON': (., YeI ••• 
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(b) aDd (c). The main aim of GOYern-
ment"s procurement price police is 
to allure remunerative price to all farmers 
.. bether in drYland of arrigated 
areal. Iris tbe considered view of tbe 
Government tbat a uniform procurement I 
minimum lupport price for the whole 
country leads to crop specialisation and 
oPtima.1 utilisation of available resources. 

Compater in Delhi ReRional oBice of 
E.P.F. Organisation 

*704. SHRI HARIHAR SOREN: 
Will the Minister of LABOUR be pleased 
to state: 

(a) wbether computers are proposed to 
be installed in certain organisations only 
after written agreements with tbe recognised 
unions/federations have been reached; 
and 

(b) if so, wbetbe( a written agreemen~ 

bas been reached with the recognised union 
in tbe Delhi Regional Office of the B.P.F. 
Organisation for installation . of a 
computer' 

THE MINISTER OF STATB OF THB 
MINISTR Y OF LABOUR. (SHRI P. A. 
SANGMA); (a) No, Sit. 

(b) Does not arease. 

Pa,.ent of Taxes by DDA. to Municipal 
Corporation of Delhi 

*705 DR#G. S. RAlHANS : Will the 
Minister of UltBAN DEVELOPMBNT be 
p leased to sta te : 

Ca) wbether tbe Delhi Development 
Authority bas to pay about . Rs. 20 ~rores 
to tbe Municipal corporation! Delh~ on 
.ccaunt of taxes for Asiad village 
Complex; 

(b) nether the DDA is loiDl to 
auet ioa tbe bouses witbout cleari~ the 
taxos due to tbe Municipal Corpora'lon of 
Detbi ; 

(0) if 10, the details thereof; and 

(d) tbe steps contemplated to clear the 
dues' 

THE MINISTER OF URBAN DBVB-
LOPMBNT (SHRIMATI MOHSINA 
KIDWAIJ : (a) The DDA bas reported 
tbat the up-ta-date demand of tbe munici-
pal corporation of Delhi of property tax 
for the Asian Games Villale Complex it 
Rs. 10.04 crores and not Ra. 20 erorel. 

(b) to (d). According to the recent 
decision of the Delbi Administration, 
service charges will be levied on Ali .. 
Complex properties being transferred to 
Government Departments" as is daDe by 
M. C. D. in respect of all Government 
properties. As relareds tbe remalDma 
propertie in that complex, the individual 
anottee of property is liable to pay the 
property tax from tbe date tbe possessic 
tbere of is given to bim. In regard to the 
tax liability pertaining to the period 
between tbe Asian Games and tbe date of 
handing over of possession, a decision is 
yet to be taken. 

Tie ap Betweea HindustaD Copper 
Limited Calcutta and MIs R. G. lipat. 

·706 SHRI A TISH CHANDRA 
SINHA: Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether an investigation reaardinl 
MIs R. G. Ispat wbich has business tie up 
with Hindustan Copper Ltd. Calcutta has 
been conducted; and 

(b) if so, tbe outcome tbereof and 
action taken tbereon ? 

THE MINISTER OF BNERGY AND 
MINISTER OF STEEL AND MINES 
(SHRI VASANT SATHE) : <a) No Sir. 

(b) Does not arise. 

Payment of Char ges to DDA for Sale 
01 Flats 

.,07 SHal PRATAPaAO I. 
BHOSALE: Will the Minister of UltBAN 
DEVELOPMBNT be pleased to atate : 
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(a) whether the Delhi DeveloPment 
Authority bas recently asked its allottees 
of Batl to let the sale of thetie flats 
rcaularised by paying some charps i 

(b) if so. how much chal'les are to be 
paid to the DDA by such anottees as have 
alreadY sold their 8ats prior to issue of 
these instructions; and 

(c) the charles to be paid by the 
allottees after the issue of recent iostruCoo 
tiona, in case they have sold or intend to 
dispolC of their flats? 

THB MINISTER OF URBAh DEVE-
LOPMENT (SHRIMATI MOHSINA 
KlDWAIl: (a) Yes, Sir. 

(b) and (c). The DDA has decided 
that those allottees who have already soldl 
transferred tbe flats without their approval 
win have to pay 2 S % of the unearned 
increase in the value of the land by way of 
penalty, in addition to SO~ of the 
UDe8rned increase, under the existing terms 
and condition. for the frarsfer of flats. 
However. the allottees who seek prior 
approval from DDA in future will pay 
50% of the unearned increase in the value 
of land and no penalty. 

Project for rolled prod.ts by NALCO 

.'08 SHIll YASAWANTRAO 
GADAKIl PATIL : win the Minister of 
STBBL AND MINES be pleaac to state: 

(8) wbether tbe National Aluminium 
Company Umited proposes to set up a 
project for making rolled products from 
bot metal taken directly from the smelter 
with Don-resident Indian. participation ; 

(b) if 10, the details therof; and 

(a) the PfOll'- made in finaJilina the 
ICheaae , 

THE MINISTER. Of BNERGY AND 
MINISTER OP STEBL AND r.fINBS 
(SBIU 9ASANT SATHEr) : (a) No, Sir. 

(It) aDd (c). Do Dot ariIe. 

A.rlealtaral SdeaUI" 

*709. SHRI DHARAM PAL SINGH 
MALIK: 

SHRIPRAKASH 
CHANDRA: 

Will tbe Minister of AGRICUL TU1\8 
be pI eased to state : 

<a) whetber Government propose to 
oraanise agricultural Rand D on produc-
tion.cum-development basis; 

(b) whether Government a180 propoN 
to enple tbe services of agricultural 
scientists on contract basis and link tbeir 
wales to profit sharinl ; 

(c) If so, the time by which the scheme 
will be implemented throuahout the 
country ; and 

(d) if not. the reasons thereof? 

THB MINISTER OF AGRICUL TURB 
(01\. G. S. DHILLON): (a) aDd (b). No 
Sir. 

(e) and (d). Do not arise. 

Export of Kadremakb lroo Ore Pellets 
to Romania 

·710. SHRI K. PRADHANI: Will 
the Minister of STEEL AND MlNBS be 
p1eased to state : 

(a) wbether Romania his offered to 
purcbase iron ore pellets from tbe 
Kudremukb iron ore plant at Manlalore; 
aDd 

(b) if 10, the details tbereof ? 

THE MINISTER. OP ENBIlGY AND 
MINISTER OF STEEL AND MlNBS 
<SHRJ VASANT SATHB): (a) Romania 
ha4 iDdi.lea an iaterelt in the purcbase 
of irOD on poll .. from KudrelDutb. 

(b) Kudremukb Iron Ore Coatpaay 
Limited have submitted a price quotation 
to Romania. Purther developmeata are 
awaited. 
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CeDtral Assistance for Krislli Vigyan 
Kendra. 

*, 1 t. SHRI PRATAP BHANU 
SHARMA: Will the Minister of AGRI-
CUL lURE be pleased to state : 

<a) the Centrat assistance given to 
lCrisbi Vigyan Kendras' during the last 
tbree years; and 

(bl tbe main achievements made by 
these Kendras 1 

THE MINISTER. OF AGRICULTURE 
(Oil. G. S. DHILLON); la) Central 
assistance of Rs. 1411 51 lalrhs has been 
given to 89 Krishi Vigyan Kendras (KVKs) 
and 8 Trainers' Training Centres (TICs) 
during the last three years. 

(b) The Krisbi Vigyan Kendras are 
vocational training institutions in agricul· 
ture and allied areas During the last three 
years, 14.621 training courses of sbort 
and lonl duratioos have been organised at 
tbe Krishi Vigyan Kendra Centres in tbe 
disciplines of crop production, horticulture, 
animal science, fisheries, nutrition, home 
manalement etc., benefitting 3,37,924 
farmers, farm- women, fishermen, farm 

SI. Location Original 
No_ Project 

Cost 

youths. school drop-outs aDd field 1e¥eI' 
extension functionaries. 

[Engli,h] 

Increase in eoste of gas-based fertilizer 
plants 

·712. SHRI nTBNDp.A PRASApA : 
Will the Minister of AGRICULTURB be 
pleased to state: 

<a) whether the COit estimatCl for 
seUmg up of the proposed las-based 
fertilizer plants have increased ; 

(bJ jf so. the increase in cost estimat_; 

(c) the original estimated COlt for 
setting up of each of the proposed .... 
based fertilizer plaots in the country ; 
and 

(d) tbe details of estimates for eacb of 
the proposed plants ? 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON) : (a) to (c). WhOe 
there has been no increase in tbe COlt 01 
two projections, namely. Aonla and 
Vijaipur to cost estimates have iocr.1CCl 
in tbe case of tbe remaininl four las-baled 
projects when compared to tbe oriaidal 
estimates as per details given below. 

Now 
Estimated 

(aR. crores) 

1. Vijaip., Guna, M. P. 587.1 587.00 o 

2. Aonla, Bueilly, U. P. 

3. Jagdishpur, Sultaopur, U. P. 

4. Sawai Madhopur, Rajasthan 

5. BabraJa, Badluo, U. P. 

6. Shabjajanpur, U. P. 

730.00 

662.60 

699.50 

60000 

741.9) 

696.00 

720.00 

764.00 

'150.00 

750.00 

' .. 

+9.22X 
+15" ; 
+1.08X 

(d) Tho details of tbe orilinal project 
COlt in reepect of Vijaipur aDd Aonla 
projects are indicated in tbe Itatement 
... 0 below. For tbe remainilll pJants, 

which are in tbe assilted/Private ...... 
iDformation il beiDI collected aacJ wJIl lie 
placed on the Table or the Lot Sa .... 
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StatemeDt 

D".,l,d break.", 0' D",IIIIII Project CO", 

(i) Site related COlt 

(iii Plaot and Machinery related Coat 

(iii) Off-sites, TownsbiP.-etc. 

(iy) Financial Cost, Vi orkins Capital, 
Contingency, etc. 

LeasiDg oat of Granite M iDes 

*113. SHill K.. RAMAMURTHY: 
Will the Minister of STEEL AND MINBS 
be pleased to state : 

(a) tbe present .ystem of quarry leases 
for arani\e mines ; 

(~) whether the system is conducive to 
IUstain exports ; and 

(c) wbether Japanese companies are 
loOtiDl to otber countries which could 
.... e co.tinuou. supply 'I 

THS YINISmR OF ENERGY AND 
MINISTER OF STEBL AND MINBS 
WIIU V ASANT SATHB): (a) Granite 
II a. miDor mineral. Tbe powers to arants 
4uarryleasel Ycst entirely in the State 
(JOwmIDeOts. TheR . quam leases are 
..... ted by them in accordance witb their 
r.-peotiYe Minor Mineral Conce.ion 
llules. 

(b) Some problem. connected with the 
COIItiottltY of .. pplies because of DOn-
rODcwat of quail)' leases in certain casel 
kW Idn broullll to th. Dotice 0 f tbe 
OOfetaDeDt. 

(el <loget1ldi~tlt do Dot b.ve 'dY 
spec~ ~i.ot_lda to dli. eftct. 

Jaipur Aeola 
(Ita. iu Crorel) 

43.00 49.90 

423.00 426.70 

15.50 56.50 

104.80 196.90 

S81.10 130.00 

Consumer Pro_ts Ad,ertisemeDI. 

714. SHR! KAMLA PRASAD SINGH: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the norms for accepting advertise-
ments of consumer products to cosuro tbal 
tbe adverti&emcnts arc in consonance with 
tbe quality, performance and utility of tbe 
product; 

(b) whether any complaints of mislead· 
inB advertisements over mass media have 
been received durio. tbe lalt three Yean; 
and 

(CJ if 10, tbe de tails tbereof and tbe 
action takel' thereon ? 

THB MINISTER OF STATE OF THB 
MINlS1R.Y OF INFOllMATlOM AND 
BROADCASTING (SHRI A. Ie. PANJA) : 
la) Acceptance of ad¥crtilemebts of 
consumer products is lovemed by the All 
India Radio/Door4anbaa ., Code for 
Commercial Advertisinl" The Codo 
provides, inter alia, that advertilinl should 
be objective, without distortion of fact. or 
mialeadinl the consumer by faJso protence 
r_ardinl tbe quality of tbe Product ita 
utility, its character elc.. ' 

(b) No complaints about mill .. diD. 
"vlft_meau ova IUSI lDedia haft MID 
receiyed. 
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(c) does Dot arise. 

Election to Cooperathe Societies 

·'1 S. PROF. NARAIN CHAND 
PARASHAIl : Will the Minister of AGRI. 
CULTURE be pleased to state : 

(a) whether Uniod Government have 
urled the State Governments to hold 
relular elC'ctioDs to cooperative societies 
and strengtben them by taking various other 
Ite.,.; 

(b) whether Union Government have 
islued any guidelines to St9tes in this 
rellrd; and 

(c) if so, the details tbereof ? 

THE MINISTER OF AGRICULTUB 
(DR. G. S. DHlLLON) : (a) Yes, Sir. 

(b) and (c). The following suggestions 
have been made to State Government; 

j) Elections to cooperatives must be 
held regularly and elected offices 
b~arers allowed to manage the 
cooperative without undue inter-
ference from the State Govern-
ment. 

(ii) Overdues in cooperative credit 
oraanisation. need to be brought 
down substantiallY to re-open 
clogged channels of credit. 

(iii) There is a need for more 
profesional management io co-
oPoratives particularly in market-
illl aad processing. 

(w) The Cooperative law needs review 
and amendment to provide for 
non-farm activities and also to 
ensure democratic and professional 
mana,ement. 

Die .f Bloferdlbers .fa Sagarea. 

.716. SHal c. NADHAV R.EDOI: 
WiU tile Miailter of AORlCULTUaB be 
pl.1ed to state : 

(a) whether biofertilizer. line ... 
successfully used to save DitrOll_ chIIBItIII 
fertilisers in sugarcane ; # ~ 

(b) if so. the details thereof; 

(c) whether this technololJ aac1 ...... 
of practices have been developed, cIeaNtI 
and supplied by Researcb and D"NoP-
ment units; 

\d) if so. the details of iDltite*-
involved therein ; 

(e) whether bioiertilisers aro in alC fqr 
sugarcane in other countries ; and 

(f) if so. the details thereof &ad tile 
time since when these are in UIC 2 

mB MINXSTER OP AGRIGULTUR.B 
(DR. O. S. DHILLON) : (al and (b). No, 
Sir. However, experiments carried out 
by the Indian Council of All'icu)tural 
Research at a few centres nave sbown that 
application of biofertiJisers, namel, 
Azospirillum and Azotobacter can auament 
the nitrogen availability of sugarcane crop 
to some extent. 

(c) The technology bas been deyeloped 
for succesllJfuJ use of Rhizobium cult~ for 
pulses and legume-oilseeds and Blue-trcca 
algae for low-land rice. Otber lHo-ferti-
lisers namely. Azotobacter, .\zou)ippum. 
Azoll, etc. arc: still at e~perimeDtal Ita ... 

(d) Research on applicatieo 01 bW'erti-
lisen to sugarcane crop bas be_ GID1iaeWI 
by Sugarcane Breediol Research I. ,. .... 
Coimbatore, at two locatio., DannJr. 
Combatore and Vadapathim81l ...... 
Tamil Nuu. 

(e) and (f). Accordilll to the iqAlrma. 
tlOO available, pot experiments conducted 
in Brazil have shown cOIltributioDS of plud 
associated biological DltrOlen fixatioo to. 
sugarcane c\lltivar. These bene&cial etrectl 
arc yet to be established by them UDder 
field conditions. 

Siebess Beaeftts Uader BSl8eaMe 

*111. DR. V. VBNKA Tt!SR: WIll 
the Minister of JABOUR be .PlvItd .. 
state: 
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ta) whether tbe All India averalo 
~ of sicbeaa beoefita under the 
Bbl Scbeme bal come down considerabl,; 

(b) if 10, the details thereof. 

(c) whether tbis deerease bal remlted 
i" ..... viDiI on sickness benefit I and 
aIIo .. tcmponr, disablement • aDd 

(d) if 10, the detaill thereof' 

THE MINlSTSa OP STATE OS THE 
MOOSTRY OP LABOUR. (SHRI P. A. 
BANONA): (a) Yel. Sir. 

(b) The A 11 India averale incidence of 
licbeu benefits 81 also the temporary 
disablement benefit hal come down durilla 
.... Jut 3 ,ear 81 indicated below: 

Years All India average All India 
incidence of sick- averap 
nCls benefit per incidence 
emolO1ee per of tempo-
annum. rary die-

ablement 
benefit 
per 
employee 

per aDnum. 
(in terms of benefit days) 

198!.84 '1.2 1 54 

1984-85 6.12 1.42 

1'85-'6 4.99 t.12 

(c) ID4 (4). 'lbe decreere in incidence .. "'eII and temporatJ disablement ,.ett. bad reaultcd in reduction in 
...,.,acIimre OD payment of limn_ and 
... .., disablement benifitl and 
coalCCleat savioll, al indicated below: 

Ycara Expenditure Expenditure 
on sickoelS on ttmpo-
benefit rar)' di18ble-

ment 
lHmefiC. 

'Rupees ID CrorH) 

19'''''' 55.89 16.49 

19.'.15 47.79 15.'2 

19.5.16 4'.$' 13.79 

[TrtUJll.tloll] 

CI,1c MeDltles ia D. T. C. Colo.,. 
Had Nqer 

7007. SHRI JANAK RAJ GUPTA: 
Will the Minister C'f URBAN DEVBLOP. 
MBNT be pleased to state : 

(a) tbe dat: on which D. T. C. Colony 
Hari Nagar in West Delhi was let up by 
tbe Ministry of Transport or the concerned 
department ; 

(b) whetber it is a fact that the resi-
dents of this colonY have not been provided 
with civic amenities like roads, 5eweraae, 
sanitation. )jlbts etc. for tbe last me, 
years ; 

(c) if BO. the reasons for wbich thase 
services bave not b,en entrusted to the 
Delhi Municipal Corporation 10 far; 
and 

(d) tbe time by which t he said service. 
will be cntrusted to the De Ibi Municipal 
Corporations 1 

THE MINISTER OF STATB IN TUB 
MINlSTR Y OF UR.BAN DEVELOPMENT 
(SHill DALBIR SINGH) : (a) The layout 
plan for D. T. C. Colooy J Jail Road, 
Bari Nagar New Delhi was approved by 
the Standin. Committee of MeD vide 
llese. No. 1148, dt. 9-3.1962 on request 
received from the Gcn. Manaler, Delbi 
Transport, Undertakinl. 

(b) to (d). M.e.D. could not take over 
tbe services of tbe Colony earlier 88 tbe 
full deficiency charles had not been paid 
by tbe D T.e. Now tbat full deficiency 
cha1'les have been paid all the services, 
except water supply system, have been 
taken over with eft'ect from 24.'.87. The 
meda Uti reaardiol tbe tatint over tbe 
water IUpply syatem are yet to be finalised 
between D.T.C. and Water SuppJ, aDd 
Iwerale Dilposal UndertakiDI. 

CEIIIIIIIIJ 
,... Reeet,ed .der UN Geawal 
MI._.,'. C .. paJp 'or · J ..... tIoMl 
Wat. Seppi, aad 8." .. tl.. DIca .. • 
1008. IIftlI B. B, PATIL: Will the 

MiDiater 01 URBAN DBVBLOPMBMT .,. 
pJIMId to ... : 
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(a) tbe funds allocated to India to 
further UN Ceneral Assembly'. campaioan 
for the 'Ioternation Water lupply and 
Sanitation Decade' aimed at promotiol 
clean water supply ; and 

(b) wbether a national ac ion commi-
ttee bas been set up to expedite tbe rural 
drinking water supply prolrammca with 
tbe assistance of these funda '1 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DBVELOPMENT 
(SHR.I DALBIR SINGH) : (a) No funds 
have allocated to India by the U.N. been 
under the UN General Assembly's Campaign 
for the International Water S.1pply and 
Sanitation Decade' 

(b) No national action committee bas 
been set up under tbe Decade Programme 
to expedite the rural drinking water supply 
prolP'ammes. 

[Trlln.dGtloll] 

Pri,ate Mining Work in Bibar 

'1010. SHRl VIJAY KUMAR YADAV: 
will tbe l\(inister of STEEL AND MINES 
be pleased to state: 

(a) whether private mlOlog work is 
still going on in Bibar even after nationali-
lation of mines ; 

(b) if so, the details of sucb mines; 

(c) whether action has been taken bY 
Government apiost such mine owners; 

(d) if so, the details therof and if not, 
the reasons tberefor ; 

(e) whetber Government propose to 
nationalise tbese mines ; and 

(f) if so, when and if not, tao reasons 
tberefor? 

THB MINISTER OF STATB IN THB 
MINISTRY OP STATB AND MINES IN 
THB DB PAllTMB NT OP MINBS 
(SIIllIMA n RAMDULAR.I SINIIA) : 

(aJ to (0. The informatioD is ..... 
collected and shall be laid on tbo Table of 
the HOUle. 

[Elltll,,,] 
India. Pilml sold Darin. IDter.ad ... 

Pilm Festi .. 1 of ladia 

7011. SHRI AMARSINH RATHAWA: 
Will the Minister of INFOllMATlON AND 
BaOADCASTING be pleased to Itato : 

<a) tho total number of foreign 61_1 
documentaries purchased by India durin. 
the film festival held in New Delhi recently 
and from which countrY and the amoUDt 
involved; 

(b) total number of Indian films sold 
and the amount earned; 

(c) the names of the countries which 
have shown interest in purcbasinl Indian 
films. and 

(d) the steps taken by Government to 
popularise Indian films in foreilD count-
ries ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) During the 11 tb International Film 
Festival of India, S5 contracts had been 
submitted to the National Film Develop-
ment Corporation for purchase of fiI_ 
from Japan, Argentina. Korea, Greece, 
U. S. A., U. K., Newzealand Fraoce. . ' 8W1zerJand, Spain, Australia and Poland 
by private Indian parties. An amount of 
R.s. 2. S laths for purchase of films bJ 
private Indian Parties at the festival has 
been earmarked. About t 5 films are likel, 
to be cleared for actual import within tho 
amount of R.s. 2S lak-bs. In addition, tho 
Corporation in nelotiatiDg purchase of 
12 films from Cuba, France, Germany, 
Czechoslovakia, U.X., Australia, Romania 
and NetberJands. Tho amount involved 
is litoly to be about Rs. 12.S laths . . 

(b) So far, Bulpria T.V. has soIected 
14 feature films and 1 9 documentariol. 
The price for feature fiI_ bas ... 
finalised at US, 13,000. iC.,. .. 



.... ed 1 feature IIms for US • 
" .... ~OO. 

(c) PrInce, Greece, Bulgaria, Kenya, 
U.IC., Mauritiut, Iran, Egypt, Vietoam 
and Czechoslovakia showed interest in 
puitllaaal8lINHaa 11mB. 

(d) Some of tbe important measures 
1iIIIa." the National Film Development 
Certont~ • Public Sector Undertatina 
under tIae MiDlBtry of IDformetloil and 
Broadcaatinl, to popularise Indian films in 
....,." GO\lDtries are.1 under: 

(j) l\caelar Participation in major 
international film festivals/markets. 

Oi) Oraan_don of restivsll of 
IDdiaD JiImI. on bebalf of Govem-
meot of Jodi&, io other countries 
UDder Cultural Excbanae Pro-
lramme or other arrangementl. 

(tli) Oraanisation of a section devoted 
to Iadian films ,ailed lDdian 
Panorama as a part 0; Ihe Inter-
national Film Fellin) of Indial 
Filmotsav. 

(ivl Distribution of booka/paDlPhletl 
on Indian Ii'ma. 

o.rilMtloa Co_ittee' oa 'Me4Ia 
COYenP .t F ...... Stng1e 

1012. SHill SOMNATB &ATR: wm die 'Minister of INPORMATION 
.!DID 'BaOAOCASTINO be pleued to 

• It&te· 

(a) whether GovCrDlDeot had DO_.alM 
• coord"'anation Committee GO Media 
COVeIIIIC of Prec4em Bu .... e iD 1984; 

(b) if_ ,be n ...... of •• _iap of 
tile C....uUco _lei ., far; aDd 

(c) ee .. aaber of films OD Ireedeaa 
...,. 10 far prod.... .... tel.... OD 

Doordar ..... Dltwork duriII tile 1_ *" , .. , 
'!lIB MINISTBB. OP trATE OF THE 

111M. I RY OP 1NPOB.MA TlON AND 
_OADCAmRG (IB&I A. X PANJA): f., Y •• · ... 

'b) One • 

(0) Fort,.four filmlu'Ie 10 far .,.. 
__ eN by FiI .. Divisioa in thi. ... .. 
Out of this, forty 6 .... have alreadJ ..... . 
released in cinema boules and twentY-lix 
films bve be_ telecalt by DoerdlflhaD 
in tlae o&tioaal Det-work. 

Sett .... r 01 TV Traa.mttter. 

7013. SHaI P. M. SA YEED: Will 
tbe Minister 1)f INFORMATION AND 
BROADCASTIO, be pleased to Itate : 

Ca) the number of total T.V. traoa. 
mitters working in India uP-to-date; 

(b) the number of bile pOwer-aDd low 
power traDllDittcn eeparatcly ; aDd 

(c) tbe Dumber of T.V. IraDIIDkten 
to be inltaJled during the Seventh PJan 
period iudicatinl the bigh power and IGW 
power transmitters amoDg tbem? 

niB MINISTER OF STATE OP THE 
MINISTllY OF INFOR.MAnON AND 
BROADCASTING \SHRI A. K. PANJA): 
(a) One hundred ninety seven. 

Cal The number of bile power traDS-
mitten is4S aDd that of low power traD" 
mitters 151. 

(cl Setting up of 215 TV transmitten 
(38 hilb power transmitten and 177 low 
.... tI'aollDitten/tra.poacn) ill ... lIaled 
iii tile SevCDth PlaD. Out of thlle, t. 
higb power and 19 low power transmitters 
have _CD already commia.ioDecl • 

Sett.... .p 01 Ata ••• aal Statloa at 
Kama ... tb, &a_tlr. DUtrJct 

7014. PROP. MADHU DANDAVATE: 
Will the Minister of INFORUAll0N 
AND BROADCASTING be pleued • 
state: 

(a) whether the proposal '0 II ... 
AtatbwaDi Caire at Ku....... in the 
MaI_ .Iata.f Ute Ratnqid J •• let 
of Mabaruhtra baa belD Ii'. up; 



(b) if 10, the realona thereof; and 

(c) whether the proposal is likely to 
be revived 'I 

THE MINISTER Of STATE OF THE 
MINISTRY Of INFOR.MATION AND 
BROADCASTING (SHRI A IC, PANJA): 
(a) The approved 7th Plan of All India 
Radio does not contain any proposal to 
set up a radio station at Kumarmath in 
tbe Malwan Taluka of the Ratnaliri dis-
trict of Mabarashtra 

(b) and (c). Do not arise. 

[Tran,ldtiM,] 

Settiog up of Krisbi Vig~ao Kendras 

70J6. SHit) NANDLALCHOUDHARY: 
Will the Minister of AORICUL TURE be 
pleased to state: 

(a) tbe places where Krisbi Viuan 
Kendra& were opened in 1986-87 and 
the places where tbese are ~roposed to be 
opened during 1987-88 ; 

(b) whether Government propose to 
open luch a ceDtre in Sagar District of 
Madhya Pradesb al10 ; and 

(c) if not, tbe reasons therefor 'l 

THE MINISTER OF STATB IN THB 
DBPAllTMENT OF AGRICUL TURB 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) Durinl 
tho ,ear 1986.81, no new Krishi ViaYan 
Kendra. were opeDed in tho country. 
Sltablishment of new Krisbi Vigyan Keodras 
(K.. V.K.s) in 1987·88 would depend on 
a.iI.bility of funds for this purpose. 

(b) The proposal of openinl a Krilbi 
Vilyaa Keadra at Salar has been receiyed 
aDd appropriate decision would be taken 
alter the funds are made available for 
opeuinl Dew Krisbi VilYaD Kendrat 
(K. v. lC~) 

(c) Not applicable. 

rBnrJiIIJ] 
Export of IDdian PiI8 

1017. DR.. B. L. SHA1L1!SR: .... I 
tbe Minister of INFORMATION AtWJ\ 
BROADCASTING be pleased to Ita\O : 

(a) whether the canaJised export of 
films by Government bas come down ill' 
the last few years despite aD iDer.... in 
the cost of film print; 

(b) if so, the extent of such declq.e and 
tbe reasons tberefor ; 

(c) the repercussions of this ctecliDe em-
the earnings of the National Film Develop. 
ment Corporation; 

(.) how the caDaJising fee is. fbre4", 
tbe NFDC for various typel of 11m. 
cana Used throUl it for export; and 

(e) tbe total foreilD e,chaqe earned 
by tbe NFDC durio. tbe last three yean 
and how this was repartriated to India' 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
<a) and Ib). There bas been a decliDe in 
the export of feature films canaliled 
througb National Film Devolopmeat 
Corporation io the lalt few years. BarniDp 
from export of feature films (ineludiD.video 
rights of feature films) have come down 
from Rs. 15.07 crores in 1980·81 to ... 
7 .18 cror~ in 1986-81. IRena.. to the 
cost of film print does not, bow",. 
materiallY affect the export earn .... 

The decline in the export of 'eature 
films is mainly due to development 01 
video technology and video piracy. 

(cl The earnings of N.tioal Pilm 
Development Corporation from canafliatMo 
fees relating to export of feature fila IMIto 
also declined corre,pondinlly from Ita. 
36.54 latbl in 1980-81 to RI. 15.81 I ... 
in 1986·81. 

(tI) Tho rate of caoali,...... '-'. 
bed by the Government. Tho curreat rate 
i.2\% on FOB/elF valu 0( ... .r 
fe .. w.(~ 
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(e) The total foreian eschanle eamed 
b, the National Film Development 
Corporation by exporting film. UDcludiDI 
video riahtl of fiims) durins the last three 
,oarl is as under : 

1984-85 

1985.86 

1986-87 

(Rs. in laths) 

112.08 

11S.71 

119.95 
( unreconciled) 

The foreiaD exchange earniDII were 
repatriated to India throup banking 
cbaDDCls by meaDS of : 

(i) advance remittances; 

(ii) collection of billa tbrouab NFDC 
Bankers; 

(iii) nelOtiation of bins under foreign 
letterl of credit; 

(iv) credit to NFDC's foreian account 
at London frem where funds 
were transferred periodically, 

Ar_ Uader COttOD C.ltintioD iD 
ADdbra Prada. 

7018. SHBI S. PALAKONDRAYUDU: 
Win the Minister of AORICUL TURE be 
plcaled to Itate: 

(8) the total area under cotton cultiva-
tion in Andbra Pradcab ; 

(b) wboth. the area under cotton 
caltifttioa hal been deereasin, conti-
DOOIIIl1 ; 

(c) if 10, the reUODl therofor; 

(4) if DOt. the me&1Uf. beiDa coat...,. 
plated 10 ......, the situation; aN 

THB MINISTER OF STATE IN THE 
DEPARTMENT OP AGRICULTURE 
AND COOPARAIION IN THE MINIS. 
TR.Y OF AGRICULTURE lSHRI 
YOGENDRA MAKWANA) : (a) Estimates 
of area under cotton cultivation in Andhra 
Pradesh duriDI tbe past tbree years endiol 
1985.86 are aiven below: 

----------
Year 

1983·84 

1984-85 

1985·86 

Area (Lakb 
teet ares 

4.77 

5.54 

6.00 

similar estimate for 1986"87 have not 
yet been received from the State. 

(b) No. Sir. The afea under cotton 
cultivation in Andhra Pradesh has been 
&howiog a positive loog·term growth. 

(c) and (d). Do not arise. 

(0) Yes, Sir. Tbe Government takes 
into account a1) tbe releyent fac.ors, 
includiog recommenda lions of the Commi-
asion for Agricultura 1 Costs and Prices. 
sUllcstions of Various concerned State 
Goveromcnts and Central Ministries etc., 
while decidinl procurement/minimum 
support prjces of major crops includinl 
cotton. Prices thus fixed by the Govern· 
ment after takina into account a1l these 
factores are, therefore, remunerative in 
OIture. 

Reeomme.datio. of loltar ComlDitte. 
r.r.i •• ch .... " for Perlpberal 

Senlell. 

7019. SHal KAMAL NATH: Will 
the Minister of URBAN DEVELOPMBNT 
be pl.led to refert to the reply liven to 
Ualtarred QueatiOD No. 3209 OIl 13 
Aqult, t 984 rclUdin, recommeodationl 
01 Lot. Committee relatina to cbaraes 
for peripbcrallClvic. and .tate : 

(a) wbetb. the Attomey Oca .. ' adYi· 
Md Ibe .ppolDtmCDt of • Committee OD 
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financial Adviser for a proper analysis of 
the expenditure incurred by the the Munci-
pal Corporation of Delhi on trunk peri-
pheral services provlded by them and the 
money so for recovered from the Coopera-
tive Socities of Group IV. 

(b) the action taken thereon by Gevern-
ment and if not, the reasons therefor; and 

(c) whether the amount realised by the 
DDA from tbe sale of shops on the land 
paid and developed by the housing societies 
would be taken into account for arriving at 
a proper analysIs of the expenditure \Dcurred 
by the DDA peripheral services by them '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(:;HRI DALBIR SINGH) : (a) and (bl. 
With reference to the recommendation 0' 
Lokur Committee about the recovery of 
beautification and vilJage re-development 
charges, the Attorney General hnd advised 
the setting up of a Committee of financial 
advisers to arrive at a proper financial 
analysis so that figures of various services 
rendered by the athorities could be computed 
and proper adjustments made. This advice 
bas been coveyed to the MCn and the 
DDA for necessary acti on. 

(c) As per tbe agreement entered with 
the Coop Honse BuildlDg Societies, the 
land meant for purposes other the.n residen-
tial plots, reverts back to the DDA and the 
Lessor bas the discretion to dIspose of the 
lame in the manner as demand fit. There-
fore the Societies have DO claim over the 
sale prico cost of land recovered by the 
DDA from the disposal of the land meant 
for Schools, Community Centres, Con-
venient Shopping Centre. etc. 

Estension of La I Dora in Deihl 

1020. SHRI PUNAM CHAND 
MITH~BHAI VANAKAR : WiJl the Minister 
C'f URBAN DEVBLOPMENT be pleased to 
state: 

(0) whether it is a fact that the "La1 
Dora" limits of the viUale abadi of mandi 
villale in the vicinity and under tbe jurisdic-
tion of Delhi Administration bas recently 
been extended; 

(b) if so, the reasons therefore; aod 

(c) whether this is in consonance with 
the rules laid down on the subject by 
the Delhi Administration, particularly tbe 
extension of the "Lal Dora" limits in vie" 
of the expansion of the said villale '1 

THE MINISTER OF STATB IN THB 
MINISTR Y OF URBAN DEVELOPMBNT 
(SHRl DALBIR SINGH): (a) fLal Dora' 
limits are extended only at the time of 
Settlement which was last earried out in 
1908·1909. tiowever, extension of villa Ie 
abadl of village Mandi (Dera Mandi) was 
extended during Consolidation of land 
holdings proceedings which ended on 
30-5-81. 

(b) Under the provis Ion of Ealst Punjab 
Consolidation of Land Holdings Act. resi-
dential sites :ue earmarked for expansion of 
village Abadi which is called • Phirni' or 
extended Abadi9. 

(c) The provision of ex ension of 
'Abadi' is in consonance with the Rules and 
Provisions of East Punjab Consolidation of 
Land Holdings Act. However, Lal Dora 
cannot be extended except in Settlement 
procedings 

Promotion to the post of head Clerks 
in ESI Corporation 

702. SHRI M .. MAHALINGAM : Will 
the Minister of LABOUR be pleased to 
state : 

(a) whether it is a fact tbat reservation 
rules in respect of promotion to the post of 
Head Clerk, for Scheduled Caste/Scheduled 
Tribe employees have Dot been follo"ed 
since 1919 in the office of BSI Corporation 
Tsmil Nadu, if so, the reasonl therefore; 

(b) the number of posta of Head Clerb 
stiU unfilled since 1919; and 

Cc) what action has been taken by the 
Department to clear tbe backlOl, if aDJ t 

THE MINlSTBIl OF STATE OF THE 
MINISTRY Of LABOUa (SBR.I P. A. 
!ANOYA): (a) No, Sir. 



(1)>) 8 

(c) The posts of Head clerk in the ESI 
are fit1ed 100 % by promotion rrom the 
Idde or U. D. C There are at present no 
elilible candidates with the requiste services 
in the prescribed Grade belODlins to the 
~eduled Castes/Scheduled Tribes and as 
such the backlol of vocant posts is being 
ccarrted forword in accordance with tbe 
tolea. The posts win be fillecl up as and 
wilen eliable candidates in the feeder cadre 
become available. 

Teleeast 01 Uni.erslly graats co.ml-
.iOll Progn.llles ID .. tlow Network 

1022. SRRI P. R. S. VBNKATBSAN : 
WiJ1 the Minister of INFORMATION AND 
IIltOADCASTING be pleased to &tate : 

(a' wbether Government propale to 
telecast University Grants Commininn 
educational Pl'OII'ammes on tbe main 
Cbannel of Doordanban and to include it 
io tbe natioDal network. and 

(b) jf DOt. tbe rea_uo" therefor ? 

THE MINISTER. OF STATB OF THB 
MINISTRY OF INFORM .... TlON AND 
BROADCASTING (SHRI A. K. PANJA) : 
tal 111. UDiverlity Gran... Commillion 
bilher educatioa PI'OIf&tDDIeI are already 

beinl telecast OD the National Metwork of· 
Doordanhann. 

(b) Does DOt arise. 

ADDual plaD outlay for Ker.l. 

7023. SHkI T. BASHEBIl : Will tbe 
Minister of AG&lCUL TURE be pleased to 
Ilate : 

(a) whether the annua I plan outla, for 
aariculture for the State of KenJ. for 
1981.88 bas been finalised; and 

(t) if 10 .. the amount and the detail I 
thereof , 

THB MINlSTBK OF STATE IN THE 
DEPARTMBNT OF AGRICULTURE 
AND COPERA TION IN THB MINI. 
STRY OF AGRICULTURB <SHill 
YOOBNDRA MAKWANA): Ca) Yes, Sir. 

(b) A total outlay of Rs. 440.00 crores 
has been allocated by the Plaoninl Commi-
Ilion for Annunl Plan (1987-88) of Keral., 
or whicb Rs. 58.33 crores hal been earmar-
ked fur AaricuJture and Allied Activities. 
RI. 19 17 crores for Rural DeveloPJDent 
and R.s. 1 00 crore for Special Area PrOI-
rammes. The break. up of outlays for these 
Heads of Development is liven in tbe lIate-
ment below. 

St.temut 

I 

AIdR .... aDd Allied ActWities 

(i) CroP Hasba ... .., 

(11) Scril and Water CODten'atioD 

(iii) ADimal Bulba.., 

Annual Plan 1987-88-Kerala 
CRL in crores) 

Approved 
Outla, 

2 

%1.00 

1.85 

2." 
2.10 
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tv) Fisheries 

(vi) Porestry and Wild Life 

(vii) Food. Storage and Warehousing 

2 

6.15 

"..00 

'l.t6 

,(..ii) Aritultural Research aDd li.cIucation 2.50 

(ix) Agricultural Financial Institutions 2.00 

'(x) Marketing and Quality Control 0.04 

(si) Cooperation 3.78 

To&al 58.33 

RURAL DEVELOPMENT 

SPBCIAL PROGRAMMES FOR RURAL DBVELOPMBNT 

(Ill) Integrated Rural Development Programme 
aDd allied PfOll'ammes 

7.79 

(b) Interated Rural Bnergy programme 0·3Q 

tlUllAL ,BMPLOYMENT 

National Rval Bmployment PrOiramme (NBBP) 0 .. 20 

Land Il.eforms 

OmBR RURAL DBVELOPMENT PIlOORMAIBS 'a.zo 
Community Development and PaDcbayats 2.52 

Special Area Programmes 

Devel0pmeDt ..,r Rortleultare I. 
Nort. BeDpl 

7024. SHill SANAT KU1{AR 
MANDAL! Will tho -Minister of AGRI-
CULTVRS-be pJeated to .tate : 

(a) 'wbether West Baapl Gcwernmeat 
•• tent a revilCd project report for the 
....... eot of lMNtiooltarc ~ia' North 
Beapl ia ..... 1 caU ......... _eta;tIle 

1'otal : 19.87 

1.00 

Italian Government with an aim to :ibtrc:!l8lb 
productivity of fruits and ,veletables and 
also to ..... ate emploYlDent ita tile (rtaiOD; 

(b) whetber out of 'be tot.. .. ..... 
men. of Rs. 'l~56 -cr«es, . .., S.14 ..... 
will DOW be by wa, of loreip credit in tile 
. final, project; 
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(d) if Dot, the reasonl therefore and the 
Itale at which the matter stands at pre-
lint 'I 

. THB MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICULTURB 4ND 
COOPERATION IN THE MINISTRY OF 
AGR,ICULTURE <SURI YOGENDRA 
MAKWANA) : (a) Yes, Sir. 

(b) to (d) The project for horticulture 
development in North Bengal had been 
posed to Italian Government for assistance. 
The project was turned down by tbem for 
funding on the reason that the project did 
not envisage import of goods or services of 
Italian origin. Further, Italian Govern-
ment did not agreo to bear local rupee cost 
of the projec" The State Government was, 
therefore, advised to implement the project 
from tbe State plan funds. 

Defeet is T. V. Relay centre, 
Kodaikaoal 

1025. SURI S. SINGARADIVBL 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether Thanjavur town and areas 
in its neigbblurhood are not gettinl clear 
TV reception from TV relay centre, Kodai-
kanal; 

(b) if so. the reaons thereof; Mnd 

(c) the steps proposed to rectify the 
defects '1 

Tal! MINISTER OF STATE OF THE 
MINISTR.Y OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) Yes, Sir. 

lb) Because of the lonl distance and 
iDterveninl terrain conditiont between 
Xodaikanal and Thanjavur. the TV Bileals 
roachiDS Tbanjavur are weak. 

(c) The TV service in Thanjavof district 
is expected to be slreDlthend with the 
c.ommillioniDI of 10 KW TV transmitter 
at Ramesbwaram. An, furtber eatCIDsion 

of the 1 V service in the district will depend 
OD availabilit&' of resources in the future 
Plans of TV expansion. 

AllocatioD of Newsprint to Newspaper • 

7026. SHRI SYED SHAHABUDDIN : 
SURI D. L BAITHA : 

Will the Minister of INFORMA nON 
AND BROADCASTING be plealed to 
state: 

(a) the alloca don of newsprint to news-
papers during the years 1985-86 and 
1986~87 and their total demand languge 
wise; 

(b) the degree of satisfaction of demand 
of each linguistic group; 

(c) whether Government are aware of 
the large seale transfer of newsprint in the 
black market; and 

(d) whether Government propose to 
make an assessment of the total require-
ment, meet the demand by import to the 
extent necessary and de-control distri. 
bution ? 

TUB MINISTER OF STATB OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. A. PANJA) : 
(a) Details are given in the statement 
below. 

(b) The Newsprint is aUocated to vari. 
ous newspapers as per their reqUirements 
based on their actual performance in terms 
of the Newsprint Allocation Policy which 
was laid down on the Table of the House 
on 13-11-1986. 

(c) No instance of large scale black 
marting in neweprint has been brought to 
the notice of the Government. H.lwever. 
as and when specific alleaation5 against any 
particular newspaper ate received the matter 
is looked into and wberever warranted 
appropriate action is taken. 

(d) The newsprint rewsprint require-
ments are assessed on an anDual basis and 
arrangements are made to import newsprint 
to the extent the domestic production falls 
short of the requirements. There is DO 
proposal under consideration for dccootro. 
UinI diltribatioD of tho no_print. 



Uil W,IUMIAuw" CHAITl\A 30, 198' ('AU) 

Statema. 

LANGUAOBWISE ALLOCATION Of NBWSPlllNT 

Language 1985-86 1986·81 (ProvlaioDal) 
(In M. TI) (In M. TI) --

Bnllish 1,5',155 1,61,813 

Hindi 1,08,643 1,18,724 

Assame.e 1,093 1,183 

Bengali 26,615 29,131 

Gujarati 33,798 36,241 

{{annada 15,253 16,633 

Mal ayala m 38,169 41,890 

Marathi 32,693 35,743 

Oriya 3,889 4,974 

Punj'lbi 7,679 8,384 

Sanskrit 4 8 

Sindbi 549 627 

Tamil 28,086 30,811 

Telulu 21,996 23,845 

Urdu 10,908 11,893 

Biliogual 345 375 

Other lanlUages 610 665 

Total 4,84,415 5,30,000 

AeqalsitioD orden for Laatl iD ber •• ral, 
Delhi 

(b) whether further order. are to be 
issued for the acquisition of additional 
53.000 acres of land in urbaaised viII ... 
in Delhi aloD,with the houses constructed 
thereon, which il goinl to .«ect thousands 
of residents of those villa.. ; 

7027. SHRI H. M. PATEL: Will 
the Minister of URBAN DBVELOPMBNT 
be plealed to state: 

<a> wbether Delhi Administration had 
earlier issued orders to the residents of 
8ersarai in Sooth Delhi for acquisition of 
'2 act. of Jand aloDlwitb the bouses 
COMtruoted thereon i 

(c) if~, whether there II • wid. 
d;scontentment amonl tho relideDt, 01 tile 
affect ed areas and localities ; and 

Cd) if so, wbetber it is proPGIed/to 
rmew tile deoiaioa ., 
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THE MINISTER OF STATB IN mB 
MINISTRY OF URBAN DBVELOPMENT 
(SHRI DALBIR SINGH) ~ (a) Notices uls 
9 and 10 of the Land Acquisition Act in 
respect of 32 bighas and S biswas and not 
32 acres of'land of villages Berserai of 
South DeJhi were sent by Delhi Administra-
tion to the residents in the month of July, 
1986 regarding built up area. 

(b) to (d). Delhi Administration is 
not acquiring 53,000 acrs of land. It had 
acquired' ,200 acres Jast year out of the 
notified land where acquisition proceedings 
were required to be completed by Sep, 
1986. The remaining notifications bad 
lapsed. The Delhi Administration has 
now acquisitions of 11,462.36 acres in 
hand besides another 438.19 acres for non· 
plan developmental schemes. 

Lands where there were built up areas 
to the extent of 90 to 100 % was Dot 
aCQuired in the cases of acquisition finalioz.. 
ed in September, 1986. 

Land as required fro planned develop· 
ment of Delhi etc. is to be acquired and 
there is no proposal to withdraw the 
notifications issued for the purpose. 

Maharashira Fisbermen agitated over 
new Fishing Poliey 

7028. SHR.I R. S. MANE: 
SHRI PR.AKASH V. PATIL : 

Will the Minister of AGRICULTURE 
be pleased to atate : 

(a) whether Government are aware 
that a section of fishermen in Mabarasbtra 
are agitated over the fisbing poliCY ; 

(b) whether Government have consider· 
ed tbe eventual consequences of loch a 
policy ; 

- (c) the large and medium business 
ltouses who have already applied for 
cbattet ~enn\t' ~ ana 

(d) the criteria adopted for Il"anting 
such permitl 'l 

THB MINISTER OF STATB IN THE 
DEPARtMENT OF AGRICULTURB 
AND COOPERATION IN THB 
MINISTRY OF AGRICULTUMB (SHU 
YOGENDRA MAKWANA): (a) Yel, 
Sir. 

(b) The relevant points were taken 
into consideration and the concerned 
agencies including the Babinl indD.try 
were consulted before finalising the new 
policy. rhe resu Itant consequences, if 
any, can be asseessed only after watcbinl 
the implementation of the poliey for some-
time. 

(c) and (d). Under the revised charter 
policy of 1986, a total number of 63 
applications from various companies 
including large and medium business 
houses has been received for charter 
permits. The order of priority for issuing 
charter perDlits would be-

(i) Pnblic Sector undertakiogs. 

(ii) Fishermen's Cooperative Societiesl 
Groups of fishermen. 

(iii) Groups of fishery technocrats. 

(iv) Small and medium entreprenurs. 

(v) Large houses. 

Indian Workers Stranded in In, 

'7029. SHal SRIBALLAV PAN 1-
GRAHl : Will the Minister of LABOUR 
be pleased to state : 

(a) whether Government are aware of 
the reports that a tarle number of Indian 
workers eDlaled by an Indian firm for 
construction projects in southern Iraq are 
stranded in that couDtrY ; 

(b) if 50, tbe facts there of and tbo 
realons for such worker. beiDI Btranded in 
that countr, ; and 

(c) the step. taken by Government, if 
any to rOlo\,e the d\tticu\\\e. of wotkcn' 

THE MINISTER OF STATB OF TBB 
"1INISTRY OF LABOUR (SBIlI P. A. 
SANGMA): (a) Y. Sir. 
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(b) and (cl About 630 Indian workers 
deployed by MIs. Punjab-Chemi plants 
Ltd. 00 a housing project in 8asrah (Iraq) 
were abandoned by the firm. Tbe Indian 
Bmbassy bas already arranged repatriation 
of about 350 workers and remaining are 
beiDI repatriated. 

Memorandum from representatives of 
Delhi Rural Area 

1011. DR. CHANDRA SHEK.HAR 
TR,IPATHI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether any memorandum has been 
submitted by representatives of Delhi rural 
area in respect of their problems ; 

(b) if so, the main points mentioned 
therein ;' 

(c) whether Government propose to 
take any action tbereon ; and 

(d) if not, tbe rea sons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTR. Y OF URBAN DEVELOPMENT 
(SHRIDALBIR SINGH): (a> to (d). A 
memorandum was submitted by the 
representatives of rural Delhi listing their 
demands in tbe context of acquisition of 
their lands. A COpy of tbe charter of 
demands and action taken thereon is 
liven in the statemen t below. 

Statement 

CharIer of Demand of Delhi larmers 
and QCllo" taken the reo". 

(i) Rate of cOlDpeDsation~. ~ho~ld be at 
par witb tbe rates prevailing In urban 
areas of Delhi. 

The compensation is being paid 
the Delhi Admn. as per the 
amended provisions of Land 
Acquisition Act, determioded 00 
the basis of sale deeds relistered 
by tb~ sub-llegistratS in respec.t. of 
the land in tbe surroundmg 
villages, the rates fixed b~ tbe 
various courts and also on the 
basis of market value prevalent 

on tho date of notification under 
Section 4. The compensation bas 
been paid in respect of tbe lateat 
acquisition in September, 1986 
at rates ranling upto Rs. 26,000 
per bilba, depeodinl upto the 
quality, potentiality and situation 
of the land. The average rate of 
compensation paid comes to 
Rs. 23,000 per bips. This works 
out to Rs. 1,10,400/· per acre 
and is by no means ioadequate. 

(if) Compensation should be ;paid before 
tbe possession of land Is taken by tbe 
Government. 

This is not considered feasible as 
difficulties may arise in obtaining 
physical possession after com-
pensatioo has beeD paid. 

(iii) There should not be compulsory 
acquisition of peasants' land. 

The land is being acquired only 
for a public purpose. namely 
planned development of Delhi in 
accordance WIth the provisions of 
tbe Land Acquisition Ac~. 

(iv) Lal Dora or abadi limits of all 
villages should be re-defined. 

The matter is under Ilctive con.i-
deratioo of the Delhi Administra. 
tion. 

(v) At least 30% of the acquired land, 
whether common or prifate, should 
be left as a green belt. 

The land is acquired for planned 
development, whicb takes care of 
the requirements of green areas. 
Provision is also made for parks, 
lawns, etc. near abadi for use of 
the villagers of the concerned 
locality. 

(vi) A Village Development Board Ihould 
be established. 

I t is not considered necessary to 
establish separato Vil1alc Develop-
ment Board_ 
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(,D) Ur'" ,Hlage. slloald be structured 
Ja a _DBer to serve tbe multiple 
purpose of being tbe suppliers ()f 
dairies and vegetable products. 

It is considered that activities like 
dairyml aDd Il'Owinl of vegeta. 
blea should be undertaken outside 
tbe urban limi ts. 

<,Ill) The Dotice of acquisition as well 
as fiDal aequisitioD sbould iDclude 
Parm Houses aDd Dot merely land or 
tbe ,illagers. 

While issuing notification under 
Section 4 in Noy., 1980 it was 
stipulated in the notification tbat 
tbe farm bouses in whose cases 
the plants were approved by the 
M. C. D. prior to S.11.80 will 
be exempted from the purview of 
notification. Accordingly the 
farm houses constructed after 
obtaining 'be plans approved by 
the M. C. D. prior to S.11.80 
and the owners whereof had 
produced necessary documents in 
tbis relpect were deleted from tbe 
purview of notifica tion issued 
under Section 6. There ate 
number of cases where the owners 
of land after issue of notification 
u's 6 have also approached tbe 
Land A:quisition Collector 
iodicating tbe date of plan 
approved by tbe MCD for dele-
tion from the ootification issued 
under Section 6. In all sucb 
cases, these were got verified from 
tbe M. C. D. and such lands were 
ac~rdinllY deleted from the 
notification issued under section 
6 subsequently. 

(Is) The size of tbe alternati,e plot 
abould be IDuealed to .400 sq. yds. 
aad allotted fa the same IOC4Iitl' 

8. No. 

Allotment of altC1'1latiYe plots is 
beinl made on the following 
scales at prnent : 

Extent of land Siu of alter-
acquired native plot 

allotted 
-------------------------------

(I) I.' biahas 
(iI) 5-10 Bilba-

O ii) More than 
10 biabl 

80 sq. Yds. 
150 sq. Yd •• 
250 sq. Yds. 

It i. considered that the above 
.eale is quite reasonable, conaid ... 
iOB the constraints on land requir-
ed for various uses in Delhi. 

The plot is allotted in the same 
zone from where the land w •• 
acquired originally subject to 
availability of land with the 
D. D. A. 

The above scale were laid down 
by tbe Lt. Governor of Delhi on 
3-4·&6. However. in the lallIer 
interest of the far mar tbe Delbi 
Admn. has been restoriol tbe size 
of tbe plot which was prevalent 
prior to 3-4-86 in respect of tbe 
awardS announced upto tbat date. 
The Delhi Admn. is also senera ny 
reviewing the cases of allotment 
of alternative plots to the farmers 
to mitigate tbeir hardsbip_ 

(x) A Village Art CommissioD sboald 
be set up on tbe patterD of UrbaD 
Art Commission: 

It is not considered necessary to 
set up a Village Art Commission 
on the pattern of Urban Art 
Commission as it will only create 
multiplicity of authority function-
ing in this behalf. 

(xl) Farther acquisition of land s.oald 
be stopped and tbe notification 
already issued in resped of 13 
,i1lages in South Delhi etc.should be 
withdrawD; 

The land is being acquired for a 
public purpose, viz., tbe planned 
development of Delhi. It is not 
poss ible to withdraw tbe notifica-
tions issued for this purpose in 
respect of 13 viUIges of South 
Delbi. 

(sll) The alteraatl,e plot should be Ii ten 
at redlOaable rat .. : 

The alternative plot is .notted at 
prc-determined rates which are 
fixed on tbe basil of the coat of 
acquisition and development and 
expenses connected with providiDI 
amenities to a particular villale. 
This is quite reasonable. 
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PoJier to Assist the independent film 

makers 

7031. SHRI RANJITSINGH GAEK. 
WAD : Will the Minister of INFORMA-
nON AND BROADCASTING be pleased 
to state: 

(a) wbether any suggestion bas been 
mad~ by the Chairman of the five·member 
wild life section of the Film Festival of 
India Jury, to tbe effect that cash awards 
should be a part of the wild life awards, to 
encourage independent film makers, who 
make films on tbe them of wild life, 
environment and ecology, 

(b) if so, tbe present policy of Govern-
ment to assist tbe independent film 
makers; 

(c) whether Government propose to 
encourage tbe independent film makers to 
make films on wild life. environment and 
ecology ; and 

(d) If so, tbe long term policy. to 
barness tbe use of media for preservat10n 
and awareness of wild life amongst the 
people '1 

THE MINJSTER OF STATE OF THE 
MlNISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) No suggestion was made by tbe 
Chairman of the Jury for the Wildlife Film 
Section of the 11 tb International Film 
Festival of India either in his Report 
or in his speecb on the closing d:ty of the 
Festival regarding institution of cash 
awards. However, be is re~or~ed .to bave 
welcomed the idea of InstitutIng cash 
awards for wild life film makers; at a Press 
Conference which the addressed on 23rd 
JanuarY, 1987. 

(b) and (c). There is no laid down 
policy for assisting the independent fi~m 
makers who want to make films on wild 
lifo: enyironment and eeoloay. Grants 
ba~, bowever, beeD liven in the past by 
tbe Department of Bnvironm~t,. Forosts 
and Wildlife to some oraanl6atton~ for 
matins fUm" video film' on tbeae ~ubJectl. 
Pilms Diyision _lite to IOI'VlceI of 
lDded.ndeDt file mater. iD I8ltablo ... s. 

The National Film Development Corpora-
tion, too, has a scheme of giviDI loan for 
production of documentaries, includiDI 
thoso on wild life, environment and ecolOU. 
in case tbese are sponsered by Government 
Departments and Public Undrtakinas. 

(d) The Department of Environ ...... 
Forests aod Wild Life, in the middle of 
July 86, launched a National BnvirODment 
Awareness campaign for creatins tBV .... 
mental awareness at all levels. Several 
activities such as telecastir'l of films, 
developmenl of audio-\'isual/documentart 
films, publication and distribution of 
posters pertalDing to environmental tbema, 
rallies etc., publication and distrlbutioD (if 
Education kits. have been undertaken '" 
tbat Department. 

Lock-oat in Peerless GeDersl FI __ • 
and Investment Company Ltd., Calcutt. 

7033. KUMARI MAMATA 
BANERJEE: Will the Minister of LABOUR. 
be pleased to state: 

<a) whether Union Government propOlC 
to intervene: in the reported lock-ollt 
declared by the Peerless Ge eral Finance 
and Investment Como any Limited in their 
head office in Calcutta resultiol in a hard-
ship to its employees ; and 

(b) if Dot, the reasons therefor 1 

mE MINIsmR OF STArE OF THE 
M1NISTRY OF LABOUR (SRRI P. A. 
SANGMA): (a) and (b). Lock·out in 
Calcutta Office of the Peerless General 
Finance and Investment Company is a 
matter which falls wholly within the 
purview of the Government of West 
Benlal who are the appropriate autborit, 
under the Industrial Disputes Act, 1947. 
Accordinl to tho State Government, 
conciliation is in prolt'CS8 to let tbe lock. 
out lifted. 

Per Capita Couamptloo of J'oodpa_ 

70,4. PIlOP. P. J. KUAIB14: Will 
tbe Miaister of AGRICULTUIlB be III •• ' 
to Itate : 
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Ca) the per capita consumption of 
foodiraiDs in the cou lltry ; 

(b) bow does it compare w ilh the 
consumption in other developing countries; 

(c) what will be the per capita con· 
sumption of foodgrains by tbe end of the 
Seventh Plan; and 

(d) the amount required to raise 
production t ) that levil '1 

1HB MINISTER OF STATB IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPBRA TION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) The per capita net 
availability of foodgrains (cereals and 
pulses) in the country in 1986 was 
provisionally estimated at 478.1 grams per 
day. The figure of net per capita 
availability is not stri-:tly representative of 
the actual level of consumption in the 
country, especially as it does not take into 
account changes in stocks in possession of 
traders, preducers and con~umers. 

(b) The per capita food supply (cereals 
and pulses) in some select ed developing 
e<)untries is as under : 

Per Capita Food Supply-1979 ·81 
(grams Iday) 

Countries Food Supply 
(Cereals and Pulses) 

1. Ghana 195 

2. Argentina 384 

3. &analadesh 638 

4. China 642 

5. Pakistan 476 

6. Sri Lanka 518 

7. Pbillipines 572 

8. Thailand 634 

(e) The per capita coo8umptioD of 
foodlraioa it expected to b. 193 IE.I. per 
ycar by 1989.90. 

(d) An outlay of as. 3311.80 crores 
has been a)located for crop husbandry 
under Centr,l and State Seeton put 
tOlether for tbe Seventh Five Ylar Plan. 

Ta, Water for All Villages In 
Karnataka 

7035. SHRI V. S. KRISHNA IYER: 
Win tbe Minister of AGRICULTURB be 
pleased to state: 

<a) wbetber Karnataka Government 
had submitted a Rs. 130 crores plan for 
supplying at least 40 litres of tap water 
per bead to all villages in Kamatalta ; 

(b) if so, the details thereof; 

(c) whether tbe plan would be financed 
by tbe Danish International Devclopment 
Agency and the United Nations Interna. 
tional Childrens Emergency Fund; and 

(d) if so, the action taken by Union 
Government to get financial assistance from 
the above agencies 'I 

THE MINISTER Of ST A TB IN THB 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF 
AGRICULTURE (SHRI RAM-ANAND 
YADAV) : (a) No, Sir. 

(b) to (a). Do not arise. 

[TrGII,14tioll8] 

Supp.y of Iron ore to Steel Plant, 

7036. SHRI MANKURAM SODI: 
Will ~he Minister of STEBL AND MINES 
be pleased to state: 

(a) whether the supply of iren ore to 
the Bhilai Steel Plant after 1290 will be 
made from Raqbati mines, if 10, the 
details tbereof ; and 

(b) whether there is any praposal to 
supply iron ore to Bhi lai Steel Plant from 
Bailadila mines if so, tbe outline thereof 'I 

THB MINISTER OF ENER.GY AND 
MINISTER OF STEEL AND MINBS 
(sBRI VASANT SATHE): (a) aDd (b). 
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A VI orking Group has been set up to 
adVice on the most economical and cost 
etIective linkage for meeting the Jong-term 
requirements of iron ore of Bbilai Steel 
Plant. The Working Group will examine 
availability of iron ore both from Rowgbat 
and BailadiHa. 

[En,lisla] 
Strike by lodustrial workers io Delbi 

7037. DR. KRUPASINDHU BH01: 
W III the Minister of LABOUR be pleased 
to state: 

(a) whether the industrial workers of 
Kirti Nagar and Moti Nagar areas of 
Delhi observed total strike on 21 March, 
1987 to press their demands for increase 
tn minimum wages and payment of 
dearness allowance and strict implementalll 

lion of labour laws ; 

(b) if jOt the reaction of Government 
tbereto ; and 

(c) the steps taken to resolve the 
problem with the results achieved so far '1 

THB MINISTER. OF STA1B OF THE 
MINISTRY OF LABOUR (SHR.I P. A. 
SANGMA): (a) to (c). According to 
information received from tbe Delhi 
Administration f on a call given by some 
of tbe labour unions. some workers in 
Kirti Nagar and Moti N agar Industrial 
Ateas observed a day's strike on 21.3.1987 
to press tbeir demands, among others, for 
revision of minimum wages and payment 
of dearness allowance. The question of 
rovisinl tbe m!uimum wages is under the 
consideration of the Delhi Administration 

[TrtJlI~ IGtlo-] 
Low power TV TraDsmitter iD 

Taaakpar 

7038. sHlU HARISH RAW AT : Will 
the Minister of INFORMATION AND 
BIlOADCASTING be pleased to etate : 

(a) wbetber a low power tclevision 
transmitter is proposed to be let up at 
tID-pur in Uttar PIadolb ; 104 

(b) if so, the time by which tbe tran": 
mitter tower is litely to be set up '1 

THE MINISTER OF STATE OP TH8 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHKI A. K. PAMJA): 
(a) Yes, Sir. 

(b) Thc proposed 100W T.V. traos· 
mitter at Tanakpur is expected to be 
installed and commissioned into service 
during 1987.88. 

[English] 

Statues of National Leader. 

7039. SHRI MOHANBHAI PATSL: 
Will the Minister of URBAN DEVELOP. 
MENT be pleased to state : 

(a) whether Government have fiDall1 
decided to instal Mabatama Oandhr. 
statue at India Gate, New Delhi; 

(b) if so, the progress made so far in 
this regard; 

(c) when the said statue is lit ely to be 
installed; and 

(d) the names of other nation:!1 leaden 
whose statues are likely to be installed iD 
Delhi and the places identified for tbe 
purpose ~ 

THE MINISTER OF STATB IN THE 
MINISTRY OF URBAN DB~BLOPMBMT 
(SHRI DALBIR SINGH): (a) YOI. 

(b) The clay model of the status bas 
been finalised for the plaster/bronze 
casting. 

(c) The date of installation of tho 
statuc bas not yet been decided. 

(d) She Jawaharlal Nehru - Parllament 
Secretariat Annexe. Smt. Indira Gaodhi-
Location not yet decided. Shri V. L 
Krishna Menon-Round about at tbe rear 
of the Sena Bbawan betweco Duple. 
Road and road leadiDa to South Blook. . 
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rn_"'IM] 
Telee.st/Bro.dealt of erletet Matebe. 

7040. SHRI VIRDHI CHANDER 
lAIN : Will the Minister of INPORNA-
'1'10"1 AND BROADCASTING be pleased 
to Itate : 

<a) whether any review has been made 
about the effect of broadcast/telecaste of 
cricket matches by An India Radiol 
Doordarshan on the time required by 
students for studies and by employees of 
Goyernment and industrial and other 
ol'lanisations in the di.charae of their 
duties; 

(bl if NJ, the outcome thereof; and 

(c) whether Government are consider-
in. an, cbange in their poliCY regarding 
oo .... 'e of cricket matcbes by A. I B..I 
Doordarsbao , 

THE MINISTER OF STATE OP THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SRRI A. K. PANJA) : 
(a) No. Sir. However, An India Radio 
has collected data on occupation-wise 
Jilteaership to cricket commentary in 
metropolitan cities. 18 % to 99 % of 
student community and 51 % to 97% of 
IerYice class listen to cricket commentarY, 

(b) Does not arise. 

Ccl No, Sir. Government's policy 
retarding coverage to various sports and 
...-es depeDdl upon tbe popularitv of tbo 
pme, Iilteaen' interest, technical feasibility 
and otlaor proaramme commitmmets. 

£.",,,,11] 
Tra.fer of Latest Teehaologls ill 

AlP'icultare 10 Farmers 

1041. SHR.IMATI MADRUREB 
SINOR : Wilt tbe Minister of AGRICUL-
TURS be plealed to state: 

(.) wbether the latest developments 
Ia 8Il'in1tural research are not reachiDI 
..... flflDOl'l promptly and c;orrectly doc to 
~oIcatioa lap aad cJel.,ec1 traDe-

81""" 

(b) ir 10. the meuuNl proPGled f. 
popularisation of Dew technolOli .. evolved 
." the Indian Council olor AlI'icalturai 
Researcb and ita afliliate Institute. aad 
Univeraitiel ., 

THB MINISTER OF STATB IN TBS 
DBPARTMBNT OP AGRICULTURB 
AND COOPBRATION IN THB MINIS. 
TRY OF AGRICULTURB (SHRI 
YOGBNDRA MAKWANA): (a) The 
1atelt developments in agricultural research 
arc reachiDa tb. farmers. This is reSected 
in tbe increased agricuJtu raj production in 
the country. However, in view of rapid 
advancements in agriculture and allied 
techooloaioB, tbere can sometime. be a 
time cap. 

(b) 10 tbe first instance, first.liDe 
extensioD efforts are beinl made by the 
leAR reseRrcb institutel, all'icultural 
univorsities and allied institutions/projects 
to prompt1y demonstrate the a telt all'icul. 
tural technololies to the tbe farmers as 
well as the extensIon functionaries of the 
State Department of Alt'iculturc. 1be 
first-line extension projects or tbe Indian 
Coacil of Agricultural Research namely, 
National Demonstrations Project (ND), 
Operational llelearch Projects (OIlP), 
lCrisbi Vigyan Kendras (KVK), Lab to Land 
Prolt'amme (LLP1, Trial areas OllP aod 
ORP on aocioeconomic upliftment of Scbo-
duJedCastes and Backward Communities 
are being further consolidated/stren.theDcd 
for effective dissemination of lat.t 
techno logies. 

The Training and Visit system of 
Bxtension has been introduced in several 
states in the countrY by the Ministry of 
Aariculture, Government of India/State 
Departments of All'icu hure with a view 
to makinl tbe extension system more 
effective in disseminating the JatesttecbDical 
know how in agriculture. 

The rural developmeat projects of tho 
Department of Rural Development, Ministry 
of A,dculture. Ooyernmeot of India have 
.110 been utilisinl the improved aark4d-
tural technoloaiel in their vropamm •• 
The Government have ~en promotiol the 
parti~ipation of non'aovernment orpniaa-
tiODI for al1'icmltural eatCDlioD aod rural 
dcvolopmeaL 
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TV Serials on Superstitious Beliefs 

704'1. SHRI SHANTARAM NAIK: 
Will tbe Minister of INFORMATION AND 
BROADtASTiNG be pleased to state : 

(a) whether Government propose to 
telecast any serials depicting falsehood of 
luperstitious beliefs; 

(b) if so. names ef these serials and 
the time by which Ooordarshan wou.d 
.tart ~lecastinl them ; 

(c) whether Doordarshan allows T.V. 
serials based on mythological stories to 
be telecast even if they contain elements 
of superstitious beliefs in them ; and 

(dJ if so, the reasons thereof? 

THB MINISTER OF STATE IN THE 
MINISTRY OF INFORMAnON AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Compensation for Land a\cquired in 
Delhi 

7043. DR. A. K. PATEL: 
SaRI C. JANGA REDDY : 

Win tbe Minister of URBAN DEVE-
LOPMENT be pleased to state: 

(a) the number of farmers whose land 
bas been acquired by DDA/Delhi Adminis-
tration till date; 

(b) the number out of them who have 
actuallY been paid full and final compensa-
tion in casb or banded over possession of 
tbe alternative developed residential and 
industrial plots and shops ; 

(c) tbe time schedule for disposal of 
peodina cases of compensation ; and 

(4) whether the compensation in the 
penc1iD1 CUes would be paid accordiDI to 

the prevalent market price, if Dot, the 
reasons therefore '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DBVBLOPMBNT 
<SHRI DALBIR SINGH) : (a) There are 
t ,00 426 farmers wbose land have boea 
acquired in DeIhl from the period from 
1961 to March, 1987. 

(b) The compensation bas been paid to 
79,391 farmers. So far 4,818 reudeDti') 
plots and 237 shops have heeo haD4~ 
over to persons whose lands were acquired. 
No industrial/commercial plots have been 
allotted in such cases. 

(c) The compensation will be paid to 
the rightful owners, as per provisions of 
tbe laid Acquisition Act, al and when 
they apply for the same. 

(d) The compensation is beiDI paid." 
the Delhi Admn a1 per tbe amended pro-
visiolll of Land Acquisition Act, determined 
on tbe basis of sale deeds relistered by 
the sub Registrars in respect of tbe land 
in the surrounding villages, tbe rates 
fixed by the various courts and also on 
tbe basis of market value prevalent on the 
date of notification under Section 4. The 
compensation bas been paid in respect of 
the latest acquisition in September: 1986 
at rates ranling upto Rs. 26.000 per biaba, 
dependinl upon the quality, potentiality 
and situation of the land. Tbe averalo 
rate of compensation paid comel to Ra. 
23.000 per bigha. This works out to 1\.1. 
1,10,400 per acre. 

Assistance to Small and Mal'll_I 
Farmers for Increasinl Agricultural 

Production 

7044, SHR IMA TI N. P. JHANSI 
LAKSHMI: Will th" Minister of AGRICUL-
TURE be pI eased to state : 

(a) the amount of Central contribution 
paid as the final inltalment to the Stat. 
under the Centrally Sponsored Scheme of 
Assistance to Small and Marlinal Parmen 
for increasing a lJ'icuH ural Pi'bductiOD 
State-wile ; 
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tb) the amount released under the 
scheme by the Union Government during 
the ycar 1986.8'. State-wise; 

(c) whether thate bas been some 
reduction in the Central contribution 
towards Andbl a Pradesh; 

(d) if so, the details thereof; and 

(e) when Union Government propose 
to release the whole amount of contribution 
to the State ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE <SHRI 
YOGBNDRA MAKWANA): la) and (b). 
Central share amounting to Rs. 5774.84 
lakh was released to all tbe States and 
Union Territories under tbe Central 
Centrally Sponsored Scheme of Assistance 
to Small and Margina] Farmers for 
Increasing Alcicu Itural Production during 
1986-81. State/Union Territory-wise 
CeDtral share released is indicated in the 
Statement below. 

(c) to (e). Due to insufficient budgetary 
provision during 1986-87 tbe Central 
abare released to aU the States including 
Andhra Pradesh W.lS less than the approved 
outlay provided under the scheme. Funds 
to the tune of Rs. 704.22 lakh as against 
tbe admissIbility of Rs. 825.00 lakh as 
per approved pattern were released to 
ADdbra Pradesh during 1986-87. 

Statement 

(Rs. in lakh) 
s. No. Statcs/Union Released of 

Territories Central 
sbare during 
1986.87 

1 2 3 

1. Andhra Pradesh 

2. A.a. 
3. Bihar 

4. Gujarat 

704.22 

50.2S 

220.12 

295.91 

1 2 
-----------

s. Haryana 

6. Himachal Pradesh 

7. Jammu &. Kashmir 

8. Karnataka 

9. Kerala 

10, Madbya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

1 4 • Nagaland 

IS. Orissa 

16. Punjab 

1 7. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

23. Andaman &. Nicobar 

24. Arunachal Pradesh 

25. Cbandilarb 

26. Dadra & Nagar 
Haveli 

27. Delhi 

28. Goa, Darnall & Diu 

29. Lakshadweep 

30. Mizoram 

31. Pondichen, 

Total 

3 

34.81 

25.87 

28.12 

204.6~ 

113.25 

423.95 

22200 

9.7S 

9.00 

34.56 

367.25 

44.25 

88.50 

4.68 

400.72 

13.50 

2132.41 

256.19 

3.7S 

46.00 

0.75 

0.75 

375 

9.00 

3.75 

30.00 

3.00 

~774.a4 
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Development of land given to group 
Ho •• i ng societies in Bodela 

1045. SURI KEYUR BHUSHAN : wnl 
the Mioister of URBAN DBVELOPMENJ 
be pleased to refer to the reply given to 
Unltarred Q~estion No. 7570 on 16 April. 
t 984 regardlDg development of land given 
to group housing societies in Bodela and 
state: 

(a) whether peripheral services like 
laying of sewerage and water lines have not 
been provided so rar in Bodela (Phase-II) 
area of West Delhi, where a large numb~r 
of Cooperative Group Honsing Societies are 
in the advanced stages of their construction 
works; 

(b' if so, the reasons for delay and the 
expected time of completion of ~hese 

"ervices; 

(c) whether Delhi Development Autho-
rity bas asked some of the societies in the 
area to deposit tbe proportionate cost of 
common sewerage; and 

Cd) if so, the reasons thereof? 

THE MINISTER. OF ST ATE IN THE 
MINISTR Y OF URBAN DEVELOPM.ENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) (i) Sewerage :-The revised sewerage 
scheme for tbe area has been 
submitted to MCD for approval 
which is still awaited. Work of 
sewerage is expected to bp comple-
ted by March, 1988. 

(ii Water Supply :-The MCD autho-
rities have refused to supply water 
to the Group Housing Society 
pockets and tbey have suggested 
that DDA should make arrang~­
ments on their own by boring 
tubewells Supply of water through 
tubewells in not a possible solu-
tion and as such earnest efforts 
are being m~de by DOA by 
requesting MCD to make arrange-
ment for the water supply to these 
Housinl Societies. The comple-
tion date for water supply scheme 

cannot be given since 'DDA 
depands upon M.CD for filtered 
water supply. 

(c) DDA have made no such demands. 

(d) Does oot arise. 

[ Translatio,,] 
Payment of pension, Gratuity to wo rk 

chargetl staff of DDA. 

7046. SHRI RAJ KUMAR RAI: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether thc C.P.W D Manual is 
also applicable to work-charged employees 
of DDA. 

(b) if so, tbe details of tbe Manua .. 
~hicb are appli('able; 

(c) whether work-charged employees 
are provided with facilities accordina to the 
Manual; 

(d) if so, the number of employees who 
ha ve been given aratuity and family pension 
and number of employees who bave been 
allotted staff quarters; so far; an" 

(e) the number of employees who havo 
beeu made quasi-permanent? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SURI DALBIR, SINGH) : (a) to (c). 
While tbe ruleft regarding the ~ervice condi-
tions of work-charged employees of D.D.A. 
have not yet been framed, D.D.A. follows 
the proviSions of C-P W D. Manua in 
respect of leave rule~, paymeot of O.T A.. 
L T .Ct' retirement age, etc. 

(d) Information is being collected and 
will be hlid on tbe Table of the Sabba. 

(e) The work-charged employees are 
not made qua~i-permanent but as and when 
vacancies arise tbey are taken 011 tbe rep-
lar establishment. 
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Telecast of Programmes on tribals 

1047. SHR! SBTH HBMBROM : Will. 
the Minister of IN FOR MA TION AND 
DB OADCASTING be pleased to state : 

(a) whether Government propose to 
telecast programmes on the educational and 
cultura) development of the tribals residing 
in hinyareas of Santbal Pargana; and 

\b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
(a) and (b). The viewers in Santhal 
Pargana are getting programme~ at present 
through High Power Transmitters at 
Murshidabad and Asansol which relay 

Pl'OIl'8mmes telecast by Doordarshan Kendra, 
Calcutta The Calcutta Kendra is already 
producin. programmes which attempt to 
address issues relating to development of 
tribal population in its coverage area. In 
addition, programmes depicting tribal cul-
ture are also telecast in tbe National Prog· 
ramme of Doordarshan,. The Sevenih Plan 
of Doordarshan a)so includes provision for 
production of TV programmes de~igned 

specifically fot' the developmental needs of 
the tribal popula hon in various States. 

[TrIlll"lItitm] 
Mahar.shtra PlaD to meet loco.t Tbreat 

7048. SHRI BALWANT SING 
RAMOOWALIA 

SHRI TWA SINOH DARDI : 

Will the Minister of AGREBCULTURB 
be pleased to state : 

1984-84 

..... -..-_--
Quan- Value 

tity 

1 2. 3 

Semis 

(a) whetber it is a fact that Mahara" 
tra Government bad formulated a .cheme 
costing as. 12 crotes to facc locust thrcat 
for wbich Union Government bad ' .. eod to 
bear SOper cent of the costj 

(b) if so, whether Union Government 
have paid their share to tbe State Govern-
ment; and 

(c) if Qot, tbe reasons therefore , 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL TURS AND 
COOPERATION IN THE MINISTRY OF 
AOR1CULTURB (SHRI YOGBNDRA 
MAKWANA) : (a) No, Sir. 

(b) and (c). Do not arise. 

[Enrlish] 

Import of Steel 

7049. SHRt AMAL DATTA: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) the tot11 quantity of steel imported 
during the last three years year-wise and 
ca tegory thereof; and 

(b) the price of steel imported, cate-
gory-wise? 

THE MINISTER OF ENERGY AND 
MINISTER OF STEBL AND MINES 
(~HRI VASANT SATHE): la, and (b). 
Data relatJDg to category-wise to\al imports 
for the last three years is Dot yet available. 
Category-wise caoalised imports of steel 
and value thereof during the last three years 
are giVen below :-

(QuDatity-'000 tonnc.) 
(Value-Rs./Crorel) 

1985-86 ] 986-87 (uPto 
February, 1987) - ___ _......--_ ---

QuaD- Value QuaD- Value 
tity tity 

4 S 6 , 
201.14 54.33 360.,34 98.58 
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1 2 

Bars and Rods 32.46 

Structurall 5.28 

Plates 111.46 

HR. Coils/Sheets 98.70 

CR Coils/Sheets 2 \ 5.27 

Tinplates 3.21 

TMBP 135.68 

Tinplate Waste 
Waste 

5.64 

3 4 

12.63 64.89 

2.25 66.44 

38.86 213.52 

36.88 107.46 

92.54 171.57 

2.79 5 30 

83.24 168.66 

2.S7 30.14 

5 6 6 

32.31 3.76 1.44 

23.59 1088 32.58 

83.54 69.91 21.90 

41.55 

83.68 0.81 0.37 

4.47 2.84 2.08 

99.44 88.01 5t.71 

15.05 

Elect. Steel Sheets 53.56 52.25 45.63 47.36 42.23 45,,75 

Galvaniped Sheets 8.34 4.82 9.89 6.03 17.86 11.19 

Stainless/Other 1.39 2.24 18.29 1 ~.31 9.S3 17.75 
Special Sbeeets 

Others 29.76 14.73 44·89 19.02 2.61 1.95 

Total 70079 345 80 115642 519.38 668.78 291.30 

National Texti Ie laboar Policy 

7050. SHRI KADAMBUR M. R. 
JANARTHANAN: Will the Minister of 
LABOUR be pleased to state: 

(a) whether Government propose to 
iDtrotJuce a new national textile labour 
policy throughout the country: 

(b) if so, f.be details thereof; and 

(c) if not, tbe reaSODS tbereof 1 

THB MINISTBR OF STATE OF mE 
MINISTRY OF LABOUR (SHRI P. A. 
(SANGMA) : (a) to (c). The flew TeXtile 
PolicY aooounted by Goveroment in June, 
1985 Jaal laid down luideliDes fot the pro-
tection of interests of textile labour in the 

matter of employment. rehabilitation, 
retraining and redeployment as fa result of 
restructuring/modernisation of textile mills. 
The need fot a new textile labour pOliey, 
therefore does not arise. 

ConY.rslon of LPT into HPT In Slkkl. 

7051. SHRIMATI D. IC. BHAN-
DARI : Will the Minister of INFOR.. 
MATION AND BROADCASTING be 
pleased to state : 

(a) whether a reqoest hal been received 
from Goyernment of Sitkim for the replace-
ment of existiDg T. V transmitter into a biab 
power transmitter; 

(b) if 80, tbe details thereof 
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(c) whethel Governm eDt propose to 
replace tbe existing T. V. transmitter during 
tbo current year; and 

(d) if Dot, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISfRY OF INNFORMATION AND 
BROADCASTING (SHRl A K. PANJA) : 
~a) and (b). Requests for expansion of 
T. V service in Sikkim were received from 
the Government of SJkkim some time 
back. 

(c) and {dl. Establishment of a high 
power (l KW) T. V. Transmitter in replace-
ment of the existing Jow power (100 W) 
transmitter at Gangtok is included in the 
Seventh Plan of DoordJrshan. The State 
Government have not yet handed over the 
land requlled for setting up the H. P. T. 
Implementation of a project of this nature 
Dormally takes about three years after 
commenC"ement of works at site. 

Documentary film on mewatis 

70S2. SHitI RAHIM KHAN: Will the 
Minister of INFORMATJON AND 
BROADCASTING de pleased to state: 

(a) whether there is a proposal to· pro-
duce and telecast a documentary film on the 
role of Mewatis io the freedom struggle, 

(b) jf so, by what time; and 

(c) jf oot, the reasons therefor? 

THE MINISTBR OF STATB OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTINO (S.HRI A. K. PANJA) : 
(a) Yes, Sir. A pronosal for tbe produc-
tion of a short documentary on the subject 
baa been received by Doordarshan from an 
outside prod ucer • 

(b) and (c). Definile time could Dot 
be stated as it is on\, a proposal by an 
outside producer. 

Pablie Grie,ance ce 11 in ahe Ministry 

7053. DR. G. VIJAYA RAMA RAO : 
Will the Mioister of URBAN DEVELOP .. 
"eNT be pleased to state : 

(a) whether it is a fact that a public 
grievance cell has been set up in his Mini-
stry. 

(b) if so, the deatils thereof; 

(c) the number of complaints received 
durins the last two years; and 

(d) hou wany of complaints have been 
disposed of out of them ? 

THE MINISTER OF STATB IN THE 
MINISTR Y OF URBTN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) to (d). One 
of ,he existing sections of the MlDistry bas 
been assigned the work relating to Public 
Grit:vances. So far 61 complainst have 
been received from the Ministry of per-
sonnel, Public Grievances and Pensions. 
Of these 12 have been finally dispcsed of. 

1 

Limestone Requirement of steel Planll 

7054. SHRIMATJ JAYANTI 
PATNAIK : wm the Minister of STEEL 
AND MINES be pleased to stflte : 

(a) the approximate requIrement of 
limestone in the Public Sector steel plants; 

(b) whether each of the Public Sector 
Steel Plant h4s itf own captive limestone 
mines; 

(c) if not, whether Government propose 
to have captive limestone mines for each 
of the steel plant; and 

(d) if so, the steps taken in this 
regard? 

THE MINISTER OF ENERGY AND 
MINISTRY OF STEEL AND MINES 
<SHRI VASANT SA THB) : (a) The 
approximate requirement of limestone by 
tbe SAIL steel plants is 5 1/4 million tonnes 
per year at present rates of production. 

(b) SAIL steel plants at Bhilai, Dotaro 
and Rourkela have captive 1imestonemincs. 
These captive mines also meet partially the 
requirements of SAIL steel plants at Do ... -
pur and Burnpur (lISCO). DUl'lapur Steel 
P~\ has a lea se for Cbilhati limestonc 
rome. 
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(c) and (d). As far as blast furnace 
l1'ade limestone is concerned, the full 
requirements ·of SAIL steel plants afe m~t 
by the captive mines of SAIL and minel 
under the contral of Central and State 
Governments. For low silica convertor 
Il'ade limestone, other suitable sources are 
beiDg cRtabJisbed. 

[ Tttlllsl"tionl 
Cases of Corroption against 

D.D.A. Officers 

7055. SHRI KUNWAIl RAM: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) the number of tbe Officers in tbe 
Delhi Develoment Authority against whom 
action has been taken during the la~t three 
years In connection with the cases of 
corruption brought to light by Centra) 
Vigilance Commission, 

(b) the number oi Class 1 Officers 
among them; 

(c) the cha rges levelled against these 
officers; 

(d) the nature of punishment awarded 
to each officer; and 

(e) tbe number officers against whom 
action is still incomplete , 

THE MINISTER OF STATE IN THE 
MINISTRY OF CRBAN DEVELOPMENT 
(SHill DA1BIR SINGH): DDA have in-
formed that action has been taken during 
the last 3 years against 52 officers in 
conpection with cases of corruPtion brought 
to light by tbe crE's Organisation of 
Central Vigilance Commission. 

(b) 16. 

(c) The charges l~vel1ed included 
corruption, U8e of 8ub-standard material 
and sueb other malpractices. 

(d) Recordable wamiDI hal so far been 
islUed to , office. 

(e) 46. 

lmplementa tion of laDd Reforms 

70S6. DR. PRABHAT KUMAR. 
MISHRA: Will the Mjnister of AGRI-
CULrURE be pleased to state: 

(a) the area of fallow land in the COUDor 
try at present; 

(b) whether 80 lakh hectares of land io 
Madhya Pradesh, Uttar Pradesh, Ar-sam 
and Rajasthan was included under the land 
reforms progra mme; 

(c) if so, the year in which it was mclu-
d ed in the programme; and 

(d) the progress made in tbis resard 
80 far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVBLOP-
MENT I~ THE MINISTR Y OF AGRI-
CULTURE (SHRI RAMAND YADAV): 
(a) 22 87 million hectares in the, Years 
1983.84. 

(b) to (d). Laws relating to laod 
reflrms measures such as abolition of 
intermediary tenure, tenance reforms, 
consolidation of holdings and imposition of 
ceiling on agricultural holdings have beea 
enacted in these States from time to tiDle 
since 19S0's. 

Work relating to abolition of inter-
mediary tenures is mostly complete. Provi. 
sitions relating to security of tenures to 
tenants continue to be enforced. 

In Madhya Pradesb, Rajasthan and 
Uttar Pradesh 38.66, 17.12 and 154.87 
lakh hectares of land been consolidated 
respectively. The Schems of COD801idatiOD 
launched under tbe Assam Consolidation of 
holdings Act, 1959 -bas been kePt iD 
abeyance. 

Proaress in respact of acqlliJition of 
ceiling 8urplus land and distnlmtiOD ia.1 
follows :-
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Name of 
State 

Area declared 
turplul 

Area 
po.sellion 
taken of 

(Area in lakh acres' 
Area rele'· Area dis-
ved/tranl- tributcd 
ferred for to indivi-
public dual beo.-
purposes ficiariea. 

-------------------------
Madhya Pradesh 

Uttar Pradesh 

Al88m 

Rajasthan 

[&trIll"] 

3.01 

5.07 

5.98 

6.12. 

Developmeat of primary Co-operatbe 
societies by NCDC 

10S7. DR. B. L. SHAILESH: Will 
the M;nister of AGRICUL lURB be 
pleased to state: 

(a) wbether the National Co-opclative 
Development Corporation (NCDC) plans to 
develop primary agricultural credit societies 
a8 multi-purpose entities for providing a 
packaac of services, particularly distrl butiOD 
of inputs 'and consumer articles at the 
doorstep of the farmers and revitalise and 
.renatben primary market ing societies; 
aDd 

(b) if so, the broad outlines of the 
NCDC plan and the manoer in which it il 
proposed to be implemented. 

THB MINISTBR. OP AGRICULTURE 
(DR. G. S. DHILLON) : (a) and (b). 
Development of Primal')' Agricultural Credit 
Societies to function as multi-purpose viable 
units is a part of tbe strateg for coope-
rative, development during the Seventh Pive 
Year PlaD. Towards that objective, the 
programme of tbe Na tional Dooperative 
Develoment CorpOration 19Ys emphasis on 
tile Prima1'7 Agricultural Cooperative Socie-
ties providiol a packale of services part i-
adarl, distribution of . inputs and ca06umer 
articl. in rulal areal and markitiDl of 
agricultural Pfoduce. Revitalis.tion of 
Primary Agricultural Credit Societies as 
also of marketinl cooperatives from an 
eSlential 8I)'ect of NCDC'. eft'orts in tbis 
direction. 

203 

4.82 

5.25 

5.42 

0.08 

0.57 

0.56 

0.46 

1 .38 

3.95 

3.81 

3.96 

The outlines of the scheme and tbe 
measures being tq ken to implement the 
same include the followin. :-

(0 Provision of assistance for c~ns­
truction of lodoWDS which would 
holp in distribution of inputs, 
consumer goods and marketinl of 
agricultural produce. 

(ii) Developiog economic activities in 
selected areas through Coope-
ratives with emphasis on helpici 
the weaker sections includinl 
beneficiaries of lR.OP. 

(iii) Strengthening of cooperative 
infrastructure to provide a wide 
raDle of intearated services for 
increasing production and pro-
ductivity. 

(iv) Integration of the activities of 
ptimarY cooperatives witb the 
respective D18trict and State level 
Federations. 

( v) ImprovemeD t in tbe deliver)' 'YS-
tem for distribution of credit and 
otber inputs and provision for Polt 
harvest and post production 
facilities in increasiol income of 
farmers. 

(vi) Implementatioo of tho scheme on 
project basis in 50 selected 
districts covetial 2 SO bloets or 
about 7,SOO primarY aariCllltural 
cooperative socletives and other 
functional cooperat ivel in the 
8eftDtia Plan. 
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Allocatioo to Uttar Pradesh for rural 
Development Programmes 

7058. SHRI DEEP NARAIN VAN: 
Will the Minister of AGRICUL TUE be 
pleased ~o state: 

(a) the amount allocated to Uttar 
Pradesh for implementation of rural 
development programmes for 1987-88 ; 

• (b) the percentage of Cen\tal assistance 
in this amount • anc! 

(c) the extent to which thero has been 
development in rural ereas under tbele 
programmes last year 'I 

THE MINISTER OF STAtB IN TBB 
DEPARTMENT OF RURAL DEVELOP· 
MENT IN THE MINISTRY OF AGRI· 
CULTURB (SHRI RAMANAND YADAV): 
<a> to (c). Total funds including state 
share allocated to Uttar Pradesh for 
implementation of rural Development 
programmes of tbis Ministry for 1981-88. 
percentage of Central Assistance therem 
and physical tarlets and achievClDents 
during '1986-87 is given beiow : 

Programme Total Tentative 
allocation for 

1987-88 (Rs. lakhs) 

Percentage of Targets Achievements 
upto 
February, 
1987. 

Central Assis- for 
tance therein 1986.87 

IRDP 11651.567 

NRBP 9004.00P 

RLBOP 8437.00R 

DPAP 1305.00 

SO 6.32 1akh 
beneficiaries 

50 382.00 lakh 

100 

so 

mandays 

390.00 lath 
mandays 

5.54 lath 
beneficiaries 

374.44 lath 
mandays 

409.631atll 
manda'i 

______ -__ 4----. ______ -____ -__________________ ------
P-In addition to 100805 Mrs of additive foodgraill8 for the irst two quart ora of 

the year. 

R-In addition to 201610 MTs. of additive foodgrains. 

·-t?hysical targets are not fixed under this programme. Howover, an amount of 
Rs. 1071.86 lakhs has been utilised upto the end of Febrauary, 1987 out of 
the total allocation of Rs. 1305 lakhs during 1986·87. 

{Eli"",.] 
LOll to Hindu.tan Zing Limited 

7059. SHRI RADHAKANTA DIGAL : 
SHRI MULLAPPALLY 

RAMACHANDRAN: 

Will the Minister of STEBL AND 
MINES be pleaaed to stato : 

(a) the loss incurred by Hinduatan Zinc 
Limited during 1985.86 ; and:1986-81; 

(b) whether Government have takeD 
steps to improve tbe performance of 
Hindustan Zinc Limited ; 

(c) if 80, the dort. made in dai. 
reprd i and 
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(d) tbe details thereof ., 

THB MINISTER Of STAlE IN THE 
DEPARTMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINE~ 
(SHltfMATI RAMDULARI SINGA): 
(a) Hindustan Zinc Limited bas not 
incorred any loss during the 1985· 86 and 
1986-87. The Company earned a profit 
of Rs 37 lakhs dunng 1985·86 and a 
profit of Rs. 4.2S crores (Provisional) 
during 1986~8 7. 

(b) to (d). Do not arise. 

Back·waters fisbing facilities In Tamil 
Nadu 

7060. DR P. VALLAL PERUMAN : 
Will tbe Minister of AGRICULTURE be 
pleastd to st.:lte : 

(a) whether Union Government l)ropose 
to provide fishing facilities in the back 
waters of the coastal areas)o Tamil Nadu 

,to enable the fishermen to earn adequate 
livelihood during the monsoon season ., 

(b) whether Government also propo~e 

to set up cold storages in various parts of 
tbe country to belp the fishermen in storing 
the excelS catch of fisb and market the 
same during tbe off season; and 

(c) if so, tbe details thereof" 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICUL TURB (SHRI 
YOGENDRA MAKWANA): (a) There ia 
no specific scheme under Government of 
India for providing fishing facilities in the 
coastal backwaters of Tamil Nadu. How-
ever, there is a scheme fC'r the development 
of brackisbwa ter areas for farminl of 
prawD/fish. 

(b) At present there is no sucb scheme 
under the Government of India. 

(c) Government of India bave sanction-
ed a project for the development of a 
brackilbwater farm of a bout SO ha. at 
Tbondiakkadu in Tamil Nadu at an esti-
mated COlt of al. 24.50 lath. under a 
CentraU, lponsored scheme. 

Book aDd TV film 08 Wab.bllDowe __ 

7061. SURI SALAHUDDIN: Will 
the Minister of INf-ORMA TION AND 
BROADCASTING be pleased to state: 

(a) whether Government have received 
any memorandum from the President, All 
India Urdu Press Correspondents Associa-
tion, Anand Bazar, Danapur (Bihar) 
relarding publishing of a book and produc-
ing TV film on "Wababi Movement" in 
Bihar; 

(b) If so, the steps takfn thereon; and 

(c) If not, the reasons thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) , 
(a) Yes, Sir. 

(b) Publication of a book on "Wahabi 
Movement" in Bibar was not considered 
feasible b)' the Government. However, 
Doordarshan will mouot a programme for 
telecast. 

(c) Does not arise. 

CommissioDing of Haldia Fer.ilizfr PrOject 

7062. SHRI C. JANGA REDDY: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the original estimated cost aDd 
time schedule for commissioning of the 
Haldia Fertilizer Project and what hal 
been its cost and time overrUDS ; aod 

(b) the latest estimates in this regard; 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF FEaTILIZBllS IN 
THE MINISTRY OF AGRICULTURB 
(SHRI R. PRABHU): (a) and (b). The 
Baldia Fertilizer Project was oriliaally 
etUmated to cost Rs. 88.03 crores. Jt waa 
to be commiSlioncd id October, 1976. 
The I,'est coat estimated is RL 520.90 
crores involvinl a COlt escalation of 
Ill. 432.87 crore. No firm elate bas 
prelently been fixed for commoncem.t.r 
commercial production. 
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DDA's Plan to aeqaire land i.,Delbi 

7063. SHRI MOHD. MAHFOOZ 
ALI KHAN: Will the Mini~ter of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Delhi Development 
Authority proposes to acquire another 
20,000 acres of agricultural land from the 
farmers around Delhi ; 

(b) if SUo the reallons therefore ; and 

(c) tbe manner in which Go'ernment 
propoic to. determine the compensation to 
be paid to the farmers in lieu of fheir land 
and to rehabilitate the affected farmers 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OB URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The land 
in Delhi is acquired by the Delhi Adminis-
tration under the Land Acquisition Act 
and not by the 0 D, A. The lands 
acquired for planned development of Delhi 
are placed at the disposal cf the D. D. A. 
The eases fc:"r acquisition of 11462.36 
acres of land for planned development of 
DeJhi are being processed by Delhi 
Administration at present. 

(b) The land is required for a public 
purpose', namely, planned development of 
Delhi. 

(c) The compensation is bemg paid by 
tbe Delhi Administration as per the 
amended provisions of Land Acquisition 
Act. determined on the basis of Sale deeds 
registered by the Sub Registrars in respect 
of the land in the surrounding viHagcs, the 
rates fixed by the various courts and also 
on the basis of market value prevalent on 
the date of notification under Section 4. 
In addition to the compensation the farmers 
"hose I ands are acquired are given the 
following rehabilitation benefits: 

(i) Alternative residential plots on 
tbe scales laid down by tbe Lt. Governor 
of Delbi are allotted to tbem. 

(ii) 1 S % of the sbops constructed 
by tbe D. D. A. are allotted to 
bonafide farmers whose land. arc 

acquired or who are rendered 
jobless consequent OD acquilitioR 
of land. 

Supply or Adulterated Fertilizers to 
I Farmers 

1064. SHRI CHINTAMANI lENA i 
Will the Minister of AGRICULTUR.B be 
pleased to state: 

(a) whether Government hive received 
any complaints in regard to adulterated 
fertilizers being supplied to tbe farmera • , 

(b) if so, the detaiJs thereof· , 

(c) the arrangements made for testinl 
of the samples of fertilizers before sale by 
the manufacturers ; 

(d) whether some companies have been 
booked for adulteration of fertilizers durinB 
the last three years ; and if so, the details 
thereof; and 

(e) the action taken against IUeb 
companies; 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTR.Y 
OF AGRICULTURE (SHRI YOGENDllA 
MAKWANA) : \a) and (b). No complaintl 
have been received in this Ministry in regard 
to sale of adulterated fertilizers since 
January, 1986. 

(c) Tb~re are 44 fertilizer quality 
control laboratories including \be Quallty 
Control and Training Institute at Farida. 
bad, with a total analysing capacity of 
74620 samp) es per annum to tesl the 
quality of fertilizers. 

In the Fertilizer (Control) Order, 1985, 
adequate provisions have been made for 
enforcing tbe quality of fenilisers aDd 
aJso to inspect any premises where 
fertilisers are manufactured, stored or -dealt 
with. 

(d) aDd (e). According to the infor-
mation fumishec1 by the State GO'CJDlD~ritw 
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Union Territory Administration, 592 
prosecutions were launched for black 
marketiDl and sale of non-standard 
fertilisers upto the period 1984·86. As a 
result of these prosecutions 165 convictions 
were awarded durinl this period. 

Surplus land for Hoale sites ia Madb,. 
Praclesla 

1065. SHRI PARASRAM BHARDWAJ: 
Will the Minister of URBAN DEVBLOp· 
MBNT be pleased to state : 

<a) whether Government propose to 
conduct any survey of the villages in the 
country, particularly in the State of 
Madhya Pradesh to identify surplus land 
available for allotment of house sites to 
aceeduled castes and landless laltourers ; 

(b) if so, the details of the surplus 
land; and 

(.c) the Dumber of house sites likely to 
Ite allotted to Scbeduled Castes and land-
less labourers in that State '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHIll DALBIR. SINGH): (a' to (c). 
Housing beinl a State subject, all the 
locial housin. schemes including the 
scheme of the aIJotmeDt of bouse tlltes to 
the landless labour are being implemented 
by the State Govemments!UT Administra-
tions. The State Government/UT 
Admioistrataor.s are free to allot house 
sites to the Scheduled Castes as per the 
formula acloptecl by them. 

1_lusio. of dairy industry in priority 
list of agrieultare 

7066. SURl JAGANNATH PATT· 
NAIK. : Will the Minister of AGRICUL-
TU_B be pleased to state : 

(a) wbether any guideline has been 
i.Red by Government to include the dairy 
industl7 in the priority list of alriculture ; , 

(b) if 10, tbe details thereof ; and 

(c) the steps taken to ensure that all 
banksll'8nt JoaDS to the dairy units and 
treat them al an priority industry ? 

THB MINISTEJ...OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGBNDRA 
MAKW ANA) : (a) to (c). Dairy Devolop. 
ment is considered as an activity allied to 
alriculture. Advances for dairy develop.. 
ment are already treated as priority sector 
lending. 

[Tr"nsltltion] 
'Senani' colony in Delbi 

i067. SHRI VlJOY KUMAR. 
YADAV : Will the Mini'lter of UR.BAN 
DE VELOPMENT be pleased to slate : 

Ca) whether it is a fact tbat tbe All 
India Freedom Fighters Organisation and 
some of the freedom fighters have made a 
demand to build a 'Senani' Colony in Delhi 
for tbem ; and 

(b) if so, the reaction of Government 
in this regard ? 

THE MINISTER. Of STATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) The Government is Yet to take a 
decision in this regard. 

[English] 

Indian Broadcasting Service 

7068. PROF. NARAIN CHAND 
PARASHAR: Wi 11 the Minister of 
INFORMATION AND BROADCASTING 
be pleased to refer to the reply liven to 
Unstarred Question No. 2110 on 10 
March, 1986 regardinalodian Broadcastins 
Service and state: 

(a) the latest progress in the conltitq-
tion of Dew Group 'At service, Indian 
Broadcasting (Programme) Service; and 

(b) the likely date by which tbe service 
would be constitufed? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
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(8) and (b). The Rules relating to Indian 
Broadcasting (Programme) Service are 
awaiting Union Public Service Commission's 
approval. 

CODltitation of Advisory Committee 
for Jalandhar Doordarsban 

7069. PROF NARAIN CHAND 
PARASHAR : Will the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state: 

(a) whether the Advisory Committee 
for Jalandhar Doordarshan Kendra has 
$inee been constituted ; 

(b) if so, its composition, date of 
constitution and main function; and 

(c) if not, the likelY date by which it 
will be constituted alongwith the reasons 
ror delay as also the date from which the 
committee bas not been in existence '1 

THB MINISTER OF Sf A TB OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTiNG (SHRI A. K. PANJA) : 
<a) Yes, Sir. 

(b) The Programme Advisory Commi .. 
ttee attached to Doordarshan Kendra, 
lalandhar was constituted on 11.12.1986. 
The Composition of the Committee is 

given in the statement below. Tne fUDctions 
of the Committee are as follows: 

(i) The agenda for each item will be 
prepared by the Secretary of tbe 
Committee. Secret ary will allO 
invite suggestions from members 
before preparing tbe agenda. Any 
member wishing to raise a point 
should intimate to the Secretary 
three weeks ID advance of meetinl· 
The agenda WIll be: approved by 
the Chairman and will be circula. 
ted atl:ast 15 days in advance 

(ii) The Committee will review tbe 
programmes b~oadcast since tbe 
last meeting and discull tbe 
programme plans for the ensuinl 
period. The Committee will also 
make suggestion-s for the improve-
ment of programmes and advise 
on such matters concerning the 
planning and presentation of the 
programmes of the Kendra to 
which it is attached. 

(IiI) No question relating to in d ivisu a) 
members of the s:aff or iDdividual 
staff artists of other matters 
concerning personnel or purely 
admiristrative matters shall from 
a part of the agenda. 

f c) Does Dot arise. 

Statement 

Comp,sitiou of Prhgramme Advisory Committee at DOOldQrshan Kend a, }alandhar II 
as /ollows : 

2 3 4 
1 

Director of Doordarchan Kendra, Jalandbsr Chairman 
1. 

2. Sardar Beant Singh Ahuja Folk Art and Non-Official 
Culture Member. 

3. Miss Balwant Raur Social Welfate " 
Dr. Surinder Singh Kobli Literature ., 

4. 
Shri B. S. Naranga 

General Programme If s. 
6. Sbri Sam Nath 

Sports " 
7. Mrs. Usba Sbarma Dance ., 
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1 3 

8. Sbri Vasil General Proll'amme NOD-OIIieial 
Yemben 

9. Sbri Satya Dey Sharma General ProBrammfs " 
to. Sbri N. Khosla Film &. Theatre " 
tt. Km. Kamla Khanna Woman & Children " Welfare 

12. Sbri Ram Lal Nabhavi Humour H . 
13. Dr. S. S. Sandhu Science f· 

14. Sbri Babibul Rabaman Linluistic Minority " 
t 5. Shri Sat Pal Gupta Youth We)f~t" " 
16. Shri Sautak Siolh SC&'ST " 
17. Seniormosl Alit. Station Directorl Secretary 

Programme Executive 

18. Engineering Head of Doordarsbon Kendra E,,-OfDcio 
Jalandhar Member 

19 Director 0' Information/Publicity of the -do-
&tate Government 

Low cost Housiag Projects Saaetioaed 
by NBO 

7070. PROP. NARAIN CHAND 
PAkASHAR Will the Minister of URBAN 
DEVBLOPMENT be pleased to refer to 
the reply liven to UnRarred Question No. 
41t500 16 December, J985 regarding 
low cost housing projects sanctioned by 
NBO and atate : 

(a) the latest prOiress in construction 
of the remainiDI 31 projects under tbe 
Demoostration B.ural Housiol Scheme ; 

(b) whether all tbese bOUle haye since 
been baoded over to lbe concerned State 
GoYernment ; and 

(c) if not, tbe reasons tberefor? 

THB MINISTER. OF STATE IN THE 
MIN1STRY OF URBAN DEVELOPMENT 
'SHRI DALBIR SINGH) : <a> Out ·of 31 
demonstration projects, 8 Projects bave 
been constructed completely aDd remaioin. 
23 projects are at various stales of 
con struction. 

(b) and (c). Out of tAc constructcd pro· 
jects, 3 dcmoa,tration bousina projects bave 
been banded over to the State Goveromentl 
beneficiaries and for remaioioa' projects, 
tbe informatioD i. beiDl collectcd" from 
various llclional Houlial Development 
Ceotres of NBO. 
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Ibport of ladlan Films 

7071 PROF. NARAIN CHAND 
PARASHAR : Will 'be Minister of 
INFORMATION AND BROADCASTING 
be pleased to sta te : 

Ca) the number of Indian films exported 
durin, the last thlee years Jal"guage-wise ; 

(b) whetber any efforts are being made 
to encourage the export of films produced 
in Hindi and other Janguages, especially to 
the countries where tbese languages are 
spoken by a significant sect'on of tbe 
population ; and 

(c) if 10, the details thereof? 

THE MINISTER OP STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRJ A. 1{. PANJA): 
(a) Statement I illdicaling 'he number of 
feature films exported duling tbe yeart 
1984-85,1985.86 and 1986-87 is liYeD 
below. 

(b) and' c). Efforts are heiDI made ." 
tbe Nati~nal Film Development Corpora-
tion, a public sector undertaking under tbe 
Ministry of Information and Broadcastinl. 
which is the C8nalisinl agency for export 
of feature fiams to encourage (xport of 
films to ~arjous countries, includJDB tOOse 
wbere Indian languages are lpoken by 
sIgnificant sections of tbe population. 
Details of important measures adopted by 
the Corporation to encourage cltport of 
Indian films are Biven in atatcment-II 
below. 

Statement -1 

s. No. 

I. 

2. 

3. 

4. ,. 
6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

Expo,' of Indian Films During 1984·85, 198j-86 and 1986-81 

Language 1984-85 
No. of films 

Hindi 249 

Tamil 129 

Mala,alam 72 

Benpli 14 

TeluBu 50 

Bnllish 2 

Kannada 2 

Punjabi 5 

Oujaratl 2 

Marathi 2 

AlSameae 

Konkani 

Sinhalese 

Bhojpurl 

527 

1985-86 
No. cf films 

241 

108 

97 

12 

'31 

2 

1 

4 

2 

4 

1 

1 

..,. 
505 

1986-87 
No._ of films 

240 
71 

59 

13 

11 

6 

s 

I 
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Statemeat 

Imporltl"t m,as"r,s (Jdo't~d by the 
N"tional Film De"lopmellt Corpara-
tion to ,,,couroge export of IndltJlI 

films 

(i) The COJ'1)oration participates ID 
film festivals and film markets 
abroad. 

Ui) National Film Development 
Corporation organises fiJm 
markets on the occasion of Inter-
national Film Festivals and 
Pilmotsave held in India and 
invites ~ospective buyen-indivl-
duals as wen as State agencies, to 
participate in them. 

(iii) Foreign delegations are invited 
and encouraged to visit India to 
view Indian films for selection and 
purchase. 

(iv) The Corporalion has entered into 
exclusive ageocy a,reements with 
the Stafe Agencies of SO'lle 
countries. 

(v) The Corporation bas a Regional 
Office in London to promote 
export of films. 

(vi) Festivals of Indian films organised 
in various countries under the 
Cultural Exchange Programme or 
otht!rwisb create an interest in 
Indian films abread. 

(vii) The Corporation has constituted 
Regional P ilm Export Advisory 
Committees at Madras and 
Calcutta and Central Film export 
Advisory Committee at Bombay 
Jointly with Film Industry to 
devise steps to boost exports. 

(viii) Tho Corporation seeks belp from 
ludian Embassies abroad to open 
up further 9venues for new 
market •. 

(is) MfDC hal prepared marketing 
tooll lite subtitled I print8, video 

cassette. aDd other material for 
publicity and distribution durinl 
film festivals as well a8 throup tbe 
London oBice. 

(x) NFDC gives adyances/lo~lIi. to 
exporters for preparation of print 
material et~. 

(xi) In the case or couDtries where 
there are foreign exchange con-
straints, the NFDC is explorinl 
the pOSSibility to accept payment 
in local currency. 

[T'a"slatlo,,] 

Radio Station at Sa,ar 

7012. SHRt NANOLAL CHOUDHAR.Y 
Will the Minisrer of INFORMATION 
AND BROADCASTING be pleased to 
state : 

<a) whether the constrution works of 
R.adio station in Salar, Madhya Pradesh is 
beiDg delayed ; 

(b) if so, tbe reasons therefor : and 

(c) the time by which the Salar Radio 
statioD is likely to start functionin,., 

THE MINISTBR OP STATB OF THE 
MINISTRY OF JNFORMATION AND 
BROADCASTING (SHRI A. K. PANSA) : 
(a) No, Sir. 

(b) Does not arise. 

(c) The propose radio Itation at Sapr 
is expected to be ready for commissioninl 
during 1989-90. 

[EIIglish] 

Agricultural Ce_. 

1073, DR. B. L. SRAILBSH: Will 
the Mini8ter of AGRICULTURB be 
pleased to atate: 

(al the proaress made so far in 
conducting of the asricultural ceBIUI durina 
the current plan period ; 
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(b) the manner in which the data 
obtained on the structure of operational 
holdings and their various characteristics 
hal been -processed ; and 

(c) the outcome thereof, particularly 
in Uttar Pradesh? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGBND&A MAKWANA) : (a) Agricul. 
tural C:nsus is being carried out through-
out tbe countrY with Agricultural Year, 
1985-86, as the reference year during the 
current plan period except Andbra Pradesh, 
where the reference period is 1986-87. 
The field work for collection of data bas 
been initiated from July, 1986. The work 
is in proarels. 

(b) The data obtained OD the structure 
of oporational boldings i e Number and 
area of holdings by size classes is being 
compiled manually in most of the States! 
UTs and tbe data on other characteristics 
is to be processed mainly through compu-
terisation. 

(c) The field work for collection of 
data on Agricultural Census commenced in 
Uttar Pradesh in time but was delayed 
subsequently due to strike by the State 
Government employees aod deployment 
of primary agencies (Patwar is) on Family 
Planning and other works. The field work 
is now in processing of data on other 
characteristics of operational holdings 
will be taken up a.fter the completion of 
field work in the State. 

National watersbed development 
programme in U.P. 

'1014. DR. B. L. SHAILESH: Will 
the Minister of AGRICULTURE be pleas-
ed to state : 

(a) tbe number and names of dbtricts 
in Uttar Pradesh where national . watershe.d 
development programme for ~a1Dfed alu-
culture is plano ed to be Implemented 
durin I tbe curren t year ; and 

(b) tbe capital out\a, 'involved 'l 

-
THB MINISTBR OP STATE 1M TIE 

DEPARTMENT OF AOt{ICULTURB AND 
COOPERATION IN THB MINISTRY OP 
AGRICULTURE (SHlll YOOBNDRA 
MAKWANA): (a) The National WaC.-
shed development Programme for Ilainfel 
Agriculture is being implemented 'in t1Iree 
districts of Uttar Pradesh viz, Banda, 
Hamirpur and Jbansi. 

(b) There is no capital outlay involved 
under this scheme. However, total outlay 
for works programme is Rs. 4 cror. 
annually. to be shared equally betweeD 
the Government of India and the State 
Government. 

[Translation] 

Compulsory Crop lalaranee Sebe_ 

7075. SHRI DILBSP SINGR 
BHURIA: 

CH. RAM PARKASH : 

Will the Minister of AGRICULTU&B 
be pleased to state : 

(aJ whether Government propose to 
introduce CompulsorY Crop Insurance 
Scheme in all the States ; 

(b) if so, whether it is also propoaed 
to make the scheme compulsory for the 
farmers who do not take loans alainsl tbeir 
crops; and 

(c) whether Government propose tb 
impJement the scheme in such a way that 
every farmer whose crops .re iDs.ed, is 
given compensa1ion accordinl to dte loll 
actual1y sustained ? 

THB MINISTER OP AGRICULTUltB 
(DR G. S. DHILLON): <a) No, Sit. 

(b) No, Sir. No for the time beial. 

(c) The schemo is area based and t 
there is a short-fall io tbe averaae yield. 
aU tbe insured farmer. in tho at. .. 
eotided to indemnity claims but iDClividIIU 
.farmets are not compensated on 1IIe 1IfIIII 
of actual loss suffered by them. 
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[ElIglisA! 

Wakf Properties in Delbi 

7016. SHRJ SYED SHAHABUDDIN : 
WiiJ the Minister of URBAN DEVELOP-
MENT be pleased to st'lte : 

(a) whether it is a fact that the Wakf 
properties in Delhi which were to be 
transferred to tbe Delhi Wakf Board by 
the Delhi Development Authority or by 
the Land and Development office have not 
Yet been transferred; and 

(b) if so, the reasons thereof ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) A Writ Petition has been filed in 
the Delhi High Court against Government's 
order to transfer the properties in question 
to the Delhi Wakf Board. The High 
Court has stayed further action regarding 
transfer of these properties till the Writ 
Petition is disposed of. 

Employees Provident Fund Investment 
Policy 

7077. SHRIMATI BAS~VA 
RAJESWARI 

SHRI SANAT KUMAR 
MANDAL : 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether fUnion Government are 
considering proposals te revise the 
Employees Provident Pund Investment 
PolicY; 

(b) if so, the main features thereof: 
aod 

(c) when the proposals are likely to be 
introduted ? 

THE MINISTER OF STATE OP THE 
YnllSTRY OF LABOUIl (SHRI P. A. 
SANGYA): (a) No, Sir. 

(b) anc1 (c). Do Dot &rile. 

Rapid transport system ia Han,galore 
city 

7078. SHRIMATI BASAVARA-
JESHWARI: 

SHR.I V. KRISHNA RAO • 
SHRI SRIKANT A DA IT A. • 

N"RSIMHARAJA-
WADIYAR: 

Will the Minit;ter of URBAN DEVE-
LOPMENT be pleased to state: 

(a) whether Uni on Government are 
considering to assist the Government of 
Karnataka for development of rapid 
transport sYstem in Bangalore city during 
the Seventh Five Year Plan ; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
<SHRI DALBIR SINGH): (a) and (b). 
The Metropolitan Transport Project 
(Railways), Madras had carried out a 
feasibility study for Rail Rapid Transit 
S)stem and Suburban Services for Bangalore 
Metropolitan Area at the HqUc&t of the 
State Govt. of Karnataka. The Study 
report furnished to 1he State GO\'t. in July, 
1983 envisaging total cost of about 
Rs 650.70 crores at J982-83 price level 
was submitted by the State Govt. to the 
Planning Commission for inclusion of the 
Scheme in the Seventh Plan. Since tbe 
Seventh Plan provision for all MTP (Rail) 
projects in the Railways Plan is limited to 
Rs. 4' 0 crores, it was not possible to take 
up such a new scheme. However, the 
position will be revie\\ ed at tbe time of 
the mid· term appraisal of the Plan. 

Road network in Orissa 

7079. SHRI ANANTA PRASAD 
SETHI: Will tbe Minister of AGRICUL· 
TURE be pleased to state: 

(a) the total leDlth of network of roads 
in tbe State of Orissa ; and 

(b) the catelory-wile break up tberc. 
of? 



1.11 Written Answers CHAITRA 30, 1909 (SAKA) 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MBNT IN THE MINISTRY Of AGRI-
CULTURE (SHRI RAMANAND YADAV): 
(a) As per the draft Annual Plan (1987- 88) 

Category Surfaced 
(kms) 

State Higbways 2924.69 

Major Distt. Roads 4277.44 

Other Dlstt. "-oads 1833.74 

Village Roads 6332.60 

T. V. transmitters in Orissa 

7080. SHRI ('HINTAMANI JENA : 
Will the Minister of INFORMJ\ TION AND 
BROADCASTING be pleased to state: 

(a} whether Government have chalked 
out a programme to set up some more TV 
transmitt ers in Onssd dunng the Seventh 
Plan period ; 

(b) )f so, the plac~s selected for setting 
up of tbe TV transmitters ; 

(c) whether Governmetlt of Orissa has 
suggested some places for setting up TV 
transmitters ; 

(d' if so, the places suggested by the 
Government of Orissa ; and 

(e) th~ action taken by Union Govern-
ment thereon ? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING {SHRI A. K. PANJA) ~ 
(a) Yes, SIr. 

(b) to (e) The Government of Orissa 
bad propose(1 seU iog up of a hlg~ power 
(\0 KW) transmitter at BbawaOlpatna, a 
1 KW transmitter each at. Balasore, 
Baripada, Phulbani and KeooJhar and a 
low power {1 OOW) transmItter each at 
Sunderaarb and Bolanair, besides upgrada-

of Orissa, the total length of roads in tbe 
State as on 31-3.86 was 22806 ~9 kms. 

(b) CategorY-wise details are as under: 

Unsurfaced Total 
(kms) (kms) 

59.49 2984.18 , 

722.88 5000.32 

892.90 2726.64 

5762.85 12095.45 

tion of existing transmitters at Berhampur, 
Rourkela. Koraput and Sambalpur. Within 
the available resources, replacement of the 
existmg JOOW transmitter at Bhawanipatna 
by a high power (10 KW) transmitter and 
setting up eight new 1 '.)0 W transmitters 
one each at Baripada, Sundergarb, 
Baleshwar. Keonjbar, Bolangir, Pbulbani. 
J eypore and Bhanjanagar are included in 
the Seventh Plan of Doordarsban. 

Supply of coal to steel Plants 

7081. SHRI PRAKASH V. PATIL: 
Will the MlOister of STEEL AND MINES 
be pleased to state: 

(a) whether some of the steel plants 
have been complaining of th~ lDcreued 
presence of stones in the ('oal supplied to 
them by the public sector units ; and 

(b) the steps proposed to check the 
supply of adulterated coal to steel plants' 

THE MINISTER OF ENERGY AND 
MnHSTER OF STEEL AND MINES 
(SHRI VASANT SATHE): (a) About 
90 % of coking coal supplied to the SAIL 
steel plants IS washed at tbe various 
washenes and this supply does not lenorally 
contain any stones 

The balance about 10% of cokin. 
coal and the boiler coal required by power 
plants is supplied directly froID the Y81'ioos 
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collierirs. Occasiona lIy some stones and 
boulders are received in the supplies and 
such ca~s are laken up by the steel plants 
with Coal India Limited for remedial 
action. 

The oveJall quality of coking coal has 
shown improvement during the Jast year. 

(b) Coal India Limited has intensified 
supervision over direct feed and boiler 
cool to minimise extraneous matel ial going 
alonl witb coals supplied to the steel 
plants. 

Guidelines for disposal or labour 
Grie'f8Dce. 

7082. DR. G. S. RAJHANS: Will 
tbe Minister of LABOUR be pleased 10 

state: 

(a) wbether Government have laid 
down an), guidelines for the speedy dis-
posal of labour complaints and slringent 
punishment for violation of labour laws; 

(b) if so, the details thereof: and 

(c) if not. the steps Government 
propose to take in tbis regard '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA, : (a> and (b). Labour Laws 
cootain adequately striPlent penalties for 
violation of their provisions. As far as 
tbe Central Sector is concerned, guidelines 
haft been laid down in the Departmental 
Manual of tbe Chief Labour Commissioner 
o8:ice for .,peedy disposal of complaints 
and representations. Tbere is a _ystem 
of public bearit'll for speedy disposal of 
complaints of Emigrant workers. Wb, re 
tltc appropriate government for the imple-
mentation of tbe Jabour laws is in the 
Slat. Sector.. suita hIe action is to be 
tateo by tbe respective St~te Government. 

(cl Doel Dot arise. 

m.,,. ... l 
SlliftiDa of Wbeat Researeb Centre 

from Vidlsha 

10JS. SHRI PRATAP BHANU 
SHARM.\ : Will the Minister of AGRI· 
COL TURE be pleased to stdte : 

(a) whether it is a fact that the Wheat 
Reaearcb Centre sanctioned . by tho IndiiD 
s.;ouDcH of Agricultural Research for 
Vldisba, Madhya Pradesh is beiDa sbifted ; 

(b) if so, th e reaSODS therefor ; and 

Cc) the total expenditure incurred on 
this project durinl the last three Years ~ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGBNDRA 
MAKW.~NA> : (a) Yes, Sir. 

(b) The main reasons for shifting the 
centre from Vidisba to Stgar (Madhya 
Pradesh) are non-availability of (a) well 
developed farm and sufficient area for 
experimental purposes (b) office and 
laboratory buiJdmgs. Jawabarlal Nehru 
Krishi Vishwa Vidyalaya, JabaJpur bas 
developed Sagar as one of the centres 
under National Agricultural Research 
Project and adequate facilities for research 
are avaiJable at the new site. 

(c) The total expenditure incurrrd for 
this centre during the last tbree years 
(1984·85 to 1986-87) is Rs. 2,68,768/-

[English] 

"One family One job" scheme 

7084. SHRI JITENDRA PRASADA: 
WiH the MinIster of LABOUR. be pleased 
to state: 

(a) whether Government have formula-
ted a ·'One family One job" t scheme ; 

(b) if so. the reasons for delay in 
implemepta tiOD of the scbeme ; and 

(c) the time by which it will be imple. 
mentated'l 

THE MINISTER OF STATE OF THE 
MINlSfRY OF ,LABOUR <SHRJ P. A. 
SANGMA) : \a) to (c). A central scbeme 
called "RUlal Landless EmploY$Cot 
QUal aotee Programme" which aims, inter-
alia, at providiol job opportunities to at 
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least one member of each landless labour 
housebold in rural India for upto 100 
da,. in a year, is being implemented since 
1983. 

DeJay In Gas-Based Fertilizer Plants 

7085. SHRI JITENDRA PRASADA: 
Will tbe Minister of AGRICULTURE be 
pleased to state: 

(a) 'whether it IS a fact that most of 
the proposed gas-based fertilizer plants are 
behind s~hedule by six to eight months, 

(b) if ro, the reasons for delay in each 
case and the action taken in the matter; 

(c) whether the plants which have been 
allocated to private promoters are beins 
delayed: 

(d) if so. the reasons for delay; and 

(e) the action proposed to be taken in 
the matter? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
<SHRI R. PRABHU) : (a) and (e). While 
the gas.based fertilizer projects at Vijapur., 
Aonla and Jagdisbpur are expected to be 
completed according to schedule, the 
implementation of the remaining 3 gas-
based l)I'ojects at Sawai Madhopur, BabraJa 
and Sbabjabanpur, which are private 45ector, 
is behind scbedule due to delays in finalisa-
don of contractual arrangements, acquisition 
of land, obtaining environmental clearance, 
etc. The progress of implementation of 
these projects is reviewed regularly and the 
promoters have been are being advised to 
expedite tbe execution of tbeir respective 
Or(\jects. 

I.L.O. Crash Programmes on Safety 
Standards 

7086. SURI K. RAMAMURTH { : 
Will the Minister of LABOUR be pleased 
to atate : 

(a) whether tbe International Labour 
O.pniaation convened an emergent bigb 
lovel meetiDa in Geneva after the Bbopal 

gas tragedy to formulate a cra£lh proarammc 
of action for safety standards to be adopted 
in transnational corporationsi 

(b' if so, the details thereof; and 

(cl tbe manner in which safety standard. 
are being implemented in India by the 
foreign subsidiaries and muUinadonal 
corporations ? 

THE MINISTER OF STATE OF THB 
MINISTRY (SHRI P. A. SANGMA): (a) 
No Sir. 

(b) Does not ari"e. 

(c) The Fatories Act, 1948 whim, 
inter-aJia, lays down provjsions for safet, 
Jneafures to be follc\\ ed lD factories doe. 
not make any distinction between Indian 
factories and multi-national factories. The 
re~ponsibi1ity for enforcing the provisions of 
the Act rests with the State Governmentsl 
Union TetritofY Admin:strations and they 
discharge this responsibility tbroulh their 
factory inspectorates. 

Delivery of Imported D£ep-Sea Trawlers 

7081. SHRI K. RAMAMURTHY: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) tbe number of deep.sea fishinl 
trawlers delivered by fore;gn fisbina yard. 
alainst tbe number for which letters of 
intent were iSf'ued durin. the last three 
years; 

(b) the reasoDS for tbe backlog, if any; 

(c) whether order for 30 trawlers .. 
placed with tbe Australian ship buiJdi-:a1 
industries against N hicb only four trawlers 
have been delivered during tbe last tbrcc 
years, if so, tbe reasons tbereof; 

(d) wbether the Hindustan Shipyard. 
Visakbapatnam has entered iato un qree-
ment with the Australian ship boilcJinl 
industries for producing 25 metre deep-lea 
fishing trawlers; and 

(e) if 80, the terms and conditioe& of 
tbe con tracts; 
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THB MINISfER OF STATE IN THE 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTU1{E (SHRI YOGENDRA 
MAKWANA): (a) Letters of permission 
bave been issued to 134 companaes for the 
imports of 244 d~ep Sea fishing vessels 
(20 M and above) during the last three 
years, However, orders were placed for 
34 vessels only out of which 28 vessels 
bave been delivered. 

(b) The realions for backlog are that 
the companies could not place orders by 
fulfilling all the conditions in the Jetters of 
permission and mobilising tbe finance. 

(c) Orde"s for the construction of 1 3 
trawlers were placed by various companies 
with the Australian ship building Industries 
out of which 9 trawlers have already been 
delivered 

(d) No, Sir, 

(e) Does not arise. 

Farmers' Agitation 

7089. SHRIMATI BASAVARAJESWARI: 
DR. KRUPASINDHU BHOI : 
SHRI S N NANJE GOWDA: 
SHRI G. S. BASAVARAJU : 

Will (he Minister of AGRICULTURE 
be pleased to state: 

(a) whether there has been farmers' 
alitation in Gujarat and various othlr parts 
of the country; 

(b) if so, whether the Union Govern-
ment have called for a report from the 
States in this Iegard, and 

(c) if so, how 1I1any State Government 
have forwarded the same and how Govern-
meot prop!lse to solve the pr~blem ? 

THf. MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPBR.ATION IN THE MINISTRY OF 
AGR.ICULTURE (SHRI YOGENDRA 
MAK W ANAl: (a) to (c). Agricu]ture 
aector i. State subject. AccordJqly, 
farmers· aaitatioD is lhe concern of the 
$late GoyernmeDtl. 

The Government of Gujarat have been 
repuested to report; their report is awaited. 

Drought Relief Assistance to Karaataka 

7090. SHRIMATI BASAVA-
RAJ BSWAR I 

SHar 0 S. BASAVARAJU : 

Will the Minister of AGRICULTURB 
be pleased to state : 

(a) wbetber it ts a fact that about 300 
villages in Karoataka were deprived of the 
natural rains in 1986; 

(b) If so, whether this has adversely 
affected the prospects of Kbarif crop in 'he 
State; 

(c) the assistance Eougbt by the State 
Government to help the drought affected 
villages; and 

Cd) the assistance sought by the State 
during 1986 to meet the drought condi-
tions ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATIO:N IN THE MINISTRY OF 
AGRICULTURE (SHRI 'OGENDRA 
MAKWANA): (aJ In the Memorandum 
submitted by the Government of Karnataka 
on 13 3.1987 seeking Centra) aSSistance 
for drou&ht relief,. 6843 villages in 13 
districts of the State are reported to have 
been affected by the drought followiog 
inadequate rains in 1986. 

(b) As per the memorandum, cropped 
area of 1 9 67 lakh ha is reported to bave 
been affected by drought. 

( c) and (d). The Sta t e Government 
had sought an amount of Rs. 11.00 crores 
for drought relief. A ceiling of expenditure 
of Rs. 4.8 I crores has been approved. 

Reintroduction of Prasar Dbarad Bill 

7091. PROF. MAUHO DANDAVATB: 
Will the Minister of INFOR.MATION AND 
BROADCASTING be pleased to atate : 
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(a) whether Government propose to 
mtroduce a 'Bill on the hnes of the 
"Prasar Bhuti B111" introduced in the Sixth 
Lok Sabha and referred to 1 Joint Com-
miUee ci both the Houses which could not 
complete its work owina to dlssolution of 
lot Sabha; 

<b) if so, when; and 

Cc) if not, the reasons for not re· 
introducing such a Bill ? 

THE MINISTER OF STATE OF THE 
MINISTRY Of' INFORMATION AND 
BllOADCA~T1NG (SHRI A. K PANJA): 
(a) to (c). The GO\lernment does not intend 
to re-introduce the Bill for the reason that 
it is ')f the view that the set up as an 
Autonomous Corporation was not necessary 
for All India Radio and Doordarshan for 
fulfilling the ir primarY objectiv of serving 
the people Both the Medias alyeady enjoy 
adequate functional autonomy in all pro-
fessional q}atters. 

[Translation] 
Fish Seed Matcberies in U,P. 

7092. SURI HARISH RAW AT ! 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the number of fish seed hatcheries 
proposed to be set up annually for trout 
fish in hill areas of Uttar Pradesh; 

(b) whether any locations have been 
selected for the purpose; and 

(c) if so> the details thereof? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION .. IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) Two trout hatchcrits 
are proposed to be set up duril'g Seventh 
Five Year Plan, besides, improving the 
existinl two told hatcherIes in UUarkshi 
and Chamoli Districts 

(b) and (c). One trout hatchery-cum-
farm is proposed at Vairanpa in Chamoli 

District. The construction of this hatcberY 
IS entrusted with Rural Engineering Services 
of U. P. The second ha lehery is proposed 
to be established in Pithoragarh District 
and the sitt' is yet to be finalised. The 
exist ing hatchery ,t Talwari in Cbamoh 
District has been recently imoroved and 
the other existing hatchery at Kalyani in 
Uttar Kashi district is proposed to bo 
improved. 

Paddy Production in Uttar Pradesh, 
Kerala and West BeDgal 

7093. SHRI HARISH RAWAT 
Will the Minister of AGRICUL TURB be 
pleased to state: 

\a) whether per acre production of 
paddy in eastern dlstricts of Uttar Pradesh 
is less than that of Kerala, West Benlal 
and other States; and 

(b) if so, the steps proposed to be 
taken by Union Government to increase 
per acre produclion of paddy in eastern 
districts of Uttar Pradesh? 

THE MINISTER OF STATE IN THE 
DEPAR1MENTOF AGRICULTURE AND 
COOPERATION IN THE MINISTRY, OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. In generaJ. 
the per acre production of paddy in tbe 
eastern districts of Uttar Pradesh is lower 
than that the of Kerala, West Bengal and 
some other States. 

(b) In addition to the Central Sector 
Scheme of Minikit Programe of rice in-
cluding propagation of new techDololY 
which was under impJementation, a 
Centrally Sponsored Special Rice Production 
'Programme has been launched from 1985.86 
in the eastern Uttar Pradesh. Besides, 
steps be;ng taken to increase the per acre 
paddy production in the eastern districts 
include; 

(i) Expansion of area under location 
speCific high yielding paddy varie-
ties. 

(ii) Increased and efficient tile of 
inputs. 
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(iii) Traioinl of farmers and extension 
workers in improved rice produc-
tion technology tbroulb reorganis-
ed extension system training and 
visits. 

Etaluatlon of Oro.ght Prone Areas 
Programme in Uttar Pradesh 

7094. SHRI HARISH RAWAT : Wi)] 
the Minister of AGRICUl.. TURB be pleased 
to state: 

(a> whether the progress of the pro. 
grammes being carried out in drought prone 
areas of Uttar Pradesh has been evaluated; 

(b) if so, whether certain defic iencies 
in their implement6tion have come to 
Botiee; 

(c) if so, tbe det'lils thereof; aoc1 

(d) the steps proposed to be taken to 
"move these deficiencies ? 

(v) Schemes Dot based, on lOund 
economic anAJysis of benefits and 
costs. 

Since the prOlramme is beinl imple-
mented by the State Government tbe Deed 
for talkinl effective measures bal been 
emphasised on them. 

Potato Cultivation in U.P. 

7095. SHRI HARISH RAWAT: Will 
the Minister of AGRICULTURB be pleased 
to state: 

(a) the total area of land under potato 
cultivation in Uttar Pradesh and the yield 
per hectare thereof, 

(b) whether it is less in comarilon to 
other States; and 

(c) if so, the steps proposed to be 
taken to increase the per hectare yield of 
potato? THE MINISTBR OF STATE IN THB 

DEPARTMENT OF DEVEtOPMBNT IN 
MINISTRY OF AGRICULTURA (SHRI 
RAMANAND YADAV) : (a) to (d). There THE MINISTBR OF STATE IN THE 
laas been no comptebensive evaluation of DEPARTMENT OF AGRICULTURE AND 
Drouabt Prone Ar:as Prolramlbe (DPAP) COOPBRA"fJON IN THE MJNlSTB.Y OF 
10 far. However; the implementation of AGRICULTURE (SHRI YOGENDRA 
DPAP in some selected areas of Uttar MAKWANA): (a) The averale area of 
Pradesh bas been studied by (ertain reputed land under potato cultivati on in Uttar 
laltitutel, which revealed the foUowinl Pradesh during the triennium endiD~ 
major defects ~_ ' t 985·86 was 3.10 lakh hectar .. and tbe 

correspondinl aver ale yield wal 16219 

(i) Inadequate control of DRDA over 
sectoral departments resulting in 
lact of coordinatioo. 

(ti) ,Ianninl Dot based on potential 
and rfQuirements of area deter-
mined tbroulh techno-economic 
surveY; Iotearaled watershed deve-
lopment approach allo Dot 
followed. 

(iii) loadequa te t echn ical scrutiny of 
schemes and delay in sanction. 

(iv) Lack of inteltation of proaramme 
in oilerent sectors. 

KlS/hectare. 

(b) Yield levell of potato in Uttar 
Pradesh are bilher than the aU-India 
average and also tbose of mOlt of tbe other 
major producinl States, except Punjab 
and West Bengal. 

(c) In order t6 increase the per heelare 
yield of potato, a number of meuarel iD-
cluding supply of good quality see" of 
potato, fertiliaers and plant protection 
cbemicals, providing irription facilidel. 
popu Jarisa tion of paekap of practices ete .• 
are beinl taken up by various State 
Government', Jncludin8 Uttar PradeD. 
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[En,llslr] 
Technology to Rural Areas 

7096. SHRI JAGANNATH 
PATrNAIK : WiJI the Minister of AORI .. 
CUL TURB be pleased to state: 

(a) whether modern technology in 
agriculture and rural development bas been 
propagated in the rural areas in aU its 
facets; 

(b) if so, tbe details in this regard ; 

(c) whether periodical camps are 
orpnir.ed at the Block level in each State 
for disseminating information to the 
farmers and the rural youth ; and 

(d) if so, tbe deta ils thereof '1 

THE MINISTER OF STATE IN THB 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKW ANA): (a) and lb). 

Yes, Slr. The modern 
In agriculture is being 
in rural areas by 
machinery of State 
Departments/State 
Universities. 

technology 
propalated 

extension 
Agricul ture 
Agriculture 

hi) The States of Andhra Pradesh 
Assam, Bihar. Oujarat, Haryana, 
Himachal Pradesh, Jammu and 
Kashmir, Kerala, Madhya Pradesh, 
Maharaahtra. Orissa, Punjab, 
Rajasthan, Tamil Nadu. Uttar 
Pradesh and West Bengal bave 
reorganised the agricultural exten-
sion by adopting the Traming and 
Visit system of exteDsion ·which 
provides for transfer of modem 
technololY in agriculture from 
research scientists to Subject 
Matter Specialists (SMS) in 
mOl\thly workshops, from SMS 
to Village Extension Workers 
(VBW) in fortnightly traiDiDi 
sessions aud inturn to the farmers 
by scheduled visits of VEWs. 

(iii) Institutes under Indian Council 
of AariGUltural B.cIlUch (leAR) 

dissem;nate modern farm te.o-
logies tbroup national demonstra-
tions, operational research aDd lab 
to land prolrammes. 

(iv) Demonstrations on impro~ed farm 
technologies, field days, farm 
fairs, exhibitions and traiDinl for 
the farmers are also relularly 
organised for propagatinl modern 
technology in the rural areal. 

(v) Modem rural development techno-
logies are promoted by the Council 
for Advancement of 'cople'. 
Action and Rural Tecbnolol' 
<CAPART) through existina 
aovernmental and non-lOverJloI 
mental allncies. Field tested 
rural technololies developed in 
various in,titutions once found 
viable are further disseminated 
through trainio I and media. 

(c) and (d). In order to communicate 
latest knowledge and skills in alricultural 
production, to exchange views and experi-
ences regional rural youth workshops on 
specialised subjects are orpnised from 
time to time. Krisbi VilYan Kendraa under 
ICAR. institutes/agriculture universities 
also organise periodical training proa-
rammes fot farmers and rural youth to 
make them aware in modern farm 
technololY • 

[Trallsltl tiDn] 
Setting up T. V. Trau_tterl ia 

RajasthaD 

7097. SHill VIRDHI CHANDBll 
JAIN: Will the Minister of INFOR-
MATION AND BROADCASTING be 
p\easecJ to state: 

<a) the place-wise Dumber of television 
relay centres set up in Rajasthan duriDa 
the last three years ; 

(b) the place. where low power 
transmitters and hip power traDlJDitton 
of Doordarhan are proposed to be set up 
by the end of the Seventh FiVe Year PlaD • • 

(e) the proll'ess made in lbis rOllRl 10 
far • aod 
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(d) the percentale of population in 
Rajasthan likely to be benefited by Door· 
darshao facilit, by the end of the Seventh 
PlaD period ? 

THB MINlSTER OF STATB OF THE 
MlNISTBR OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
(a) Thirteen TV transmitters, one each at 
OaDlanagar, Jodhpur. Udaipur, Kota, 
Alwar, Khetri, Bikaner Bhilwara. Ajmer, 
Jaisalmer, Banner, Rawarbhata and PiJani 
have been set up in Rajasthan durinl the 
la8t three years. 

(b) Three hiah power (10 KW) TV 
transmitters, one each at Barmer, Jailalmer 
and KOla and eleven low power (100 W) 
transmitters, one each at Mt. Abu, 
Bans"ara, Chittaurprh, Churn. Dunlarpur; 
JbaJawar, Jhunjhnu. Nagaur. Pali, Sawai. 
madbopur and Sikar are proposed to be 
set up in Rajastban during the remaininl 
part of Seventh plan period. 

(c) Orders for the transmitters and 
associated auxiliary equipment have been 
placed and sites in sotlle cases identified. 

(d) TV service is expected to be availa. 
ble to about 65.4 % population of Rajas-
than on completion of Seventh plan 
schemes. 

StreagtheDiDg of Press CoaDell of 
India 

7098. SHRt VIRDHI CHANDER 
JAIN: Win the Minister of INFOR. 
MAnON AND BROADCASTING be 
plealed to state : 

(a) whether Union Government propose 
to take any steps to strenlthen the Press 
Couacil of India to enable it to play its 
role .. ore df'ectively; and 

(b) if to, the details thereof' 

'I1IB NINISTBll OF ST A TB OF THB 
)lJNISTRY OF INfOItMAnON AND 
BIlOADCASTING (SRI A. K. PANJA) : 
(a) There ia no lucb propo •• l. 

(It) DOel Dot lrile. 

[&wlllh] 

TraiDiDI Centres for Far.i •• Teclmi· 
ques 

7099. SHRI VIRDHI CliANDBR 
JAIN : Will the Mini'ter of AGRICUL. 
TURE be pJeased to state: 

(a) tbe number of centres which 
impart training to the farmers in latest 
techniques of farminl and tractor techno. 
)olY in the country ; 

(b) whether Government propole to 
set up sucb a centre in Raja II han allo; 
and 

Cc) if 80, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS. 
TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA): (a) Govern-
ment of India has sct up three Farm 
Machinery TrainiDg and Testing Institutes 
at Budni (Madhya Pradesh), Hissar 
(Huyana) and Garladinne (AIldhra Pradesh) 
to conduct on the job training programmes 
to the farmers in tbe selection, operation 
and maintenance of tractors and otber farm 
machinery. 

(b) and (c). Government of India has 
a proposal to set up a Farm Machinery 
Traininl and Testing Institute in tbe 
Western relion. Its location is yet to be 
decided. 

AliotmeDt of LaDd to MiDlltry of 
Worb HoaiiDI aDd Supply Coopera-

tbe Hoase BuildiDI Society 

7100. SHR.I KAMAL NATH: Win 
the Minister of URBAN DBVELOPMBNT 
be pleased to refer to the reply liven to 
Unstarred Queltion No. 4232 on 16 
December, 1985 reaardinl allotment of 
land to Ministry of Works, Boulin. and 
Supply Cooperative House Su iJdinl Society 
and state: 

(a) the reDonl for delay in anouina 
laud to tbe MinistrY of Works, Honinl 
and Suppl, Cooperative House BuildiDi 
Societ, by Dolbi DevelopPlcll t Authorit,; 
and 



CHAtTRA 90, t 909 lSA~.,4) 

(b) the time by which the land would 
be allotted I 

THB MINISTER OF ST ATE IN THB 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). 
The information is being collected and will 
be laid on the Table of the House. 

Allotmeat of Sbops for Post Dlice aad 
Sapper Bazar in Nirman Vibar 

7101. SHRI KAMAL NATH: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether Government arc aware that 
it was agreed over a year ago to ailot 
shops constructed by the Delhi Development 
Autbority in Nirman Vihar for housing a 
Post Office and a branch of Super Bazar 
for the convenience of the residents; 
and 

(b) if so, the reasons for delay in 
allotment 1 

THE MINISTER OF SrATE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Post and 
Telegraph and Super Bazar have since been 
allotted two units each in Nieman Vlhar. 

(b) Tbe question does not arisc. 

Civil Ameoities to Five Colonies in 
East Delhi 

7102. SHRt KAM/\L NATH: Will 
the Minister of URBAN DEVELOPMBNT 
be pleased to state ~ 

(a) whether the Delhi Administration 
bad asked the Municipal Corporation of 
Delhi in September. 1917 to provide ClVl~ 
amenities to five colonies 10 East DeIhl 
including Nirman Vibar ; and 

(b) if so, the prograss made in tbis 
reaard SO far , 

THB MINISTER. OF STATB IN tHB 
MINISTRY OF URBAN DBVELOPMBNT 
lSHR! DJ\LBIR SINGR): (a) and (b). 
The information is boina collected and 
will be laid on tbo Table of the House. 

Commencement of MorDiDa TV Pr .. -
DUaes witb Vande Mat.ram 

7103. SHR.I SYED SHAHABUDDIN : 
Will the minister of INFORMATION AND 
BllOADCASTING be pleased to state: 

(a) whether the recently introduced 
morning programme on Doordarsban 
C(lmmences with tbe renderiol of Vaade 
Mataram; 

(b) whether any Radio of 1. V. Proa-
ramme sO far had sucb a commcncement; 
and 

(c) if not, the reasons for this innova-
tion' 

THB MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA): 
(a) Yes, Sir. 

(b) AU India Radio commence their 
transmission in the morning with the 
renderoing of Vande Mataram. 

(c) Does not arise. 

Import of TV Serial. 

7104. SHRI SHANTARAM NAIK: 
Will tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government have entered 
into a contract with any foreign country 
for the import of television serials i 

(b) if SOt the names of the T. V. 
serials and the countries from where thcao 
are proposed to be imported: 

(c) whether Government proPOse to 
import any television serials from Pakistan-t 

(d) if so, the names of such aerials; 
.lnd 

(e) whether Pakistan Govern_eo pro-
pose to import any T. V. leriall fro. I ... 
and if so, the details thereof 1 
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THE MINISTER OP STATE QF THB 
MINISTRY OF INFOR.MATION AND 
BROADCASTING (SHRI A. K. PANJA): 
<a> No, Sir. 

(b) Does Dot arise. 

(c) No. Sir. 

(d) Does Dot arise. 

(e) No, Sir. 

OB Vans 

7105. SHRI SHANTARAM NAIK: 
Will the Minis' er of INFORMATION AND 
BROADCAS TING b: pleased to state: 

<a) the number of OB Vans with Door-
dar&ban and tbe places where those are 
stationed; 

(b) wbetber Government propose to 
import some more OB Vans 

(c) if so, tbe number of Vans proposed 
to be imported and tbe cost thereof; 
and 

(d) the Doordar&han kendras to which 
tbe Vans are proposed to be allotted'l 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCA~nNG (SHRI A. K. PANJA) : 
<a) Doordarsban at present has nine OD 
Vao, each located at Delhi, Bombay, 
Calcutta, M:!dras, Bangalore, Hyderabad 
lalandhar Lucknow and Srinaaar. 

(b) and (c). OD Vans are not imported 
but are indigenously maoufachlred Six 
numbers of OB Vans, each costin. about 
R.s. 2.90 crores, are on order on a public 
leCtor undertakiol in lodia. 

(d) Ahmedabad, Ouwahat:, Jaipur, 
Bhopal, Bbuboelwar and Patoa. 

lu. of bODd. by sail for Modend-
.tloD Prognmme 

1t06. SHRI V. S. KR.ISHNA IYER : 
Will the MiDister of STEEL AND MINES 
be pleued to 'late : 

(.) whether tbe Steel Authority of 
Indian propose to issue bonds to raise 
capital from public for its modernisation 
prolramme; 

(b) if so, tbe total value of the bond. 
and the time by whicb tbest; are likely to 
be issued; and 

(c) whetber the amount so raised is 
proposed to be utilised for modernisation 
of Visvesvaraya Iron and Steel Limited and 
other big steeH plants in the country if so, 
the details thereof ., 

mE MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MINES 
(SHRI VASANT SATHB) : (a) to (c). The 
request of Steel Authority of India Limited 
for permission to raise through Bonds. 
resources for meeting part of its capital 
expenditure, is under examination. 

NABARD AssistaDce to Grower. 
of Grapes 

7107. SHRI V. S. KRISHNA IYBR: 
Will the Minister of AGRECULTURB be 
pleased to state: 

(a) the percentage of assistance given 
by NABARD on the project cost of 
grapes; 

(b) whether any representation bas been 
received by Government to increase tbe 
quantum of assistance to encourage growers 
of grapes; and 

(c) if so, whether there is any proposal 
before Government to provide more percen-
tage of assistance by NABARD 00 the 
project cost of tbe ,rapes '1 

THE MINISTER. OF AGRICULTURE 
(DR. G. S. DHILLON) : (a) The National 
Baok ror Apiculture and Rural Develop .. 
ment (NABARD' provides re·finance assis· 
tance to Land Development B loks for 
lI'ape cultivatioo in respect of amall aod 
maraioal farmers, and other farmeta at tbe 
rate of 90% aod 85% reapcctiv,Jy of tbe 
loaol giYeD to them. The percental~ of 
refinance i. limited to 80 % of 10801 liveD 
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by Commercial Banks, Relional Rural 
Banks and State Cooperative Banks for the 
purpose. 

(b) and (c), Government has not 
received 'aDY representation to increase the 
quantum of auistance to grape growers. 
However, NABARD has recently enhanced 
project cost for various States and specified 
varitie. of grapes to enable grape growers 
to avail of larger assistance. 

Alsiltaace by HUDCO for Karaataka 

7108. SHRI V. S. KRISHNA IYER : 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) tbe total assistance giVen by the 
Housing and Urban Development Corpora-
tion for a housing scheme for the wca~ers 
of Rabkavi, Karnataka during 1986.87; 

(b) tbe number of houses under cons-
truction; 

(c) the number of houses construted so 
far; and 

(d) whether any amount is due to 
Karn~taka by HUnco 1 

THE MINISTER. OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DAL BIR SINGH): (a) HUDCO 
has neither received nor sanctioned any 
sthme for construction of houses for wea-
vers of Rabkavi, Kamataka during 
1986-81. 

(b) \0 (d), Question does not arise 

T. v. Transmitter at MaDmad 

7109. SHlllMATI N. P. JHANSI 
LAKSHMI: Will tbe Minister of INFOR· 
MATION AND BROADCASTING be 
pleased to state : 

(a) whether Governm~Dt propose to set 
up a Television transmitter at Manmad 

under the scheme for funding the installatioU 

ot television re'ay transmitter by State 
Governments, pub) ic sector undertaking, 
cooperatives and prIvate organiaationa; 
and 

(b) if so. tbe details thereof 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMA110N AND 
BROADCASTING (SHRI A. K. PANJA): 
<a) No, Sir. No offer has been received 
for funding Instlllation of transmitter at 
Manmad. 

(b) Does not arise. 

Remo\al of po vert,)' in rural areas 
during 1986-87 

7110. SHRI AMARSINH RATHAWA: 
Wili tbe Minister of AGRICULTURE be 
pleased to state: 

(a) the target fixed to remove poverty 
from the rural areas an the country durin. 
the year 1986.87; and 

(b) the achievement made by each 
State? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI· 
CULTURE <SHRI RAMANAND YADAV): 
(a) and (b). WIthin tbe overall loal of 
bringing down the percentale of population 
below poverty line to less tban 10 by 1994 - . 
95, annual targets of .physical coverage are 
fixed in the major antipoverty programmes 
of Integrated Rural Development Prog-
ramme ORDP), National Rural Employ-
ment Programme (NREP) and Rural Land-
Ius Employment Guarantee Prolramme 
(R.EBGP). Statements I to 11 showinl 
state-wis:t programme targets and acbieve-
ment, duriDg 1986-87 are given below. 
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Statemeat .. I 

To"," for As~lsll", famlll,s fllId tfdll",m,,,' .nd., lRDF. m, 1986·17 
(Proyts"""') "p,o Mardi. 1917. 

SI. Name of the Pbysical Tarae' Achievement (Nos) 
No. States JUTs. (Nos.) 

- - - - -- -- --- - ---- ----
1 2 3 4 -
1- Andbra Pradesh 241500 254946 

2. A~&am 70500 45891* 

3. Bihar 460000 378712* 

4. Guj:nat 122 00 141211 

S. Haryana 54000 50420 

6. Himachal Pradesh 31100 36955 

1. J and K 38500 21156-

8. Karnataka 145500 119774 

9. KeraJa 128500 t 31062 

10. Madhya Pradesh 335000 29'038 

11. Maharash tra 220000 186663· 

12. Manipur 8800 10844* 

13. Megba}aya 8800 10899 

1':. Nasaland 13,00 21.0· 

15. Orissa 214000 135070· 

16. PUDJab 91500 61189· 

17. Rajasthan 155900 103796-

t 8. Sakkim 3700 2728 

19. Tamil Nadu 246500 258823 

20. Tripura 15000 15719 

21. Uttar Pradesh 632000 637000 

Z2. Weat Benlal 189500 16255S-

23. A aDel N Ilianda 1800 1'81* 
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1 

24. 

25. 

26. 

27. 

21. 

1.9. 

30. 

31. 

2 3 

Arunachal Pradesh 16600 

Cbandilarh 2500 

D and N Haveli 1000 

Delhi 5100 

G. D. and Diu 9300 

Laklhadweep 1300 

Mizoram 12100 

Pondicherry 4000 

All India 3500000 

*FilUres relate to February. 1987. 

• ... Pilores relate to January, 1981, 

Statellleat·1I 

4 

7803-

114· 

1079 

3577· 

8587· 

263· 

8438 

S180 

3100216 

St"tem,n' show"" Employm,nt G,,,,,atlo,,-TtI,,,ts IIIId achi",m,,,t, 
(Pro,isIDII,d) "lUI" NREP 19B 6·B7 (",to March, 19B7). 

(Lakh Man days) 

23. 

---------------------------------
51. Name of tbe Tarlet Achievemert 
No. State.(UTL 

1 2 3 4 

1. Andhra Pradesh 258.70 264.03 

2. Assam 3S.00 49.88 

3. Bihar 290.00 140.73 

4. Gujarat 60.00 139.77 

5. Haryana lS.00 16.65 

6. Himacbal Prad~sb 13.50 10.49 

1. J and K 22.50 22.73 

I. Karnataka 120.00 121.5S 

t. IC .... 74." 8-1.11 
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1 2 3 4 

10. Madbya Pradesh 26400 241.21 

11. Mabarastra 229.00 175.39 

12. Manipur 3.10 5.22 

13. Megba)aya 3 SO 4.24 

14. Nagaland 1.00 2.50 

15. Otissa 150.00 170.31 

16. Punjab 1200 19.04 

17. Rajasthan 352.00 819.45 

18. Sikkim 2.00 2.81 

19. Tamil Nadu 263.00 290.16 

20. Tripura 8.00 10.53 

21- Uttar Pradesb 382.00 374.44 

22. West Bengal 180.00 204.18 

13. A and N Islands 2.50 2.93 

24. Arunachal Pradesh 1.60 1.71 

25. Cbandiprb 0.35 0.30 

16. D and N Haveii 1.70 0.65 

27. Delhi 0.23 0.29 

28. o. D. and Diu 1.60 1.83 

29. Laksbadweep 1.20 1.26 

30. Mizoram 1.50 1.32 

31. PondicberrY 1.80 2.06 

All India 27~~.'3 3349.54 
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StatemeDt-111 

Statfment showing Employment Ge"erlltlon-Tllrget. lind ..fcIJiY,me"t, 
(provisional) under RLEGP 1986-17 (llpto MllrcA, 1987) 

(Lath Mandays) 

Sl. Name of the TarBet Achievement 
No States/UTs 

1 2 3 4 

1. Andhra Pradesh 251.88 279.01 

2. Assam 38.00 23.26 

3. Bihar 262.00 231.44 

4. Gujarat 60.00 63.86 

s. Haryana 14.00 19.12 

6. Himachal Pradesh IS.00 19.11 

7. J and K 15.00 7.97 

8. Kamataka t 20.00 160.46 

9. Kerala 63.00 63.12 

10. Madhaya Pradesh 234.00 234.28 

11. Mabarashtra 230.00 141.91 

12. Manipur 3.00 1.45 

13. Melba}aya 2.S0 2.61 

14. Nagaland 1.00 2.90 

15. Orissa 138.00 166.93 

16. Punjab IS.OO 18.20 

17. Rajasthan 91.00 124.38 

18. Sikkim 1.80 1.90 

19. Tamil Nadu 242.00 262.95 

20. Tripura 8.00 5.88 

2t. lTttar Pradesh 390.00 409.63 

22. West Benpl 160.00 183.13 
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1 2 

23. A and N J sJands 

24. Arunachal Pradesb 

25. Chandigarh 

26. D and N Haveli 

27. Delbi 

28. G. D. and Diu 

29. Lcksbadweep 

30 Mizoram 

31- Pondicherry 

3 

0.75 

1. SO 

1.00 

0.24 

1.70 

1.20 

1.40 

1.00 

4 

0.61 

1.00 

0.09 

0.40 

0.25 

1.43 

0.92 

7.42 

0.99 

All India 2364.47 2442.73 

[Trails'" ti,,,,] 
Agreement between DDA and 

wor kers' un ion 

7111. SHRI RAJ KUMAR RAJ: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a.) whether any agreement was reached 
betweiD Delhi Development "uthority 
Workors Union and Delhi Deve)opment 
Authority Attministration on 24 April, 
1986; 

(b) if so, the details thereof, 

(c) the terms and conditions accepted 
by D. D. A. administration as wen as these 
wbicb are yet to be accepted; and 

(d) the time by which an tbe terms and 
conditiops will be accepted? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir 

(b) to (dl. The information is beiol 
collect~d and will be laid OD the Table of 
the Sabba. 

Allotment of land to grOGP bousing 
societies on Increased prices 

7112. SHRI BALWANT SINGH 
RAMOOWALIA: 

SHR} TEJA SINOH DARDI : 

Will the MinIster of URBAN 
DEVELOPMENT be pleased to state: 

(a) whetber it is a fact that leveral 
group housing societies have requested 
Government to reconsider tbe decision, 
taken recently. to allot tbem land at increa· 
sed rates; 

(b) if 60, the rates at which Govern-
meot have decided to allot land to tbe~e 
societies now; 

Cc) the rates at wbicb tbe societies 
were allotted land prior to this decision; 

(d) the reasons for revisiog tbe rates 
now; and 

(e) whether Government would cODsider 
tbe requests made by the locieties 'I 

THE MINISTER OF STATB IN THB 
MINISTRY OF UR.BAN DBVELOPMENT 
(SHRI DALBla SINOH) : (8) Ye •• Sir. 
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(b) to (e). The Cooperative Group 
Housinl Societies regi~tered prior t.> 1979 
bave been allotted land at the rate of 
Rs. 54.75 per sq. mtr. and tho~e societies 
registetedafter 1979 upto 1981 have been 
allotted land at Rs. 110 per sq. mlr. in 
Rohini, C. B. D. Shahdara, Geeta Colony, 
Parparganj and Bodela and at Rs. 135 per 
sq. mtr. in Rohtak Road and Pitampura 
area. The Coop. Group HousIng SocIeties 
ate allotted land at predetermined rates 
worked out on 1~0 Profit No loss' basis 
which includes the tost of acquisition, deve. 
lopment and admimstralive charges. Due 
to increase ill the cost of acqulPition and 
dev~lopment, the rate of land to Coop. 
Group Housing Societies registered in 1983 
has "een worked out at Rs. 474 per sq. 
mtr. on provisional basis. The decision on 
the rate to the finally fixed is yet to be 
taken. 

Tata consultancy Services for D D A 

7113. SUR) BALWANT SINGH 
RAMOOWALIA : 

SHRI TElA SINGH DARDI : 
SHRI SHANT} DHARIWAL : 

Will the MlDister of URBAN DEVE· 
LOPMENT be pleased to state: 

(a) whether it is a fact that the Delhi 
D<!velopment Authority had utilised. the 
services of the Tata Consultancy servIces; 

(b) if so, the facts thereof; 

(c) whether recommendations of t~e 
Tata ConsultancY services have been recei-
ved by Government if so, when; and 

(d) the action taken by Government in 
this regard so far; and if not, the re3sons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPM~NT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) MIs Tata consultanCY Services 
• t d by the D D A as consul tants were appolD e . to 

(i ndertaking comprehensi °Je Organlza. Ion 
or u of the D D A. The assign· 

R.enewal Study 1 ted by the 
ment bas since been comp e 
AICDCY. 

(c) and (d). D D A have since recei. 
ved their recommendations. The aleney 
submitted last of its report on 27"'1.87. 
D.D A. has now constituted five sub-
committees to thuroulbly examine itl 
recommendations in the first instance, 

(English] 

Outdated tecbnology in steel Plants 

7114. SHRI AMAL DATTA : Will 
the Minister of STEEL AND MINES be 
pleased to stale: 

(a) whether the techono)ogy of steel 
pr\)duction has become outdated in some 
of the steel p'ants; 

(b) if so, the names of steel plants and 
the approximate period by which tbe 
technology has become outdated in each 
case; 

(c) whether cost of production of steel 
is higher with such outdated technolo&y; 

(d t if so, to what extent; and 

(e) the account thereof, year·wiae and 
plant .. wise ? 

THE MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MINES 
(SHRI VASANT SATHE) : (a) Yes, Sir. 

(b) A few of the major technoloaies of 
the SAIL P~ants which have become 
obsolete are :-

1. Most of the facilities at lISCO 
(seet up in early twenties) are 
outdated. Specific mention may 
be made of the Duplex Process of 
steel making, this is no longer ill 
use in any steel plant in tbe world 
Most of the steel plants bad dis-
carded this process by tbe early 
sixties 

2. The Open Hearth Furnaces at 
liSCO and at Durlapur, Rourkela 
and Bhdai (set up in the late Afdes 
and cllr ly six ties) are still Coo._· 
ing in operation. * Most of.dte 
advanced co.utriea phued out 
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tbeir Open Hoarths between tbe 
late sixties and early seventies. 

3. Inlot castinl route for steel pro-
duction is followed in all the SAIL 
Plants except for the 1. S million 
tonnes converter unit recently set 
up at BhUai. IDiot caslin. is beinl 
replaced by continuous castinl in 
a phased manner by most of tbe 
advanced countries from 19?0 
onwards. 

4. The Cooverter Sbop at Rourke)a 
is outdat-:d. This is proposed to 
be phased out under a modernisa-
tion programme Similarly. Open 
Hearth facilities at lISCO. Duraa .. 
snd RourkeJa w1l1 be replaced 
in a pbased manner duriog the 
proposed modernisation of these 
plants. 

tcl to (e). It is difficult to quantity 
the extent by which the cost of production 
has been higher due to tbe continued use of 
tbese outdated technologies since the SAIL 
steel plants bave been operatina on these 
tecbnoJolies since inception. 

ProdactioD of steel ia MiDi Iteel PlaDts 

111 S. SHRI ANAL DATT-\ : Will 
the Minister of STEEL AND MINES be 
plated to state : 

(a) the tota I production of Iteel in the 
mini steel plants duriol tbe last three years, 
year-wise, vilra·via the total capaeity of tbe 
iDcIust.,; 

(b) whether it i8 the Government's 
poliq to allow further expaDlion or the 
miai steel sector; and 

(c) if 50, to what extent and ovet what 
period of time 1 

THB MINISTER. OF BNERGY AND 
MINISTER OF STBBL AND MINES 
(1II1l1 V MANT SATHE': (a) The 
liceDIed capacity and the production of 
miDi .eel plant. durin. tbe last three year. 
are liven below :-

(In million tonnel) 
Year Production Licensed 

Capacity 
(Appros.) 

1984-85 2.3 4.2 

1985-86 2.9 4.2 

1986-87 *2.9 4.3 

·Bstimated. 

(b) and (c). The Guidelines for the 
grant of licences for steel makiag in the 
private sector are under review in the IIgbt 
of tbe projections of demad and availability 
of steel. 

Model fisheries traiaing Institutes 

7 J 16. SHRI MULLAPPALL Y 
RAMACHANDR.AN : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether Union Government propose 
to set up model fisheries jnstitute~/units in 
the country to help fishermen secure 
technical luidance and training; 

(b) if so. the details and like)y locations 
tberefor ; 

(c' the financial allocation proposed 
for the purpose durin. the Seventh Plan 
period; and 

(d) tbe percentage of allocation 
proposed to be made available to Kerala ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTUIlE 

AND COOPERATION IN THE MINI-
STRY OF AGRICULTURE (SHB. I 
YOGB'NDIlA MAKWA'NA): (a) No, Sir. 

(b) to (d). Do not arise. 

T. V. Serial 'Rama, ••• ' 

711'. DR. B. L. SHAILESH: Win 
the Minister of INFORMATION AND 
BROADCASTING be pleased to ltate : 
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(a) the number of episodes of 
'RamaYlna' contracted to be telecast by 
Delhi Doordarsban and other centres 10 the 
country ; and 

(b) the revenue per episode expected 
to be real ised from the sponsorers 1 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BR.OADCASTING (SHRI A K. PANJA) : 
(a) The serial 'Ramayana' has beeD 
approved for '2 episodes. 

(b) Tbe ~ponsorshlp fee charged per 
epis'lde duriog January and February, 1987 
was Ra. 70,000 The rates for spot 
advertisements and sponsonh1p fee were 
revised with effect from March 1 , 1987 
and since then the sponsorshiP fee charged 
per eplsode is Rs. 1,50,000. 

Anoeatioa of funds for Urban delelop-
ment of Sikkim 

7118. SHRIMATI O. K BHANDARI: 
Will the MlDister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether Union Government provJde 
funds to various states for urban 4evelop· 
ment ; 

(b) if so, the amount allocated to 
Sikkim during tbe period 1983·84 to 
1985.86 ; and 

(c\ the amount proposed to be alloca. 
ted during 1987-88 ? 

THB MINISTER OF STATB IN THE 
MINISTRY OF URBAN DEVELOPMEMT 
(SHRI DALBIR SINGH): 'a) Urban 
Development is a State subject and 
allocations are made for urban develop-
ment prolfammes in the respective plans of 
the States. Besides, Central ass)stance IS 
liven under the Centrally sponsored 
Schemel of Integrated Deveiopment of 
Small and Dedium Towns (lOSMT) and 
Urban Basic Services (UBS). 

Cb) and (c). Two towns viz. Jorcheng 
and Namchibazar have been included unde~ 
the Scbemes of IDSMI and a tota I provl· 

sion of Rs. 92 lakhs bas been made on tbe 
two schemes out of whlch a sum of 
Rs. 19.14 lakbs hdS been released tall 
31-3·1987. 

Amount of futher releases will depand 
on the progress of Implemantauon of tbe 
p,ojects and utlhsaliOD of funds by the 
state. 

Implementation of ndlra A".as Yojana 
ID Sikkim 

7119. SHRIMATI D. K. BHANDARI: 
W1l1 the MlDlster of AGRICULTURE be 
pleased to state: 

(a) whether IndIra Awaas Yojana is 
Implemented 10 Slkklm also; 

(b) ~he amJunl allotted to Sikkim 
durmg 1983 to 1986, year-wise for 
construction of houses for the Scheduled 
Castes and Scheduled Tnbe& In rural 
areas; 

(c) the amount proposed to be allotted 
durmg current year "\s well as 10 19H8 to 
1990 under the &cbeme , and 

(d) the targets fixed foc Slkkim for 
construction of houses and percentale of 
targets achIeved durmg 1983 Lo 1986 ? 

1HE MINISTER OF SrATE IN THB 
DEPARTMENT OF RURAL DEVELOP. 
MENT IN THE MINISTRY OF AGRI. 
CULTURE (SHRI RAMANAND Y ADAV}: 
(a) Yes, Sir. 

(b) Indira Awaas Yojana was started 
in 1985-85 only The amount allocated 
to Slltkim in 1985-86 was Rs. 8-00 lakhs. 

(c) Amounts under lndira Awaas 
Yojana are allotted on a yeQr to year 
basJs. The proviSIonal allocation for 
Slkk1m for 1987·88 in Rs. 10.00 lakhs. 

(d) No state-wise targets are fixed for 
the Yojana. States plan the number of 
dwelling units taking into account the 
financial allocation The number of dwel-
ling units planned by Sikkim in tbe Year 
1985.86 was 112. 
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Fands allotted to Sikkim onder aDti-
po, erty programmes 

7120. SHRIMA TI D. K. HHANDARI: 
Will the Minister of AGRICUL'rURT be 
Pleased to state : 

(a) the funds allotted (0 Sikkim under 
the anti-poverty programmeR durin& 
1983-84 to 1986-87 ; 

(b) the funds allJtted to Sikkim during 
t 987-~8 under the programme; 

(c) whether Stkkim has utilised all the 
fuods allotted under the programmes durang 
t 986-87 ; and 

(d) If so. the reasons for not increasiol 
the allocation of funds for J 987-88 ~ 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI RAMANAND Y ADAV): 
(a) to (c). A statement is given below. 

(d) Allocation of funds amongst tbe 
States under all tbese programmes is Dlade 
on the basIs of a fixed cr~teria. In facl, 
under IRDP the State was allotted an 
amount orRC\. 86.13 Jakhsdurins 1986-87 
but the State Government wanted the 
allocation to be limited to Rs. 42.10 lakhs 
ooly. 

Statement 

FIUttIs including Itate s/uzre Allotted to S,kkim under the major Anti-Poverty 
programmel during 1983·81 to 1986-87 and 198,-88 and utill~ed during 

1986-87 

Programme 

lRDP 

NR.EP 

IlLBGP 

Funds allotted 
to Sikkim during 
1983·84 to 1986·87 

126.17 

164 95P 

129.80 

. 
·Upto January, 1987 

··Upto FebruarY, 1987 

(Rs. in lakhs) 
Funds allotted Funds utilised 
to Sikkim during during 

1987-88 1986.87 

32.00 30.69** 

46.85Q 40.44· 

39.00R 64.89S 

P-Includes Rs. 24.95 lakhs of value of additiona1 foodgrains during 1985-86 
and 1986·87. 

Q-Inccludes Rs. 6.85 1akbs of va1ue of the first insta1ment of ajditive foodgraios. 

R-Besides cash allocation, 370 MTs. of additive food grains was released fOl' 
the first two quarters. 

S_"Sesides cash utilisation, 254.93 Mrs. of additive foodgrains was utilised 

Payment of deve10pment cbarges for 
reaalarised colonies 

7121. DR. G. VIJAYA RAMA RAO : 
Win the Minister of URBAN DEVELOP-
YEN r be pleased to state : 

(a) whetber it is a fact that some 
unapproved colonies in De1hi have beeD 
regularised ; 

(b) whether it is also a fact that tbe 
people in some colonies have paid tbe 
development cbarles ; 
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(c) if so, the facilities provided to the 
people residing in these colonies ; and 

(d' if not, the reasons therefor? 

1HE MINISTER OF ~TATE IN THE 
MINISTRY OF URBAN DEVELOPME~T 
<SURI DALBIR SINGH) : (a) Yes, Sir. 

(b) to (d). D. E. S. U, and Delhi 
Water Supply and Sewage Disposal Under-
taking have been providing electricity and 
supply/sewerage faciJities in the regularised 
colonies on payment of development 
charges prescribed by these Qrganisations 
from the beneficiari s. D. D. A., who had 
also received some development charges 
from the residents of regularised colonies 
previously under their charge, had provided 
some amenities in these colonies before 
transferring them to the M. C. D. Besides, 
the M. C. D. is providing amenities like 
approach roads, parks, lanes and metalling 
and pre-mixing of damaged brick pave-
ment/kacha lanes in the colonies regularis-
ed by it. 

NFDC films for 16 M. M. Projectors 

7122. SHRI RANJIT SINGH 
GAEKWAD : WiI} the Minister of INFOR-
MATION ANO BROADCL\STING be 
pleasad to state t 

(a) the number of documentary films 
prepared by independent ~Im makers and 
financed by National Film Development 
COrPoration during the year 1986 ; 

(b) whether it is a fact that the~e is a 
larae availability of 16 m. m. proJectors, 

rticularly in villages, whereas Govern· 
:eot are producing films for 3S m.m. 
projectors only ; and 

(c) whether steps are being taken to 
produce NFOC documentaries for 16 m.m. 
projectors? 

THB MINISTER. OF STATB OF THE 
MI~ISTR.Y OF INFOR.MATION AND 
BllOADCASTING (SHRI A K. PANJA) : 
( ) During t 986. two documentary films 
S:aoced bY the National Film Development 

Corporation were under production. out of 
wbich one was compl~ted towards the end 
of tbe year. 

(b) No, Sir. The National Filar 
Development Corporation ond tbe Filma 
Division are producing films in 16 DJID 
also. Even when a film is made In 3S rom, 
16 mm prints thereof can be made available 
for use in t 6 rom projectors. 

(c) NFDC does not produce documee-
taries on its Dwn. It onJy gives JoaDs to 
film makers for production of documeotarr 
films whicb are sponsored by the Films 
Division or any otber Govetnment Depart. 
ment or any Public Undertaking. It is 
for tbe sponsor to decide whether the film 
shou1d be made in 3 S mm or in 16 mm. 

[Translation] 

Workers of plastic bag maDufacture 
factories 

7123. SHRI KUNWAR RAM: Will 
the Minister of LABOUR be pleased to 
state: 

(a) tbe likely effect on the employmeDt 
of workers of plastic beg manufacturio. 
factories as a reseuH of direclivea issued to 
use jute bags in cement and fertUizer 
industries compulsorily ; and 

(b) the remedial measures being taken 
to safeguard the interests of tbe workel'S ; 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR. (SHB.l P. A. 
SANGMA) : (a) and (b). Informatioa 
which is being collected will be laid on 
the Table of tbe House in due course. 

AllocatioD for drought proDe areal ., 
Uttar Pradesh 

7124. SHRI DEEP NARAIN VAN: 
Will tbe Minister of AGRICULTURB bo 
pleased to state: 

(a) tbe amount of grant 01 anialaace' 
given by Governmen~ lelsl year for drouabt 
prone artas of Uttar Prlldelh ; aacl 
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(b) the new measures SUllested by 
Government to save Uttar Pradesh from 
drougbt in future ? 

THE MINISTER OF STATE IN THE 
'DEPARTMENT OF RURAL DEVELOP. 
MENT IN THE MINISTRY OF AGRI-
CUL TURE (SHRl RAMAN AND YADA V): 
(a) and (b). In the State of Uttar Pradesh 
Drought Prone Areas Programme (DPAP) 
is being implemented in 87 blocks of 16 
districts. DPAP is a Centrally Sponsored 
Scheme on a SO % sharing basis between 
Central Government and State Government 
Entire centra) share amounting to 
Rs. 652.50 lakhs was released last year. 

The objectives of DPAP relate to 
development and productive use of water 
resources of the area, promoting a more 
productive dryland agriculture on the 
basis of agro-climatic conditions, soil and 
moisture conservation including promotion 
of proper land use practices, afforestation, 
livestock develOPment with emphasis on 
developroent of pasture and fodder resour-
ces which would have the effect of rest"ra-
tion of ecological balance. Appropriate 
schemes aTe taken up to achieve these 
objectives It has been emphasised that 
planning for this programme should be 
dOlle on a watershed basis and focus of 
deuelopment efforts should be on achieving 
drougb t proofing. 

Telecast of programmes by Doordarshan 

7125. SHRI DEEP NARAIN VAN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the names of these programmes; 
and 

(b) tbe particular proll'ammes to be 
produced by Doordcrshan itself in the near 
future? 

THB MINISTER OF STA TB OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A K. PANJA) : 
(8) and (b). About 50% of the program-
me. ate produced and telecast by Door-
dal'lhan. Rest of the prosrammcs are 
outside productions. The main cateaories 
of tbe prosrammes produced by Door-
d'laban aro al follows : 

(i) News and Current Main. 

(ii) Documentaries/Developmental pro-
grammes, 

(iii) Programmes for specific Audience 
(Womenl children/Youth/Industrial 
Worker/TribaJs/Family/Health and 
Hygiene). 

(iv, Dramas 

(v) Music and Dance 

(vi) Sports 

(viI) Qui! 

(viii) Education 

Ox) Tele films. 

(e) Doordarshan would continue to 
telecast such progr~mmes in future. How-
ever, in the immediate future, they propose 
to mount special programmes in connection 
with 40th Anniversary of Freedom, Festival 
of India in USSR and provide extensive 
coverage of the World Cup Cricket to be 
played in October-November, 1987 in 
India and Pakistan. 

[English] 

Graphite Deposits 

7126. SHRI RADHAKANTA DIOAL: 
Will the Minister of STEEL AND MINES 
be pleased to state! 

(a) wbether Geological Survey of India 
bas discovered some new l1'apbite deposits 
in tbe country ; 

(b) if so, the names of tbe places i 
and 

(c) tbe quantum of graphite deposits 
found in those places? 

THE MINISTBR Of STATE IN THE 
I>EPAR.TMENT Of MINBS IN THB 
MINISTR. Y OF STEEL AND MINES 
<SHlliMATI RAM DULAIlI SINHA): (a) 
Yes, Sir. 

(b) and (c). The requisite information 
baa been liven in tho atatement below. 
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!It.temeDt 

Nil"'" "'IlIIee., Stafe-_IIf. wh", SO"" new "."'" leWd', .,. b •• .,.,.ttI 
with q",,"'am 0/ g'GJlbi" ,,"_,_ I. JlUIioII ".". 

s. No, Name of tb. Name of the tiamc qf pla~. QAptuaapf 
Sta'o Di_J~ O~ , . 

" ai4t ~ 
(In milliOD) 
toJUllf) 

1. Andbra Pradesh But Godavari TapalikoDda and 
,Ustriet Yarrikooda 1.5 

Welt Godavari Redidiboda,., 0.010 
district area 

2. Arunachal Pradesh Lobit district Lalapani 71.0 
Bopi 1.4' 

(TentatiY') 

Subapsiri TaJiM ~·'f 
aistrict ttCDtfa,.) 

3. Bihar Palamau ~u. 3.6'" 
district Lodwakbar 

Kotka 0.'107 
Sullauqenc, 
area 

-4. Kerala smakDlam Prialimattam 0.'0% 
and IAWDW PerolDal. 0.036 
districts 

l.sokti Manatad 0.351 
.latrict 

Nap,... 1.0.' 
Vadakole 5.oS1 

QuDon KarapaDtbode 8.eo. 
district 

Tri ...... OI".a O~90~ 

di.triIl 

Botaoair and ..... Ii ... .o.JaG 
5. on_a Kala_di Titlaprh 

.iatrietI .. ,...wu 
l1li ... '''''' 
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TeebDology for spoDge Iron PIa.ts 

1t21. SHRl HAllIHAR. SORBN: 
Will the Minister of STJ!BL AND MINES 
be pJeasrd to state: 

. (a) wbether Government propose to 
develop ari'Dew technology for manufac. 
ture of _ODie iron based on natural 
resourcel- nailable in tbe country; and 

(b) if so. the details thereof 'I 

THE MINISTER. OF ENER.GY AND 
MINISTER OF STEEL AND MINES 
(SHRI VASANT SATHB) : (a> There is no 
proposal with Government to develop any 
new technology for produciol sponae iron. 

(b) Does not arise. 

PilIP. approved for teleeast by DeUai 
Dooriarshaa 

1128. SHRI HARIHAR. SOREN: 
Will the Minister of INfORMATION AND 
BROADCASTING be pleased to state : 

(a) the Dumber of films approved for 
telecast by De Ihi Doordarsban durioa tbe 
next three montbs ; 

(b) tbe number of films out of them 
which are on problems of national impor-
tance like environment, drua abuse and 
child labour ; 

(0) whether some of tbem have rec:ived 
advertisinl support or sponsorship; and 

(d) if so, the detaUs thereof 'I 

Suoday eveolnl durin I tbe .econd ha If ot 
April and May. 1987 lubject to their 
availability from the producerl/TV rilbt 
holden. In a&fltioD. 26 :films in Hindi. 
relione) laqualcs and from forcian 
countries ha.e also beeo tentatively decided 
to be telecast OD dift"ereat day. at separate 
chuat, from Delhi Doordarsban durinl 
the same period. The Ichedule beyond tbe 
month of May is yet to be finalised: 

(b) It is not possible to elallify the 
films UDder difterent themes such al 
environment, drua abuse etc. because 
ditfer eDt inarcdicnts are prcsented in tbe 
films in one or other way. 

(e) and (d). Do not arise. 

Allotmeat of DDA flats oa basis of dr." of Jots 

7129. SHill PR.ATAPRAO B, 
BHOSALB : Will the Minister of UllBAN 
DEVELOPMENT be pleased to Itate : 

(.) wbether D. D. A. had allotted some 
flats under the New Pattern HUDCO 
Scheme, 1979 on tbe basis of draw of 
lotI; 

(b) if so, tbe number of 8a s allotted 
on the basis of the draws beld so far, 
catelol1, locality and year-wise ; and 

(c) the number of 8ats allotted on tbe 
basil of priotity list, catelory, locality aDd 
,car-wile 'l 

THB MINISTER OF STATE IN THB 
MINISTRY OF URBAN DBVELOPMBNT 
(SHB.I DALBIR SINGH) : (s) Yes, Sir. 

1'HB MINISTER OF STATE OF THB (b) The requisite information ia liven 
MINISTRY OF INFOR.MATION AND in tbe statement I below. 
BR.OADCASTING (SHBl A. IC. PANJA) : 
(y) Five films have been tentatively decided (c) The req~isite information is liven 
to be telecast in tbe natiopal not,,~k on in tbe Itatomeot II below. 

s. No. 

t 

1. 

Stat .. at I 
LI,' o//M" CIItf,." ,,", .'Iotted ",,.,,,, d,.. 0/ "'" '0 III. ",,,,, •• ,. 

Name of the 
scheme 

2 

MIG 

3 

Cateaoda · 
LIG 

&70 

Jaata 

464 

Total 

1134 



241 w,I",,, Auweb ~HAITRA 30,.lf09·('~) WrI ... ..... 26t· 

1 3 4 5 ' 6 

2. Vitas Puri 2304 1571 2417 6292 
3. Avantika 2168 2168 
4. Amok Vihar 117 117 

s. Janak Puri 18 340 411 

6. R.am Pura 96 302 30f 104 

7: Dilshad Garden 29'7 1220 2403 6580 

8. Nand Nalari 2007 2001 

9. Pitam Pura 72 2092 452 2616 

10. Shalimar Bagb 440 972 1412 

11. Lawrance Rond 461 461 

12. Trilok Puri 600 900 1500 

13. Madipur 21S 215 

14. Ilohini 1716 1121 2940 

15. Paschim Puri 300 300 

6107 10287 12434 28828 

Statement 

Lilt 01 fl,au allottld 011 the basi, 0/ Priority list, .'CO", ltIca/il1 and year·wtse 

Date of Name of M. I. G. L. I. O. Janta 
allolment scheme 

1 2 3 4 5 

9".85 (i) Vikaspuri 339 

(iil llobini 247 

(iii) aajouri Garden 97 

(iv) Sbalimarba8h 202 

(v) Pitampura 484 443 

(vi) Trilokpuri 610 458 

(vii) Shaltri Park 232 
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1 2 3 4 5 
(viU) Pri,.clanhanti \lihar 48 

(b) Paaohimpuri 279 

(z) Jaoakpuri 250 -- --
1.97' 987 123 

29131.3.86 1. Dillbad Ganlen 1,049 
2. Maosrover Park '30 328 

3. Nand Nqri 142 1.000 

4. RohiDi 122 

5. Trilokpuri '2 

I. Mirman Vih*t 31) 

7. Jbil Mil '195 

8. Zarra Bad 254 

9. Pucbimpuri 217 1,205 

10. Janakpurj 160 

II. Ma,apuri 44 

12 • Pitampur. 228 

t'. .. ti ..... - 116 

14. Oalipor 163 

IS. Sarita Vibar .. - 188 

16. Badarpur 640 

17. DaklhiDpuri 255 

18. Tipi 312 

19. IChirki 343 
20. CaDcel1ed and vacant 676 

Batt under various 
cotonies -- --1,71S 1,441 4,3 --
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25.2.87 1. Pitampura 

2. Paschimpuri 

3. Dilshad Garden 

4. RohiDi 

5. Avantita 

6. Tilri 

7. Kbirki 

8. Sarita Vibar 

9. Badarpur 

10. Dakshiopuri 

11. Gazipur 

12. Nand Nagri 

13. R.ampura 

14. Vikaspuri 

15. Sbalimarbag 

Change of floor aud I~allty uDder Dew 
Pattern HUncO Scheme, 1979 

7130. SHill PRATAPRAO B. 
BHOSALE : Will tbe Minister of URBAN 
DBVELOPMENT be pleased to atate : 

I a) whether DDA has allowed chanle 
of floor and locality in the LIG and MIG 
cateIJories under tbe New Pattern aUDCO 
Scheme 1979 : 

(b} if so, the number of requests 
reMIwd durin. the last 1bree yearl, 
Qteaol1 and locality and year-wile; 

3 

110 

155 

7 

1 

70 

41 

1ft 

146 
67 

so 
8 

1 

7 

2 

825 

(c) wbether tbe perSODS reaistered UDder 
the MIG category who requested ror a 
change of locality during 1985 have beeo· 
gi ven the permis8iOll ; aDd 

(d) if Dot, the reaSODI tbedlor" 

THE MINISTER OP STAm IN WIB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR. SINGH}: (a) D. D. A. 
hal reported tut ia lOIDe .. tbe CICS 
cbanle of floor and locality w. allowed, 
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(b) The requisite informatioo is as No record of locality.wile rcq1Jest. 
under : reccivod for cbanle of coloD, i. maintained 

. 

Year MIG LIG 
due to tbo fact tbat a 1",,0 Dumber of 
sucb requoltl an received. 

1984 121 60 
1985 305 100 (0) The requite infDrmation i. liVID 

1986 315 17 in the statemont below. 

Total: 751 247 (d) The quostion I does Dot ariae in 
view of roply to part (c) above. 

Statement 

SItI'em,.' 0/ pe, ... Allow. c".",. 0/ Local;" Floor "qlle.,. 'ecel"d d",,,,, 
1985 _"~ MIG CIIlefO'7 

S No. Name From To 

1 2 3 4 

1. Sbri B.attaD Lat ebhabta DiI.bad GardoD Vikaapuri 
(Allocation) 

2. 8hri M. L. Arora Mayur Vibar aam Pura 

3. Sbri Om Partuh Mayur Vihsr Dilahad Garden 

4. Sbri Amar Jyoti Jain Dilsbad Garden Mayur Vibar 

5. Sbri Aran Kumar Kapoor Dil.had Gard. Vika.puri 
(Allocatioo) 

6. Sbri ICaUasb Mehta Dilshad Garden Vitalpuri 
(Allocatioo) 

7. Sbri J.aiit Sinah Chattwal DiI.bad GardeD Vita.puri 
(Allocation) 

I. Shri Devindcr Kumar Vikall'Url MaJOr Vihar 

9. Sbri V. P. Sinlb Dalsbad Garden Mayor Vihar 

10. Sbri Rajiv Malbotra Dilabad Gardea Mayur Vihar 

t 1. SIlri Vi_ Agar •• l 2nd Floor lit Floor 

12- SJui P. Saoaoara,aaaa Dilsbad Garden Mayur Vihar 

I J'. Shri Sid Ram Mayur Vibar Ma7Ur Villar 
Pocket-II poctet-TV 

14. Silri bJind. Sie. Di1lba4 Oardeo Shalimar IJaIb 
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1 2 3 4 

15. Sbri Shobba Kaut Dilshad Garden DUtbld Garclea 
Pocket-X-3 Pocket-X-) 

16. 8bri Hira Lat DUsbad Oarclen Vikaapud 

17. Sbri Sohan Lal Dillhad Garden Vitaapuri 

18. Shri Rakesh Garl Tirlokpuri Dalsbad Garden 

19. Shri Sudarsban Kumari Rampura Vikaapuri 

20. Sbri Mobd. Nascem Mayor Viba, MayUr Vibar 
lrd Floor Ground floor 

21. Smt. Manju Vikaspuri Mayor Vihar 

22. Sbri Om Parkash Sharma Pitampur Pitampura 
2nd Ooor GrouDd Boor 

23. Sbri J aswant Singh Dilsbad Garden Pitampura 

24. Sbri Iqbal Sinlh Dilsbad Garden Yitasmpuri 

25. 8mt. Veena Mattoo Trilotpori Mayor Vihar 

26. Shri K. C. Mathew Trilokpuri Mayur Vibar 

21. Smt. Amarjeet Kaur Oillbad Gardea Vitaapuri 00. U 
(apccific flat 
No. not allotted 

28. Sbri J. K. Kohli Dilshad Garden Vita,pori DO. U 
IPeciflc lat, 
nO.DotaDou. 

29. 8bri P. S. Parkash Rao Dilsbad Garden DiI.had Garded 
3rd floor Ground Gardea 

30. Shri S. K. Shankar TriJokpuri Mayur Vihar 

31. Sbri P. K. Uppal Vikaspud Vikaapari 
3m floor GroUDd 800r 

'2. Sbri Surinder Kumar Dilthad Garden Trilkpod 

33. Sbri Subbub Sethia Vlkaspuri Vitalpuri 
Srd loor GrouDd lOCI:' 

S4. Sbri Oonulitta Ram Arora Trilotpuri Trilokpuri 
lit 1I0or OtODDd 80ar 

S5. Smt. SaroJ Qupta 
VikISPUli DItIaa~ 
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1 2 

36. Sbri Narul Hassan 

37. Shri Subhash Chindcr Sharma 

3B. Shri H. C. Gadaaawan1ia 

39. Shri R. K. Agnihotri 

40. Shri Inder Mohan Anand 

41. Sbri Ookul Chand 

lacrease iD Priee of DDA Plats 

1131. SRR.I PRATAPRAO B. 
BBOSALE: Will the Minister of URBAN 
DBVBLOPMEN T be pleased to atate : 

(a) wbether DDA had invited applica-
tions for aUotaaent of fiats under the New 
Pattern HUDCO Scheme; 1979 for Janata, 
LIG aDel MIG ca'e(lories, 

(b) illO, tlte plinth are. fbed for each 
cat e • ., 01 ftat at that time; 

(c) wbether it is a fact that D.D.A. 
bal increased the price of flats in each 
catcaor)' recentl, due to increase in the 
plinth area; and 

\ d) if 10, tbe names of the eatelory and 
loeaUties where such plinth area bas been 
iDere8led 7 

3 4 

Dilshad Gardcn Palchimpuri 
(MIC) (LIG) 

Dilshad Garden Dilshad Garden 
2nd floor Ground Ooor 

Dilshad Garden Rohini 

Dilshad Garden Rohini 

Dllshad Garden Robini 

Vikaspuri PitamlM* 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR. SINOH) : (a) Yes, Sir. 

(b) The plintb area for each catelor)' 
of ftat at the time of Issue of brochure was 
likely to be a8 followl :-

MIG BetweeD 60 to 65 sq. mtrs. 

LIG About 38 sq. mus. 

lanata Upto 24 sq. mtrs. 

( c) The disposal cost of the Batl is 
worked out Oll tbeir completion on the 
basis of actual exPenditure. The hike in 
the price is partly due to increase in tbe 
plinth area over and above that eDvillaled 
in the brochure and portl, due to increase 
in tbe cost of labour and mattrial due to 
inJIatioD. 

(d) As per Statement liveD below. 

Statemeat 

M.I.G. 

SI. No. Name of tbe Scheme Cost raDle from PliDth Area Ranles 
Irom ----------------------------------------------------------

J 

1. 

2 

118 MIG HoUle. Pitt. A-18 .....i (Sector. VII) 

3 

117600 to 
124700 

4 

11.25 to 79.93 
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1 2 3 4 

2. 128 MIG Houses Pkt. 2 S 120600 to 71.25 to 79.93 Sector-VII, Rohini. 128000 

3. 16 (' MIG HousesJ Pkt. 1).15 124300 to 85.12 to 82.45 Sector-VII, Rohini 127300 

4. 240 MIG Houses at Nand- 119600 to 64 to 70.93 Nagari Pkl. A (b-16) 148400 

S. 1232 MIG Pkt. MD 87200 to 64.11 to 69,55 (Gr. I to IV Dilshad Gardenr 107200 

6. 128 MIG Pkt. 33 Sector.lII 120700 to 71.25 to 19.71 Rohini 128000 

7. 40 MIG Nirman Vihar. 96400 to 64.29 to 10.69 
116700 

8. 128 MIG at Plt.12 Sec. III 120000 to 71.25 to 17.07 Rohini. 127300 

9. 312 MIG at Dilshad Garden 90200 to 65.96 to 71.32 
Pkt. C 110400 

10. 176 MIG at Pkt. SI.10. 103200 to 69.26 to 77.51 
Sec. III Robini. 110000 

11. 336/672 MIG at Mansrover 110800 to 69.07 to 69.39 
Part. 120300 

12. 44 MIG Sonth of Lake 175600 to 105.06 
Trilokpuri. 175600 

LOWER INCOME GROUP (LIG) 
1. 20 LIG C-4F lana kpuri. 89100 to 41.45 to 48.56 

104200 

2. 230 LtG Block B Pkt. D. 52100 to 41.43 to 44.5' 
Shalimar Bagh. 67300 

3. 144 LIG Ptt. D·2! A 107700 to S6.71 to 56.'4 
Janakpori. 112500 

4. 168 LIO Bloct.B Ph.l, 59800 to 39.584 to 42.418 
Sbalimar Bhagh. 69700 

5. 816/928 LtG HouIes at 67000 to 40.79 to 43.614 
Jhilmil. 80700 

6. 1026 LIG Nand Napri. 7S200 to 38.12 to 56.', 
98100 
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1. 196 LIG Soutb of Lak~ 
Trilokpuri. 

8. 162 LIG Pkt. B (Utlari) 
Pitam Pura. 

9. 342 LIG/Blict.B/Pkt. B, 
Shalimar Baah. 

10. 256 LIG at Blick B Ptt. 
00-2 Zafrabad. 

11. 160 LIG at Block-B/pkl. 
00·2 Paschimpuri. 

12. 208 LIG at Biock-6/Pkt. 
DO-SA, Paschimpuri. 

JANTA CA TBGORY 

1. 926 Janta DUs at 
Ohazipur. 

E~re on Joint Plant Committee 

7132. DR. A. K. PATEL: Will tbe 
Min_ter of STEBL AND MINBS be 
pJeased to state : 

(8) tbe year In wbich tbe steel prices 
were decontroJled; 

(b) the extent of expenditure incurred 
on the Joint Plant Committee acd tbe 
quantum of funds collccted by it as ce&I OD 
steel tin date; 

(c) whether Rs. S crores have been 
spent recently on construction of buildinll, 
tlats and lUest houses; and 

(d) if 10, the details thereof 'I 

THB MINISTER OF BNBltGY A~D 
MINISTER OF STEEL AND MINES 
(88&1 VASANT SATHB): <a) Prime Don· 
lat cateaories of Iteel were 4ecoatroJled 
dective from 1st March, 1914 and the 
otber catelories with etfeet from 1st Ma" 
1961. 

3 4 

112400 to 61.10 to 67.17 
118200 

76100 to 38.69 to 48.84 
96300 

58400 to 36.212 to 51.557 
76rlOO 

57800 to 40.517 to 43.83 
70700 

97000 to 57.98 to 62.13 
105300 

89800 to 59.09 to 64.17 
100000 

35100 to 24.90 to 30.59 
42100 

(b) During tbe period from 1.3.1964 
till 31st March, 1987 the total cumulative 
income of the Joint Plant Committee by 
wa, of CCIS was Rs. 16.42 crores aDd tbe 
total cumulative expCDSc& of the Committee 
were as. 14.27 crores. Income and ex· 
penditure included for tbo )'ears 1985-86 
1986-87 are provisional pendiDI final 
audit. 

Bspa .. loD PIaD for Bokaro aDd Bhilat 
Steel Plant. 

7133. DR.. A. K. PATEL: Will the 
Minister of STEEL AND MINES bo pleased 
to state: 

<a) when were the pJaDs for expansion 
of tbe 'Bokaro and Bh ilai Steel Plants 
approved and at wbat cost; 

(b) the cost aDd time over run in each 
calC; and 

(c) the lateat cost estimatea in this 
resard ., 

THE MINISTBR OP ENERGY AND 
MINISTER OF STEEL AND MINES 
(SBRI V ASANT SA THB): (a) to (c). 
rcquircc1 lDformatiOD 'I.a aDder :-
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Orilinal sanctioned Presen t like)y cost 
cost estimate .. timate 

(as. in crore.) 

947 24 2069.78 Bokaro ezpanlion from 1.7mt to 4mt 
sanctioned 10 May 1978. (Bale Prices IUrd (Bale Price. IVth 

quarter 1986). quarter, 1974). 

937.7 2145.5 Bbilai expaosion for 2.Smt to 4mt 
sanctioned in February 1978. (Base Prices 1st (Base Prices Illrd 

quarter 1974). quarter 1985). 

Schedules of Commissioninl Orilinal Likel, 

Bokaro Expansion Dec •• 1982 May, 1988 

Bhilai Expansien Dec .• 1981 Sept •• 1988 

New Ene..., Pr oeesses of Steel Production 
iD Steol Plants 

7134. SHRIMATI JAYANTI 
PATNAIK : Will the Minister of STBBL 
AND MINBS be pleased to Btate: 

(a) whether Government propose to 
introduce a oew eneraY ,mcilnt processes 
of Steel production in the country; 

(b) whether such energy efficient pro-
cels in It eel production has been tried OD 

an experimental basis; and 

(c) if so, tbe names of stee~ plant or 
mini steel plant where tbe experunent bas 
been made and the outcome tbereof ., 

THB MINISTER OF BNBRGY AND 
MINlSTEIl OF STEBL AND MINBS 
(SHR.1 VASANT SATHE) : (a' Yes. Sir. 

(b) and (c). SAIL plants, namely 
& urke\a and liSCO are incorporatinl tbe K:rf process of steel makinl in their open 
bearth furnaces. Tiseo bal alread~ com-

. . ed this process in one of tbelr open million . . cd t' , 
heartb furnaces and comlDlSSlon . tla I 
are in progress. R.esults would be avall~ble 

, arter stabilisation of tbe production. 
:' Y tbor proposal from Tata Iron and Steel 
C:~paO' for obtainiDl imported know how 
fot a neW enerIY efBcieDt proce. of .teel 

matinal known as Energy Optimisiol 
Furnace is also under consideration of the 
Government. 

BUI OD LaDd CeiliDg 

7135. SHRI SHANTARAM NAIIC : 
Will the Ministe. of AGRICULTURB be 
pleased to sta te : 

(a) whether Oovernment or Ooa, 
Daman and Diu bave prepared and sent a 
draft Bill on land ceiling for tbe approval 
of the Union Government; 

lb) whetber tbe draft BiU has beOD 

approved; 

(c) the salient foatures of tbe draf\ 
Bill; and 

(d) the reasons for delay in enactiol a 
lClislation on land ceilinl by Goa Cloveral 
ment'l 

THE MINISTBR OF STATB IN Tla 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THB MINISTRY OF AGU· 
CUL TURB (SHRI RAMAN AND YADAY): 
(a) to (d). The ioformatiOD ia ~ 
colleded and will be laid on the 1 .... 
tbe House. 
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La_ S1Ir,el iD Goa, Da_a aad Diu 

7136. SHl\1 SHANTARAM NAIK: 
Will the Minister of AGRICUL TURE be 
pleased to state : 

(a) whether land survey in the Union 
Territory of Goa, Daman and Diu bas been 
campleted; 

(b) if so, when the same was complete 
cd; 

(c) whether records of rights have been 
completed; and 

(d) the number villages surveyed and 
number of villages out of them for which 
the reaJrd of rights process bas been 
completed? 

THE MINISTER. OF STATE IN 1HB 
DEPARTMENT OF RURAL DEVE-
LOPMENT IN THE MINISTRY OF 
AGRICULTUlW (SHRI RAMANA~D 
YADAV) : (a) to (d). Cadastral Survey of 
462 &evenue Villale wh1ch started in 1965 
is complete. Preparation of record of 
dahts and other land records are nearing 
eompletion. Settclemcnt operations are 
to be completed. 

Fads Utilised for Development of 
Caleatta 

1137. KUMAllI MAMATA BANER. 
JEE: Will tb. Minister of URBAN 
DBVLOPMENT be pleased to state: 

(a) the details of funds made available 
by the Central financial institutions and 
tbe World Bank for development of 
Calcutta durinl th, Sbth Plan, and 
Seventh Plan period so far; 

(b) whether tbese funds have beeD 
atlJisecl by the State Government; and 

(c' if not, the measures taken by Union 
Government to emure that the fundi are 
... ., aDd properly utilised ? 

THE MINISTER Of STATS IN THE 
MINlSTR Y OF UllBAN DEVBLOPMBNl 
(SRIlI DALBIR SINGH) : (a) to (c). Tho 
i.formalioa il beiDa coJJected and will be 
laic1 OD the table of tb, BOUie. 

Companies Permitee to Opente Ia az 
7138. SHRI SYBD SHAHABUDDIN : 

Will tbe Minister of AGRICULTRRE be 
plealed to state: 

(a) tbe steps taken for promotiDa the 
exploitation of tho living resources of tho 
sea and the flea.bed; 

(b) the particulars of companies per-
mitted to operate in the Bxclusive Economic 
Zone as on 1st lanuary, 1987; 

(c) the number of vessels operated by 
them with their capacity as on 1 Januat7, 
1987; and 

(d) the present annual quantum of fish 
catch as compared to the target for Seventh 
Five Year Plan ? 

THE MINISTER Of ST AlE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATiON IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKW ANA) : (a) The follwlna steps have 
been taken for promoting the exploitation 
of living resources in the sea :-

(i) Auamentation of deep lea fisbinl 
fleet tbrou ah a judicious mix of 
indiaenoDs, ilJ1ported and chartered 
fishinl vessels; 

(ji) Providina 33% subsidy on tbo 
cost the indtlenouly built deep 
sea fishing vessels. 

(iii) Augmentation of fisheIY surveyS; 

( iv) Assistance for construction of 
Dahma harbours and landin. 
and berthiDI facllities at fiship. 
centres; 

(v) Regulation of fishina by foreian 
veascl& in the Exclusive Bconomic 
Zo.,e through enactment of M..n. 
time Zones .. of India (Belulation 
of &hing by foreign vessels) Act. 
1981. 

(b) and (c). Alon 1.1.1987, 49 and 
16 Indian companiea as per Statement I 
anci II, were operatinl 96 and 28 deep sea 
tishinl vessels (20M aud above) on owner-
ship and charter basis respectivelY. 

(d) The fish production in 1985.16 wu 
21.76 lakhl tonnel eompare<l to tbe taapt 
of 3' Jakhs tODDa durio, the Sey.Ul Pift 
Year Plaa. 
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s. No. Name of tbe Compan, No. of V .. la 
owned 

1 2 3 

1. State Fiaheriea Development COIPoratioD, Weat 
Benlal, Cslcutta. 4 

2. lCerala Pisheries Corporation Ltd., Cochin 4 

3. Tamil Nadu Fisheries Development Corporation, Madras. 2 

4. Andbra Prados Fisheries Corporatioo, Visakhapatnam. 2 

5. ~ujarat Fisheries Development Corporation Ahmedabad. 2 

6. Indian Tobacco Co. Ltd., Calcutta. 2 

1. Britannia Industries Ltd •• Bomba,. 2 

•• Tata Oil Mills Co. Ltd. Bambay • 2 

9. Union Carbide India Ltd., New Deihl. I 

10. Choqule and Company Pvt. Ltd., Ooa. S 

11. Cbowgule Steam Ships Ltd., Goa. 2 

12. Konkan Fisberies Pvt. Ltd., Goa. 2 

13. M.M.P. Lines Pvt. Ltd., Calcutta. 2 

14. New India Fisheries Ltd., Bombay. 3 

15. Dolphin Fisheries (P) Ltd, Bombay. 2 

1'. SImaria Export Bnterprises, Quilon, Kera]a. 2 

17. Indo-Icelandic Pisheries Ltd., Madral. 2 

18. Phocnic India Marine (p) Ltd., Hyder,bad. 2 

19. Srinivasa Sea Food~ (p) Ltd., Visakhapatnam. 2 

20. Vaoi Marines (P) Ltd., Visakbapatnam. 2 

21. PrOD Mqaate (p) Ltd •• VjaathapatDam. 2 
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1 2 3 

22. Marine Pisberiel (p) Ltd.,. Vieatbapatnam. 2 

23. Mava Dbarat Ferro Alloys Ltd., Hyderabad. 2 

24. Weat Coast Marine Pvt. Ltd" Cocbin. 2 

25. Soraj Fisheries (p) Ltd., New Delhi. 2 

26. Yam!l0a Sea Foods (p) Ltd., New Delhi. 2 

27. Uni Marine Pvt ~td., New Delhi. 2 

28. Marshall Sea Foods Pvt. Ltd., Calcutta. 2 

29. Sancbeti Sea foods, Calcutta. 2 

30. S.B.S Marioc (P) Ltd, Viabakbapltnam. 2. 

3l. Sat,asai Marinel (p) Ltd., Visakbapatnam. I 

32. Mev Pisherles (p) Ltd •• Baoaalore 1 

33. AtYa Fisheries. Bomba,. 1 

!4. Coromaodal hlarine (p) Ltd •• Madras. 1 

3S. Samro Food Processors (p) Ltd., Madr ... I 

'6. Sapphire Fisheries (P) Ltd •• Viaakhapatoam. 1 
I 

37. Southern Sea Craft, Madras. 2 

38. Lcwis and Lewil Fisheries (p) Ltd. I 

39. Clarioo Pilberies (p) Ltd., Banplorc. I 

40. SriniYa .. Sea Foods (p) Ltd., Visakhapatoam. 2 

41. Aanai Pisheries (p) Ltd, Madr.l. I 

42. Rainbow Sea Foods (p) Ltd. Madras. 2. 

43. Columbia Sea Food. (p) Ltd., Madras. 2 

44. Golden Pilbert. Ltd., New Delbi. 1 

45. Holy 1.1and Pisheriel, Ramah"aram. 1 

46. ...mao Fish.i_, Muru. t 

.,. VatUDa Maria. Ltd New Delbi. I 

.1. I.all Pilbcdel, Baaplorc. 1 

4'. ....., IDdia Idd., V-.kbapatDIlD. 2 
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s. No. 

1. 

~ame of tbe company holdinl valid permit 

Ori_ Maritime and ChiJka Area Developmeat 
Corporation, Bbubaneswar. 

2. Gujarat Pisheries Development Corporation, 
Ahmedabad. 

3. V.B.C. Exports (p) Ltd. Madras. 

4. Costal Trawlen Ltd., Kakinanda. 

5. G.P. Marine Products (India) Ltd .. Guntm. 

6 • BiBb Sea Food. Ltd., New Delhi. 

.,. Bail Cold Storale (p) Ltd. Madras 

8. lCanchanalanp Sea Foods (p) Ltd., Vijayawada. 

9. 

to. 
11. 

12. 

13. 

14. 

15. 

1'. 

Blue Chrome Ltd, New Delhi. 

B.R S. Marines Ltd. New Delbi. 

Leo Sea Food Ltd., New Delhi. 

Young Fisherios (p) Ltd., New Delhi. 

Gao .. Kaveri Sea Foods (p) Ltd. New Delhi. 

Matsyika ExpOrts Ltd., New Delhi. 

Star Marine Foods (p) Ltd •• Vilakhapatoam. 

Ocean Products aDd Shipplq Ltd. Visakbapatnam. 

"',,,,.. ·Auw.... 2U: 

No. of ...... 
UD4er operatioo 

2 

2 

2 

2 

2 

2 

4 

2 

2 

2 

2 

4 

Alloeatloa of ... ds to States for 
DrIDkIDlWat .. 

'1139. saa.1 SYSD SHAHABUDDIN: 

(c) the Dumber of vill'.eI in eaell 
State without an 888U1'eCI .. ..., of cIrfatiq 
water as on 31 December, 1986 , 

WIJI the Mlnilter of AGRICULTURE be 
pleuecl to state: 

(a) the State-wise achievements under 
the CeatraJ" sponsored Accelerated Rural 
Water Supply Proaramme 10 far; 

(b) tile quantum of funds allotted to 
.... 10 •• Statel UDder the pro .... mme lor 
tbe ,ear 1"'.81 an4 the tllle'tliaid down 
,or the t-"""" i aDd 

THE MINISTER OF STATE IN THB 
DBPARTMENT OF RURAL DBVIB.OP. 
MBNT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANANJ) YADAV): 
la) Statement 1 is liveD below. 

(b) Statements II aDd DI are ii" • 
below. 

(c) Statement IV Ia Ihea below. 
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Cor".. 0/ JtH6lae ,.,,,_., ""'" .",., I'.,er 8""" S."", lit ,.,.,Iur, 
,."", YIP_ ... Yll ,,_ ( •• 30 ••• 1"1). 

st. No. StrleiOT VI PlaD VII Plao 
l,a'.8' 1'8'.87 

(apto Feb., .7 
1 2 3 4 5 

1. AllcIn Pradolb 8094 3045 2"1 

2. AruDacbal Pradelb 146' 295 16S 

3. 1._- 1'54 1'18 1162 

4. - 14172 I~ 26,. 

5. Oojarat 4492 1012 661 

6. Bar7&na 2111 "0 4%0 

,. HilDacbal pradelh 4997 502 46. 

8. J ..... & Katbmir 2028 401 296 

9. K,arDatata 15443 "21 3714 

10. K,erala 1142 114 96 

1 t. .....,. Prac1eIh 2'845 4724 3172 

11. t&abarUbtra 12016 4099 5114 

13. Maolp- 8t9 1'0 115 

14. YePala,. '90 360 184 

'5. .... _ ... la, A 40 

t6, ....... 424 " 33 

11. Orilla 22351 3192 22t' 

t. PaaJa' 531 110 ISS 

.. t- Ill, ... Jto43 ,., 110' 

~O. saUD 212 43 II 

21. TIIIIiI 1'1". ft49 ~OOf NO' 

U. ~. 34M .7. '07 
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t 2 

23. Uttar Pradesh 

24. West Denial 

25. A&. N Islands 

26 Chandigarb 

27. 

28. 

29. 

Delhi 

D &. N Haveli 

Goa, Daman &. Diu 

30. Laksbadweep 

31. Poodicherry 

Total 

3 4 

27143 8827 9688 

15628 496 1211 

173 33 

89 

49 

64 

111 

192024 45248 39783 

Note: The above coverage iDcludes partially covered viliaaesl 
habitations. 

Statemeat-II 

AllDcation of FnMS Ullder the 
Accelerated Rural Water Supply 

Pro,ramme During 1986-87. 

SI. No. StatelUTs. 

1 2 

(Rs. lakhs) 

Allocation 
1986-87 

3 
--- - --------

t. Andhra Pradesh 1760.00 

2. A~m 1370.00 

3. Sibil 2930 00 

4. Gujarat 1016.00 

5. lIuyana 520.00 

6. Himachal Pradesh 630.00 

_ 1. J aDd K. 1900.00 

1 2 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Megbala,a 

14. Nasaland 

IS. Orissa 

16, Punjab 

1 7. Rajasthan 

18. Siktim 

1'. Tamil Ned. 

3 

1259.00 

996.400 

2266.00 

1934.00 

308.00 

450 .. 00 

422.00 

1218.00 

514.00 

2122.00 

372.00 

IS44.00 
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1 2 3 

20. Tripura 350.00 

21. Uttar Pl'adesb 4615.00 

W t B crDI 2480.00 22. CI en ... 

23. A at N Islands 40.00 

24. Arunachal Pradeah ~4.00 

25. Cbandiprb 

26. D & N Haveli 12 00 

~7. Delhi 

L8. G D & Diu 46.00 

2'. Laksbadweep 10.00 

30. Mizoram 68.00 

31. Poodicberry 26.00 

Total 31267.00 

St.telBeDt-111 

SIiItelUT Wile Tarl." for Coyer.,e 
0/ YIlltl6e, Wi" D,,,.'clag Wd'.' 

SlIIIply Fllcilitlel III 1916-87 

51. No. State' UTs 

t 2 

t. Anclhra Pradesh 

Tarlet fIn 
terms of 

yillalea) 

1618 

2. Arunachal Pradeah 3.50 

2400 

4. Bihar 3200 

5. Oujarat 1000 

6. llu7aaa 400 

500 

t 2 

8. Jammu and Kalhmir 

9. ICarnataka 

10. Kenl. 

11. Madhya Pradesh 

12. Mahanabtra 

13. MaoipUr' 

14. Mchata,a 

1'. Mizoram 

16. Naaalaod 

1'1. Orissa 

18. Punjab 

19. Rajasthan 

20. Sitldm 

21. Tamil Nadu 

22. Tripara 

23. Uttar Pradesb 

24. "est Beup' 

25. A at N 1.landa 

27. D & N Haveli 

28. Delhi 

29. Ooa. Daman .. Diu 

30. Labbadweep 

31. .oodicbcft7 

Total 

101 

3000 

4125 

170 

450 

61 

JOO 

2928 

140 

1600 

32 

2000 

1S0 

5515 

1006 

35 

-
-
-
19 

3'9S0 

------------------------.---
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StatemeDt-lV 

S'.'.-wlse Number 01 Problem Yilla-
,., r.t to be PI(",ded with Safe 
Dr""'!", wat~r Facilities as on 

31.12.1986. 

SI. No. State/UT 

1 2 

t. Andhra Pradesh 

2 Assam 

3. Bibar 

4. Gujarat 

5. Haryana 

6. Himacbal Pradesh 

1. J&tK 

8. Karnataka 

9. J{crela 

10. Madhya Pradesh 

t 1. Maharaabtra 

12. Manipur 

13. MClbala,a 

14. Naaaland 

15. Orisla 

16. Punjab 

11. Rajasthan 

18. Sittim 

19. Tamil Nadu 

20. Tripara 

21. Uttar Pradosh 

3 

5806 

44S4 

6592 

4242 

1424 

2709 

2253 

4113 

NIL 

13791 

41671 

620 

3232 

Sil 

11158 

8552 

4403 

50 

156 

2074 

27536 

8653 

1 2 

:2 3. A &. N Islandt' 

24. Arunachal Pradesb 

25. ChaDdigarh 

26. Delhi 

27. D &. N Haveli 

28. Goa, Daman &. Diu S59 

29. Lakshadweep 

30. Mizoram 

31. Pond icberry 

Total 154919 

Note: Figures include villases/habita-
tions partially covered. 

Loss of COCODut Crops Doe to Root-
Wilt aDd Leaf Rot Diseases 

1140. PROF. P. J. KURIEN; 
SHRI V. S. VIJAYA-

RAGHA.VAN: 

Will the Minister of AGltICULTUBB 
be pleased to state : 

(a) the total loss to coconut crop" 
caused by the root wilt and leaf r~ 
diseases during the last three years. year-
wise; 

(b) whether any effective remody has 
been found to check the spread of those 
diseases ; and 

\c) if so, the details tberof" 

THE MINISTER OF STATE IN TIlE 
DSPARTMENT OP AORICULTUQ 
AND COOPARATION IN THE MINIS-
TR.Y OF AGRICULTURB (SHkI 
YOOBNDRA MAKWANAl: (a) y .. ,wtse 
fiaures of loses caused to COCODDt CI'OI)&· 
duo to rootwilt and leaf rot ~ 
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durina the last three is Dot av~lilable. 
Howe •• , a comprehensive survey was 
00Ddu.cte4 in 1984, Jointly by tbe Centre I 
Plantatiod Crops Research Institute, 
Kas .... od, State Departmen t of Alriculture 
KerBla, Kenla Aaricllitural University and 
Coconut Develoclment Board which revealed 
80 aDDU) Joss of 901 million nuts. 

(b) aod (c). Since the etiololY of the 
root (wilt) disease bas not been established. 
DO effective Chemical Schedules have b~eD 
cyolved. Howevcr. certain management 
prac:ticca for lDinimisiDI the intensity of 
tbe disease ba ve been suuested and the, 
are as nnder: I. 

(i) Eradication of root (wilt) affected 
palms and replacement by disease· 
free aeedlinp pr~ferable with DxT 
hybrids raised in bealtby areas. 

(ii) Use of tolerant exotic lermpalm 
for future planting. 

(iii) llebabi'italion of .tIccted planta-
tioDs by OI'I8nic recycl ina, mixed 
croppiol/inler croppiol. addition 
of plant nUlrients, Iprayin, 
fuaaidda and adoptioD of IOOd 
maoagement practices. 

For the control of lea f rot 
diaease, one percent Bordeaux 
misture spray bal been advocated. 

Sapr Ca.. Prod.dio. iD Kenla 

7141. PROF. P. J. KURlEN: win 
die Minister of AGRICUL TUaS be pleased 
to .ate: 

<a) wbether there is any plan to 
iDcr"- auprcaoe production in Kerala; 
aDd 

(b) if 10. tbe details tbereof 1 

THE NlNlS1Eil OF STATE IN THE 
DSPAR.TMENT OF AGRICUL TUIlB 
AND OOOPBKAnON IN THE MINIS-
TllY OP AGRICULTURE (SHill 
YOOBNDRA YAK-WANA): (8) anet {b). 
Tlaere is DO Centrall, SpoolOred ~be~ 
for illcr...m1 .lIreaDe product.oa JD ".rata. BOfin •• the Slate GlWcroaaet 

is takina steps lite dietributioD of red-rot 
dlRale·free Iced lbroulb luPr factorie. ; 
distribution of inpUtl lOch as fcrtUizerl, 
plant proteotion chemioals and apra1ins 
equipmeot i anaoaiol . credit faeiliUCI: 
disaeminatiol modern teconolO1Y on 
sUlarcane cultivation throuab traioio, 
and visit .ystem etc. 

ABleDdalent to Plantation Labour Act, 
ItSl 

7142. PROF. P. J. KURIEN : WilllH 
Mini~ter of LABOUR be plealed to .\ate: 

(a) whether there IS a proposal UDder 
consideration of Government for amendiDl 
tbe plantation Labour Act 1951 to pro-
vide more benefits to the plantation labour 
in tbe tountrY ; and 

(b) ir 10, tbe details thereof 1 

THB MINISTEll Of STATB OF THE 
MINISTR. Y Of LABOUR. (SHRI P. A. 
BANGNA) : (a) and (b). Proposal for 
the amendment of Plantation Labour Act. 
195 I are yet to be finalised. 

Pablic Sector Units ManafactarlDa 
AlumiDiem 

7143. SHR,I BANWARI LAL 
PUROHIT: Will tbo: MlDister of STEEL 
AND MINES be pleased to Itate : 

(a) the names of public sector unitl 
manu fact urinS aluminium and tbeir profit 
and loss accounts for the lost tbree yearl ; 
and 

(b) the reasons for tbe lossel 'I 

THE MINISTER OF STATE IN THB 
DEPAIlTMENT OF MINES IN l'HB 
MINISTRY OF S1EBL AND MINES 
(SHRIMATI RAM DULARI SINHA): 
(a) There are only two compaaia let up 
in tbe pub!ic lector for manufacture of 
aJumiDium namely Bhart Aluminium 
Company Limited (BALeO) and National 
Aluminium Company LimIted (NALCO). 
NALCO is at III under construction and bal 
Dot yet lODe into commercial produc\iOD. 
TbuI, in tbe public lector, SALCO il the 
only company, produciol alumiuiu'll at 
preaeat. The IOlSel incurred by BALCO 
durio, tbe lalt 3 ,earl are liveD below : 
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---------------
Year 

J 984-85 

1985-86 

1986·81 

Rs. in crores. 

14.75 

77.37 

42.99 
(Provisional) 

(b) Tbe reaEOIAS for losses incurred 
bJ BALeO are : 

(i) Thc lap between the retention 
price of aluminium and its actual 
higb cost of production due to 
increase m cost of inputs partl-
culatly power. 

'ii) Nap-supply of adequate power by 
Madbya Pradesh Electricity Board 
till August, 1985 leading to non-
utihsatlon of full installed capa-
city of the smelter and bagh rates 
for power charged by MPEB; 

(iii) Over capitalisation of plant and 
machinery due to prolongation 
of the construction perIod on 
account of uncertainty of availa-
bility of adequate power, slow 
build uP of down stream facilities 
viz. extrusions and r~lIing mills 
etc. and financial constraints. 

MaiDteaaDee of Steel Plants 

1144. SHill BANWARI LAL 
PUROHIT: Will the MlDister of STEEL 
AND MINES be pleased to sta"e! 

(a l wbether poor maintenance of steel 
planll in the public sector bas resulted m 
~t escalation and loss of production; 
aad 

(b) if 10. the ateps Government ate 
tatina to improve the maintenance there 
Itee 1 plao tl '1 

THB MINISTER OF ENERGY AND 
MINISTER OF STEEL AND MINES 
(SHill VASANT SATHE': (a) It is a 
lact \bal inadequate maintence of steel 
plaGtt caD lead to loll of production and 
coDleqUeDtly to biaber cost of produetion. 

(b) To get over various lactor .. 
including past neglect in maintenance, 
schemes for technological upgradation and 
modernisation have been formulated for 
Rourke la, Durgapur and IISCG. 

Normal maintenance funds (or all steel 
plants were substantially increased in tbe 
VII Plan. 

The following step. are being taken iD 
S .. IL to improve tbe status of maintence : 

Planned Preventive mainte~ce and 
annual overh,\uls, investigation of 
failures and formulation/implemen-
tation of remedial me3sores, 
apart from pre-planning and 
procurement of required spare 
parts. 

New direction towards substantial 
improvement 10 maintenance 
adopting modern maintenartce 
tecbniques is now slated for 
implementation in tbe SAIL 
Plants Tbis includes cundition 
based rna iotenanee andsrepairs by 
use of sophisticated instruments, 
phased modifications and tecboolo-

lical improaements dudng aODual 
overbauls and capital repairs, 
repairs, tribology and value 
eDlineering analysis of equjpment 
components. 

Introduction of an integrated 
computer based maintenance 
system to facilitate data loajJll 
and analYSIS for quicker decisions 
on malDtenance and repairs is in 
progrcss in one of tbe SAIL plants 
with UNDP assistance. Experience 
gained atone plant win be made 
use of in otber plants. 

latrod.etlon of telext serviee 

7145. SHRI KAMAL CHOUDHRY : 
Wan the Minister of INFORMATION 
AND BROADCA1SING be pleased to 
state: 

(a) wben tbe decision to introduce 
Teletext Service was taken and wbeP it 
atarted workins; 
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(b) :be total amont spent on tbe Tele-
text Service so far; 

(c) whether two ,Ystems in Teletext 
from British and French concerns were 
considered for t be purpos~: 

(d) if so, which of the two eystems has 
been accepted, the reasons for tbe same and 
whether tb~ system accepted is cheaper tban 
the otber; 

(.:) in who many cases foreilD equip-
ment for Teletext Service bas been imported 
aad at what co~t; and 

(0 Tbe present Sla te . of its working 1 

THE MINISTER OF STATB OF THE 
NlNISTR.Y OF INFORMATION AND 
BROAI>CASTING (SHR[ A. K. PANJA)~: 
(a) The decision to introduce Teletext 
Service was taken in April 1984 and the 
I .. icc at Delhi was started in November 
1985. 

(b) An expfDdilure of Rs. 1 J 7 06 Jaths 
bas 10 far been incurred OD Teletext 
Ser~ice. 

(c) and (dt. After a detailed study of 
t~hnicaJ viability ard ecoDomics of tbe 
three SYltCIDI, viz. French, British and 
Japanese, it was found tbat tbe French s, .. 
tem was best suited to meet the require-
IDCDts of Doordarsban aDd was tbflefore 
.Iceted. 

(0) Bquipment required for introduction 
of Teletext Service at Delbi invvlved an 
apooduurc of Ra. 115.43 lakha incJudiDI 
a (<<eiao exchanle component of about Rs. 
'3.83 laths. 

(f) Tbo equipment il wortinl .. liarae-
loriJy. 

A ....... to ,."Ie ,read •• 
(E,;ctioD . of ...... rlled 

Occepaatl) Act. .t'7 I 

114' SUal CHlNOWANG 
K<>NY At' ! Will the MiDister of URBAN 
DEVSLOPMENT bo ~lcaacd to .ate : 

Ca) wbether Government of Nalaland 
has requated Union Government to b,ind 
rorward 1~li'lation to amend section 1 (c) 
of the public Premise C Eviction of Unau-
tborised Ocrupants) Act, 1971: 

(b) if 10, the action ta ken tberoor. 
and 

(c) ir not, tbe reasons for dealy ., 

THE MINISTER OP STATS IN THB 
MINlSTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yel, Sir. 

(b) and (c). In additiOD to the requelt 
received flom lhe Government of Napland 
~ertain other amendments to be made in 
the Act are beinl considfred in coDsultalioD 
with the concerned deplrtment,. Amend-
ment of the Act will be cC'nsidered after 
Government bas taken decision on various 
proposals under consideration. 

Assitaace to Assam for Flood relief 

7141. SHR] ABDUL HAMID: Will 
tb.: Minister AGRICULTURB be pJeased 
to state: 

(a) the financial assistance lought and 
made availabl. tu Assam Oovernment to 
tide over the situation arisin. due tq 
devastatin. Boods in the Ssate: and 

(b) the extent of del ma&ea caused to the 
land, crop. and cattle? 

THE MINISTER OF STATE IN THB 
DBPAllTMBNT OF AGRICUL TURS 
AND COOPERATION IN THE MJNI-
sTRY OF AGBICltLTUKB (811&1 
VOGENRA MAKWANA) : (a) Tho 
Government of Allam submitted 8 memo-
raodum seekin. Central •• btaDco for aPeD-
ditute of RI. 338.20 crOt~1 in tbe wate of 
flood.. On tbe belis of the report of the 
Ccnlnl Team aDd recommendationl of Ibe 
Hiab Ley~1 Commitlec on Relief, a ecUinl 
of cspeoditur. of aa 31 83 cror. baa 
beeD appro". for lood relitf. 

(b) The atent of daNae, •• report.d 
bJ tbe State Government In their memo-
,andum , ••• under :-
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(1) Total area aBected . 4.26 lakh . 
ba. 

(ii) Cropped area dama- : 3.22 lakh 
led ha. 

(jji) Value of Crop loss 98.00 
crores 

Ov) Cattle lost 2420 
'In Nos). 

DlI.lter advisory Committee 

7148. SHRI H. N. NANJE GOWDA: 
Wilt the Minister of AGRICULTURE be 
pleased to Itate : 

(a) whether Union Government have 
i.oed any guidelines to tbe States for 
appointment of disaster advisory committees 
at State. district and taluka levels; 

(b) if so, whether such committees have 
Dot been constituted so rar by all the State 
Governments; 

(c) the names of States \l'hicb have not 
constitotec1 their committees as yet; and 

(d) tbe work done in tbe States which 
blve since appointed such commit tees? 

THB MINISTBR OF STATB IN THB 
DBPAR.TMENT OP AG1UCULTURB 
AND COOPERATION IN THB MINI-
STRY OF AGR.ICULTURE (SaRI 
YOOBNDRA MAKWANA): (a) Govern-
of India has issued to all tbe State/UTs 
auidelines for preparation of new relief 
manuala or revlewina/uJ)-dating of existins 
relief manua Is dealing with natural calami-
tl.. It hut inter-alia, been sUlgested that 
diu.ter advisorY committee. could be cons-
tituted at atate, district and taluta levels. 

(b) and Ccl. Tbe States of Bibar, 
OaJant aad Yelhala,a ba~e rePorted conlt-
titatioD of adriiorY committe. at State-
diatrict aad talua Jevel.. Such committee. 
are reportocl to bave beell constituted as 
State ancJ diltrict levels ID tbe States of 
lhrJaaa Himachal Pradesh, MadhYa 
Pradeala ~Dd Oriaa. Tbo State of Tripura 
.. oaDItltat. a COIDIDittee at State le"l 

only. District and taluka level committees 
have been constituted by tbe States 01 
Kamataka and Tamil Nadu. district level. 
The remaining States bave not informed 
about the constitution of such committees. 

(d) Administration of relief in the wake 
of na tural calamities is primarily the r~· 
ponsibility of the state Governments coaccr-
ned. Government of India issue guidelines 
from time to time for effective diust .. 
management. Tbe State Governments are 
not required to submit reports to the 
Government of Iodia OD the functionlnl of 
such Advisory Committees. 

Mineral based Indurstries in Raja ...... 

7149. SHRI VlRDHI CHANDBit 
JAlN : Win the Minister of STEEL AN]) 
MIl'!ES be pleased to state : 

(a) whether keeping in view the ayai· 
lability of various minerals lite limestone, 
baotonite, granite, tungsten and aypsum in 
Barmer, Jalore and Siroli Districts of 
R.ajasthan Government propose to set up 
small medium or big industries in the public 
sector based on tbe minerals available io 
tbese areas; 

(b) if !o, by what time and the esti-
mates of cost of tbe industries proposed 10 
be set uPi 

(c) whelber private firms have also pro-
posed to set up industries baled 00 t_ 
minerals available in these areas; 

(d) if SOJ tbe details thereof 'l 

THE MINISTER OF STATB IN TRB 
DEPARTMENT OF MINES IN THB 
MINISTR Y OF STEEL AND MINES 
(SHIUMATI R.AMDULARI SINHA) : (al 
to (d). The information is beina colleced 
and shall be laid on the Table of tJao 
House. 

MM •• lsati- of Steel PI.nts 

71 SO. SHRI AMAL DATTA: Will 
the Minister of STBBL AND MINBS be 
plcaaect to .tate : 
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(al the details of pro lI'amm e ror 
modernisation of steel plants; 

(b) whether tbe programme envisages 
the import of technology aud if so. tbe 
details thereof cost involved, plant-wise; 

(c) whether any mechanism of conti-
nuous upgradation of technology of steel 
plants is being evolved and if so, with what 
results; ~nd 

(dl the steps taken including npgrada-
tioD of technology to ensure tbat the plants 
after modernisation will Bttain optimum 
production capacity? 

THE MINISTER OF BNERGY AND 
MINIS1BR OF STEEL AND MINES 
"(SHItI VASANT SATHB) : (a) and (b). 
Scbemes for modernisation of Durlapur 
Steel plant. Rourkel3 Steel Plant and Indian 
Iron and Steel Company bave been formula-
ted. Details of these schemes are liven 
below : 

DURGAPUR STEEL PLANT 

·Government have approved in principle 
the prol'osal to modrnise the Duraapur 
Steel Plant and have also authorised an 
expenditure upto R.s. 24 Crores for prelimi-
nary works. The estimated cost of the 
scheme would be around R.s, 1216 crores 
and this would enable the plant to operate 

-at its rated capacity of 1 6 million tonnes 
per anDum of ingol steel ala inst the present 
",oduction of around 0.9 million tonnes 
per auoum of ingot steel. An allocation 
of ils. 460 crores has been made in the 
VII Plan for this purpose. The strategy of 
moaemisation has been fianJisod. SAIL 
win ill'plement the project with MBooN 
(Meta llu rlica 1 and Bngineering Consultants 
(India) l.td) as their prime consultants. 

The scheme will be implemented thro-
uab individual turnkey contracts covering 
16 pa-ckalOl of _ork, of which 6 will be 
.Jobal packales. The work· o~ some of 
toe sub-schemes of modernisation is expec-
ted to commence in the first half of 1 987. 

"ItOURKELA STEBL PLANT 

SAIL lJs4 formu'ated a ""01'011' for 
i.DdtlDi.liDD ad t,dlDoJ_' .""... 

ti~n of Rourkela Steel Plant at an esti. 
mated cost of Rs. 831 crores to tnnte tbe 
Plant to operate at its rated capacit, 01 
1.8 mill ion tonnes per annum alainst th e 
present production of around 1.1 million' 
tonnes per annum of inlot steel. 

However, SAIL had recoDsidered this 
scheme Jalt Year and had .proposed that in 
order to exploit the maximum potential of 
the plant, it sbould be modernised and 
expanded to a capacity· of 2" 3 million 
tonnes per annum at an estimated cost of 
Rs. 2040 crores. Government bave 
authorised an expenditure upto Rs. 5 crores 
for taking up preliminary works and pttinl 
a feasibility report prepared for this propo. 
sal. A proposal based on "tbis feasibilit) 
report is awaited from SAIL. The VII 
Plan of the Department of Steel makes a 
provision of Ks. 360 crores for this 
scheme. 

INDIAN IRON AND STBEL COMPANY 
(liSCO) 

No funds have been aUoted in the VII 
Plan for the modernisation of. lISCO. 
Ettorts are, however, beina made to explore 
the pos@ibilities of obtainilll technical and 
financial assistance from Japan for this 
scheme. As a first step, tbe Japanese 
Government is lettiDg a feasibility report 
prepared for moderDisation of liSCO. This 
report is expected by June. 1981. Only 
after examinl tbis report and arranging 
finances, will it be possible to iadicato 
further details.' 

BHILAI AND BOKARO STBEL 
PLANTS· 

Schemes have been formulated aad are 
beiol implemented to remove bottleneck. 
that may staod in the way of their opera-
tinlleteadily at 4 million. tODDts capacities 
and to furtber improve thoir techtio.eeono-

. mics. In the VII .Plan, proYisionl of RI. 
180 crores and 8.1. ] '0 CfOf.S respective], 
baye been made for tbese " .. bottlcoec:tfaa 
IChemea of Bhlla &Dd Bokaro Steel PiaDtr. 

(c) and (d). A Standm. Committee 011 
Tecbnoloay bal been coDl6titutcd in SAIL to 
COOdDUOU.J, review tbe tedlnolog UPIl'a4a· 
IJOD '*" of tbe .tccl p tants al14 '''II c. 
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implementation of tbose schemes which are 
identified as feasible and viable. Tbe result 
of such improvements will shoN result in 
doe coorle. 

Supply and serviees in tbe ExpaQsion 
of Steel Plaats 

11S I. SHRI AMAL DATTA: Will 
tbe Minister of STEEL AND MINBS be 
pleased to state: 

(8) the extent of indigenous supplies 
and services in tbe expansion of the steel 
pllnts, plant-wise; 

(b) the total value of expaDsioo the addi-
tional capacity o! each plant, the value of 
indigenou!t industrial products; and indi-
lenous services separately; and 

(c) the total cost of technology transfer 
in each case in tbe estimated figure wbere 
expansions is not completed? 

THB MINl~ fER. OF BNERG Y AND 
MINISTER OF STEEL AND MINES 

1913.84 

PLAN LOAN 3.49 

Non·Plan loan 5.S0 

8.99 

(SHRI V ASANT S~ THE) : <a) to (c). 
Information IS being coJlected and "UI be 
laid on th~ Table of the House. 

Expenditure on HindustaD Steel wort. 
CODstruetioD Limited 

7152. SHRI C. JANGA RBDDY: 
Will the Minister of STEBL AND MINBS 
be pleased to state: 

<a) the total eXpenditure incurred 00 
the Hindustan Steelworks Construction 
Limited durinl the last tbree yeara, ,car-
wise: and 

(b) the total orders executed by the 
company in the same period with eamiDp 
therefrom? 

THB MJNISTBR OF EMERY AND 
MINISTER OF STEEL AND MINES 
(SHRI VASANT SATHB) : (a> Govern-
ment has not incurred any expenditure on 
the Hindustan Steel works Conltruction 
Ltd , but has provided followiDl amounts of 
Joans to them during the last tbree years: 

(Rs. in crores) 
1984 .. 85 1985-86 

6.00 S.OO 

12.19 9.00 

18.19 14.00 

) . h d ewecuted by HSCL are spread over a number of yeah, it i. (a Slnce t e or ers .. . H 
. lid fine/give the number of orders executed In a year. ow ever not p )~lble to c ear Y e f· • h I tb 

° I to to number of executed/under execution In t east ree yean the informa lion re a lng 
and vaIn_, of those orders is as under :-

(Rs. in crores) 

1983·84 1984·85 1985-86 

No .. of orders execute! 26 34 41 (;) 
under execution 

(\\) 'la\,. 165.13 169.1' 181.1. 
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Losses laeurred by RALCO 

71 S3. DR. G. S. RAlHANS: Will 
the Minister of STEEL AND MINES be 
pJeased to state: 

(a) whether Bhat at Aluminium Com-
pany Limited has been IDcurring losses for 
the last three year; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to check tbe 
,losses ? 

THE MINISTER OF STATE IN THB 
DEPAR.TMENT OF MINES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAMDl'LARI SINHA) : <a) 
Yes, Sir. 

(b) The ~easons for losses incurred by 
DALCO are: 

(1) The gap between the retention 
price of al uminium and its actual 
hip cost of production due to 
inerease in cost of input4) parti-
cularly power. 

(ii) Non-supply of adequate power by 
Madhya Pradesh Electricity Bo:ud 
till August, 198 S leading to Don-
utilisation of full installed capa-
city of the smelter and bigb rates 
for power charged by M.P.B.B, 

(iii) Over capitalilation of plant and 
machinery due to prolongation of 
the construction period 00 account 
of un;ertainty of availability of 
adequate power, slow build up of. 
down stream facilities viz. extru-
SiODS and rolling mills etc. And 
financial constraints. 

(c) Tbe retentionl seUinl prices of 
alumiDium applicabJr to DALeO bave been 
revised with dect from 1.3.1987. The 
matter fer reduction in power tariff wal 
taken up with the Chief Minister of 
Madhya Pradesh and disCU8sionl were held 
witb bim. AI a result thereof.. Govemment 
of Madhya Pradesh hal llIl'eed to reduce 
abe .. of power 60. 75 paiN to 67 

paise per unit. This would help DALCO 
to re.:uce its 10~ses dusinl 1986·87 by a 
sum of over Rs. 14 crores. As an initia 1 
step for its capital restructudn&, the 
company has been granted interest holida 'Y 
for the year 1986-87 on the Oovemmen t 
loans. The company is also actively 
engaged 00 technological improvements 
for bringing down norms of consumption 
of inputs of power, fuel and other raw 
materials, besides upgrading tbe production 
in downstream facilities throulh moderni-
sation. 

Taking over 01 Mabarasbtra Electros-
melter Cllandrap.r by Sail 

71S4. SHRI 8ANWARI LAL 
PUROHIT : Will the Minister of STEEL 
AND MINBS be pleased to state : 

(a) whetber the Steel Authority of 
India has taken over the Maharashtra 
Blectrasmelter Limited, Chandrapur : 

(b) if so, when; and 

(c) the steps proposed to be taken to 
bring about improvements in the workio.s 
of the Maharashtra Electrosmelt Limited ? 

lHB MINISTErt OF ENERGY AND 
MINISTER OF STEEL AND MINES 
(SHRI VASANT SATHE): (a) and (b). 
Yes, Sir. Management of the Maharashtra 
Electrosmelt Limited (MEL) bas bet.n taken 
over by SAIL from 1st JanualY, 1986, 
and legal formalities for take over have 
been completed on 18th October, J 986. 

(c) Some" of the steps planned to be 
taken for improviol the performance of 
MEL are-

BxistiDI facilities available for 
product jon of ferro manpncsi 
will be utilised upto lic~ced 
capacity. 

These faellites will also be utilised 
for produ'tion of other ferro 
alloys to the extent feasible. 

Steel production at MEL. wbich 
had been stopped liDce 1'82, 
will be re-Itartecl. 
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DefJcleocy Charges for Caking o,er 
Services of Colonies 

71.5 ~. SHRI KAMAL NATH: Will 
the MJDlster of URBAN DEVELOPMENT 
be pleased to state: 

r (a.) whether the development of service 
loes.ID the. c~loDies developed by the 

hOUllOg SOCietIes is checked and certified 
as co~p'eted by the Delhi Development 
Authority, 

(b) if so, the reason-; why the Munici-
pal Corporation of Delhi recheks the same 
and levies d.eficieDcy charges for taking 
over the serv1ces of the colonies from the 
DDA; and 

(c) whether Government propose tCl 
evolved any method to eliminate this 
addUooDal financial . burden and in COD-
venierce to the residents of tbe developed 
colonies '! 

THB MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) In case of 
Coop. House Building Societies, before 
building activity is released, DD'\ only 
ensures that the services are laid by the 
respective society. In case of Group 
Housing Societles internal services within 
tbe bU1lding are checked by the DDA at 
the time of processing of 'c' and 'D' form. 
Tbe external services within the plot of 
tbe Society in case of Group Ho using 
Societies are to be chec'{ed by the ldeD 
in confirmity with their specification and 
approved services plans It is tbe responsi· 
bility of the society to Jay the society to 
Isy the service line as per the specification 
and approved services plans of tbe MeDI 
DDA. 

(bl and (c). As alreadY stated, it is 
the responsibility of the society to ensure 
that service lines are laid as per the 
specification and as per the approved 
plans of tbe MCD in the respective site 
area. The MeD while taking over the 
services of the Coop. House Building 
Society and Coop. Group Housin. Society 
ensures tbat the services are laid as per 
their lpeciftcation and as per the services 
ptaDI apProved by tbo MCD, If services 

laid . by . the society are not as per their 
specdicatlons/approved services plans then 
the deficiency is levied Qn the 8001e;y bJ 
the ~CD, The question of .additional 
tina.nclat burden does arise wben tho 
80~lety has to pay if tbere is any deficienCJ 
po~ted ?ut by the MeD in the layins of 
service lines. 

A lJotment of Plots to Scheduled Castel 
and Scbeduled Tribes in Karol Bagb 

71S6. SHR.I SUR.ESH KURUP: Will 
the Minister of URBAN DEVELOPMENT 
be pi eased to state : 

(a) whether the allotment of land to 
certain evicted Scheduled Caste families in 
Regharpura, Delhi is long cutstandiog ; 

(b) if so, the reasons therefor ; and 

(c) the steps taken or beiDI taken to 
finalise tbe ailotment of these families ., 

THB MINISTER OF STATE IN THE 
MINl!)TR.Y OF URBAN DEVELOPMBNT 
tSHR.I DALBIR SINGH): (a) !Dd Cd). 
Government of India 'Yide its order No .. 
J-130311R/I S/SO·DOIB, dated. 22-8-85 
h"lS decided to allot 2Ssq. yds. plots each 
to 8 Harijan famili@s of Regharpura, Karol 
Bagb New Delhi. The matter is pending 
since these families are demanding SO sq. 
yds. plots in R.egbarpura, Karol BaSh 
instead of 25 sq. yds. plots allotted to 
them. 

(c) The DDA was instructed to under-
take a survey of entire Karol Bagh area 
to accommodate these families which baa 
since been completed and DDA bas 
informed that no land is avaiJable in 
Karol Bagb area. It bas, th~refore been 
decided to offer 26 sq. mts. plots ~ch to 
these 8 families at Kondli. Their options 
in this regar~ are being obtained. 

Reservation for SCs/STs in Directo-
rate of Field Publicity 

7157. SKRt M. MAHALINGAN : 
Will the Minister or INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether the orders rqardina 
reservations for Scbeduled Cast. aiacl 
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Scheduled Tribes are beinl followed in tbe 
Directorate of Field Publicity at tbe tim" 
of initial recluitment, confirma'ion and at 
the promotion stale in services and posts 
in Groups' AJ to 'D'; 

(b) if followed, cadre-wise and year-
wise details Ih ereof for tbe last tbree years, 
aod 

(c) if not followed, the reasons therefor 
and when the backlog will be cleared 'I 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING {SHRI A. K. PANJAl : 
(a) and Ccl. Th~ relevant orders and being 
followed by tbe Directorate of Field 
Publicity. However" there bave been 
instances in 'the past wherein it was noticed 
that in some cases the instructions bad not 

been followed properl,. Tbese lapses were 
looked into and corrective action laken to 
avoid such lapses in future. which included 
trainiDI of staff and strict moniterinl of 
prescribed rosters elc. The backlo. of 
reservation has also been cleared mostly. 

(b) Tbe Ill8jority of Group 'A' aDd 
'D' POlts in tbe Directorate of Flelcl 
Publicity are filled by officers of Indian 
Information Service, whicb is an orlanized 
service and recruitment takes place throulh 
Union Public Service Commission. 

In so far as application of reservation 
order during the la~t three years in respect 
of Group '8' tother than Indian Informa-
tion Service) Group 'c' and Group 'D' 
posts at tbe Headquarters of Directorate 
of Field Publicity is concerned, the POli-
tion is indicated in tbe statement below, 
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Special rlUld for StreDatlae.iDI Short 
Teraa Cooperative Credit Strr.eture 

7158. SRat DHARAM PAL SINGH 
MALIK. : 

SHRI PRAKASH CHANDRA: 

Will the Min isttr of AGRICULTURE 
be pleased '0 state: 

(a) whether a special fund is proposed 
to be created for strengthening the short 
term co opera tive credit structure with 
contributions from National Bank for 
AlI'iculture and Rural Development and 
co-operative credit institutions ; 

(b) Whether Governm:mt have directed 
NABARD to retain only 0.5 per cent 
marlin on i'l aariculture advanc eS and 
pay CD tbe remaining ODe per cent to the 
fuod; 

(c) wbetber the fund will be maintained 
at the Jevel of tbe apex Cooperative Bank 
io each State; 

(d) if 10, nature of deci5ion ; and 

(0) if reply to part <a) above be in 
a.tive, the reasoos tberefor'1 

THB MINISTER OF AGlllCUL TURE 
(DR. O. S. DHILLON): (a) aDd (b). No, 
Sir. 

IC) aDd (d). Do Dot arise in view of 
repl, to part (b). 

(e) NABAR.D is already providinl re-
&Dance to Cooperative Banta for Aaricul-
tural leodiDI at cooncesaioDat rates of 
inttre,t to allow them to have adequate 
maralns for their viable operations. The 
State Cooperative Bankl are also permitted 
to melt tbeir resources at hilber rates of 
loterelt for specified activities in the 
cooperative lector to enable them to 
improve their operational efficieocy. 

s.ye, of SeaW AlaBl Aa.bra 
Pra ..... 

7159. SHRI Y. SOBHANADRBBS-
W ABA !lAO : Will the NiDiater of STEBL 
MQ) MlNBI be pi'" to .tat. : 

(a) whether the off· shore leabeet of 
Andbra Pradesh bJls beeo survcyd to find 
out the existence o( minerals ; aod 

(b) jf so. the details of the Bndin .. " 

SURJ MlNISTER OF STATE IN THE 
DEPARTMENT OF MINES IN 1H8 
MINISTRY OF STEEL AND MINES 
(SHRIMATI RAM DULARI SINHA): 
(a) and (b). Yes, Sir. As a reiult of surve, 
carried out by tbe Oeological Survey of 
India, an Organisation under the Depart-
ment of Mines, traces of minerals like 
Zircon, Monazite, Ilmente. etc. bave been 
found in shelf sediments whithin territorial 
waters. 

Provision or Exhaust FaDS iD Govel'lllbelit 
Flats 

7160. SaRI SURENDRA PAL 
SINOH: Will the Minister of URBAN 
DBVELOPMENT be pleased to state: . 

<a) whether representations have been 
received from Government employees resi-
ding in different colonies of Delhi particu-
larly from those residing in multistore)'ed 
ftats, for provision of exhaust fanl in the 
kitchens and toilets in the absence of which 
there is an adverse effect on the health of 
resident; 

(b) if 60, tbe action taken thereon; 
and 

(c) if not, the reasons therefor! 

THE MINISTER OP STATB IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to Ccl. The 
information is beiDl col1ected and .HI be 
laid OD tbe Table of tbe House. 

16.30 lars. 

PAPERS LAID ON THE TABLB 
[£.,lIsh] 

ADDual Report aDd Rewiew o. tile 
Workia. of Nalio.... Aarblta'a) 
Cooperatiwe Marketilll Pederadea.r 

18dl4 Ltd. New Delld f()f 1_ .... 
THB MINISTER OF STATS IN TBB 

DBPARTMENT OF AGRJCUTURE AND 
COOPERATION IN THE MINISTRY oP 
AOalCULTUIlB (SHR.I YOOIMDU 
MAKWANA): On behalf of Shri' G.· •• 
Dblllon. 1 be& to la, OR the Ta""'_ 
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(1) A cOpY of tbe Aoou.' B eport 
(Hindi aDd EOllish versioDs) of 
tbe National AlricuJtural CooPe-
rative Marketjol Federatioo of 
India Limited, New Delhi. for tbe 
yesr J 98 ,-86 alool with Audited 
Accounts. 

(2) A COpy of the Review (Hincll and 
EOllish versions) by the ° ""em-
ment on the workinl of the 

Nat ion a 1 Air icu itural CooPerative 
Marketina Federation of India 
Limited. New Delbi. for the year 
1985-86. 

(Plaeed iD Library. See No. LT-4lO8/l7·) 

An •• al Report aDd Review oa the 
Worldag of IndiaD lallitule of Man 
COlDllHUlicatioft, New Delhi for 1985·86 
aDd Statemeat for delay I_ layl .. theee 

Papers. 

THB MINISTBR. OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A. K. PANJA) : 
I be. to laY on tbe Table--

(1) (0 A copy of the Annual lleport 
(Hindi and Enllisb verliooa) 
of tbe Indian Institute of 
Mall Communication, New 
Delhi, for tbe year 1985·86 
aloDl with Audited Account •• 

(in A copy of the Review (Hindi 
and BnlUsb versions) ." tbe 
Government on the workinl 
of tbe Indian Institute of 
Man Communication, New 
DelJJi, for the year 1985.86. 

(2) A Statement (Hindi and Bnlli1b 
version.) lbo_inl reoone for 
delay in layioa the paper. mentio-
oed at (l) above. 

[PIacM" Llbrar,. See No. LT-42Of/87.] 

RIB MINlSl.Ba Of STATS OP THE 
MINllTaY OP LABOUR. (Baal P. A. 
lAHOMA) : I .,.. to I., GO tile T .... a 

copy eacb or the foll,winl Notification. 
(Hindi aDd Bullish versions) UDder IUb-
section (3) of Section 37 of abe Appreaticea 
Act, 1961 :-

(t) The Apprenticeship (Amendment) 
Rule.. 1986 publiabeG ia Noti-
fications No. 0 S. R. 1041 in 
Gazette of ludia dated the 29th 
Noyember, 1986. 

(2) The Apptenticeship (Ameodmentl 
Rules 1986 publisbed in Notifica-
tion No. G. S R. IOS5 in Gazette 
of India dated tbe 6tb December, 
1986. 

(3) Tbe Apprenticc:ship (Amendment) 
Rules,1986 publisbed in Notiflca. 
tion No. G. S. R. J 15 io Gazette 
of India dated tbe 21.t February, 
1987. 

[Plaeed la Llbrar,. See No. LT-4210/87.) 

AD_.I Report aad Re,lew oa tbe 
Workl .. of India. Farmer. Pertillzer. 
Coeperative Ltd. New ne .. i for 1985-16 
aDd Statement for delal fa IallDI these 

Paper •• 

THE MINlSTBIl OP STATE IN THE 
DBPAR.TMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHill R. PBABHU): 1 boa to la, 00 the 
Table-

(I) (i) A copy of the Annual Report 
(Hindi and BDaJi* ... 1001) 
of the Indian Parmen Petl-
liler Cooperative Limited. 
New Ddhl, for tbe ,ear 
1985.86 alOBl with AucliMd 
ACCOUDta. 

(ii) A copy of the Rniew (HiDdi 
aDd Bnaliah vcrUoDI) by &lie 
Government 00 the workiDi 
or tho lDdiaD Para.,. Ferti-
lizer Cooperative Limited. 
New Delhi, for tbo , .... 
1985-86. 

(2\ A Statement (HIndi aDd Bbllilb 
Veslittos) lbo"iDa nalODl for 
del., in 18,. 1M "pen "Dlio-
Ded at (1) above. . 

(P ..... JaIAnrJ. ... 1'1 .. L.,41Itlf.J 
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Statement Showing the Action t.ken by 
tbe Go,.mment on Vario •• ass.raeces, 
Promises aad uadertaklngs given by 
Ministers during tbe Various Sessions 

or Lok Sabba. 

THE MINISTER OP STATE IN THE 
MINISTRY OF PARLIAMENTARY 

the following statements (Hindi aDd EDllilh 
Versions) sbowing the actioD takea by 
the Government on various assurances, 
promisses and undertakings, aiven ." 
Ministers during tbe various legionl of 
Lok Sabha :-

AFFAIRS (SHRIMATI SHEILA DIKSHIT): 
I bel to 1ay on the Table a copy each of 

(1) Statement No. XXIX-Third Selsion, 1980. 
[Placed i) Library, See No. LT-4111/87,] 

(21 Statement No. XIV-Second Session, 1985. 
[Placud in Library. See No. LT-4113/87.] 

(3) Statement No. XI-Third Session, 1985. 
[Placed in Library, See No. LT-4114/87,] 

(,) Statement No. X-Pourth Session, 1985. 
[Placed in Librare, See No. LT-4215/17,) 

(S) Statement No. VII - Pifth Sessions, 1986. 
[Placed in Library, See No. LT-4216/87,] 

(6) Statement No. IV-Sixth Session, 1986. 
(Placed in Library, See No. LT-4117/87,] 

(7) Statement No II-Seventh Session, 1986. 
[Placed in Library, See No, LT-4l18/87,j 

(8) Statement No. I-Eighth Session, 1987» 
[Placed in Library, See No, LT-4219/87,] 

Seventh Lot Sabba 

Eighth Lot Sabba 

" 

" 

" 

" 

" 

Review on the Working of and Ann~1 
Reports of Punjab Agro . Industries 
Corporation Ltd, Cbandlgarh ~or 
1982-83 ~abarasbtra Agro Industries 
Development Corporation Ltd, Bombay 
for 1985-86 and IWO Statements for 

(a) fi) Review by the Government 
on the working of the PUDjab 
Agro Industries Corporation 
Limited, Ceandigarb, for the 
year 1982-83. 

dela~ in laying these Papers etc. etc. 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICULTURB 
AND COOPERATION IN THE MINISTRY 
OF AORICUL TURE <SHRI YOGENDRA 
MAKW ANA) : I beg to l~Y on the 
Table :-

(1) A copy each of the follo\\inl 
papers (Hindi and Bnllish versions) 
under section 619A of tbe Com-
panics Act. 1956 :-

(ii) Annual Report of the Punjab 
Agro Industries Corporation. 
Limited, Chandigarh, for the 
year 1982-83 alona .ida 
Audited Accounts and the 
comments of the Comptroller 
and Auditor Genera) thereon. 

[Placed iD Libra .. ,. See No. LT-4220/I1.) 

lb) (jl Review by the Gov.-am_ 
on the workin. 01 till 
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Mabarashtra AlI'o Indultries 
Development Corporation 
Limited, Bombay, for the 
,ear 1985-86. 

(ii) Annual Report of the Maha-
rashtra Agro Industries Deve-
lopment Corporation Limited 
Bomba" for the year 
1985-86 along with Audited 
Accounts and the comments 
of the Comptroller and Audi-
tors General thereon. 

(Plaeed in Library. See No. LT-4221/87,] 

(2) Two statement (Hindi and English 
versicns) showing reasons for 
deJay in la)ing the papers 
mentioned at (I) above. 

(plaeed iD Library, See No, LT-4221/87,] 

(3) A copy each of the following 
papers (Hindi and English versionsl 
under sub-section (I) of section 
619 A of the Companies Act, 
19S6 :-

(i) Review by tbe GOvernment OD 
the work ins of the National 
Seeds Corporation Limited, 
New Delhi, for the year 
1985-86. 

(ii) Annual Report of tbe Natio-
n81 Seeds Corporation Limi-
ted, New Delbi, for the year 
New Delhi, for the year 
1985·86 alonl with Audited 
Accounts and tbe comments 
of the Comptroller and 
Auditor General tbereon. 

(4) A Itatement (Hindi and Bnllish 
vertion,> showio. re810DI for 
dela, in layins the paperl mention-
oed at (3) above. 

(PIa- J. LIM". See No, 1 T-42l2/87,j 

--

16.31 bra. 

BSTIMATES COMMITTEB 

ActioD takeD StatemeDt 

[E",II,II] 

PRO~. MADHU DANDAVATE 
(Rajapur): I bel to Jay on tbe Table 
statements (Hindi and English versions) 
show ina action taken by Government on tbe 
r~comendations contaided in Ch. pter 1 and 
final replies in respect of Chapter V of 
T"narteenth Report of Estimates Committee 
(Eighth Lok Sabha) on actiOD taken by 
Government on tbe recommendatioDI 
contained in the Seventy.Seventh Report of 
tbe Committee (7th Lok Sabha) on 'he 
Ministry of Home Affalrs-All lodi a 
Services. 

16.311 hrl. 

COMMlTTEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHEDU. 

LED TRIBES 

Twenty Fir It Report 

[English] 

SHRI K. D. SULTANPURI (Simla): 
1 beg to present the TwentY.first Report 
(Hind i aDd English versions) of tbe com-
mittee on the Welfare of Scheduled 
Castes and Scbedu led Tribes on 
the Ministry of Finance (DepU. of 
Economic Affairl-Insurance Djvilion)--
Reservations for. aDd employment of. 
Scheduled Castes and Scheduled Tribes in 
Life Insurance Corporation of India. 

.6.32 hrl. 

COMMITTEB ON SUBORDINATB 
LEGISLATION 

TlalrteeDth Report 

[&,11.61 
SHR.I VAKKOr.( PURUSHOTHAMAN 

(Alleppey): I bel to pr~8eDt tbe Tblrteentb 
Report (Hindi and EOIUlb verlion,> of tbe 
Committee OD Subordinate LqlaJalioD. ---
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(lnterru"tiotl~) 

SHRI V. SOBHAr-.OREBSWARA RAO 
(Vijayawada): In "iew of the fai1ure of 
the Minister to agree to appoint a Parlia-
mentary Committee, we arc walking out in 
protest. 

(Interruptions) 

Shrl V. Sobhonadreeswara Roo and 
some other hon. Members then left 

the House 

(/,derruptions) 

MR. SPEAKER: It does not beha\'e 
you. You are a very good Parliamentarian, 
young man. 

16.33 brs. 

STATEMENT CORRECTJNG ANSWER 
QUESTIONS NO. 456 LAID TO STARR-
ED 30 3.1987 ItE : HONDED LABOUR. 

[Enrlijhl 
THE MINISTER OF STATE OF THE 

MINISTR Y OF LASOUR (SHRI P. A. 
SANGMA) ~ Sir, While replying to a 
supplementary In connection with Slarred 
Question No. 456 on tbe 30th March, 
1987 I had stated that the amount for 
rehabilitation of bonded labour bas been 
increased to Rs 6,250. I had also stated 
that R.I. 6,250 is the matching grant given 
by the Government of India and an equal 
amount has to corn~ from the Slate 
Government and therefore the total amount 
avaHable for rebabllition of a bonded 
lab~urer comes to Rs. 12,500. The c~rrect 
position is that tbe total amount avallable 
under the Centrally Sponsored Scheme f~r 
rebabllitJtion of a bonded labourer IS 
Ils. 6,250 which is "hared equally by the 
Central and the State Governments. The 
State Governments have, bouwever, been 
advised to integrate tbe Centrally ~ponsored 
Scheme With other anti.poverty proarammrs. 
If Ibis is done properlY, the total amount 
available for rehabilitation of a bonded 
labourer would come to about Rs. 12,500. 

The delay in making the Statement is 

rearetted. ---

1(j.33! brs. 

MATTERS UNDER RULE 317 

[English] 

MR. SPEAKER: Shri R.am Pyaro 
Panika. 

[Trandatioll] 

(i) Need to send a higb level COllllllittee 
to look into tbe implementatioD of 
labour Laws in Mirzapllr Diltriet, 
U.p. 

SHRI RAM PYARE PANIKA: 
(Roberhganj) ~ Mr. Speaker, Sir, a stroDI 
feeling of discontentment is prevaleot in 
the Industrial areas of Mirzapur diltrict duo 
to non-implementalion of tbe Central and 
State Labour Laws. 

(6,34 brs. 

[MR. DEPUTY-SPEAKER III fIN 
Choir.] 

Especially continuance of contract 
system, non-payment of miaimum wales. 
maintaining difference between the wases of 
man and woman, non-confirmation of 
aervices even after workIng for years, 
continuance of contract system at aU Dlaces 
in accord9nce with the Factory Act and 
work by temporary employees is widel, 
prevaJent. Therefore, I demand from tbe 
bon. Minister or Labour, Government of 
India to send a High Level Enquiry Com-
mittee to enquire into the 'problems of the 
labourers of Mirzapur district and let these 
problems solved. 

(in Need to provide residential plot •• Dd 
funds onder ·Special CompoDeDt PI .. ' 
to tbe HariJaos in distriel G._...., 
Rajastbao. 

SHRI BIRBAL (Ganganagar): Yr. 
Deputy-Speaker, Sir, I want to raise the 
followmg matter of urgent public impor. 
tance. Various schemes meant fo Harjaaa 
under the Special Component Plan to 
Gang"\nagar district are not belDl .,... 
men ted plopetly by tbe Rural DevelODtiieli 
AuthoritY this year. 
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Loans are not being paid from banks 
for self employment to Harijan Graduates, 
Post Graduates and other educated un-
employed persons under Special Component 
Plan. Grr:.nt is also not being paid properly. 
As a result of this, a feelipg of discontent-
ment is prevalent among educated Harijan 
youths. This feeling of discontentment 
creates indifference an ODg other HarijuDs 
towards educatton. The atmosphere of 
indifference poses a hurdle in spread of 
education among Hal'ijaos Hving 1D rural 
areas. A great residential problem has 
emerled due to non availability of lesi-
dential plots to Harijanl in rural areas It 
is very essential to make reservation to 
Harijans in proportion to their popula-
tion in the allotment of residential plots in 
urban areas. 

There is also a scheme to provide a 
thatched hut to poor under the 20 Point 
Prol1'amme of the Government of 
Rajasthan. This is not belDl ~mp)em.:nted 
properly. I would. tberefore, like to draw 
the attention of the Government through 
tbe Ministry of Welfare that special provi-
sion be made to aHot residential plots to 
Harijans m rural areas At the same time 
provision of adequate funds under Special 
Component Plan be made for self emplo~­
ment in addition to Government employ-
meAt (or the unemployed educated Harijan 
,oaths. .1) Need to Ix different yar.aticks for 

• "oatioD ., funds to small farmers 
NREP &lid RLEGP Sc:.emes for hili,. 
J'eaJo"· 

SIIRI BARISH RAW \ T (Almora) : 
Mr. Deputy-Speaker, Sir, uniform yard. 
sticks have been fixed by tbe Planninl 
CoaaaaiuiOIl and the Mini.UY of Rural 
DcYeJopmcDl for tho allotment of fund. to 
all districts and reliont of tbe countrY 
aDd. N.R..B.P. aod R.L E.G.P. Densely 
populated districts are receivins it benefits. 
Dillridl under bin)' relioDS of tbe country 
arc "crinl the lo.s due to it. According 
10 tbe preseot yardsticks, the hill)' relions 
rcceiv. nomloal funds under tbese pro. 
.......... whereat tbere i. po,·erty &ad 
~""I aDd tbere il total lack of 
........... t opportunities to tbe rqioal. 

Therefore, the PlanDing Commission 
and the Ministry of Rural Development, 
while fixing separate yardsticks for the billy 
regions, sbould allot funds tCt the 'mall 
farmers of these regions \\-bo have more 
land in terms of area, but their yeild is 
negligible, by treating them landless. 

[Erwli,sh] 

(h) Demand for adequa e Compensation 10 
farmers of Domari£!aoj, district Basti 
wbose Jand have been acquired by 
Department of Tourism. 

SHRI K. J. ABBASI (Domariaganj): 
According to the recent fipdings, Kapilvastu. 
the birth-place of Lord Budhha, is 
is in constituency, Oomcri:tganj in 
Tehsil Naugarh, distr ict Basti. About 100 
acres of land afe being acquired by the 
Tourist Department of the Government of 
India thlough U.P. Government. The 
compensa tion given to the small land. 
holders viz Rs. J 8,000 per acre. is very 
iodequute. This land is VfIY productive 
for 'A' class paddy, and to my knowJedge, 
this land has been sold a t the rate of 
Rs. 50.000 per acre at some place. in 
this locality. There is no doubt that the 
complex to be built by the Government of 
India will go a JODg way to develop this 
area. The road~ will be improved; hotels 
will be constructed and an airport will be 
made. All this is gJod, but the compeo-
sation to tho poor, 6mall land holder is not 
adequate. I would like to request the 
Minister of Tourism kindly to enhance the 
compensation, and save the land-lao'ders 
(rom disaster • 

(y) Need for earl,. execatlon of rep.ir 
"ork on Trlvandram-K •• Ylk ... r1 
Natlo_) Hlab"ay. 

SMR! N. DENNIS (Nelercoi!): Tbe 
Tamil Nudu part of the Trivandrum-
Kanyakomari National Hiabway is in a 
very bad condition for a Jonl time, in the 
absence of proper maintenance This 
road. which tamed a high reputation aad 
praile. with the bilbeat distinction a. tbe 
JOlliest cement road in Jndia, is now rull 
of pits, cracks aod trenches. So, tbe 
movements of paueoler and vehicular 
traBic has become difficult 00 Ihis bulielt 
road, tbe terminus of which il the louthern-
most part 01 our land, KanYakumari. Th. 
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vehicles take a long time to cover short 
distances. So, passengers, tourists and 
pilgrims face a lot of d.tlicultles. There 
are frequent occurrences of immediate steps 
traffic accidents. So, Goverr.ment may be 
pleased to take immedia te steps for the 
speedy execution of this southern-most 
Trivandrum-Kanyakumari road work at the 
earliest. 

(vi) Demand to continue tile facilities 
provided to B31l1sore District, Orissa, 
under No Industries Districts upto 
31.3.1988. 

SHRI CHINT AMANI JENA (Balasore): 
The people of Balasore districts in partl. 
cular, and the State of Orissa in gener~ 1 are 
very grateful to the Union Government for 
declarlDg BaJasore district as a 'No-Industry 
District'. Due to this welcome decision, 
many small and medium scale industrIes 
have been set up in various parts of this 
district, resulting in benefits to the poor 
and lower middle class people It is under-
stood that the Government is going to stop 
the fa~jlities provided to small scale indus-
tries entrepreneurs from 31 st Merch 1987. 
As the marketing of lhl! Industrial products 
is very much avaIlable at culcutta, and to 
obtain the facilLies of subsidies on their 
investments, many entrepreneurs of poor 
and lower middle classes applied for the 
establishment of small scale indusiries in 
tbe district, and got the &anctions from the 
DIe concerned, whicb are now under 
peoces" at various levels like Orissa State 
Financial Corporation, nationalized banks 
etc. The BaJasore district being fam-Jus (or 
tbe production of agricultural produce, 
specially various types of vegetables and 
horticultural products, many aaro-based 
industries are to be e~tablishtd by tbose 
el"treprencurs, iD the absence of wbich 
lakbs of people of the farming communi-
tics will suffer most. 

In Iucb ci.·cumstances, I would request 
tbe Union Government to extend the time 
of such 'No-Industries District' focilitits 
for one year more, i e. upto 31 st March 
1988; and tbe decision may kindly be 
snnouDced by the Centra) Government at 
tbe earliest. 

(vii) Need for measures to Develop Tala.-
gana relion of Andbra Pradesla. 

SHRI C. JANGA REDDY (Hanam-
konda): In Andhra Pradesh, ten districts 
of tbe telt'gana region are very backward 
both economically and socially. The 
peop.e of Warangal Di~trict thought tbat 
a fter independence their Jives will be pros-
perous. The Warangai District could be 
developed economically and industrially by 
setting up railwJlY second coach factorY, 
etc. But in the interest of the nation it was 
given to Punjab. There is no big industry 
except Azam Jabi Mills, which was esta. 
blished before independence during Nizam 
Regime It too has not been generatina 
any employment. 

The Waranga} District has much poten-
tial and can be deve10ped industrially and 
agricu1turally. The people are hard work-
ing. Due to unemployment, the younl 
frustrated and educated youths are invol-
ving themselves in terroril:m and other 
extremist activities. 

The only way is to create employment 
and congenial atmosphere in the district to 
prevent the innocent pee pIe from tunniDI 
into tenorism. In view ot" lhis, 1 request 
the Central Government to take followinl 
measures to develop Warangal District 
economically:-

To provide irrigation facilities in drought 
prone areas of western part ot Watanaa\ 
District by ~9nctioninl additional funds for 
high level ca!lal on flood ChanDal OD Sriram 
R~m Sagar ~oject to the tune of . Rs 650 
crores to create more employment. The 
scheme is pending with government of 
India. 

Additional Central funds for providlnl 
transportation facilities in forest areas for 
the uplift of the tribals may also be pro-
vided. 

DEMANDS FOR GRANTS, 1987.88 
Co,,'d. 

[EnglishJ 
MINISTRY OF PBTROLEUM AND 

NATURAL GAS-CO",d. 
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MR. DEPUTY.SPBAKBR: The House 
shall now take up further discussion and 
votins on the Demand for Grant under the 
control of the Ministry of Petf'oleum and 
Natural Gas. 

[T t.uultl tiolJ] 
SHRI MANVENDRA SINGH 

(Mathura]: Mr. Deputy. Speaker, Sir, tbe 
other day I was saying tbat the dealershi~ 
of petrol pumps and di~sel pumps whicb 
was allotted by your Ministry to Certain 
persons is still being continued in olben' 
names even till date after tbe death of the 
earlier owners. I can give a list of sucb 
pumps to You. I would like to urge you 
to conduct an enquiry into it and find 
out as to bow many buch petrol pumps are 
there and wby are tbey being run in aU 
illegal manner. 

In addition to this 1 would also like to 
submit that the demand for pelrol bas in-
Ctea Sf d in our country. The num ber 0 f 
vehicles has increased. The use of tractor 
in agricuiture has increased. The population 
bas increased. The demand for consumer 
items manufactured fr.)m petroleum bas 
increased The O.N G.C. is doing a very 
loud job in this direction, but there has 
be en vel y negligible increase in the pro-
duction of oil wbich ought to have been 
more. 1 bad the opportUnilY of meeting 
the 0 N.G.C. officials and have a discussion 
witb them. They expressed the difficulty 
that the O.N.G C. does not have latest 
equipments to work in the field. They are 
Dot well equipped. You should also pay 
attention towards this aspect that tbey 
should get the Jatest equipmehts required 
for drilliDg so that tbey may undertake 
their job within tbe scheduled time and they 
could work more efficiently. 

In addition to that, I put forward tbis 
suuestions very often in tbis HOUle that 
largc quantities of ga8 is unnecessarily 
burnt. Several other hoo. Members bave 
al80 ,poken about it. Thoulh there is no 
lpecial connection of your Ministry wilh it, 
yet I wou1d like to uric you that you 
should allo pay attention towards it. Tbere 
is a areal shortaae of electricity io our 
eountry and and we lenerate electricity 
'tbrouah olher meaoa'. 

Why shou1d we Dot set up gas based 
power aeneration plants and why should we 
not increase our power generalion capacity 
by making use of this sector. 1 bad made 
my submission rgarding aeocies earlier also. 
Tbere is problem regarding supply of cylin-
ders and fiUiDg of gas. Special attention 
should be paid tcwards tbis problem. If 
possible, lictrces for filHng plants should 
be given to tne privat e entrepreneurs and 
so far as manufacturing of cylinders is 
concerned, in addition to Public Sector 
Units, Private Sector sbould 81'0 be encou· 
raged and licences sbould be granted to them 
for their production so that cylinders could 
be made available to tbe people. I would 
also like to make one more suggestion. 
Our country is predominantly an agricultural 
country. Earlier a Iso during tbe discussion 
on budget, I had this demand aDd as this 
dascussion is going on, the Petroleum Mini. 
stry. I would once again demand that at 
least for the agricultural sector, the prices 
of diesel and kerosel1e mUBt be requced. 
So far as tbe question of diesel for tractors 
and kerosene for rural areas is concerned, 
the rural people and the farmers should be 
provided special facility and the there must 
be some reduction in the fates of diesel for 
them. Whatever arragnments have been 
made by the states or by the Ministry for 
the distribution of kerosen there ase a lot 
of sbortcomings in its dislribuuon system. 
1 would like to luggC't that like petro pumb 
and diesel "pumps, the facility of kerosene 
pumps should also be provid~d llt the Block 
level Such pumps could be operated .j)y 
tbe Government itself. 1 tbis way, supply 
of keroseD could be ensured to the peoplo 
in the ruul are8S. A t Present, allotment of 
kerosene is made by the D. S. Os. and a 
lot of kerosene is wasted in transit) it takes 
a lot of time aDd the distribution system 
allO does oot appear to be proper. 

I would like to congra tuJate the Gcne-
ral Maoager, Officers and staff of Mathura 
refinerY. It is because of their efficiency 
tbat their quality and capacity bave greatly 
improved. Dut J have some complaints 
also. There is a lot of bunglinl in the 
marketiDI division of the refinery. 1 would 
like to draw the special attention of the 
boo. Minister towards this. Whtn Shri 
Nanl K.isborejj was 100tinl after the work 
of tbe Ministry of Petroleum, 1 had railed 
tbi. i.ae to him. He bad caDductcd a 
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raid in whicb some employees of your 
refinerY were found to be involved in the 
racket. Some tankers were taken under 
control which were got released bv the 
Qfficers. I have come to know that officers 
of the marketing division are involved in 
such a racket. Tankers are fiUed in an 
inela) manner and these tankers are not 
entered in the register and such stolen oil 
is old in the market openly. M,ny agencies 
are engaged in such an activi y and their 
tankers have been found selling oil gene-
rally in the market. You should take most 
stern action in this regard. So far as secu-
ri ty system in the refinery is concerned, 
there is some lacuna in it. It has come to 
my notice that any ordinary citizan can get 
entry into the refinary in collusion with the 
secutiry staff. Refinery is an UDit where 
grea t damage could be caused if there is 
any laxty in its security system. The secu-
rity system sbould be very rigid so tbat any 
unauthor:sed person could not get entry 
into it. I would also like to put forward 
two or three problems before you There 
is one category of land losers The Mini-
strY was given clear directions tbat one 
member from each family of such cotegory 
of persons should be provided service in the 
refinery. People form the area come to 
me. You should appoint a committee for 
this and a survery should be conduted in 
this regard The people of tbe area bave 
sucb a complaint even today that the sons 
or daughters of the families of land losers 
have not been provided jobs even now. 
Henee, after the enqusry bas been 
consucted, you shold ensure that such per-
sons are provided jobe if they have not been 
provided jobs. There is also the problem 
01 temporary Iabouress in the refinery, who 
bave beec working there ror many years. 
They are provided work for] S days, 20 
days or 25 days in a month M~ny persons 
come to me in tbis connection. Their-
delegation h'\d also met you. You should 
take steps for their confirmation. 

I woold like to make one more submi-
ssion to you. There is one factory bei~g 
run by Balmer Lawrie whicb is engaged In 
tbe manufacturing of cylinders. It hal one 
drum division tbere. Whenever persons are 
to be emp loyed in it, list. are prepared. I 
am M P from tbe area and there are lome 
M. L. 'A.~ also. We do not want tbat if 100 

persons are to be appointed. then an the 
100 persens recommended by us sbould be 
appointed. but at least two or four per-
sons who we recommend for appointment 
must be employed I am very sorry to la, 
tbat you cfficers do not pay attention in 
this regard. We do not say that the persODS 
who are not qualified shou Id de employed, 
but the persons who are qualified for tbe 
job must be employed. Your MinistrY 
should issue an order in this regard and if 
you like, I can see you with the names of 
persons. As there is refinery in Matbura, 
efforts are being made to avoid tbe in 
effects of poUUtiOD on Taj Pollution 
Conlcol Board has put a ban on setting up 
of any factory caussing pollution within 
] 00 kms, which include Mathura, Alil8rh 
and District Bharatpur in Rajasthan. 
Similarly, I bave come to know that a 
Linear Alkali Benzoe Project is proposed to 
be s&nctioned for Mathura. I would ursc 
you that you should help us in this retard 
and this projec- must be set up in Mathurs 
so that people of Matbura and neilhbouriDI 
areas could get employment. We would 
also manufacture bye products cf kerosen, 
if any and this would provtde employment 
to tbe people of the area. • 

Witb these words, I suppor' tbe 
demands for grants of your Ministry 

SHRI VIJOY KUMAR YADAV 
(Nalanda) : Mr. Deputy Speaker, Sir,1 do 
not want to take mucb of your time, but 1 
would like to draw the attention of the 
Minister towards two points. Even otber-
wise, Bihar is a backward state from ever)' 
point of view and so far as Petro'eum 
Department is concerned, Bihar is beinl 
neglected grossly in respect 0 f all the pro-
ducts of Petroleum Ministry. There was. 
proposal to set up a Petro-Chemical Plant 
in Barauni after 1980-81. The proposal 
was almost in the final stage, but now 
nothing bas been heard about it. Perba.,. 
tbis thing would not have been brougbt in 
tbe notice of the present Minister ••••.•••. , 
because tbis matter was very viaouroul, 
raised durioS tbe last Lot Sabba. 

16.55 brs. 

[SHRl SOMNATH R.~"TH, lit lIN CIMa,,] 
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There was an indication from tbe 
Government side also at that time and lome 
M. Ps. of the ruling party had also stated 
this thing in their respective 8r08S. 

There is acute sbortale of Petroleum 
Products in entire Bibar. It is a matter of 
happiness that our farmers bave now started 
the aBe of petroleum products in agricul. 
tural sector in a very big way. Therefore. 
what is required today is that maximum 
outlets for distribution of petro prod. be set 
Up in Bihar so that farmers could get diesel 
_iell could be used by them for irrigation 
aDd other agricultural operations If you 
examine, you would find that keepin I in 
view the 'POPulation and acreage of agricul. 
ture in Bihar, it is lagging behind very much 
in comparisotJ to other advanced states and 
so much of outlets bave not been set up 
tbere as have b~en set up in other develo-
ped states. The he&dquarters of my consti-
tuency NaJanda is in Bihar Sharief. There 
i. 10 much syortale of Petrol and diess) 
that some times it is not available for 
months together. Petro) and diesel is not 
supplied to shops. There bas has not been 
aay improvement in tbe situation so far and 
the situation continoes to be the same. The 
problem of power supply is alreadY there. 
AI 8 result farmers are faciol a problem. 
Therefore, jt ia my fint submission to you 
that hon. Minilter Ilbould enlure tbe supply 
01 petroleum products at le'lst in Bibar 
Sharief anel other District headquarters, 
Slab-divisional headquarters and Block 
beaclquarters so that people could let some 
facUity. R.ecent ly you ha ve mad e an 
arr81Ilement to start L. P~ G. dealersbip 
pacral1y in district headquarters. In my 
eoadituoney, there is only one L P. G. 
ateae1 where there is one kilometre 10Dg 
queae almolt daily. The consumers have 
to wait for quit a lonl time for te\tinl a 
reiD. Due to Ihortage of cylinders, people 
ba.1 to purchase cylinders from tbe black 
... ket and have to pay more price than 
the ked price. I wOOId, therefore, requelt ,00 to make ananlements to open las 
aseociel in adequate number io Bibar 
Sharief and other district headquarters 
kee,inl in view the population of such 
cities and &a' aledcies should also be 

IaDCtiOOed in Sob.divi.ional headquarter. 

so that peoplo could let L. P. O. connec-
tions and the burden on consumers who 
have to depend on other meanl could be 
reduced. 

Thirdly. I would like to made my sub-
mission about Kerosene, wbich is in ..... t 
demand in our state. Until now pool. 
depend on terosen in 'be viIJales. MOltly 
the poor, harijans and backward castes live 
in tbo villages and the policy of our preMot 
Government is to provide maximulD help to 
th~m. If you look at their condition, you 
Will find that help in very negligible amount 
is available to tbem The Central Govern. 
ment sanctions the quota to Bihar, but it is 
oot made available to tbem. I would, 
tberefore, request you to set up a network 
of outlets in entire Bibar for distribution of 
Petroleum products 10 tbat farmer. could 
let facilities for irrilation and other workl. 
At present even electricity hal not reached 
each and every vinale and the villalers have 
to Jiye in the dark at every place. Tberor 
for, keeping in view the requ iremen's and 
the situation there, it i. very Decessary to 
open outlets for kerolen on a yery lar,. 
scale. I wanted to submit only these maio 
points. 

SHill RAM SINOH YADAV (Ahvar) : 
Mr. Chirman, Sir, first of all, I would like 
to express my thankS to tbe hon. Minister, 
because h is Department bas done y~ 
important and commendable work durini 
the year under review. ) would lite to 
make a special mention of O. N. O. C. 
whicb has earned a profit or more than 
Rs. 6 crores. But in addition to it, I would 
like to make some submission to tbe bon. 
Mini~ter through you. Your target is to 
achieve self-sufficiency in the production of 
crude oil by the eod of Seventh Five Year 
Pian. By ':1e end of Seventh five Year 
Plan, our requirement would be to the tune 
of approx. 6.26 Cloros of tonnes, whereas 
our indigenous production is likely to be 
only 3.45 crore. of tonoe •• 

In this way you will have to spend bu .. 
amount of foreign _change on imports of 
crude oil. 10 1986·87 crude oil to the 
tUDne of t 5 6 lath million tonoes hal 
already been imported 0" whicb you ba¥o 
spent RI. 2HO erore.. Similarly, iD 1987-
88 you will have to import 17.34 million 
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tonoel of crude oil and 3.9 million tonnes 
of other petroleum products OD which Rs. 
800 crores will have to be spent. In this 
w«'I foreilD excbaDle spendiDg on petroleum 
is inerc8linl every year. It was estimated 
that by Seventb Five Year Plan foreign 
exchange expenditure on petroleum products 
will come down and we will become more 
and more-- self reliant. but DO significant 
work bas been done in this direction. The 
other reason for this is th1lt our demand of 
petroleum and petroleum products increases 
by 6.4 per cent every year. Keeping in 
view the above position, if on shore as well 
as oft" shore drilling is not accelarated, 
ONGC is not going to achieve self-reliance 
by '2000 AD. This is a matter which 
should be thought over by you and by the 
country. I hope you will throw light on 
this in your reply. 

Another thing I want to submit is tha t 
you bad said that we will supply domestic 
ps connections to the towns having popu-
lation of 20,000 and above. This arrange-
ment should be implemented. As has been 
laid in your Report, gas is being round in 
huge quantities, but you do not have gas 
s,Jinders to fill or you do not have arrange-
ment to preserve the 115. Why do you not 
take some concret e steps in this regard. 
This will result in savings so the nation 
The gas worlh cr(ues of rupees is being 
burnt; that can be utilised for the develop-
ment of tbe country. There is scarcity of 
power in the country. Natural gas can be 
tbe alternative of the power today. 

\fr. Chairman. Sir, about Rajasthan, I 
would Uke to submit tbat in Ramgarb, gal-
baled power plant is b-=ing set uP. but so 
far, ratel have not been finalised. Rajas-
than Blectricity Board wants to give SO 
paise wbereas ONOC is demanding 70 
paid. I request tbat tbe rates should 
immediately be finalised on concessional 
basis. If that power plant is set up, the 
COUBtrY wblget .Iarlc scale power genera-
tion from it. You are aware tbat in Kota 
the averale generation cost comes to 63 
paise per kilo watt. What you are deman-
dina will be even more tban this. How 
win tbe farmers and otber people be able 
to pay this much. I therefore, request 
tbat you may kiDClly recoDsider I,mpathoti· 

cally at your level and provide relief In tbe 
matter of power supply 

Sir, alongwith it, I would like to IUb-
mit tbat ONGC is workiol in Ootas. 
ONGC people work in desert areas allo. 
I appreciate their services as its workers 
are work in. there facing heat, Ibortale of 
water and other difficulties. I demand 
tbat you should provide facilities to them. 
They have ooly one driJJiDI machine. There 
should be at least 4 driJliol machion 
there, because it is a vast stretch of land. 
No racility is available to tbe personl w1to 
are working there. There are a lot 01 
difficulties in reachinl that area as well al 
in the living conditions prevailinl there. 
Permanent houses should be constructed 
ror their living. These houses should be 
con.tructed in the sbape or a colony. It is 
a permanent reature, because you will be 
earning from that place. The lal and 
petroleum are available in abudance in 
tbat area. Whatever investment is, tbero-
fore, made will be for 'he benefit of tbe 
coun try. Therefore, you should fonnulate 
10Dg term planning rrom now itself. Resi-
dential and other racilities should be pro-
vided there so that the workers and officers 
are able to reach that placC! easily. The 
conditions there should Dot be difficult, 
because where there are difficulties DO one 
likes to live there. People live in desert 
leaving Delhi, Jaipur and other big cities. 
Then you should at least mate availablo 
the minimum facilities like drinkinl water 
and food. For thiS you should mate 
proper arraogements and a lODl teem policy 
should be formulated for tbis purpose. 

Alongwith it, Oil India Ltd. il allO 
doing a commendable job. It has selected 
4 districts, natnely, Bikaner, ShriglDlBDalH 
Jaisalmer acd Nagaur The company has 
conducted a seismic survey of 27 thousand 
kms. This sUlvey now reQ uires further 
expansion. They need a machine c~ltiDa 
Rs. 13 crOIeS but you do Dot want to buy 
machine for tbem. Sometime 'ou talk 
of birin. it and sometime you say lOme-
thing else. You should decide whether 
you ~re going to buy it or hire it 10 thAt 
the money tbat has been spent is P1lt to 
Proper use. Otherwise it will 10 waite. 
Therefore. the machine tbe tbe technic' .. 
and officials require there should be mado 
avaHable. 
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The hon Minister has 100d knowled&e 
of Uttar Pradesh. Presently kerosene on 
is being mixed in t~e diesel. This is 
resulting in damage to the tractors, trucks 
and olher automobiles Tbis mattel has 
been raiS"ed time and again. For tbe last 
7 years 1 have been demanding that some 
steps should be ta ken which may help in 
differentiating kerosene oil from diesel. 
At present, tbe way la.ge scale adultera. 
tion is going on, the officers eVen if they 
wish, canoot stop it. To check tbis, some 
conccete step sbould be taken and some 
technique should be invented wbich may 
help in showing both diesel and kerosene 
oil separately. Earlier the former Minister 
bad assured tbat scientists are tryinl to do 
something in this regard. Kindt, tell us 
the prolress made in that regard. 

In the end 1 submit tbat in Rajasthan 
where al1 places bave not Yet been electri. 
fied, there is acute shortage of kerosene 
oil, ~eciany in Western area. What 
arrangements are being made to supply 
it in time? A depot should be opened in 
Jodhpur or any other place so tbat people 
there may get tbe facility. 

Lutly. I think. the ot1icera and workers 
of your Mmistry and companies once 
again for workinl with dedication and 
makiollood PtOl1'ess. I hope that further 
proll'e. will be made in tbis field Whh 
tbese words I support tbe demands for 
araot. of your Ministry. 

THE MINISTER OF STATE OF THB 
MINISTRY OF PBTROLBUM AND 
NATUllAL GAS AND MINISTER. OF 
STATE IN THB MINISTRV OF 
FINANCE (SHill BRABMA DATTJ: 
Yr. Dept.~Y Speaker, Sir, about 20 bon. 
Member. bave upreued tbeir Yiewa on 
the Demand. (or Grants of the Min.t.., of 
Petroleum aDd Natanl Oaa. I apr.. m, 
aratitude to them. Before I reply to 
'malo questions raised by ~ boG. 

Members, t would like to teUI(\me'binl 
sbout oil industry aDd natural 181. 

We bave not ooly' acbieved t .... e'. axed 
duriollast few years in relard to produc-
tion of crude oil, but we balte clossed 
them also. Our refineries arc utilisinl 
almost 100 per cent of their capacity anel 
the flarinl up of natural las baa come down 
from 38 per cent to 27 per cenl. 

In tbese two ,ears 16 lath new LPG 
connections have beeD liven and 800 new 
dealerships have been provided. There bas 
been marked increase i. the openiDI of 
retail depots of diesel and wholesale depots 
of keroseoe oil, Significant Ibing is tbe 
financial lains. After deducting taxes botb 
Central taxes aod State taxes-the Petroleum 
and Natural Gas Industry has earned a 
profit of Ra. 1631 crore' in 1985-86. 10 
1986-87 tbis profit bas lone up to Rs. 
I 98 1 crores. In tbis field our contribution 
in 1985-86 in the sbape of royalt" taxes, 
dividend, cess toward Central Bxchequer 
was as 5962 crores and DOW in 1986 it 
ballone up to RI. 6188 crores whicb is 
Ra. 800 crores more tban tbe previous 
Year. In addition. we bave provided as. 
1828 crores in dift'ereot forms to the States 
in 1985.86. This contribution in 1986·81 
has risen to RI. 1917 crores. In addition 
to contributinllo the Central and State 
excbequers, the most sianificaDt tbinl is 
tbat durins 1985-86 our internal resource. 
from oil and natural las which were worth 
Rs. 2800 crores, have risen to Rs. 3357 
crores in t 986--87. This amount is almelt 
ba)f of the intema) resources of tbe public 
sector. So far as tarlets of the plan are 
concerned, we are moetiDa SO per cent of 
the financial requirements throup our 
internal relources. 

A doubt we. railed that tbe resources 
of tbe Oil and Natural Gas have been 
traDlferrecl to otber sectors. I waot to 
allUre tbe House tbat no coDltraintl of 
fundi will be allowed to come in the way 
of Ichemes included in the plan aod the 
proaramme. connected with oil and Natural 
G ••• 

It iI _ential to refer to one more 
thIDa. ID J986, there wat -VJ reducd_ 
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in tbe international prices of oil. 
Consequently, we could save foreign 
excbaDle worth about Rs. 18S0 crores due 
to tbe pre-arranlfOments for buying oil. 
Prices of the natural gas were also a 
ma tt'l; of discussion fbr quite a long 
time. 

SHill HARISH RAW AT (Almora): 
One las connection eac..h should then be 
provided to us on this occasion of 
happiness. 

SHRI BRAHMA DUTT: Let me 
concluder Even otherwise I do not want to 
take much time. We have fixed prices for 
las On shoro! drilling is done at about 
Rs. 1400 per thousand cubic metre whereas 
it is Rs. 2250 near HBJ pipeline, but this 
year large scale priority and facilities have 
been provided to the backward areas like 
Rajasthan. A~sam and Eastern region. 

SHR! ZAINUL BASHER (Ghazipur) : 
Is U.P. not backward ~ 

SHRI BRAHMA DUTT : It is a matter 
of shame for me to call U.P. a backward 
State 

PIlOF. NARAIN CHAND PARASHAR 
(Ham ilpur) : The Sta te from which the 
Minister comes is not backward. 

SURI BRAHMA DUTT: I want to 
say on~ thing more. We should ensure 
that tbe petroleum and petroleum pro-
ducts are saved to the maximum extent 
and there is minimum consumption of 
them. Petroleum Conservation Researcb 
Association bas done a good job and till 
last you it bas belped in effecting a Having 
of Rs. 200 crores. Now efforts are on to 
save Rs. 33 crores annually. 

Several bon. Members, specially Shri 
Palil, Sbri Reddy and Sbri Virdhi Chand 
Jain have talked of self-reliance. M~ con-
cept of self.reJiance is somewb~t different. 
Of COUTse. we should ttY to maeale ~ur 
production. but if we stop tb~ consumption 
of petroleum and diesel etc. In the country, 
it will not be in tbe interest of the country. 

Therefore, tbe concept of seif reliance 'is 
quite complicated. But one thing is 
definitely causing anxielY. By the end of 
Sixth Five Year Plan, we were producing 
69 per cent of our requirement, but by the 
end of tbe Seventh Five Year Plan we 
win be abJe to meet only 61 per cent of 
our requirement. It is a matter of concern. 
The main reason for this is that OUt' 
dema nd has increased by 6.5 to 7 per 
cent. We have nol struck as big a resbrve 
as we bad struck in Bombay High in 
1974. 

One more submission I wani to make 
beret Oil or m.tura) gas is not produced 
like some comodity in the factory, It is 
not like this that you will put in raw 
material and a finished good will come out. 
For this we have to keep on eXPwrina 
with new and sophisticated techniquestand 
exploit wherever reserves of oil and 
natural gas are found. We have accelerated 
our efforts. People had advised us that 
with the fall in prices we too should 
bring down our prices, but we dId not do 
so. We have entered into agreement with 
Soviet Union that it should explore oil 
in Kaveri Basin in Tamilnadu, Cambay 
Basin in Gujarat and Bengal Basin. In 
addition, we have received bids from seven 
companies for exploring oil in high seas. 
We waDt that tbey should explore and If 
oil is struck, we will enter into agreement 
wilb tbem. Not only this we ourselvea 
want to do such work abroad. Recently~ 
we have entered into an agreement with 
Vietnam. We will explore oil there and 
if oil is found, we will participate in 
drilling out oil also. we are already 
undertaking exploration work in Tanzania 
and Qatar. We want to make it a big 
industry in which we want cocperation from 
others as well as provide coop~ration tq 
others. 

In the meanwhile 22 sites have beell 
explore~, including Andhra PradeSh. 
Tamilnadu, Assam and Gujarat. We have 
explored Western coast also. We ha.., 
enhanced our known Je5erves by 410 
million tonnes. Our gas finding the 9ixth 
Plan has also rellstered an increase of 
about SO por cent as COmplfed to the 
Seventh· plan. 
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SHRJ HA{tISH RAWAT : Is there any 

hindrance on the part of the Finance 
Department 'I 

SHRl BRAHMA OUT r: The Depart-
ment of Petroleum does not depend much 
on the Department of Finance. As I have 
already told, our dependence is to the 
extent of 20 per cent only. We can face 
hindrance to the extent of 20 per cent. 
That too will be removed; it does not 
matter much. 

We need Jatest techniques in the 
exploration of oil and natural las. Of late, 
it has been our endeavour to get equip-
ment, machinery and services from tbe 
Indian industry. Industries bave been set 
up in the joint sector and we have made 
efforts to become near self-sufficient by 
aUowing tbem price increase ranging 
between 1 S to 35 per cent. As a result of 
this. we bad savings of Rs 948 crores in 
1 Q8S·86 because our own people bad 
provided us with $ervices and equipment. 
Now 1 come to natural gas At tbe outset, 
I would like to make it dear that natural 
gas is not lJ P G. or cooking gas. L.P G. 
is produced in refineries and is extracted 
from natural gas too. At preseot, obout 5 
lath tonoes of L P.O is comiol from 
natural las. In Uran and Trombay in 
Maharashtra. natural gas is being used for 
Icneration of electricity. We are usinl 
natural las in Hajira (Qujarat) and 
Trombay lMaharasbtra) fertilizer plants 
alto L.P.O. is being supplied to Baroda 
city from natural gal. We have decided 
in principle to do the same for a bil city 
like Bombay and hope that it would be 
_tented to otber placel as well. 

The bon. Members are aware tbat 
there are three power plant. OD e each in 
Pawas in Gujarat, Anta in RajaSthan and 
Oraiya in Uttttf Pradesh, based on las 
from Hajira - BijoYPur-Jasdisbpur pipe 
liDe. At present, their capacity is SOO 
Y.W. which is lOiDl to be raised to 
1500 .. W_ in due course of ttme. Out of 
6 fatilizer plantl, 4 are in Uttar Pradesh 
wbom JOu were canina backward (1I1,.rlllp-
1111_). 

SHRI RAM SINGH Y ADA V: by 
wben tbe Anta pOwer plant is expected to 
be commialioold ? (/.'11',.,,,,,) 

SHRI BRAHMA DUTr : I understand 
that we shall be able to supply las by 
June and it is hoped tbe Bijoypur plant 
would be commissioned by the month of 
AUlust. For Anta too we are makiDI 
efforts, but our. position is that of a 
supplier. We are takina up the matter 
witb the State Governments so tbat they 
could enrol tbe consumers. 

One more thin I I want to say. Whether 
it is Oujarat or RajasthaD, we have dis-
cussed the matter with the Power Minister 
of both the states and have impressed upon 
them to set up mini power plan ts wherever 
small quantity of gas is found. I think 
Sbri Jain had referred to mamgarh. I V4ant 
to 9ssure him tbat we ~hall supply as much 
gas as is available there ... (/llterruptlo.,) 
In your area also--from Minipur to Assam 
••• (Interruption&) 

[English] 

SHRI ATAUR RAHMAN (Barpeta): 
Sir, may I intervene ..• 

MR. DEPUTY SPEAKER: No inter-
vention )ike this. I win not allow any 
one to intervene like tbis. Let him finish. 

SHRI AlAY MUSHltAN (laba.pur): 
Sir, these are democratic interventions ..• 

MR. DEPUTY SPEAKER : Democra-
tically, you can ask questions. You cannot 
intervene ... 

SURI BIlAHMA DUTT: 
democratic but constructive 

(Inter,,,ptlo,,,) 

Not only 
also •••••• 

MR. DEPUTY SPEAKER: The hOD. 
Minister is not admittiol it. You cannot 
10 on puttiDg the question •.•• 

(Tr"", 10'1011] 

SHill BIlAHMA DUTT: As I said 
earlier. fiut of all, Bijoypur fer .ilizcr 
plant is e1lpecled to be commi&lioneci in 
July. We sball be iD a pOSition to IUPPb' 
them PI io June. 1 be work on H.B.l. 
pipel iDe, which was rUDDin, bchiDd 
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lCbedule earlier is now running on schedule. 
We are monitoriol it strictly and we hope 
to complete it on schedule. 

Now I come to another import ant 
point. Several bon. Members, particularly 
Imi Veer!ndra Patil and Dr. Venketesh 
bve mentioned about Karnal and 
Maolalore refineries. This matter has been 
bllllinl fire for almost four years, but 
thil year we have deoided that we are going 
to set up K.arnal and Manga10re rafineries. 
There will be a petro-chemical refieery at 
ttlaoplore which will use the most 
modern and Jatest technique. We have 
entered into partnership with tbe Indian 
Rayon Corporation in this reaard ••• 

( l"terr.,rlo",) 

[E,.,lIshJ 

SHill ATAUR R.AHMAN: Sir, sorry 
for tbe intervention. Could you tell 
something about the Petro· chemical 
complex in Assam '1 

SHRI BRAHMA DUIT: Let me 
come to Assam. I am starting from Soutb 
and loinl to North .• (lll,errllptltm,) 

[Tr",u IG tlo,,) 

With reaard to H.P.C.L, .. prlolJa1tly, 
tbe Memorandum of Under9tandinl win 
be siBned wHbin tbis month and a dotailed 
projec.t report will be prepared .• • (Inlerr.,. 
110"') 

[£",I,s"] 

DR. V. VBNKATBSH (Kolar) : Could 
10U tell as to when the MaD,alore Refiner)' 
work will be done' 

SRal BRAHMA DUTY : I am teUinl 
,ou the steps we are takiog .•• 

CR. 'I. VENKATDSH : You have been 
teUtDI like tbis ..• 

(III,e"lAJItloni) 

sual allAH~ Dpn: We have 
alread, se]ectcd a Joint Partner. We ha,e 

already made a Joint Venture. We bawe 
already prepared the Memorandum of 
Underatan dmg. Weare goiog to silO it. 
We have already allotted a sum of ll.. 30 
crores. It Will be tbe latost (lnterrllPtitlfu) 
Land bas been acquired. Tbe land is also 
available. 

AN. HON. MEMBER: Everythio. • 
there ••• 

SHRI V. KRISHNA RAO (Chikballa-
pur): Wben tbe work will be started 'l 
That is my point ••• 

SHRI BRAHMA OUTT : As loon as 
the Memorandum of Under,tandinl is 
signed. the wor" will be btarted. Detailed 
project report will be prepared. That is 
tbe first work tbat is a)waps to be doDO ••• 
(Interruptions) Both tbe sides of Karnatab-
from tbis side and tbat side-will be 
satisfied. Don't worr'! about it. 

MR. DEPUTY SPBAKBR: THE 
Whole of India is anxiously awaitinl it. 

(Interruptions) 

SHill BRAHMA DUTT: I dOD"t 
treat but industry as regional IndustrY. It 
is a national industry. Whole nation \Vip 
be satisfied. 

Similarly, we have sone ahead with tbe 
settiul up of Karnal refinety and for thi' 
we have entered into partnership with the 
Tata Chemicals and tbe work is loinS '0 
be commenced. It is our endeavour to 
see tbat tbe most latest technique, called 
Hydrotatinl technique il used, 80 tbat 
availability 01 kerosene and diesel, which 
we import in larle quantity, coold be 
iacreased. For Kamal Refioery, W6 wane 
to tay pipeline from Chaksu to K.,. .. 
u.s.s R. bas otfered help for this venture 
and we are loina to accept that help. 

Our friendl from Assam are woniec1 
aboul refineries. The E.I.L. compan, 
bal tateD up tbe worlr of pteparioa 
feasibility report join'ly with the Govern-
ment of A_m and we bave asled 
them' to _balit the fealibility Jeport .., 
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a_t month. 1 h~pe, E.1.L. would lubmit 
the repart to us and we shall discuss it 
with you. 

About Assam, 1 would like to lay 
one more thiDg. The workina of tbe 
refiDCI'J, wbetber it is Dilboi, Guwahati 
or BonpigaoD reOnel y, would depend on 
the availability of oil at tbe refinery. In 
order to cnsure supply of oil to refinery, 
tbC O.N G.C. and tbe Oil India sbould be 
provided aD atmolphere conducive to 
workinl_ 

[&,I;si] 

SHRI ATAUR. RAHMAN : May 1 
seek a clarifica tlCD ? We have three 
refineries, one in 80qailaoD, one in 
Ouwahati and one in Dilboi. We have 
DO trouble in Bonaail30D, we have no 
t!"ouble in Guwabati. But wby do we bave 
trouble in Upper Assam? There mUlt be 
lome realOD for it, and the reason is very 
wc)) known to tbe Petroleum MinistrY. But 
they woo," not act. They cao remove 
thele points of irritation from Upper 
Assam, but tbO)' would oot. Tbey are 
mating it a matter of prestile. That is 
why, they are Josina crores and cror. of 
rupees. It ba. now - come to Rs. -20 
crores wbich tbese refiaerie. are 10lina in 
A_m. 

SHl\1 BRAHYA DUn : I do not 
want to enter irato a controversy. I was 
makiDa a VOI'1 cODStructive appeal 001,. 
BecaUle one of tbe mOlt senior Mcm~ 
is present bere, J just want to cQllfinc 
III1"Jf to iDakinlla'li •• appeal please cr~te 
conditions where work 'can 10 00. 

SHRI ATAU& IlAHMAN-: Be 
alapaaiMolIS i~ \'ictOl'7. 

SURI B&AHMA DUTT : We arc 
doiDI our belt. I bave talked perIOD ally '0 the Chief t.lift ister, AIIe_, I bave 
talked per.onally to tbe boD. Members 
'roe AuaID. I have talked pcncmall, to 
tbe AABU boJl. Plea.. let 111 have time. 
Miailb'ative .eaRll'el have 10 be taken 
ia a pr~r order_ ia a proper ........ 

SHRI ATAUR RAHMAN: But there 
are forces in A_m ••• (1"""""",,,) 

SHRI BllARMA DUTT: We are Dot 
lOinl to succumb to lay prellure. That i. 
all. Whatever is required to be done &0 
create tbe necessary cooditions, we will do 
tbat. Do not wolTY about it. Nobody 
can pressurize us to do tbis or that because 
it is not a reaional industry; it il a national 
industry. But I promiac tbat Iteps are 
beiDa taken for that 

I have drawn tbe attentioD of the Chief 
Minister to it and have also discussed it 
with the Chief Secretary. They have 
assured aU cooperation in this relard. 

Now a few words about L.P.G. In 
1982-83, tbe production of L.P G. was 
about 5.1 lakh tonnes which increased to 
14.7 latb tonoel hi 1986·87 a three times 
increase. 

[&,11,,,] 

DR. V. VENKATESH : Sir, tbe 
Bnllisb translation i. not comiD,. 

MR. DEPUTV -SPEAKER : He says 
tbat tbe BOil ish traoslatioo is Dot comins. 

SHill BRAHMA DUfT : The reat of 
the dIiIIII, I can do in BOllilb 

Durinl tbis year we will be adelin. 
J 7 lith. more customers aDd by tbe end of 
the Seyentb Plan we expe ct to serve 
1,74,00,000 customers of LPG witb a 
productioo of nearly 20 lakh tonna of 
LPG. That lDean., from 1982-83. from 
5.7 lakb tooncs of LPG, the LP() 
production wil J 80 up to 20 lath toonel. I 

Another difliculty is in reapect of 
bouliol plaatl, because eVeD if LPG is 
available aad bott\iol plants are Dot 
availab~e, we cannot supply cYlinder.. Wc 
have .or .. 6 botUm,' plantl and in the aG-
called tbird pbalc, we are puUina up 
42 bottlinl plants, aDd 1 hope they win be 
read)' by March 1988. We are aJIO 
planninl to ltart 'be rourtb pba.e of 
bottJiDI 'Planta to a8llDCDt the aupply of 
LPG C1liDCIcn. . 
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Hoo Mombers have sUllelted that 
LPG sbould 10 the villales. 1 a&reo witb 
tbem. But we win bave to have LPG 
cylinder bottlinl plants. After tbe 4th 
phase we will be able to supply the LPG 
P' to remote areas. Weare particularly 
concerned about "tbe hilly, desert, remote 
areas in the north eastern regions where 
people have to depend on timber fo:l. 
With more and more increased supply of 
LPG, this. wiU be done. We are a Iso 
thiokiDa tbat for hilly areas or the remote 
areal we should ha yo smaller cylioders 
wej.hiDI less and costiog less, so that 
people can carry tbem on tbeir back. 

AN nON. MEMBER. : At subsidised 
rate. 

. SHRI BRAHMA DUIT : The whole 
LPG is subsidised.' 

MR. DEPU1Y SPEAKER Do you 
want free 'I 

SHill BRAHMA DUTT : Recently we 
have increased the commission of tbe LPG 
distributon because there was a bi. demand 
for it and the LPG commission was fixed 
)001 ago. But simultaneouslY we have 
made tbem alree to a code of discipline. 
I hope tbey will abide by this discip line 
and we will try to enforce this code of 
discipline. 

LPG is a very valuable domestic fuel. 
Mr. Sinlhji was laying tbat it work.. o~t 
to Rs. 20S erores. But we are dOlDllt. 
We will like that tbose State Governments 
which will benefit. by it will also share 
lome burden. When the whole scheme 
is ready, I will come with details: These 
DOW sman cylinders should not welp ~re 
than IS kll., so that tbey can be carried 
OD the head-load or on the back-load. 

There was a difficultY of Oil Selection 
Boards. The term expired in June 1986. 
W. made all attempts to co~stitute tbe 
.... Oil Selection Boards and In COD5u!ta. 
lion with oil industries we made selection 
01 Jud,- and the retired lAS olle... ~ut 

bay. been able to bave one selection 
:.r4 for the southern rePm because 
tIao other judie bav. takeo lOme 

assilDlDent elle where: but thint I win 
finish tbe job in tbe next montb. 

About tbe LPG distributorsbip mucIa 
bas been said. 45 % arc resen'ed for 
varioul catelOl'iel - 25% for the SC aa4 
ST t 7 1/2 % for physically baodieappcd. 
another 11/2% for tbe widows of defeace 
persounel, 5 % for tbe freedom fiabtcn-
and ~5 % is for the open catelOl'J Hera. 
preference is .i~en to unemployed 
araduates, part icularly enlincerna. 
graduates. Of coune, here when we live 
LPG distributorship to a Harijan or to a 
freedom fighter who canDot atlord to mat. 
the investment, a lot of benami dIia .. 
take place Tois is a aenuioe ditlc:allJ 
and I bave Yet to find out a loiution to it. 

Mucb has been said about kcroua. 
because in tte villages it is used for 
cool:ina and lilluinl. We baye &e.ep 
tryina to increase tbe allotment to van... 
states. In 1986-87, 4.4 laU. tonnes of 
extra kerosene was allotted to tbe itate&. 
Particularly we are carini for those at.tel 
wbere tbe average consumption is below 
the national level. I don't 10 into details. 

SHRI GIRDHA.RI LAL VYAS 
Bbilwara) : War widows also colDe in the 
same category. 

SURI BRAHMA DUTT : War widowa. 
freedom fiabters, pbysicaJly handicapped, 
SC and ST-tbcse are the reserved 
catelodes. 

Sul.cstions have becn made aboat 
openinl kerosene depots at block IcyeIL 
There are 5092 blocks in tbe country BDd 
we have 5417 who elFale kerosene dealen 
in tbe country. Out of this, 3190 deal.l, 
are in tbe block headquarters aDd faJ. 
headquarters. That means. abollt 1300 
to 1400 more wbolesale .po.le .will have 
to . be opened to coyer all the b!ec:k 
headquarters and talut headquutera. 

In tbe oext few years we lhall at ..... 
it. If kerosene is available at block 
headquar,ers it will be easier f~r ... 
villaaer to let the supply but !aero .. 
cooperatioo of tbe State GoVCIDIDCDt .. ~ 
required because the retail dietri.... .. 
in tboit baDdI. 
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saRI AlA Y MUSHllAN: M*f17 a 
time sUlgestion bas been liven few . 
limplifyinl the procedure relardinl livin. 
of LPG .aeney to the war widows aM war 
C8sualitiea because this catelory is pcaaliar 
bY its ~ery nature but nOlbina much bel 
been done. On tbe contrary there have 
beeD occasions it has been brouaht in tIlia 
House in the shape of a question wben 
hondt war cssualities have been dePrived 
of these agencies becanse the, did not 
~ive with the local corrupt Indian oil 
authorities. It has been brought to lb. 
notice of the MinistrY but of DO a'lail. 
Wo.kI you Iikt to consider that eYeD tbese 
kerosene wholesale depots are Biven at 
seven and a balf percent reservation to tbe 
war casuaUties as well as to thOle wbo 
have been, giveD arc protected instead of 
beiDa b~~ssed ., 

SHill BRAHMA DUTT: Tbe boa. 
Meaaber's suaosdon is mOlt welcome. 1 
have lot sympathy for them. If any cal. 
is brought to my notice I will Jook iato it. 
As repros foymulatm. 'he .enera) polie)' 
I am myself doiDI eyerytbinl whicll wall 
miu,ate their problem~. 

. I want to mention IOmethina about 
North-EaSlern reli,," It is en.aliD, our 
.peeial attention. Recently in December 
1986 and January·February 1981 officers 
of our MiDistry visited Nalaland, Assam. 
etc. a1Kl had detailed discu .. iodl with tbe 
Cml Supplid Departmentl or those Stat. 
for .. reamHaiDI diltributonhip. A DUmber 
of boD. Members bave referred to ~ari01lI 
matters relatiDg to particular States and 
location. There i. little time left bat 1 
will be replyiol to all of tbem personallY. 

, 1 .aot to mention three tbidll. I bawe 
.1rea" mentioned about LPG supply in 
romote bUI areas tbat we are coosideriol 
pretparinl fourth phase 10 which ltDa II 
cylinders win-be pre1'ared aDd they will be 
especially meant for tbese .reat. About 
kerosene IOPP,," I have said that in future 
we will try to cover the remaioiDI block •• 
(Jut 01 5092 oa1y In 1710 MMD wbole-
sWe depots 81'e a"ailable. In the Dext 
2-' ,earl we will cover aU tbe blocb. I 
am ba1'PJ to an.ounce tbat Mn.' Me ..... 
~ are tecommeadiol lIIIDei for t 2 LPG 
cnniMlCttODI baa dilcriti0Dat7 qUOta of .. 
MiD .. DOW iD tile caleader ,.. ibtJ .. 

D~ G., 19.1·88 Mill. :)$1 
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reeomraend t t LPG connection.. Next 
year we will further see wbeG bottlltll 
pleta coote up. Tbil will nol laPse 
mG'Dtb-wise 8110. 

[T, .. · larltm] 

SRRI K.. D .. SULTANPU&I (Shale): 
You ,lea. rai .. thN quota fro.. '"* to 
two LPG coDnections. 

SRRI BRAHMA DUTT: We wid do 
it next year, becaule I bave a diflicult,. 
Had our tbird pha8e been compJeted tbis 
,ear 1 would bave r.ised this quOta to two 
cooncctions. 1 assure you that who so ever 
will bo the Petroleum Minister will double 
tbis quota in March t 9~ 8. 

SHRI K . ..D. SULTANPURI : As you 
81'0 doilll for Garl_al. you sboa.. allo 
do lometbin. for Himacbat PraMsh 8110. 

SRRl BltAHMA DUTI' : For me 
Kashmir, Leb, Himachal, Garbwaf, 
(Cumayun, Sikkam, Mizoram, Nala)and. 
A_a and Arunachal Pradnh are equal 
and all have tbe same probJems . 

SHRl, BALKA VI (Mudlaut) : Mr. 
Deputy Speaker. Sir, Pa04itji baa friahtcaeO 

b ..c h us ,ayIDI tv osoever would be the 
Petroleum ldioiatcr ,Dat ,car". Ho it 
tbreateDwl ua. 

SHill AlA Y MUSHRAN : BVeD 8hri 
BairaaiJi m., lie Petrolnm MiDister. 

SHIll BRAHM A nUTr : 11 Bairaliji 
becomes PetroleuM MlDilfer tbat will 
create areat difBcalty, be.ale patroleam 
is I worldl, affair and we do not waat 10 
create feelilll detacbm~ ;n the mind of 
tbe MiDiitef of Petroleum. 

[&llb/a) 

1& a sbort time, I trW to sum up the 
pointe aad '0 live I wide picture of the-oil 
anc1 n .. tura)" p. inctust". 1 requett tile 
Hoo'ble Membera to witbelra. their cut 
motionl 10 that these If8Dta ~, be 
approved. 

SIIlU ATWR RAHMAN: J wlDted 
te' raIIe· .. qaeItioD, dIa, .• , aMt 
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bo1din, interviews for oi I jobs in Assam. 
Bvery applicant hal to 10 to various placet 
lite Dehra Dun and Calcutta. It is rot 
pouible for the people of the eastern 
relioD to 10 to aU these places. Can you 
Itart lome recruitiog cent'tc$ in tbe north-
ealtem relton , 

SHRt BllAHMA DUTT: I allure you, 
Hon'ble Member, that in the Dorth-eastern 
relion, we will have interviews. But anotber 
thin. I want is that the people from Auam 
mould be exposed to otber areas also. 

SHRI ATAUll RAHl\fAN: That is 
tbere. 

SHRI BRAHMA DUTT: They are 
workinl in Debra Dun and I invite the 
Hon'ble Member to I~ to Debra Dun. How 
tbe Assamese are liviDI and also aoe how 
people from my district are living in Assam. 
Pleale protect their ehi ldren P lease pro-
tect their wives; please protect their 
womanhood. 

SHill ATAUR RAHMAN: That is a 
very small percentale. 

.aR. DEPUTY SPEAKER: (shall 
now put all the cut motions 'moved to tbe 

Demand for Grant relating to tbe Ministry 
of Petroleum and Natural Oas to vote 
together, unless any Hon. Member desires 
that aDY of his cut motions may be put 
separate1y. 

All 'lie ca' motio", were lIa' a"d 
negatived. 

MR. DEPUTY SPEAKER; 1 shan 
now put tbe Demlnd for Grant relatinl to 
tbe Ministry of Petroleum and Natural 
Gas to vote: 

The question is : 

·'That tbe respective same not exceed-
inl the amounts on Revenue Account' 
and Capital ACI .. ount shown in tbe 
fourth column of the 0 rder paper be 
granted to the president out of the 
Consolidated Fund of indian to 
complete tbe sums necessary to defray 
the cha1'les t ha t will coma in course of 
payment during the year endinl the 
31st day of March 1988, in respect of 
tbe head of Demand entered in tbe 
pecond column thereof against DemaDd 
No. 58 relatiDI to the Ministry of 
Petroleum aDd Natural Gas." 

Th. motio" Will adopted. 

D.""" /or Gr."t I" respect 01 'lte Ministr, of P.troleam and N"t.ral Ga, /., 
'lae ,ear 1987-88 voted by Lok Sabla,,_ 

No. of Name of Demand 
Demand 

1 2 

Revenue 
Rs. 

S8. MinistrY of 
Petroleum and 
Na\ural Gal 98,00,000 

Amount of Demand for 
Grant on account voted 
by tbe House on 13 th 
March, 1987 

3 

Capital Revenuo 
Rs. Rs. 

1,94,51,00,000 4,91.00,000 

Amount of 
Demand 

for Grant 
voted by tho 
House 

4 

Capital 
Rs. 

2,41,3~.oo,ooi 
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MINISTRY OF INFOR.MATION 
AND BROADCASTING 

MR.. DBPUTY SPBAKBa : The Houle 
win now take up discussion and v(\tinl on 
Demand Nos 52 and S 3 relatina to the 
Ministry of Information and Broadcastinl 
for which Shoun have been allotted. 

HOD. Members present in the House 
whose cut motions to lhe Demands for 
Grants have been circulated ma,., if they 
desire to move their cut motions, send 
slips to the Table within IS minutes 
iodicatinl tbe serial numbers of tbe cut 
motions they would like to move. Those 
cut motions only will be treated as 
moved. 

A lis' showing the serial oumben of 
cut motions moved will be put up 00 tbe 

Notice Board sbortly. 10 case aD' Member 
finds any clacrepancy in the liat, be ma, 
kindly bri'ul it to the notice of the oBlcu 
at the Table without deJa. 

Motion moved ,: 

.1 fhat the respective tuml not Rcetd. 
iDl tbe amounts on Revenue Aecount 
and Capital Account shown in (he 
fourth column of tbe Order Paper be 
aranted to tile President out of tbe 
Consolidated Pund of India to complete 
the sums necessary to defray tbe 
cbal'le8 tbat will come in course of 
payment durin. the year cndinl th. 
31st day of Marcb, 1988, in respect of 
the heads of demands entered in the 
second column tbereof .piDlt Demands 
Nos. S2 and 53 relatina to the Ministl, 
of Informatron and Broadcutinl" 

Demlllltl' lor Gr •• " 1ft respect of ,It. Mlal .. ,,., of 1./o'lftIItlDa .Itd Broedclutl. 
lor lit_ y •• , 1987.88 1Mb.flled to tit. Nt. 0/ £ok &1.l1li. 

No. of 
Demand 

Name of 
Damaod 

Amount of Demand for Grant 
on account voted by tbe 
House 00 13th March, 1987 

Amount of Demand 
for Grant submitted 
to tbe Yote 01 tb, 
House 

t 2 3 

MlNIBTRY OP INFORMA·nON AND BROADCASTING 

Revenue Capital Revenue Capilal 
Ill. Ra. RI. al. 

52. MiDiItry 01 
JaformatiOD 
aod Broad-
cast .. 9.59,00,000 48,00,000 47,92,00,000 i,43,OO,OOO 

'J. .oadcutiDI 
Mnicel 62,17,00,000 '5,66,00,000 ',IO,IS.OO.GOO 2,7'.2'.00,000 

SHIll S&IIIAItJ llAO (llajallal..,): 
J ... to apJe • ., obIervatioDI 00 lb. 
MiDiItIf tJllaforqaatioD... .... •• tIq. 
lir, .... o1r!IccdYe of ... ......, .. to 
W ..... odacate .... PIOPII ad,.1 tile 

.IDe time, to atead lOme ealertaiD_t. 
Bat .... t il the poaitioD toda, t 

n.. II mort at.nu.eo, tIaaD 
lIhIcatioD... Iefor_alea ... tIIat toe. 
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• ub.ltandard enter. aioment and at times 
vulgar entertainment tban education. Now. 
Sir, if you carerully watch Doordarsban 
pr('ll'aanmes you will find that they do not 
relect the nation·s aspir.dons Actually, 
we want a calUeJes. aod classless society 
aod we want tbat more publicity sbould 
be liven to 20-point Proaramme, 
elpe~ian)' 10 Family Planning. But, do 
our viewers let T. V. programmes which 
are promotiDI tbese objectives? If you 
lee carefully you will find that these 
objectives are not beiDg projectd in our 
TV. programmeE .. Sir. if yOU observe in 
the Seventh Plan outlay, the Ministry was 
granted R.;. 1471 Sl crores out of that 
1\s 700 crores allocated to Doordarsban 
and another Rs. 100 crares to tbe sound 
and Brodcasting. This sbows how much 
importance is being given to tbis media, 
and it really deserves so. I fully support 
the importance being given to tbis media as 
ours is a vast country where people speak 
different languages and are spread out in 
different regions. T.V. is the only media 
by which we can reach the masses inhabi-
tiog our couotry at the same point of 
time. In India newsp ,per is being read 
only by a few literate people and also the 
written material does not bring as much 
effect as tbe visuals or spoken warde can 
bring. That is why in this respect T.V. is 
more helpful 10 promote the aspiratIons 
of our nation, so 1 fully support the idea 
of promotion. of T. V. and Radio. 

At tbe same time we shpuld also see 
tbat while I.ving importance to T. V. and 
radio, other media should not be neglected. 
Por instance, the Annual Plan outlay for 
1985 ·86 was onty Rs. 7 crores fet the 
6101 media and Rs. 4 crores for tho 
information media. EVen tbh amount was 
not fully utilly utilised. Only Ra. 4.27, 
crores out of Rs. 1 crores anoeated for 
film n:edia, was spent where" s in tho case 
of information media the amount spent 
_aa only &&. 1.33 crores out of .the Irant 
f 4 crores. It is almost oDe-third. That :00, in soma of tbe other media, ~rtain 

units are beinl closed down. This IS the 
record of tbe MinistrY. 

Now take the sponsored proll'smmes 
and advertisements shown OD Doordanban. 
Soft drinks and fait foods are aold tbrouah 

tbe mewom of teJevilOD to the cbildr .. 
If a middleaclass family in a villBlc like 
my home-village Macba varam, watcbea 
this lort of programmes, whal t will be 
their effect on them' Wbat will be .cCl 
of thcse advertisements sellial IOft-driab 
on poor vilJap children, wbo caDDOt 
dort even clean drinking water in tile .. 
villagcs? At the same time. urban cbildreD 
have no awareness about tbe minimam 
basic problems sucb as drinkioa water, 
The media js belping to create oaly an 
elite class which does Dot koow the 
problems of villages. This is aft'ectiol the 
growth of our natioo. I am reminded of 
the French Empress who asked tbe bunll'1 
peaple to eat cake when 'here wal no 
bread. And tha ~ started tbe French 
Revotution- Similarly our Y .u08 childreD 
belon.ing to the elite urban c).ues may 
advise tbe Jess fortunate people to drink 
cocoa cola if they do not have an, clean 
drinking water. 

Precious television time and crores of 
rUPees are spent In telecasting cricket 
matchos tbat are played in tbe country as 
well as abroad. I do not think tbat it will 
result in making our nation a coun try of 
great cricket players On tbe other bud 
it affects tbe other activities of like in an 
adverse manner· If a kim" or a factory 
worker or an office employee or a student 
spends time in watcbing cricket day in 
and day out, does not the work in their 
respective spheres Bet aft'ected '! Secondly, 
when only a small number of people and 
not a maj\)J'ity, are watching televisioa, 
why should you weste crores of rupees on 
telecasting these cricket matches '! Is it Dot 
unnecessarY wasting of people's money' 
Moreover it is influencing our youOl al 
as old people in a bad way. After all, 
there is timo for play and time for work. 
It is afl"ectiol the quality of studies .. far 
as youoger generation is concerned and 
quality of wurk with resard to older 
lener&tion because a lot of time is waited 
in watchiDI this game which stretches OY.: 
maDY days SecondlYi I would lite to POlO 
a question bete. What about otber .. mea 
which are of a much shorter duration' 
Wby doo·t you encourale sueb tDe of 
games instead of cricket? You caoaat 
spend the eotire time wachiDa TV PfOII'a-
lDOlel in this countrY because we .,. • 
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develop;DI nation. It may be okay in 
foreian country which are already advanced. 

Not only in oth~r places, but tbis 
dlscase of watcbinc tclevisoD for 1001 
bours is enteriol tbt Cor tral Han of our 
Parliament also. 

This is most unfortunate. Even MPs 
and roost responsible Ministers arc also 
watching tbe T.V. in tbe Central Hall 
without attending to tbeir work in Parlia-
ment-Lot Sabha or Rajy. Sabba. The 
Parliament was facinl the problem of 
Quorum during tbose days when tbe 
Cricket match was on. Tbis is 110t a lood 
thiDI. This is very-very unfortunate. So I 
sullest tbat we should not telecast 
ericltet matches of some such thiol when 
the Parliament Session is on. 

Keprdinl coordination. ever body 
knows that there is DO conrdination 
between the OPPOSitiOD ruled State. lite 
Andhra Pradesh and this Mioi,try For 
iQStance, in Andbra Pradesh we have 
started plenty of welfare schemes for 
the poor people. But it is unfortunate, it 
docs not Ict cover ale in the T.V. 

Andbra Pradesh has also pass~d a law 
for liwi". equal rights to the pareotal-
ancestral-property. Tbe maiD purpose 
for doiol tbil il (0 discourale practice of 
liviDI dowry. Thc law caoDot lerYe tbe 
purposc, if people are ~Ot properly 
odueated Suppose, if tbe Slate Informa-
tion Department waDtl to face this 
cba1J~Dle and jf tbey dOD', bave fUDds, 
this MiDi~trY lbouJd co-operate but really 
spcakiol they arc Dot domltO, We have 
takeo up .0 many projects in Aodbra 
Pradesh in addition to JrripdoD, like tbe 
Bouliol for tbe poor and 10 00. Duriol 
the lalt four ycar. in ADdhra Pradoth. we 
baYe completed aboa t 10 latbs Pucca 
House for tbe S.C. and weaker sectlODI. 
Tbil is almott (qual to all the Oleer Itat •• 
It i. In a II· India fiaure. My coDititueDC1 
of Ealt Oodav8Ii District bas the biabnt 
D1lmbcr ia 100ia. But you Dever abowed 
tid. 'hiD' of T.V. In the Aadbra Pradclb 
KouafoS PrOld_e. a lleulC COlt. onl, 

Rs. 10,000. rbis is lirat io India aDd ,OU 
Dever showed this prOll'amme on T.V. 

Anotber welfare proaramme .hiell io 
Andbra Pracloah is I., .. " PM/G., i.e. t. 
actual involvement of poor people or 
villaaerl or farmerl luppOle tbe vill_IClI 
want any road liok or won or tank or 
latrine tbQ can come forward and the 
Government will help them b)' livio, a .. 
2 lakhl. The villal'" should have a project 
worth five iakh ruppe ... 

17.57 hR. 

[SHBI SHARAD DIGHE III ",~ CIttII,) 

They will provide tbe la oour • i.e, by 
way of ShG,md". of SO of proj~ct Jost. It 
is a very popular and successful proaramme 
in Andhra Pradesb. You Dever ,bown 
this programme on T.V. 

MR. CHAIRMAN: You have alread, 
taken 1 S minutes. You pleaac cooolude 
by 6 '0' clock. 

SHRI SHR,lHAIlI RAO: No Sir I 
t cok only teo minut et. 1 want some more 
time. The production and distribution of 
films should be the job of tbe priftte 
orl8DisatioDS The Government .bould not 
interfere relardiol productioD of Itma Ind 
serials ~cause they are not suceeslful iD 
their attempts We have observed that 'be 
serials which are produced by tbe private 
OflaDisalloll1 arc very lucc~ssful and tbey 
are \lery 100d picture.. Tbat il why you 
have put some restrictionl on those private 
producc:n. To avoid competitioDi witb 
the private producer., you b,ve put lOIne 
",tdctio.. on them. 8J lDCaDt of this, 
you are Ibowina your picture. OD T.V. 
wbereb, people cao enjoy your film' oo)y. 

Reprdiol laDluale which is .... ." 
Doordanbao, the pro .... mm. are watch_ 
and liked ." tbe yiew., and a Iood part .f 
tbe network propame it Ibowa in HiDdL 
Most of tbe people .... 001i81 IOUt""_ 
Saitern reaion, of India, do. DOt follow 
Hindi 1&Dpalc. But moat of the pro-
•• IBID. are in Hmdi. Wbeo theJ do DOt 
uodentand Hindi, bow CAD tb., follow aDd eDjoJ the .. pr ___ , 
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It is necessary to decentralize the work-
ina of Doordarshan. Let tbe States pro. 
duce their own proltammes in tbe lao8uale 
of tbe people of ~he States. and accordiol 
to the talte of tbe people tbere. Moreover, 
tbe National Prolramme mould be for 
a very hmiled duration-not more tban 
balf an bour daily. Good programmes 
made by tbe States can be excbanl(d with 
tbe other States with appropriate sub-titles. 
Then only they win understand difFerent 
alltures and tbe problems of ddferent 
States. That will promote national inte. 
antion. This is very important. 

Tad"y, very 100d films are available in 
maDY languales e I. Hindi, Telulu, Mala-
,alam and Tamil We appreciate their 
culture, laDluale and values, even if we 
do Dot understand tbeir laDlua8e. But 
abe purpose will Dot be served if, e.l. a 
ltannada story is translated to some otber 
lanauale, even the people of Kanoada are 
00\ able to understand it. 

BHR( SRIHARI R.AO : I beg to move: 

"That the demand under tbe bead 
Ministry of Information and Broadcast. 
inB be reduced by Rs. 100". 

[Need to use the medium of tele-
visioo for social purposes viz. for 
prC"motinl C!lS ele. ancl classless 
society and encouraging family 
planninal (20). 

"That the demand under the head 
Ministry of Information and Broadcast. 
inl be reduced by Rs. 100/·" 

[Need to prevent advertisements 
and sponsored prol1'ammes 
OD tele~ision which encourale 
cosumerism ] (11). 

""!'bat tbe demand ~Dder tile bead 
Mioistry of information and Broad-
castin. be reduced bY Rs 100". 

[Need to prevent wastef.l expendi. 
ture by rel.Jin. cricket matches 
frequeDtly.] (2 Z) 
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"That the dem:lnd under tbe bead 
Mini'try ofloformation and Broadcast-
ing be reduced by RI. 100. WI 

[Need to promote film media for 
eaueating the people about social 
evil,,] (23) 

"Tbat the demand under t~ head 
Minis'r} of Information and Broade 
caslinl be reduced by Rs. 100.,9 

[Need to educate \be people 
about the evils of dowry, drul 
addiction, drinking, smokiol and 
for promotinl basis bealth educa-
tion tbrough T.V. and Radio.](24) 

"That the demand ur.der the bead 
Ministry of Information and Broad-
eaating be reduced by Its JOG ,9 

[Need to decentralise tbe 910rtiDa 
of Doordarsban and to set up 
studios in every State capital for 
production of Pl'OIrammcs io 
relionallsDluales] (25) 

IC That the demand "nder the bead 
Ministry of Information and Broad-
castinl be reduced by Rs. 100:' 

[Need to limit tbe d_alion of tbe 
national proaramme on T.V for a 
shorter period aD to live appro-
prlate sub-titles in reaional hlolua-
ges to national programmCJ.] (26J 

"That tbe demand UDder the head 
Ministry of Information and Broad-
castinl be reduced by 1\ .. 100.99 

[N eed to encourale production of 
video prolJ1lmmea In aD relioDal 
laDaultS.] (27) 

"That tbe demaDd under the bead 
Ministry of Information ad Iroad-
castin. be reduced '" 1\1. 100.'· 

[Need to improve the quaIit, and 
credibility of the __ boUn_ 
telecast by DoordanMa '" Ii,., 
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factua 1 information on important 
national and international matten.] 
(28) 

"That tbe demand under tbe heLd 
Ministry of Informa tion and Broad-
castinl be reduced by Rs 100:' 

[Need to ensure authenticity of 
news before" including it in news 
bolJetins of AIR end Door-
darsban.] (29) 

"That tbe demand under the head 
Ministry of Information and Broad-
castinl be reduced by Rs. 100." 

[Need to encourage professionals 
instead of bureaucrats in tbe pro-
duction and management of 
Doordarsban programmes.1 (30) 

·'That the demand under tbe bead 
Ministry of Information and Broad-
castiol be reduced by Rs. 100." 

[Need to increase monthly remune-
ration of representatives of the 
PTI in the dis'ricts from Rs. 2 !S/-
to Rs. 500/ .. per month and a)1O 
to provide tbem telephone 
faciUtlel] (31) 

UTbat the demand under tbe head 
MiDislry of Information and Broad-
cutin. be reducc4 by Ill. JOO!' 

[Ne.:d to allot adequate time on 
T.V. to promote al1'icultural pro-
.lmlM' particularly relatiol to 
dr)'laod 'armiDl aod pultJes.] (32) 

·''hat the demand uDder the bead 
YiDistrJ of Information and • Broad-
cudDa .,. reduced by RI. 100." 

[Need to tclecalt • .,. octa, in 
Padla ... t" in rc_oaal.aquaae l 

froID .... iOIIal ceDv..] ('3, 

MR.. CHAIRMAN: Mr. Rao, 10Il 
may continue Your 'peecb later. Now we 
take up Half-an-Hour Djacullion. Sbri T. 
8asbeer. 

HALf-AN.HOUIl DISCUSSION 
POLICY ON URBAN LAND 

CEILING 

18.02 hrs. 

[English] 

SHRl T. BASHEER (Cbirayinkil) : Sir, 
1 am here \0 raise a di~cus&ion on tbe 
points arisinl out of tbe answer giveD by 
the Minis~ er of State 10 the Ministry of 
Urban Development 00 6th April 1987 to 
Starred Question No. SS7 regardinl policy 
on urban (ejling. 

Ceiling on urban land is a very 
important subject. I should say tbat 
Governm~nt must bave a clear-cut policy 
regarding it. But I aln sorry that at present 
Government does nut have a clear· cut 
policY reaarding it. But I am sorry that 
at present Government does Dot have a 
c ear-cut poiicY, or a good perspective 
regarding tbis subJect. This is an area 
where O<,vernmenl's effective intervenuon 
is required. The reasons for tbis are very 
clear. 

18.03l1l"I. 

[MR. DEPUTY SPEAKER In tne Chair] 

The first aspect is tbat a few individuals 
own a major portion of urban Jand. Tbere 
are some survey. throulh which I have lot 
an idea about the exteot of concentration 
of urban land in tbe bands of a few 
persons. One study has sbown that io 
Bomba" 55% of tbe vacant urban lancl 
i. owned by 91 indi.iduals. So. tbe 
aravity of tbe problem it vcty clear. Tbc 
second aspect is tbe imperfect Iud market 
situation extltiD. in uebao areal. The 
DeceSSl&, to briol down pricel of urban 
Iaod it. mattor of concern to all of us. 
Tbe tbird ISPect it that Government hal 
failed to acquire and leoerate vacant laad 
for the _U1iDl of economically walter 
lCCtiODI aad lOW iacomo po...,.. Tbeir 
accetl to this urbaa Iud it .,trJ poor. So, 
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tbe inaccessibility of the poor to the urban 
land is ano'her maUer of concern for all of 
us. 

So, 1be lovernment must act 
accordingly and intervene dTecuveJy and 
put forward strong steps to solve this 
problem. 

It is true tbat we have Urban Land 
Ceilina and Regulation Act 1956. The 
objective is the social control over urban 
land with a view to ensuring its equitable 
distribution amonl the various sections of 
the society. Du t I would like to say that 
the implementation of the Act in the States 
is unsatisfactory, is very poor 

I would like to bring to the notice of 
the bon. Minister a statement of the excess 
land received upto 30th May, 1886, by 
tbe coacerned State Government and the 
Union Tenitories; it is 3.65 lakh hectares. 
The number of cases scrutinised by the 
concerned government is 2.18 Jakbs. The 
number of cases disposed of is 1.14 laths 
The vacant land acquired and vested with 
the government is 0 illy 14,589 hectares 
and tbe physical possetsion taken is only 
38S2 bectares. The land utilized for 
bonatruction of houses is only '21 hectares. 
Now you can see how much poor is the 
implementation scheme in this bontext. 
In this context, I would like in tbe 
implementation has been caused by granting 
exemption under sections 20 and 21 of the 
Act. In almost aU the 'States the area of 
land Gempted is much more the land 
acqu'red The total land exempted is 
43863 elec:tares and the physical possession 
tateD by the government is only 3852 
beetaros. So. tbe picture is very clear. 
Uluan, the exemptIons are granted oo)y 

arounds of public interest. undue 
:roabiP, etc. At .the same tim~ •. 1 would 
lite to point out to tbe hone MInister that 
areuocla have Dot been defined c1ea.rly 
.",bere in' the Act. They are appbed 
¥erJ liberally and discriminately. 

What are tbe Dew proposals for ~he 
et1'octiKe iJ;ltervention on ,-be part of the 

vemmellt in favour 01 tbe -poor and 
:~.4vaDtaaeoUS aectloDs 01 tbe. .8ocie~, 

h • houltol aDd otber facalitiea In for t elr . d .. uoal , Ba.. tho loveromCDt oue aD)' 

review regarding work in, of the PfCleDt 
Act it so, what are their findinls aDd wbat 
are the proposals to implement the Act 
more effectively in tbe future" I would 
like to know from the bon. MiDiater 
whether the Government prodOle to orinl 
any amendments in tbe Ac.l to plul 1M 
loopholes in tlle present Act, espeeiaU, 
regarding tbe exemption clause, wbicla I 
have mentioned already, Claulea 20 
and 21. 

I would like to know from the bOD. 
Minister whether the Government feel 
that there is a lack of pOlitical commitmeat 
on tbe part of the Slate Govemmeat •• 
regarding implementation. If Government 
think so what doel the Government propose 
to do to make tbe State Goecrnmeull 
more committed in this direction ., 

And lastle. I would lite to taow 
whether the Government "a ve received tbe 
report feom the National CoDllDitiioa Oft 
Urbanisation and in that report llrt tbere 
some proposals regardinl this ceiJiDl era 
urban land 'l What steps does the Govern-
ment propose to take on this report and 
what steps is tbe Golteroment aoiq to 
take for impJementina tbem '1 

[Trall.datio,,] 

THE MINISTER OF STATE IN TB8 
MINISTRY OF URBAN DEVELOPMBNT 
(SHRI DALBIR SINGH): The bOD. Member 
Shri Basbeer bas referred to Urban . ~ 
Ceiling. Balicany, there are there pOiB. 
in Urban Land Ceiling Act. 

[EllgI'ahJ 

Basics)),. tbe poliCY of the 00-' 
ment, as relards tbe urban land ceilina' is. 
firstly to p1'ovide adequate laDd ,. 
development, and develop the land· to .. 
suitable for locial housiDI, and ICCOIIdI7 to 
have an eflicient pattern of urb8ll.c __ 
ment aDd land Ule, and thirdIJ a .... 
resources considered D~ for ,__ 
-urban develoPlDeDt. 

[T,.".,.,ItNI] 

I accept the lo ... tloo Ii'" .., lie 
hOD. Member. 1B fact, we Dew ..... 
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wort whacb should bave dODe aod. the 
Act hal not been done 10 far. 

8ealdel, a mentioo baa beea .... of 
SectioD 20. It hal beeD .aid that more 
...... laa ve been liVeD to the State 
OovertllDenta baYe not been ablo to OOIDI 
forward to implement tbe Urban Land 
Ceiliol Act and there are many people wbo 
have been exemoted from .he purview of 
tla6 Act. In dti. coonec'ion, 1 would Ute 
to sa, tbat it il witb this oDd in yiew tla' 
tile Act i. UDder coDiideration aad we art 
10" to mate amendmeats In it. 

Thit Act is particularly applicable to 
iii. Gitie.. metropolitan eitiea aad tOWDL 
So tar as tho poor, ecooomically ... ker 
-ectioDl and low income troups aro con-
ocnaecl. the Act provid. lbat tbeir landa 
_aid DOt f.n iolO the banda of &be aidd'-. 10 tbat tbe land cou1cl be put 
to • proper Ule, lOch as, coaltrucliOD of 
tIaeir 1ao8Ie1. 

Oar Government it faU, coalCJODl to 
the points raised bJ the hoD. Member aDd 
we accept bis ..... ltion.. The bOD. Prime 
Miaister bad ailo mentiODecl in bis Budlet 
Speech tbat we are prepared to briOi for-
warcl a J",atioD to live IbiI blueprint a 
1-,--•. 

a.idea, CIIu ... COI'OII Com_lli- .. 
..... appoiated wIaiGh bat liv. a _mber 
fIl. lUIIC"iooI aDd luideliOOl iD i' iDtll'i .. 
report. Of tbe 8-10 polDt. railed ." this 
CoInmillioa. 00' is that out or • total of 
1." lath beet.r. of land declared IUrplUl, 
aemption hal beea allo.ed in respect of 
... 0 45 )aida bectarel. wbida ..... tbat 
... 1.23 latb hectaree 01 IaocI i. lef& .. 
..,.... We'" &eDt this report to .... 
.... Oonr_DIII for their eo ......... W. 
.. ... to ... tile ..... 1oat of all 
..... Oogerl_ta OD tit, .. ltiOD 01 
.. ,tift J.,I_eatatloa"tMM __ ioN 
• dat .... _08 ... aould .. die 
..... beeelt. Not .., dIM, we .... 
die co-.. of the boa. M ..... aad I ... 
dIa' we _. not beea able to ..... ucIa 
.... • ... eapected uDder tile ..... 1aDd _it.. we ... r.& daal dae .rllt III the ............ " .............. 

we have bcco ute to take POII,lIion (.'If 
001, "2.11 beetare. 01 Jaad aDd our 
houle boUdin. activity bal beeen coo8oed 
to that land OBI,. But we want to allure 
JOU tbat our Act JI uDder consideration 
aDd the Oovemmeot wantl that instead of 
theae facilities beiDa concerned by the bil 
people, tbe common man lbouJd .. t lbem. 
We want tbat thil beiDa tbe ,ear 01 BoolCl 
for ,be sbelter.les.. more bouses mould be 
built in tbe Central al weJl a. State lector. 
So far 81 tbil Act il concerned, a Dumber 
of Itates namely, Andhra Pradesh, Oujarat, 
Haryana. Himachal Pradetb. Kamatata, 
t.tabaralhtra, Orilla, Punjab. Tripura and 
Uttar PradOlb have already enforced it. 
Weat Benaal bal their own Act in tbi. 
reprd. Some State., viz. Assam, 8ibar, 
Madhya Pradesh, Maaipur aDd Meaba)aya 
laave caf'orced the Act after it was eoforced 
bJ the Ceotre. W. ace to It tbat it is eD-
forced proper". n. ..a tea .hocatd a tlG 
eDIUI'e it. enforcement. So far a. .... 
Ceotral Ooyemm&nt i. coDcerned, "' •• ee 
dial tbe Act ia eoforeed in the UoioD Terri-
tori. aDd OOVerDIIIeDt Areaa, but at tile 
..... tilDe. we direct the State. 8JIO to ICe 
lbat maailDWD Gamber of poor people are 
bcocltecl. I Would like to ...,. tbe 
House tbat v., 1000 w. are lOinl to brio. 
forward a comprebeOlive leai.latioo 10 that 
lDuimum benell co.1eI reach tile COIBIDOD 
IIJ8D _d tbe eaforcaa.lt of tbe Urbaa Laad 
CeiliDa Act is DOt mnftvd to a few 
penoaa. 

[_'"/1] 

SDI SHAltAD DIGHB (1tomIIa, 
North Ceatral): I aID happy to eote tat 
the boD. MiDllter bat mad It clear tbat tile 
OovernmeDt i. 10iDI to brina alD ..... t 
to Urban Laad Colliol and Re.la tloa Act 
1"6 al early.1 ponible.ad thl. bas .tao 
_en made clear iD tbe BodIet speech or 
the Prime MiDister. TIle workiaa" tlda 
Urban LaDCl Ceil I .. Act baa ben put before ,Id. Roa.. Jatt DOW ." tbe boa ........ 
Ibri ...... Prom that it Is clear till, 
out 01 the .timated GOeII vacaat .... 
001, 1.1. per ceat b.. betD ve .. ed iD 
OOY ...... , aDd 'bJaical poi ..... " .. 
beea takeD _1, 01 2.30 PI(.... ADd 
laDCl UIed ." Got .... t for boule coo .. 
tnlCtiOD II OD" 0 " per ceat. "... are 
tbe .... "WI bJ lb. It'" or th. Natlo-
0-.1 .... OD Ur ...... liGD .... 
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As the Commission bas mentioned tbat 
the main lacune are in sections 20 and 21 
of the Act as well as in instructions issued 
the Central Government from time to time, 
I would like to know as to what tbe 
Government proposes to do currently to 
to achieve this object of regulating the 
construction of buildings on this excess land 
and p1rticularly to make the excesr,land 
available as early as possible to genuine 
cooperative housing societieR formed by 
citizens especlally in the city of Bombay 
and make thiq surplus land available to 
them at the cheeap rate, the rate at which 
you arc acqulriog i c. Rs. 10 per sq. 
metre. as far as dombay city concerned 
How are you gomg to mlke this available 
to the cooperative housing societies at this 
cheap rate so that the rates of land which 
8re soaring in the cities like Bombay to a 
great extent can be arrested and hO'lsing 
can be made available to coMmon man. 
Morely saying tbat we ,re going to make 
this for the poor people, does not satisfy. 
I would hke to know what are the concrete 
proposals with the Government to make 
this surplus land availabie to the ~oopera­
tive housing societies at a very chedp rate 
or at the rate at wbich we always acquire 
th~se lands under this Act 

SHRI CHIN r AMANI lENA (Bala.oore): 
Mr. Deputy-Speaker, Sir, I would lake to 
seek some clanfications on the reply given 
by the hon. Minister 1 am grateful to the 
hone Ministcr and speciaJly to our Prime 
Minist:r who bas announced that this 
Urban Land Ceiling and Regulation Act 
wiH soon be made more effective. The bon. 
Minister in his reply bas also told us that 
tbey are examining the matter. The Work-
ina Groap which was appointed for the 
purpose has g.ven some 6uIgestiod's in 
tbeir report which tbe bon. Minister bas 
told U8 friefly But may I know from him 
whether it is a fact that the surplus land in 
urban areas, according to the survey of 
1982, would be 32.01006 bectares'l If 
80, I would like to know whether the 
Oovvrnment is Boiul to make some amend-
ments to the Urban Land Ceiliog t1nd 
Replation Act. 1976 so that the entire 
aceil land would be available for dislri-
buti('o amonl the common people and also 
for utiUsing it for Government purposes. 
What is tbe miod of the Government 00 
tbi8 llaue, I would like to know. 

I would also like to mention here lila t 
even if a minimum amount of Rs. five per 
metre is impnsed as tdX, the Go "eroment 
exchequer would fctch Ri. sixteen billion 
from this surplus land.. ThIs is a huge 
amounr which would come to th~ Govern-
ment exchequer. S.>, I would like to know 
what is the Government's tntention in this 
regard. Th: Supreme Caurt, in their 
judgement, has categorjcally said tbat the 
Ulban Land Ceiling and Reg1Jlation Act, 
1976 would not serve the purpose for 
which it was passed. If we want equitable 
distribution of land for the common good, 
if we want the construction to be restricted, 
if we want to put a ceiling on the land 
holdings 10 urban areas, all tbese purposes 
cannot be tServed by thiS Urban Land 
Ceiling and RegtJlatlOn Act, 1 Q 76. So, 
when the Government is going to bring 
some amending Bills, they should also live 
serious thought to this. 

Simultaneously, "( woul1 I tke to know 
from the hen. MiDlster whether the Working 
Group has suggetted any amendments to be 
brought to the Hous: Control Orders be· 
cal1Se in various States the Hous~ Control 
Orders are not similar. In some cases they 
are in favour of bUilding o",ners and in 
some cases they are in favour of people 
who take the bouse on rent. So, may I 
know from the hon. Minister whetheI the 
Government is thinking to amend tbe 
House Control Order also so that the 
Government Cln the implement the pro-
posed amendments more effectively ~ With 
these words, I thank yo~ Sir; for the 
oPJtOl1uoity given to me. 

SHRI SHANTARAM NAIl{ (Panajil : 
Mr. Deputy-Spe~ker. Sir, tbe renowned 
architect, Shri Charles Correia who bails 
incidentally from my place, Goa, has 
submttted a report. He has given some 
valuable suggestions in that report. ODe 
of the sugestions is tbis. Whatevet land 
whilch is in exc.!ss should be decided al 
surplu4l at the earliest and tbose lands 
sbould be made available for housinl comp-
lex and other purposes. To give ethct to 
tbese suggestions, ihe Urban Land (Ceilina 
and Regulation) Act of 1980. bulle> be 
amended Amendments are required \0 be 
made under Section 21)( 1) whIch II)i A$ 

fOllows : 



371 B. A. H. DI,e.-Polle, 
.. U,IMa LtllJd C.IIIIw 

APlllL 10, 1981 B. A. B. Dlsc.-"Qltey 371 
011 UrlM" LtlIId C"I,.. 

[Slui SluuBtarIID ~ait] 

"20 (1). Notwithstandinl anythinl con-
tained in al'\Y of tbe foreloinl 
provisions..of this Chapter :-.. 

<a) whetber any person holds 
vacant land in excelS of tbe 
ceiling hmit and the State 
Government is satisfied, 
eitber OD its own motion or 
otherwise, tbat, bavinl rClard 
to tbe location of such land, 
tbe purpose for whicb sucb 
land is beinl or is proposed 
to be used and such otber 
re)evart factors as tbe 
circumstances of the case may 
require, it is necessary or 
apedient in tbe public inte-
rcat so to do. tbat Govern-
ment may. by order, exempt, 
subject to lucb conditions, if 
any, as my be specified in tbe 
order, sucb vacant land from 
the provisiona cf thia 
Chapter; 

(b) wbere any person bolds vacant 
land in excess of tbe ceiliD. 
limit and tbe State Govern-
ment, either on its own 
molioD or otherwise, is satis-
fled lhat tbe application of 
tho provisions may. by order, 
exempt. subject to such condl-
tiona if any, as may be specie 
fied in ordcr to .ueb vacant 
lind from the provisiOD2t of 
this Chapter;·· 

Sectioo 13 sa,. like tbia : 

'·23(1). It"l1 be competent for tbe 
Slate Govcrament to sllut, b, order, 
ill cae .. of the deiliDllimit any vacant 
Jaad wbicb is deemed to have been 
acqDircd ." tbe State Govcmmc"t 
UDder tbiI Act, or is acquired by tbe 
State Govcnmeo\ UDder O\her law, to 
.. , penoa for aDJ putpoee relatiDS to, 
ar ill CODOeetioD witb, aD, iDdultJ'J or '01' prcwidiDa rcaktCDtial accommodation 
of ... tJPCI u may be approved ." 
'M State Go¥crD1DCDt 10 the emplOJ'" 
01 .., iaduItrP ud jt aU be lawful 

for Iuch perSODS to bold .ucb land io 
eKcess of tbe ceilinl limit." 

Now, wh3tever surplus land baa beeD 
acquired by tbe Go~emment UDder Section 
2 3( 1 ), can be allotted to any person for 
any purpose. Now, do you apply tbe rule 
mentbned in tbe Urban Land Ceiling Act 
or not '1 If you bave lot lome poliCY to be 
followed accordiDI to the rule, why don't 
You follow tbat policy '1 But that policy is 
not reflected under Section 2 3( 1 \. Wby 
does this Section say lha t the land acquired 
cao be allotted to any pt!flon? It may 
mean that sucb acquired surplus land can 
be allotted to the rich persons. I wouid 
therefore like to know from 'be Govern-
ment whether tbey 9iill consider amending 
both Section 20 (1) and Section 2 3( 1) of 
tbe Urban Land (Ceiling and Regu)atioo) 
Act, 1916. 

[TrallsltJ lion] 

SHR! DILPEP SINGH BHURIA 
(Jhabua): Mr. Deputy.Speaker, Sir~ tbe 
hone Minister has assured tbat be 15 brinl-
ing forward urban land ceiliDg law. I 
thank him and would Ilke to know one 
thing from tbe bon. Minis1er. 

UrbanIsation is rapidly iDa-easinl in 
our country and for this purpose more land 
is acquired from the farmers. After the 
acquisition of land from the farmc;rs, tbe 
area is declared 8S urban area and its price 
goes up by ten times, but it is ac:quircd 
from tbe farmers at velY low rates. I 
I equat the boo. Minis' er that it shouJd be 
checked. A man needs only one bouse to 
live whether it may be in villale or in city, 
but today everyone wants to bav~ a housc 
in Bombay, one in Delhi in aedition to one 
bouse in vin.ae also. lhere should be 
some reatriction. on it. lhe people who 
are liviDI in JbUlai Jbonpari colonies are 
p"or aDd tbe people from whom the land 
il acquired sbed tear·s, but no buUdin, or 
bouse i. liven to tbem and in place of it 
bil buildin .. are constructed .tbcre. Rich 
peo~le try to de.tro, them. In tbiI retal" 
I would like to alk tbe hoo. Mlnialer 
_bethel he will ilDpote .imilar restrictioos 
on the urban peope a. baa been impoled 
on tbe farmen under land ceilloa Act. A 
penon mould bave a. much accommoda. 
tion in Jai. boUle I. iI I8licicDt to meet hit 
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famity requirements. Therefore, I would 
like to k.now whether the bon. Minister wi)) 
mate such arrangement. Today it bas 
become a buisiness in Delhi that a plot is 
purchased for ODe lakh or rupees and after 
two yean its cost increases from Rs 5 to 
lOla khs and in this way they are earning 
black money. Therefore, I would likt. to 
know as to what steps you are taking to 
check tbese things. 

SHRI DALBIR SINGH: Mr. Deputy. 
Speaker, Sir. I have already spoken about 
tbe suggesttons given by ~bri Digbe, Shri 
Cbintamani Jena, S bn Naik and Sbri Bhuria 
that our HOIi. Prime Minister is very kCPD 
in this regard and we want to bnng a 
legislation to this dfeet as early as possible. 
I can say only tbas tbat it jp under conside-
ration and we are going to amend it at the 
earliest. 

Shri Digbe said that land should be 
provided to the Housing society at low 
rates. Corea CommIssion has also recom-
mended tbat the land should be provIded to 
the poor at the rate of Rs S per sq. metre. 
Similar suggestions have also been received 
from certain other qUdrters Our Ministry 
is considering the interim report. 

Besides, Shri Chintamani J ena also 
asked whether any workiog group was 
working. In tbis reg~ud I would like to 
inform tbat work is going on cQntinuously. 
We have been ccntiouously working since 
1979 in Works and Housing MinistrY as to 
bow we can bring it in a proper manner so 
that common man may get benefits of it. 
It is tbe policy of our Government and we 
have also made commitments to implement 
it prooerl,. 

Sbri Naik has pointed out about 20 and 
2.3. Vie are paying continuous attention to 
it alSO. We have Dotted his sugestions 
aDd we will keep his views in our mind. 

So far as Shri Bhuria is cODcernc4, be 
said that land is acquired from the farmen 
ot a very cheap rates, but I would like to 
ten him that ther~ is nothing like that. Tho 
Revenue officers of the land Rcvhnue 
Department acquire I and on the basil of 
land value of three years. It is Dot that 
we purchase it at low cost and sell it at 
high cost. After the acquision of land we 
develop it, we provide roads. electricit, 
line. sewerage and facilities of water suppJy 
there and then we sen it. Tbe OoverometlC 
bas no motive to aequire land from tbe 
farmers at cheap rates. We ensure tbat 
farmers get reasona bIe compensation of 
tbeir Jand. J welcome this suggestion that 
this should be dillcu.sed here. Today 0011 
five Members participated in tbe debate, 10 
we want that other Members should also 
give their suggestions. We have kept the 
report of Cbarlas Corea CommissioD in 
Library and toe bOD. Members wllo want to 
have its COpy we can provide them tho 
sa mt. We are loing to briol amendment 
very SOOD. I would say only this tbat tbis 
is under consideration and we welcome tho 
IUIlestioDS given by you. We want that 
common man should get benefit of Urban. 
Land Ceiling Act. 

I had to say only tbis much about it. 

[English] 

MR. DEPUTY-SPEAKER: Tho BOUie 
stands adjourned to meet tomorrow at II 
A.M. 

18.34 hrs, 

The LDk Sobia "'en tIIljo",1IeIl tfII 
EI • .,." of tII~ Clod ". TIIu4tq, 
April 21, 1987/YtllStlkIIIIl. 1909 

(SAKA) , 
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